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29155. United Nations (United Nations High Commissioner for Refugees)
and Russian Federation:

Agreement on the establishment of a United Nations High Commissioner for
Refugees field office. Signed at Geneva on 6 October 1992 ..........coneinncnn

29156. United Nations and Ukraine:

Agreement relating to the establishment of a United Nations Interim Office.
Signed at New York on 6 October 1992..........ouceeevciecmiernecenrsneniieescsenseseennns

. 29157. United Nations and Spain:

Agreement concerning the meeting of experts of the Economic Commission for
Europe on the problems of habitat in Southern Europe, to be held in Seville,
at the invitation of the Government, from 21 to 23 October 1992 (with annex).
Signed at Geneva on 16 October 1992 ...........ccvvvienccciicmnencsecrissnsnes

29158. United Nations Industrial Development Organization and
Yugoslavia:

Agreement regarding the arrangements for the United Nations Industrial Develop-

ment Organization’s third consuitation on the agricultural machinery indus-

try. Signed at Vienna on 12 September 1986..........ccccorerverrcrrrerccreninceccnensiemncces

29159. United Nations Industrial Development Organization and Poland:

Agreement regarding the arrangements for the United Nations Industrial Devel-
opment Organization’s first consultation on the fisheries industry. Signed at
Vienna on 21 May 1987 ........cooriimriicrerisiecscinenenensessssessennasesesescasseseseses

29160. United Nations Industrial Development Organization and Frauce:

Agreement regarding the arrangements for the second consultation on the training
of industrial manpower, Paris, France, 14-18 September 1987 (with annex and
exchange-of letters). Signed at Vienna on 22 July 1987 .......ccceenrnincrcininncas

29161. United Nations Indnstrial Development Orgauization and
Thailand:

Agreement regarding the arrangements for the second regular session of the Gen-
eral Conference of UNIDO. Signed at Vienna on 30 September 1987 ..............

29162. United Nations Indnstrial Development Organization and Spaiu:

Exchange of notes constituting an agreement regarding the arrangements for the
United Nations Industrial Development Organization’s third consultation on
the pharmaceutical industry (with annexes). Vienna, 30 July, 28 September
AN 14 OCLODET 1987 ...oovierierieecvrerennsns e secessens s nes st creesanassnssesessssessnsesssnssens
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N°29155. Organisation des Nations Unies (Haut Commissariat des Nations
Unies pour les réfugiés) et Fédération de Russie :

Accord relatif 2 1'établissement d’une délégation du Haut Commissariat des
Nations Unies pour les réfugiés. Signé a Geneve le 6 octobre 1992 ..................

N°®29156. Organisation des Nations Unies et Ukraine :

Accord relatif 2 l'installation d’un bureau intérimaire de 1I'Organisation des
Nations Unies. Signé 2 New York le 6 octobre 1992 .........covveeiirnnnreninncanneenens

N°29157. Organisation des Nations Unies et Espagne :

Accord relatif 4 la réunion d’experts des probleémes de 'habitat en Europe
méridionale, de la Commission économique pour I’Europe, qui doit se tenir,
sur V’invitation du Gouvernement, 2 Séville, du 21 au 23 octobre 1992 (avec
annexe). Signé A Geneéve le 16 0ctobre 1992 ........cvecinnnnecnnnnsennsneese e

N°29158. Organisation des Nations Unies pour le développement iudustriel et
Yougoslavie :

Accord concernant les dispositions 2 prendre pour la troisi¢éme consultation de
I'Organisation des Nations Unies pour le développement industriel sur I'in-
dustrie des machines agricoles. Signé a Vienne le 12 septembre 1986...............
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Pologne :

Accord concernant les dispositions & prendre pour la premiére consuitation de
I’Organisation des Nations Unies pour le développement industriel sur I'in-
dustrie de la péche. Signé 2 Vienne le 21 mai 1987 .......ccovvrrvmcrecennvenencnines

N° 29160. Organisation des Nations Unies pour le développement industriel et
France :

Accord concernant les dispositions & prendre pour la deuxiéme consultation sur la
formation de la main-d’ceuvre industrielle, Paris, France, 14-18 septembre
1987 (avec annexe et échange de lettres). Signé a Vienne le 22 juillet 1987.......

N°29161. Organisation des Nations Unies pour le développement industriel et
Thailaude :

Accord relatif aux dispositions a4 prendre pour la deuxieme session réguli¢re de la
Conférence générale de 'ONUDI. Signé a Vienne le 30 septembre 1987 .........

N°29162. Organisation des Nations Unies pour le développemeut industriel et
Espagne :

Echange de notes constituant un accord concernant les dispositions & prendre
pour la troisieme consultation de I'Organisation des Nations Unies pour le
développement industriel sur 'industrie pharmaceutique (avec annexes).
Vienne, 30 juillet, 28 septembre et 14 octobre 1987 .......cvvicvecnniniicninininns
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. 29163. United Nations Industrial Development Organization and Hun-
gary:

Agreement regarding the arrangements for the United Nations Industrial Develop-

ment Organization’s first consultation on the non-ferrous metals industries

(with annex). Signed at Vienna on 21 October 1987 .........c.ccoeveeeermrerecnerecciionnn,

.29164. United Natious Industrial Development Organization and Cuba:

Agreement regarding the arrangements for the United Nations Industrial Devel-
opment Organization’s first interregional consultation on the food-pro-
cessing industry, with emphasis on sugar-cane processing. Signed at Vienna
on 20 September 1988 ...ttt et

29165. United Nations Industrial Development Organization aud Cote
d’Ivoire:

Agreement regarding the arrangements for the United Nations Industrial Develop-

ment Organization’s consultation on phosphate fertilizer and pesticide indus-

tries. Signed at Vienna on 7 December 1988............ccccomvrvcivinnrccncnnneaenn,

. 29166. United Nations Industrial Development Organization and Union of
Soviet Socialist Republics:

Agreement regarding the arrangements for the United Nations Industrial Develop-
ment Organization’s consultation on the food-processing industry, with em-
phasis on fruit and vegetable processing, to be held in the Georgian Soviet
Socialist Republic. Signed at Vienna on 16 May 1989..........ccoevierirerncncnnencece.

29167. United Nations Industrial Development Organization and Malta:

Agreement regarding the arrangements for the United Nations Industrial Develop-
nient Organization’s first consultation on the electronics industry. Signed at
Geneva on 11 September 1989 and at Vienna on 25 September 1989 ................

.29168. United Nations Industrial Developmeut Orgauization and Italy:

Agreement regarding the arrangements for the United Nations Industrial Develop-
ment Organization’s first consultation on small and medium-scale enterprises
including cooperatives. Signed at Vienna on 10 October 1989.................ccounc..en.

29169. United Nations Industrial Development Organization and
Deumark:

Agreement regarding the arrangements for the United Nations Industrial Devel-
opment Organization International Conference on Ecologically Sustainable
Industrial Development. Signed at Vienna on 18 and 26 July 1991 ....................
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N°29163. Organisation des Nations Unies pour le développement iudustriel et
Hongrie :

Accord concernant les dispositions a prendre pour la premiere consultation de

I’Organisation des Nations Unies pour le développement industriel sur les

industries des métaux non ferreux (avec annexe). Signé a Vienne le 21 octobre
1087 ettt sttt et bbbttt a e nb e et e et nee et eneseaternresenes

N°29164. Organisation des Nations Unies pour le développement industriel et
Cuba :

Accord concernant les dispositions 2 prendre pour la premiére consultation inter-
régionale de I’Organisation des Nations Unies pour le développement indus-
triel sur l'industrie du traitement des aliments, particulierement celui de la
canne 2 sucre. Signé a Vienne le 20 septembre 1988...........cooveirrniricnnenrencnn

N°®29165. Organisation des Nations Unies pour le développement industriel et
Cote d’Ivoire :

Accord concernant les dispositions a prendre pour la consultation de I’Organisa-
tion des Nations Unies pour le développement industriel sur les industries des
engrais phosphatés et des pesticides. Signé a Vienne le 7 décembre 1988 ........

N°29166. Organisation des Nations Unies pour le développement industriel et
Union des Républiques Socialistes Soviétiques :

Accord concernant les dispositions & prendre pour la consultation de I'Organi-
sation des Nations Unies pour le développement industriel sur I'industrie
de traitement des aliments, particulierement celui des fruits et des 1égumes,
devant avoir lieu en République socialiste soviétique de Géorgie. Signé a
Vienne le 16 mai 1989 ...t ess e

N°29167. Organisation des Nations Unies pour le développement indnstriel et
Malte :

Accord concernant les dispositions a prendre pour la premi¢re consultation de
I'Organisation des Nations Unies pour le développement industriel sur I'in-
dustrie de I'électronique. Signé a4 Geneve le 11 septembre 1989 et 4 Vienne le
25 SEPLEMDIE 198D ... ettt ese s nen e ser st ee s et e e nesnanenais

N©29168. Organisation des Nations Unies pour le développement industriel et
Italie :

Accord concernant les dispositions a prendre pour la premiére consultation de
I’Organisation des Nations Unies pour le développement industriel sur les
petites et moyennes entreprises, y compris les coopératives. Signé a Vienne le
10 0CLODIE 198 ...ttt s et ettt sen

N° 29169. Organisation des Nations Unies pour le développement industriel et
Danemark :

Accord concernant les dispositions a prendre pour la Conférence internationale
de I'Organisation des Nations Unies pour le développement industriel sur le
développement industriel écologiquement durable. Signé a Vienne les 18 et
26 JUILIEE 1991 ..ttt et ettt s s s eb s sae s b nen
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No. 29170. United Nations Industrial Development Organization and Czecho-
slovakia:

Agreement regarding the arrangements for the United Nations Industrial Develop-
ment Organization’s fourth consultation on the capital goods industry, with
emphasis on machine tools. Signed at Vienna on 10 September 1991 ...............

No.29171. United Nations 1ndustrial Development Orgauization and Greece:

Agreement regarding the arrangements for the United Nations Industrial Develop-
ment Organization’s second consultation on the building materials industry.
Signed at Vienna on 31 October 1991 ...........ccocorneivimicerreersrcreeeeinesssesisens

No. 29172. Finland and Barbados:

Convention for the avoidance of double taxation with respect to taxes on income.
Signed at London on 15 June 1989........ccccrmiicecceree et

No. 29173. Fiuland aud Russian Federatiou:
Treaty on the basis for relations. Signed at Helsinki on 20 January 1992.................

No. 29174. Fiulaud and Russian Federation:

Agreement on trade and economic cooperation (with exchange of notes). Signed at
Helsinki on 20 January 1992 ..........ccccomeennenccinemercnssinecsiesteuenesismsessesssesessnnns

No. 29175. Finland and Russian Federatiou:

Agreement on cooperation in the Murmansk region, the Republic of Karelia,
St. Petersburg and the Leningrad region (with annexes). Signed at Helsinki on
20 January 1992.........cccoeeee et et et ettt s e s e n e e r A a st saenes e taee

I

Treaties and international agreements filed and recorded
Jfrom 1 October 1992 to 20 October 1992

No. 1066. United Nations (United Nations Development Programme) and
World Health Organization:

Executing Agency Agreement. Signed at New York on 17 September 1992 and at
Geneva 0n 19 OCLODET 1992.........ccvvruierrierrieeenreeerensesssisessrssesssassessssssssssnsassces

ANNEX A. Ratifications, accessions, subsequent agreements, etc., con-
cerning treaties and international agreements registered with the
Secretariat of the United Nations

No.4. Couveution on the privileges and immunities of the United Nations.
Adopted by the Geueral Assembly of the United Nations on 13 Feh-
ruary 1946:

SUCCESSION DY CTOALIA. ....evereeeeserereeesiaeensisinisiisstsssistesssssies st s ssssesessssssbnissasesssenasassos
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N°29170. Organisation des Nations Unies pour le développement industriel et
Tchécoslovaquie :

Accord concernant les dispositions a prendre pour la quatriéme consultation de
I’Organisation des Nations Unies pour le développement industriel sur I’in-
dustrie des biens d’équipements, particulierement les machines-outils. Signé
a Vienne le 10 septembre 1991 .........oimincnenesscsisessseesesssssenes

N°29171. Organisation des Nations Unies pour le développement industriel et
Gréce :

Accord concernant les dispositions & prendre pour la deuxieme consultation de
I’Organisation des Nations Unies pour le développement industriel sur I’in-
dustrie des matériaux de construction. Signé a Vienne le 31 octobre 1991.......

N°¢29172. Finlande et Barbade :
Convention tendant a éviter la double imposition sur le revenu. Signée 4 Londres
1€ 15 JUIN 1989 ...ttt seesete s ersares et serbe e bbb bbb

N°©29173. Finlande et Fédération de Russie :
Traité relatif a I'établissement de relations. Signé a Helsinki le 20 janvier 1992......

N°29174. Finlande et Fédération de Russie :

Accord relatif au commerce et & la coopération économique (avec échange de
notes). Signé & Helsinki le 20 janvier 1992 .........ccoveerenurercrmeeneencsameseresesernes

N° 29175. Finlande et Fédération de Russie :

Accord relatif a la coopération dans la région de Mourmansk, la République de
Carélie, Saint-Petersbourg et la région de Leningrad (avec annexes). Signé a
Helsinki le 20 Janvier 1992......... i ne e creeaereseanen s e ressanesessens

I

Accords internationaux classés et inscrits au répertoire
du 17 octobre 1992 au 20 octobre 1992

N°1066. Organisation des Nations Unies (Programme des Nations Unies pour
le développement) et Organisation mondiale de la santé :

Accord en qualité d’agent d’exécution. Signé & New York le 17 septembre 1992 et
aGeneve le 19 0ctobre 1992......... i s

ANNEXE A. Ratifications, adhésions, accords ultérieurs, etc., concernant
des traités et accords internationaux enregistrés au Secrétariat de
I’Organisation des Nations Unies

N¢ 4. Convention sur les privileéges et immunités des Nations Unies. Approuvée
par P’Assemblée générale des Natious Unies le 13 février 1946 :

SUCCESSION A 18 CTOALE ......ceoeveeeiereerieceirieieresretesirassesressesssasserresssesssssssssssosssrsassssssnensas
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No. 221. Constitution of the World Health Organization. Signed at New York,
on 22 July 1946:
Acceptance by Azerbaijan of the above-mentioned Constitution and of the amend-
ments to articles 24 and 25, adopted by the Twelfth, Twentieth and Twenty-
ninth sessions of the World Health Assembly, and to articles 34 and 55,
adopted by the Twenty-siXth SESSION .....ccc.crivniiicint ettt 345
No. 521. Corvention on the privileges and immuuities of the specialized agen-
cies. Approved by the General Assembly of the United Nations on
21 November 1947:
Succession by Croatia and application by Belarus in respect of the World Health
OrgaMIZAtON ..ottt s seses 346

No. 1021. Convention on the Prevention and Punishment of the Crime of Geno-
cide. Adopted by the General Assembly of the United Nations on
9 December 1948:

No. 1342, Convention for the Suppression of the Traffic in Persons and of tbe
Exploitation of the Prostitution of Others. Opened for signature at
Lake Snccess, New York, on 21 March 1950:

No. 2422. Protocol ameuding the Slavery Convention signed at Geneva on
25 September 1926. Done at the Headquarters of tbe United
Nations, New York, on 7 December 1953:

SUCCESSIONS DY CTOALIA. ...c.covetreeeintnecceritreceineaeeresssseentsascesneaaaeseseserasssessasssastessnenssssesases 347

No. 2545. Convention relating to the Status of Refugees. Signed at Geneva, on
28 July 1951:

Succession by Croatia and accession by Cambodia ......coccueovevnuerccntnareveseneerianenes 348

No. 2613. Convention on the Political Rigbts of Women. Opened for signature
at New York, on 31 Marcb 1953:

No. 2861. Slavery Convention, signed at Geneva on 25 September 1926 and
amended by the Protocol opened for signature or acceptance at the
Headquarters of the United Natious, New York, on 7 December
1953:

SUCCESSIONS DY CTOALIA. ...cccovereeeeceentreriecertneceresi et eee e stste st st e rae st e seseststs e b snannsass 349

No. 2942. Treaty of Commerce between the Union of Soviet Socialist Republics
and tbe Republic of Finland. Signed at Moscow, on 1 December
1947:

Termination (Note by the SeCretarial) ... s cnasaenns 350
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N°¢221. Constitution de I’Organisation mondiale de la santé. Signée 2 New
York, le 22 juillet 1946 :

Acceptation par I’Azerbaidjan de la Constitution susmentionnée et des amende-
ments aux articles 24 et 25 adoptés par les Douzieme, Vingtieme et Vingt-
neuvieme sessions de I’Assemblée mondiale de la santé, et aux articles 34
et 55 adoptés par la Vingt-siXi€me SESSION......c.ccovcrrceriicrrincrrecsennrinecinecierenenes

N 521. Convention sur les priviléges et immunités des institutions spécialisées.
Approuvée par I’Assemblée générale des Natious Unies le 21 novem-
bre 1947 :

Succession de la Croatie et application par le Bélarus 2 1’Organisation mondiale de
JA SANMEE ...ttt bb s er bbbttt ene

N°1021. Convention ponr la prévention et la répression du crime de génocide.
Adoptée par I’Assemblée générale des Nations Uuies le 9 décembre
1948 :

N°1342. Convention pour la répression de la traite des étres humains et de
Pexploitation de la prostitution d’autrui. Ouverte a la signature a
Lake Success (New York), le 21 mars 1950 :

N°© 2422. Protocole amendant la Convention relative a P’esclavage signée a
Geneéve le 25 septembre 1926. Fait an Siége de I’Organisation des
Nations Unies, 2 New York, le 7 décembre 1953 ;

SuCCesSIONS dE 18 CrOALIE ......cvevuviiereeirie et everirress st e ssseessessessnssessessssmsbsensesaresns

N°¢ 2545. Convention relative au statut des réfugiés. Signée a Geneve, le 28 juil-
let 1951 :

Succession de la Croatie et adhésion du Cambodge .......co.oovceveireireriveiecrerereresencennn

N°¢2613. Convention sur les droits politiques de la femme. Ouverte a la signa-
ture a New York, le 31 mars 1953 :

N°¢2861. Convention relative a I’esclavage, signée a Genéve le 25 septembre
1926 et amendée par le Protocole ouvert 4 la signature ou a I’accep-
tation au Siége de I’Organisation des Nations Unies, New York, le
7 décemhre 1953 :

SUCCESSIONS AE 12 CTOALIE ..ottt sa et sebvrsererssensssssansansssbaesanes

N°©2942. Traité de commerce entre ’Union des Républiques socialistes sovié-
tiques et la République de Finlande. Signé a Moscou, le 1°" décem-
bre 1947 :

Abrogation (Note dit SECTELATIAL) .......cucviiniesiiivirriierisirsisiinerecreieresssresmeasasaresins
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. 3822. Supplementary Convention on the Abolition of Slavery, the Slave

Trade, and Institutions and Practices Similar to Slavery. Done at
the Enropean Office of the United Nations at Geueva, on 7 Sep-
tember 1956:

.4468. Convention on the nationality of married women. Doue at New York,

on 20 February 1957:
SUCCESSIONS DY CrOALIA. .....eeeririnrireenesienitsseercssasaeiesaressesisssesemenesesrsestnscssssssssssnnases

4789. Agreement concerning the adoption of uuiform conditions of
approval and reciprocal recognition of approval for motor vehicle
equipmeut aud parts. Done at Geneva, on 20 March 1958:

Entry into force of Regulation No. 89 annexed to the above-mentioned
AGTEEIMENL vttt ittt sb bbb s bbbt e bbb saer s bs s sasbassanns

Entry into force of amendments to Regulation No. 16 annexed to the above-
mentioned Agreement of 20 March 1958.............coiviiiniiccscicniicne e

Accession by Greece to the above-mentioned Agreement of 20 March 1958 ..........

5158. Couveution relating to the Status of Stateless Persons. Done at New
York, on 28 September 1954:

SUCCESSION DY CLOAtIA. .....ccneviiterinisciriicvicnacerenene et iastans st ssessinesassrasenssssetsaeans

7247. International Convention for the Protection of Performers, Pro-
dncers of Pbouograms and Broadcasting Organisations. Done at
Rome, on 26 October 1961:

ACCESSION DY GIEECE. ...ttt et e tee s sts e et ass st saassststa st sbassstesesnasesasne

7310. Vienna Convention on Diplomatic Relations. Done at Vienna, on
18 April 1961:

7525. Couvention on Consent to Marriage, Minimum Age for Marriage
and Registration of Marriages. Opened for signature at New York
on 10 December 1962:

SUCCESSIONS DY CrOALA. .....vvececeerirereireecrrieseeesermsanae s s isre s sasesssesstssssasesnanesesensaesseses

7826. Agreement between the Government of the United Kingdom of Great
Britain and Northern Irelaud aud the Government of the Republic
of Finland for air services betweeu and beyond their respective
territories. Signed at London, on 25 March 1965:

Exchange of notes constituting an agreement amending the above-mentioned
Agreement (with annex). Helsinki, 13 April and 17 June 1992...........ccovvuevunnns

8638. Vienna Convention on Consular Relations. Done at Vienna, on
24 April 1963:

SUCCESSION DY CLOALIA. c..v.e e eescircininssi s siin it etsnss s senssssaneresesssasesespebssasasasass
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N° 3822. Convention supplémentaire rclative  ’abolition de I’esclavage, de la
traite des esclaves et des institutions et pratiques analogues a ’es-
clavage. Faite a 1’Office européen des Nations Unies, & Genéve, le
7 septembrc 1956 :
N° 4468. Convention sur la nationalité de la fernme mariée. Faitc 2 New York,
le 20 février 1957 :
Successions de 1a CTOALE .......cocvuevriririeeneinsicitiit s ss s et ens 351
N°®4789. Accord concernant ’adoption de conditions uniformes d’homologa-
tion et la reconnaissance réciproque de I’homologation des équipe-
ments et pieces de véhicules & moteur. Fait & Genéve, le 20 mars
1958 :
Entrée en vigueur du Reglement n° 89 en tant qu’annexe a I'Accord susmen-
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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (I),
established regulations to give effeet to Article 102 of the Charter (see text of the regulations, vol. 859,
p- VIII).

The terms “treaty” and “international agreement” have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an
instrument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would

not otherwise have.
*

* %

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de I’Article 102 de la Charte des Nations Unies, tout traité ou accord international
conclu par un Membre des Nations Unies aprés ’entrée en vigueur de la Charte sera, le plus t6t possible,
enregistré au Secrétariat et publié par lui. De plus, aucune partie & un traité ou accord international qui
aurait dd étre enregistré mais ne I’a pas €té€ ne pourra invoquer ledit traité ou accord devant un organe des
Nations Unies. Par sa résolution 97 (I), I’ Assemblée générale a adopté un réglement destiné a mettre en
application I’ Article 102 de la Charte (voir texte du réglement, vol. 859, p. IX).

Le terme « traité » et I’expression « accord international » n’ont été définis ni dans la Charte ni dans
le réglement, et le Secrétariat a pris comme principe de s’en tenir & la position adoptée a cet égard par
I’Etat Membre qui a présenté I’instrument a ’enregistrement, a savoir que pour autant qu’il s’agit de cet
Etat comme partie contractante I’instrument constitue un traité ou un accord international au sens de
I’Article 102. Il s’ensuit que ’enregistrement d’un instrument présenté par un Etat Membre n’implique,
de la part du Secrétariat, aucun jugement sur la nature de I'instrument, le statut d’une partie ou toute
autre question similaire. Le Secrétariat considére donc que les actes qu’il pourrait étre amené & acconiplir
ne conférent pas a un instrument la qualité de « traité » ou d’« accord international » si cet instrument
n’a pas déja cette qualité, et qu’ils ne conférent pas a une partie un statut que, par ailleurs, elle ne

posséderait pas.
*

* ok

Sauf indication contraire, les traductions des textes originaux des traités, etc., publiés dans ce Re-
cueil ont été établies par le Secréiariat de I’Organisation des Nations Unies.
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FEDERAL REPUBLIC OF GERMANY
and
BANGLADESH

Agreement concerning financial co-operation (with annex).
Signed at Dbaka on 7 December 1989

Authentic texts: German, Bangla and English.

Registered by Germany on 1 October 1992.
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDESREPU-
BLIK DEUTSCHLAND UND DER REGIERUNG DER VOLKS-
REPUBLIK BANGLADESCH UBER FINANZIELLE ZUSAM-
MENARBEIT 1989

Die Regierung der Bundesrepublik Deutschland
und

die Regierung der Volksrepublik Bangladesch —

im Geiste der bestehenden freundschaftlichen Beziehungen
zwischen der Bundesrepublik Deutschiand und der Volksrepublik
Bangladesch,

in dem Wunsch, diese freundschaftlichen Beziehungen durch
partnerschaftiiche Finanzielle Zusammenarbeit zu festigen und zu
vertiefen,

in dem BewuBtsein, dafB die Aufrechterhaltung dieser Beziehun-
gen die Grundlage dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in
der Volksrepublik Bangladesch beizutragen —

sind wie foigt (bereingekommen:

Artikel 1

(1) Die Regierung der Bundesrepublik Deutschiand ermaoglicht
es der Regierung der Volksrepublik Bangiadesch oder anderen,
von beiden Regierungen ausgewdhiten Empfangern, von der
Kreditanstait fur Wiederaufbau, Frankfurt am Main, Finanzie-
rungsbetrage bis zu insgesamt 90 Mio. DM (in Worten: neunzig
Millionen Deutsche Mark) zu erhalten.

(2) Weitere Mittel in der Gesamthéhe von 3 257 904.64 DM (in
Worten: drei Millionen zweihundertsiebenundfunfzigtausendneun-
hundertvier ®/,o, Deutsche Mark) aus friheren Zusagen werden
bis zur Finanzierung des unter Absatz 3 Buchstabe d genannten
Vorhabens verwendet und wie folgt aufgebracht:

a) ein Finanzierungsbeitrag von bis zu 9000 DM (in Worten:
neuntausend Deutsche Mark) aus den in dem Abkommen
zwischen der Regierung der Bundesrepublik Deutschland und
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der Regierung der Volksrepublik Bangladesch uber Finan-
zielle Zusammenarbeit vom 11. Oktober 1988 fir das Vor-
haben ,Lieferung von 4 Meterspur- und 5 Breitspur-Diesel-
elektrischen Lokomotiven" vorgesehenen 18,609 Mio. DM
(in Worten: achtzehn Millionen sechshundertneuntausend
Deutsche Mark);

b) ein Finanzierungsbeitrag bis zu 1,5 Mio. DM (in Worten: eine
Million funfhunderttausend Deutsche Mark) aus den in dem
Abkommen zwischen der Regierung der Bundesrepublik
Deutschland und der Regierung der Volksrepublik Bangla-
desch iiber Finanzielle Zusammenarbeit vom 17. September
1981 vorgesehenen Betragen;

¢) ein Finanzierungsbeitrag von bis zu 2 067.64 DM (in Worten:
zweitausendsiebenundsechzig ®*/,o, Deutsche Mark) aus den
in dem Abkommen zwischen der Regierung der Bundesrepu-
blik Deutschland und der Regierung der Volksrepublik Bangla-
desch (iber Finanzielle Zusammenarbeit vom 26. Januar 1973
far das Vorhaben ,Zelistoffabrik Sylhet* vorgesehenen
30,5 Mio. DM (in Worten: dreiflig Millionen funfhunderttausend
Deutsche Mark);

d) emn Finanzierungsbeitrag bis zu 1 104 463,22 DM (in Worten:
eine Million einhundertviertausendvierhundertdreiundsechzig
2/,00 Deutsche Mark) aus den in dem Abkommen zwischen
der Regierung der Bundesrepublik Deutschland und der
Regierung der Volksrepublik Bangladesch Uber Finanzieile
Zusammenarbeit vom 18. November 1975, ergéanzt durch
Notenwechsel vom 14. Mai 18976 und vom 5. Mai 1978 fur
das Vorhaben ,Managementberatung Zellstoffabrik Sylhet"
vorgesehenen 1,6 Mio, DM (in Worten: eine Million sechs-
hunderttausend Deutsche Mark);

e) ein Finanzierungsbeitrag bis zu 482,84 DM (in Worten: vier-
hundertzweiundachtzig %/, Deutsche Mark) aus den in dem
Abkommen zwischen der Regierung der Bundesrepublik
Deutschland und der Regierung der Volksrepublik Bangla-
desch {ber Finanzielle Zusammenarbeit vom 2. November
1976 fir das Vorhaben ,Programmbestimmte Warenhilfe IV
(Fernmeldewesen)" vorgesehenen 5,0 Mio. DM (in Worten:
funf Millionen Deutsche Mark);

f) ein Finanzierungsbeitrag bis zu 641 890,94 DM (in Worten:
sechshunderteinundvierzigtausendachthundertneunzig /4o
Deutsche Mark) aus den in dem Abkommen zwischen der
Regierung der Bundesrepublik Deutschland und der Regie-
rung der Volksrepublik Bangtadesch ber Finanzielle Zusam-
menarbeit vom 2. November 1976, erganzt durch Notenwech-
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sel vom 5.Juli 1979 und vom 9. August 1979 fir das
Vorhaben  ,Allgemeine  Warenhilfe X*  vorgesehenen
11.4 Mio. DM (in Worten: elf Millionen vierhunderttausend
Deutsche Mark).

(3) Die Finanzierungsbeitrdge gemiaB Absatz 1 und 2 im
Gesamtbetrag von 93 257 904,64 Mio. DM (in Worten: dreiund-
neunzig Millionen zweihundertsiebenundiiinfzigtausendneun-
hundertvier %/,,, Deutsche Mark) werden wie folgt verwendet:

a) bis zu 30 Mio. DM (in Worten dreiBig Milionen Deutsche
Mark) zur Finanzierung der Devisenkosten fur den Bezug von
Waren und Leistungen aus dem deutschen Geitungsbereich
dieses Abkommens und aus Entwickiungsldndern zur
Deckung des laufenden notwendigen zivilen Bedarfs und der
im Zusammenhang mit der finanzierten Wareneinfuhr anfal-
lenden Devisen- und Inlandskosten fur Transport, Versiche-
rung und Montage. Es muB sich hierbei um Lieferungen und
Leistungen geman der diesem Abkommen als Anlage beige-
fugten Liste handeln, fiir die Liefervertrage oder Leistungsver-
trdge nach dem 1. Juni 1989 abgeschlossen worden sind:

b) bis zu 11.6 Mio. DM (in Worten: elf Millionen sechshundert-
tausend Deutsche Mark) fiir das Vorhaben ,Streckenrehabili-
tierung Tunge-Bhairab Bazar, Phase II“ wenn nach Prifung
die Forderungswirdigkeit festgestelit worden ist;

c) bis zu 16,8 Mio. DM (in Worten: sechzehn Millionen achthun-
derttausend Deutsche Mark) fur das Vorhaben ,Rehabilitie-
rung des Kraftwerks Ashuganj, Block ! und H*. wenn nach
Prafung die Férderungswirdigkeit festgestellt worden ist;

d) bis zu 34 857 904,64 Mio. DM (in Worten: vierunddreifig
Millonen achthundertsiebenundfunfzigtausendneunhundert-
vier %00 Deutsche Mark) fur Vorhaben des Uberschwem-
mungsschutzes (flood protection), wenn nach Prifung die
Foérderungswurdigkeit festgestellt worden ist.

(4) Falls die Regierung der Bundesrepublik Deutschland es der
Regierung der Volksrepublik Bangladesch zu einem spateren
Zeitpunkt ermoglicht, weitere Finanzierungsbeitrage zur Vorbere:-
tung oder fur notwendige BegleitmaBinahmen zur Durchfuhrung
und Betreuung der in Absatz 3 Buchstaben b bis d bezeichneten
Vorhaben von der Kreditanstalt fir Wiederautbau, Frankfurt am
Main, zu erhalten, findet dieses Abkommen Anwendung.

(5) Die in Absatz 3 Buchstaben b bis d bezeichneten Vorhaben
kénnen im Einvernehmen zwischen der Regierung der Bundes-
repubhk Deutschland und der Regterung der Volksrepublik Ban-
gladesch durch andere Vorhaben ersetzt werden.
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Artikel 2

Die Verwendung der in Artikel 1 genannten Betrage sowie die
Bedingungen, zu denen sie zur Verfigung gestellt werden,
bestimmen die zwischen der Kreditanstalt fur Wiederaufbau und
den Empfangern der Finanzierungsbeitrage zu schlieBenden Ver-
trage, die den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegen.

Artikel 3

Die Regierung der Volksrepublik Bangladesch stellt die Kredit-
anstalt fir Wiederautbau von samitlichen Steuern und sonstigen
offentlichen Abgaben frei, die im Zusammenhang mit Abschiu
und Durchfihrung der in Artikel 2 erwdhnten Vertrage in der
Volksrepublik Bangladesch erhoben werden.

Artikel 4

Die Regierung der Volksrepublik Bangtadesch UberlaBt bei den
sich aus der Gewahrung der Finanzierungsbeitrage ergebenden
Transporten von Personen und Giitern im See-, Land- und Luft-
verkehr den Passagieren und Lieferanten die freie Wahi der
Verkehrsunternehmen, trifft keine MaBBnahmen, welche die gleich-
berechtigte Beteiligung der Verkehrsunternehmen mit Sitz im

deutschen Geltungsbereich dieses Abkommens ausschlieBen
oder erschweren, und erteilt gegebenentalls die fir eine Beteili-
gung dieser Verkehrsunternehmen erforderlichen Genehmigun-
gen.

Artikel 5

Das Verfahren bei der Vergabe von Lieferungen und Leistun-
gen fur Vorhaben, die gemaf Artikel 1 Absatz 3 Buchstaben b bis
d aus den Finanzterungsbeitragen finanziert werden, wird in den
zwischen den Empfangern der Finanzierungsbeitrdge und der
Kreditanstalt fur Wiederaufbau zu schlieBenden Finanzierungs-
vertragen geregelt.

Artiket 6

Die Regierung der Bundesrepublik Deutschland legt besonde-
ren Wert darauf, daB bei den sich aus der Gewahrung der
Finanzierungsbeitrage ergebenden Lieferungen und Leistungen
die wirtschattlichen Méglichkeiten des Landes Berlin bevorzugt
genutzt werden.
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Artikel 7

Dieses Abkommen git auch fir das Land Berlin, sofern nicht
die Reglerung der Bundesrepublik Deutschland gegenuber
der Regierung der Volksrepublik Bangladesch innerhalb von
3 Monaten nach Inkraftireten des Abkommens eine gegenteilige
Erklarung abgibt.

Artikel 8
Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

Geschehen zu Dhaka am 7. Dezember 1989 in zwei Urschrif-
ten, jede in deutscher, bengalischer und englischer Sprache,
wobei jeder Wortlaut verbindlich ist. Bei unterschiedlicher Aus-
legung des deutschen und bengalischen Wortlauts ist der engli-
sche Wortlaut mafigebend.

Fiir die Regierung
der Bundesrepublik Deutschland:

Dr. KARL HEINZ SCHOLTYSSEK

Fiir die Regierung
der Volksrepublik Bangladesch:

FAIZUR RAHMAN CHOWDHURY
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Anlage

zum Abkommen zwischen der Reglerung der Bundesrepublik Deutschiand
und der Regierung der Volksrepubllk Bangiadesch vom 7. Dezember 1989

1.

iber Finanzlelle Zusammenarbeit

Die Liste der Waren und Leistungen, die gemaB Artikel 1 Absatz 3 Buchstabe a des
Regterungsabkommens vom 7. Dezember 1989 aus dem Finanzierungsbeitrag finan-
ziert werden kénnen:

a)
b)
c)
d)

e)
f)

)

Industrieile Roh- und Hilfsstoffe sowie Halbfabrikate,

industrielle Ausrustungen sowie landwirtschaftliche Maschinen und Geréte,
Ersatz- und Zubehérteile aller Art,

Erzeugnisse der chemischen Industrie, insbesondere Pflanzenschutz- und Schad-
lingsbekampfungsmittel. Arzneimittei und Farbstofte,

Transportmittel,

sonstlige gewerbliche Erzeugnisse. die fur die Entwicklung der Volksrepublik Bangia-
desch von Bedeutung sind.

Beratungsleistungen. Patente und Lizenzgebuhren.

Emnfuhrguter, die in dieser Liste nicht enthailten sind. konnen nur finanziert werden, wenn
die vorherige Zustmmung der Regierung der Bundesrepubiik Deutschland dafur vor-
liegt.

Die Einfuhr von Luxusgutern und Verbrauchsgitern fir den privaten Bedarf sowie von
Gutern und Anlagen. die militarischen Zwecken dienen. 1st von der Finanzierung aus
dem Finanzierungsbeitrag ausgeschlossen.
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AGREEMENT! BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE PEOPLE’S REPUBLIC OF BANGLADESH CONCERNING
FINANCIAL CO-OPERATION IN 1989

The Government of the Federal Republic of Germany
and
the Government of the People's Republic of Bangladesh,

in the spirit of the friendly relations existing between the Federal
Republic of Germany and the People's Republic of Bangladesh,

desiring to strengthen and intensify those friendly relations

through financial co-operation in a spirit of partnership,

aware that the maintenance of those relations constitutes the basis

of this Agreement,

intending to contribute to social and economic development in the

People's Republic of Bangladesh,
have agreed as follows:

Article 1

(1) The Government of the Federal Republic of Germany shall
enable the Government of the People's Republic of
Bangladesh or other recipients to be determined jointly by
the two Governments to obtain from the Kreditanstalt fur
Wiederaufbau (Development . Loan Corporation), Frankfurt/
Main, financial contributions up to a total of DM 90,000,000

(ninety million Deutsche Mark).

! Came into force on 7 December 1989 by signature, in accordance with article 8.
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(2)

Additional funds from previous commitments totalling
DM 3,257,904.64 (three million two hundred and fifty-seven
thousand nine hundred and four Deutsche Mark and sixty-

four Pfennig) shall be raised as follows to finance the pro-

ject referred to in paragraph 3 (d) below:

(a)

(b)

(c)

From the amount of DM 18,609,000 (eighteen million six
hundred and nine thousand Deutsche Mark) pledged
pursuant to the Agreement of 11 October 1988 between
the Government of the Federal Republic of Germany
and the Government of the People's Republic of
Bangiadesh concerning Financial Co-operation for the
project "Supply of 4 MG and 3 B8G Diesel-Electric
Locomotives", a financial contribution of up to
DM 8,000 (nine thousand Deutsche Mark) shall be

taken;

from the amounts envisaged in the Agreement of
17 September 1981 between the Government of the
Federal Republic of Germany and the Government of
the People's Republic of Bangiadesh concerning Finan-
cial Co-operation,' a financial contribution of up to DM
1,500,000 (one million five hundred thousand Deutsche
Mark) shall be taken;

from the amount of DM 30,500,000 (thirty million five
hundred thousand Deutsche Mark) pledged pursuant to
the Agreement of 26 January 1973 between the Govern-
ment of the Federal Republic of Germany and the
Government of the People's Republic of Bangladesh

! United Nations, Treary Series, vol. 1320, p. 329.
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(d)

(e)

-

concerning Financial Co-operation for the project
“"Sylhet Cellulose Factory",' a financial contribution of
up to DM 2,067.64 (two thousand and sixty-seven
Deutsche Mark and sixty-four Pfennig) shall be taken;

from the amount of DM 1,600,000 (one million six
hundred thousand Deutsche Mark) pledged pursuant to
the Agreement of 18 November 1975 (as amended by
the exchange of Notes of 14 May 1976 and 5 May 1978)
between the Government of the Federal Republic of
Germany and the Government of the People's Republic
of Bangladesh concerning Financial Co-operation for
the project "Advisory Assistance to the Management of
Sylhet Cellulose Factory",' a financial contribution of
up to DM 1,104,463.22 (one million one hundred and
four thousand four hundred and sixty-three Deutsche
Mark and twenty-two Pfennig) shall be taken;

from the amount of DM 5,000,000 (five million Deutsche
Mark) pledged pursuant to the Agreement of
2 November 1976 between the Government of the Fed-
eral Republic of Germany and the Government of the
People's Republic of Bangladesh concerning Financial
Co-operation for the project "Programme-tied Commodi-
ty Aid IV (Telecommunications)",' a financial contribu-
tion of up to DM 482.84 (four hundred and eighty-two
Deutsche Mark and eighty-four Pfennig) shall be

taken;

1 Not registered at the date of registration of the Agreement published herein.
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3)

()

from the amount of DM 11,400,000 (eleven miilion four
hundred thousand Deutsche Mark) pledged pursuant to
the Agreement of 2 November 1976'(as amended by the
exchange of Notes of 5 July?and 9 August 1979) be-
tween the Government of the Federai Repubiic of
Germany and the Government of the Peopie's Republic
of Bangladesh concerning Financial Co-operation for
the project "General Commodity Aid X", a financial
contribution of up to DM 641,890.94 (six hundred and
forty-one thousand eight hundred and ninety Deutsche
Mark and ninety-four Pfennig) shall be taken.

The financial contributions referred to in paragraphs 1 and 2
above totalling DM 93,257,904.64 (ninety-three miffion two
hundred and fifty-seven thousand nine hundred and four

Deutsche Mark and sixty-four Pfennig) shall be used as

follows:

(a)

up to DM 30,000,000 (thirty miilion Deutsche Mark)
shall be used to meet foreign exchange costs resulting
from the purchase of goods and services in the German
area of application of this Agreement and in developing
countries o cover current civilian requirements, and
to meet foreign exchange and local currency costs of
transport, insurance and assembly arising in connec-
tion with the importation of goods financed under this
Agreement. The supplies and services must be such as
are covered by the list annexed to this Agreement and
for which supply or service contracts have been
conciuded after 1 June 1989;

! United Nations, Treaty Seres, vol. 1074, p. 113.
2 Ibid., vol. 1242, p. 548.
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(b)

(c)

(d)

up o DM 11,600,000 (eleven million six hundred
thousand Deutsche Mark) shall be used for the project
"Rehabilitation of the Tungi-Bhairab Bazar Section,
Phase tI" if, after examination, the project has been

found eligible for promotion;

up to DM 16,800,000 (sixteen million eight hundred
thousand Deutsche Mark) shall be used for the project
"Rehabilitation of Ashuganj Power station, Blocks | and
(" if, aftar examination, the project has been found
eligible for promotion;

up to DM 34,857,904.64 (thirty-four million eight
hundred and fifty-seven thousand nine hundred and
four Deutsche Mark and sixty-four Pfennig) shall be
used for "Flood Protection" projects if, after examina-
tion, the projects have been found eligible for

promotion.

(4) This Agreement shall also apply if, at a later date, the

Government of the Federal Republic of Germany enables the

Government of the People's Republic of Bangladesh to obtain

from the Kreditanstalt fir Wiederaufbau further financial

contributions for the preparation of the projects referred to

in paragraph 3 (b) to (d) above or for attendant measures

required for their implementation and support.

(5) The projects referred to in paragraph 3 (b) to (d) above

may be replaced by other projects if the Government of the

People's Repubtic of Bangladesh and the Government of the

Federal Republic of Germany so agree.
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Article 2

The utilization of the amounts referred to in Article 1 of this
Agreement as well as the terms and conditions on which they are
made available shall be governed by the provisions of the agree-
ments to be concluded between the recipients of the financial
contributions and the Kreditanstalt fiir Wiederaufbau, which agree-
ments shall be subject to the laws and regulations applicable in the
Federal Republic of Germany.

Article 3

The Government of the People's Republic of Bangladesh shall
exempt the Kreditanstalt flr Wiederaufbau from all taxes and other
public charges levied in the People's Republic of Bangladesh in
connection with the conclusion and implementation of the agree-
ments referred to in Article 2 of the present Agreement.

Article 4

The Government of the People's Republic of Bangladesh shall allow
pissengers and suppliers free choice of transport enterprises for
such transportation by sea, land or air of persons and goods as
results from the granting of the financial contributions, abstain
from taking any measures that might exclude or impair the partic-
ipation on equal terms of transport enterprises having their place
of business in the German area of application of this Agreement,
and grant any necessary permits for the participation of such
enterprises.
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Article 5

The procedure to be toliowed in awarding contracts for supplies
and services for projects financed from the financial contributions
pursuant to Article 1 (3) (b to (d) of this Agreement shall be
determined in the financing agreements to be concluded between
the recipients of the financial contributions and the Kreditanstalt

fir Wiederaufbau.
Article 6

With regard to supplies and services resulting from the granting of
the financial contributions, the Government of the Federal Republic
of Germany attaches particular importance to preferential use being

made of the economic potential of Land Berlin.
Article 7

This Agreement shall aiso apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a
contrary declaration to the Government of the People's Republic of
Bangladesh within three months of the date of entry into force of

this Agreement.
Article 8

This Agreement shall enter into force on the date of signature

thereof.
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DONE at Dhaka on 07 December 1989 in duplicate in
the German, Bangla and English languages, all three texts being
authentic. In case of divergent interpretations of the German and
Bangla texts, the English text shall prevail.

For the Government For the Government
of the Federal Republic of the People’s Republic
of Germany: of Bangladesh:
[KARL HEINZ SCHOLTYSSEK] [Signed — Signél]!

1 Signed by Faizur Rahman Chowdhury — Signé par Faizur Rahman Chowdhury.
Vol. 1691, 1-29150
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ANNEX TO THE AGREEMENT OF 7. DEC 1989 BETWEEN THE GOVERNMENT
OF THE FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE PEOPLE’'S REPUBLIC OF BANGLADESH CONCERNING FINANCIAL
CO-OPERATION IN 1989

1. List of goods and services eligible for financing from the
financia! contribution under Article 1 (3)(a) of the Agree-

ment of 2 DE7, {983

(3) Industrial raw and auxiliary materials as well as

semi-manufactures,

(b) industrial equipment as well as agricultural machinery

and implements,
(c) spare parts and accessories of all kinds,

(d) chemical products, in particular plant protection

agents, pesticides, medicaments and dyes,
(e) means of transport,

(f) other industrial products of importance for the devei-
opment of the People's Republic of Bangladesh,

(g) advisory services, patents and licence fees.

2. Imports not included in the above list may only be financed
with the prior approval of the Government of the Federal

Republic of Germany.

3. The importation of luxury and consumer goods for perscr.al
needs as well as any goods and facilities serving mil.l.-y
purposes may not be financed from the finariial

contribution.
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[TRADUCTION — TRANSLATION]

ACCORD! DE COOPERATION FINANCIERE ENTRE LE GOUVER-
NEMENT DE LA REPUBLIQUE FEDERALE D’ALLEMAGNE
ET LE GOUVERNEMENT DE LA REPUBLIQUE POPULAIRE
DU BANGLADESH POUR L'ANNEE 1989

Le Gouvernement de la République fédérale d’ Allemagne et le Gouvernement
de la République populaire du Bangladesh,

S’inspirant des relations amicales qui existent entre la République fédérale
d’ Allemagne et la République populaire du Bangladesh;

Désireux de consolider et d’approfondir ces relatlons amicales par une coopé-
ration financiére dans un esprit d’association;

Conscients que le maintien de ces relations constitue le fondement du présent
Accord;

Entendant contribuer au développement social et économique de la République
populaire du Bangladesh,

Sont convenus de ce qui suit :

Article premier

1) Le Gouvernement de la République fédérale d’ Allemagne accorde au Gou-
vernement de la République populaire du Bangladesh la possibilité d’obtenir
aupres de la Kreditanstalt fiir Wiederaufbau (Institut de crédit pour la reconstruc-
tion) de Francfort-sur-le-Main, des contributions financiéres jusqu’a concurrence
de DM 90 000 000 (quatre-vingt-dix millions de deutsche marks).

2) Des fonds supplémentaires, prélevés sur un montant total de
DM 3 257 904,64 (trois millions deux cent cinquante sept mille neuf cent quatre
deutsche marks et soixante-quatre pfennigs) représentant des engagements de
dépenses antérieurs seront obtenus de la maniere suivante pour financer le projet
visé a I’alinéa d du paragraphe 3 ci-dessous :

a) Par prélevement sur le montant de DM 18 609 000 (dix-huit millions six cent
neuf mille deutsche marks), représentant, conformément a I’ Accord de coopération
financiére du 11 octobre 1988 conclu entre le Gouvernement de la Ré€publique fédé-
rale d’ Allemagne et le Gouvernement de la République populaire du Bangladesh, la
contribution annoncée au projet relatif a la fourniture de quatre locomotives a voie
étroite (1 m) et de cinq locomotives a voie large diesel-électriques, d’une contribu-
tion financiére jusqu’a concurrence de DM 9 000 (neuf mille deutsche marks);

b) Par prélevement sur les montants envisagés dans 1’Accord de coopération
financiere du 17 septembre 1981 conclu entre le Gouvernement de la République
fédérale d’ Allemagne et le Gouvernement de la République populaire du Bangla-
desh2, d’une contribution financiére jusqu’a concurrence de DM 1 500 000 (un mil-
lion cinq cent mille deutsche marks);

! Entré en vigueur le 7 décembre 1989 par la signature, conformément a I'article 8.
2 Nations Unies, Recueil des Traités, vol. 1320, p. 329.
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¢) Par préléevement sur le montant de DM 30 500 000 (trente millions cing cent
mille deutsche marks), représentant, conformément a 1’Accord de coopération
financiére du 26 janvier 1973 conclu entre le Gouvernement de la République
fédérale d’ Allemagne et le Gouvernement de la République populaire du Bangladesh
la contribution annoncée au projet « Sylhet Cellulose Factory »!, d’une contribution
financiére jusqu’a concurrence de DM 2 067,64 (deux mille soixante-sept deutsche
marks et soixante-quatre pfennigs);

d) Par prélevement sur le montant de DM 1 600 000 (un million six cent mille
deutsche marks), représentant, conformément a 1’ Accord de coopération financiére
du 18 novembre 1975 (tel que modifié par I’échange de notes des 14 mai 1976 et 5 mai
1978) conclu entre le Gouvernement de la République fédérale d’Allemagne et le
Gouvernement de la République populaire du Bangladesh, la contribution annoncée
au projet d’assistance a la direction de la Sylhet Cellulose Factory sous forme de
services consultatifs!, d’une contribution financiére jusqu’a concurrence de
DM 1 104 463,22 (un million cent quatre mille quatre cent soixante-trois deutsche
marks et vingt-deux pfennigs);

e) Par prélevement sur le montant de DM 5 000 000 (cinq millions de deutsche
marks), représentant, conformément & 1’ Accord de coopération financiére du 2 no-
vembre 1976 conclu entre le Gouvernement de la République fédérale d’ Allemagne
et le Gouvernement de la République populaire du Bangladesh, la contribution
annoncée au projet « Aide en nature, lié aux programmes-IV (Télécommunica-
tions) »!, d’une contribution financiére jusqu’a concurrence de DM 482,84 (quatre
cent quatre-vingt-deux deutsche marks et quatre-vingt-quatre pfennigs);

f) Par prélévement sur le montant de DM 11 400 000 (onze millions quatre cent
mille deutsche marks) représentant, conformément a I’ Accord d’aide financiére du
2 novembre 1976 (tel qu’amendé par I’échange de notes des 5 juillet® et 9 aoit 1979)
conclu entre le Gouvernement de la République fédérale d’ Allemagne et le Gou-
vernement de la République populaire du Bangladesh, la contribution annoncée au
projet « Aide en nature de caractére général X », d’une contribution financiére jus-
qu’a concurrence de DM 641 890,94 (six cent quarante et un mille huit cent quatre-
vingt-dix deutsche marks et quatre-vingt-quatorze pfennigs);

3) Les contributions financiéres visées aux paragraphes 1 et 2 ci-dessus,
représentant au total DM 93257 904,64 (quatre-vingt-treize millions deux cent
cinquante-sept-mille neuf cent quatre deutsche marks et soixante-quatre pfennigs),
seront utilisées comme suit :

a) Jusqu’a concurrence de DM 30 000 000 (trente millions de deutsche marks),
pour financer le cofit en devises de I’acquisition de biens et de services dans le
domaine d’application allemand du présent Accord ainsi que dans les pays en déve-
loppement, destinés a couvrir les besoins civils courants et le coiit en devises et en
monnaie locale des opérations de transport, d’assurance et de montage afférentes 2
I’importation de biens financée conformément au présent Accord. Ces livraisons et
services doivent correspondre a ceux qui figurent sur la liste annexée au présent
Accord, pour lesquels les contrats de livraison ou de service ont été conclus apres le
1¢7 juin 1989;

! Non enregistré 2 la date d’enregistrement de I' Accord publié ict.
2 Nations Unies, Recueil des Traités, vol. 1074, p. 113.
3 Ibid., vol. 1242, p. 552.
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b) Jusqu’a concurrence de DM 11 600000 (onze millions six cent mille
deutsche marks), pour financer le cof{it de la phase II du projet de reconstruction de
la Section du Bazar de Tungk-Bhairab, si, aprés examen, ce projet est reconnu digne
d’étre encouragé;

¢) Jusqu’a concurrence de DM 16 800 000 (seize millions huit cent mille
deutsche marks) pour financer le co(it des phases du projet relatif 4 la reconstruction
des blocs I et II de la centrale électrique d’ Ashugani, si, aprés examen, le projet est
reconnu digne d’étre encouragé;

d) Jusqu’a concurrence de DM 34 857 904,64 (trente quatre millions huit cent
cinquante sept mille neuf cent quatre deutsche marks et soixante-quatre pfennigs)
pour financer des projets de protection contre les inondations si, aprés examen, ces
projets sont reconnus dignes d’&tre encouragés;

4) Le présent Accord sera également applicable si, 2 une date ultérieure, le
Gouvernement de la République fédérale d’ Allemagne accorde au Gouvernement
de la République populaire du Bangladesh la possibilité d’obtenir auprés de la
Kreditanstalt fiir Wiederaufbau des contributions financiéres pour I’élaboration des
projets visés aux alinéas b, ¢ et d du paragraphe 3 ci-dessus ou pour la mise au point
des mesures connexes nécessaires a leur exécution et a leur appui.

5) Le Gouvernement de la République fédérale d’ Allemagne et le Gouver-
nement de la République populaire du Bangladesh peuvent décider d’un commun
accord de remplacer les projets visés aux alinéas b, ¢ et d du paragraphe 3 par
d’autres projets.

Article 2

L'’utilisation des contributions financiéres visées a I’article premier du présent
Accord et les conditions auxquelles elles sont accordées seront déterminées par les
contrats de financement a conclure entre les bénéficiaires des contributions finan-
cieres et la Kreditanstalt fiir Wiederaufbau, contrats qui sont soumis a la Iégislation
en vigueur dans la République fédérale d’ Allemagne.

Article 3

Le Gouvernement de 1a République populaire du Bangladesh exonere la Kre-
ditanstalt fiir Wiederaufbau de tous impdts et autres redevances pergus en Répu-
blique populaire du Bangladesh en rapport avec la conclusion et I’exécution des
contrats de financement visés a I’article 2.

Article 4

En ce qui concerne les transports maritimes et aériens de personnes et de mar-
chandises résultant de I’octroi des contributions financiéres, le Gouvernement de la
République populaire du Bangladesh laisse aux passagers et aux fournisseurs le libre
choix des entreprises de transport, s’abstient de prendre des mesures ayant pour
effet d’exclure ou d’entraver la participation, dans les mémes conditions, des entre-
prises de transport ayant leur siége dans le domaine d’application allemand du pré-
sent Accord et, le cas échéant, délivre les autorisations requises en vue de la partici-
pation de ces entreprises.
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Article 5

La procédure a suivre pour la délivrance des contrats de livraison et de services
destinés aux projets financés au moyen des contributions financiéres conformément
aux alinéas b, c et d du paragraphe 3 de I'article premier sera déterminée dans les
contrats de financement a conclure entre les bénéficiaires de ces contributions et la
Kreditanstalt fiir Wiederaufbau.

Article 6

En ce qui concerne les livraisons et les services résultant de 1’octroi des contri-
butions financieres, le Gouvernement de la République fédérale d’ Allemagne atta-
che une importance particuliere a ce qu’il soit fait appel en priorité aux ressources
économiques du Land Berlin.

Article 7

Le présent Accord s’applique également au Land Berlin, sauf notification con-
traire adressée par le Gouvernement de la République fédérale d’ Allemagne au Gou-
vernement de la République populaire du Bangladesh dans les trois mois suivant
P’entrée en vigueur de I’ Accord.

Article 8
Le présent Accord entrera en vigueur a la date de sa signature.

FaIT & Dacca le 7 décembre 1989 en deux exemplaires originaux, chacun en
langues allemande, bengla et anglaise, les trois textes faisant également foi. En cas
d’interprétation divergente des textes allemand et bengla, il y aura lieu de se référer
au texte anglais.

Pour le Gouvernement
de la République fédérale d’ Allemagne :

KARL HEINZ SCHOLTYSSEK

Pour le Gouvernement
de la République populaire du Bangladesh :

Fa1zurR RAHMAN CHOWDHURY
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ANNEXE A L’ACCORD DE COOPERATION FINANCIERE DU 7 DECEMBRE 1989
ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE FEDERALE D’ALLE-
MAGNE ET LE GOUVERNEMENT DE LA REPUBLIQUE POPULAIRE DU
BANGLADESH

1. Liste des biens et services qui peuvent étre financés au moyen de la contribution
financiére, conformément a I'alinéa a du paragraphe 3 de I'article premier de I’Accord du
7 décembre 1989.

a) Matieres premieres et matiéres consommables industrielles et produits semi-finis;
b) Equipement industriel et machines et outillage agricoles;
¢) Piéces de rechange et pieces détachées de toute nature;

d) Produits chimiques, notamment agents phytosanitaires, pesticides, médicaments et
colorants;

e) Moyens de transport;

f) Autres produits industriels importants pour le développement de 1a République popu-
laire du Bangladesh;

g) Services consultatifs, brevets et redevances d’exploitation.

2. L’importation de produits ne figurant pas sur la présente liste ne peut étre financée
qu’avec I'accord préalable du Gouvernement de la République fédérale d’ Allemagne.

3. L’importation d’articles de luxe et de biens de consommation a usage personnel ainsi
que celle de biens et d’installations servant a des fins militaires ne peuvent étre financées sur
la contribution financiére.
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UNITED NATIONS
(UNITED NATIONS ENVIRONMENT PROGRAMME)

and
SPAIN

Letter Agreement regarding the Third Session of the ad hoc
Working Group of Legal and Technical Experts on Bio-
logical Diversity, to he held in Madrid from 24 June to
3 July 1991 (with annexes). Nairohi, 15 May 1991

Authentic texts: English and Spanish.
Registered ex officio on 1 October 1992.

ORGANISATION DES NATIONS UNIES
(PROGRAMME DES NATIONS UNIES
POUR LENVIRONNEMENT)
et

ESPAGNE

Lettre d’Accord relatif a la troisiéme session ad hoc du
groupe de travail des experts juridiques et techniques
sur la diversité hiologique, qui aura lieu a8 Madrid du
24 jnin au 3 juillet 1991 (avec annexes). Nairobi, 15 mai
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Textes authentiques : anglais et espagnol.
Enregistré d’office le 1¢" octobre 1992.
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1992

LETTER AGREEMENT! BE-
TWEEN THE UNITED NA-
TIONS ENVIRONMENT PRO-
GRAMME AND THE
KINGDOM OF SPAIN RE-
GARDING THE THIRD SES-
SION OF THE AD HOC
WORKING GROUP OF LEGAL
AND TECHNICAL EXPERTS
ON BIOLOGICAL DIVERSITY,
TO BE HELD IN MADRID
FROM 24 JUNE TO 3 JULY 1991

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force provisionally on 27 May 1991, the
date of receipt of the acceptance from the Government of
Spain, and definitively on 14 February 1992, the date of
receipt of confirmation in writing on the part of Spain, in
accordance with the provisions of paragraphs 21 and 22.
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[TRADUCTION — TRANSLATION]

LETTRE D’ACCORD! ENTRE LE
PROGRAMME DES NATIONS
UNIES POUR L’ENVIRON-
NEMENT ET LE ROYAUME
D’ESPAGNE RELATIF A LA
TROISIEME SESSION AD HOC
DU GROUPE DE TRAVAIL DES
EXPERTS JURIDIQUES ET
TECHNIQUES SUR LA DI-
VERSITE BIOLOGIQUE, QUI
AURA LIEU A MADRID DU
24 JUIN AU 3 JUILLET 1991

Publication effectuée conformément
au paragraphe 2 de Uarticle 12 du régle-
ment de |’Assemblée générale destiné
a mettre en application 'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur 2 titre provisoire le 27 mai 1991, date
de réception de I'acceptation du Gouvernement espagnol,
et 2 titre définitif le 14 février 1992, date de réception de
la confirmation écrite de I'Espagne, conformément aux
dispositions des paragraphes 21 et 22.



No. 29152

UNITED NATIONS
et
AZERBAIJAN

Agreement relating to the establishment of a United Nations
Interim Office. Signed at New York on 1 October 1992

Authentic text: English.
Registered ex officio on 1 October 1992.

ORGANISATION DES NATIONS UNIES
et
AZERBAIDJAN

Accord relatif a Pinstallation d’un bureau intérimaire de
I’Organisation des Nations Unies. Signé a New York le
1¢F octobre 1992

Texte authentique : anglais.
Enregistré d’office le 1¢" octobre 1992.
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AGREEMENT' BETWEEN THE UNITED NATIONS AND THE GOV-
ERNMENT OF THE AZERBAIJANI REPUBLIC RELATING
TO THE ESTABLISHMENT OF A UNITED NATIONS INTERIM
OFFICE

PREAMBLE

Whereas the Government of the Azerbaijani Republic and the United Nations
have expressed their mutual interest that the United Nations establish an Interim
Office in Baku with a view to supporting and supplementing the national efforts
in solving the most important problems of economic development and promoting
social progress and a better standard of life;

Whereas the Government of the Azerbaijani Republic has agreed to ensure the
availability of the necessary facilities to enable the Interim Office to perform fully
and effectively its functions, including its scheduled programmes of work and any
related activities, and to fulfill its purposes in co-operation and harmony with the
Government and people of Azerbaijan;

Considering that the Government of the Azerbaijani Republic has agreed to
apply to the Interim Office, as an orgamizational unit of the United Nations, and to
its officials the relevant provisions of the Convention on the Privileges and Immumi-
ties of the United Nations;?

Desiring to conclude an agreement with a view to regulating questions arising
from the establishment in Baku of the United Nations Interim Office;

Have, in a spirit of friendly co-operation, agreed as follows:
Article I

DEFINITIONS

For the purpose of the present Agreement, the following definitions shall apply:

(a) “Office” means the United Nations Interim Office, an organizational unit
through which the United Nations provides assistance and co-operation in pro-
grammes; it may include field sub-offices established in the country by mutual
agreement;

(b) “The Government” means the Government of the Azerbaijani Republic;
(c) “The appropriate authorities” means central, local and other competent
authorities under the law of the Azerbaijani Republic;

(d) “Convention” means the Convention on the Privileges and Immunities of
the United Nations adopted by the General Assembly of the United Nations on
13 February 1946;

(e) “Parties” means the United Nations and the Government of the Azerbaijani
Republic;

! Came into force on 1 October 1992 by signature, in accordance with article XXL
2 United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(f) “Head of the Office” means the official in charge of the United Nations
Interim Office;

(g) “Officials of the Office” means the Head of the Interim Office and all mem-
bers of its staff, irrespective of nationality, employed under the Staff Rules and
Regulations of the United Nations with the exception of persons who are recruited
locally and assigned to hourly rates as provided for in General Assembly Reso-
lution 76(1) of 7 December 1946;!

(h) “Experts on mission” means individuals, other than Interim Office officials
or persons performing services on behalf of the United Nations, undertaking mis-
sions, coming within the scope of Articles VI and VII of the Convention;

(i) “Persons performing services on behalf of the United Nations” means indi-
vidual contractors, other than officials engaged by the Interim Office, to execute or
assist in the carrying out of its programmes or other related activities;

() “UNDP” means the United Nations Development Programme;

(k) “UNHCR” means the United Nations High Commissioner for Refugees
established pursuant to United Nations General Assembly resolution 319(IV) of
3 December 1949;2

() “UNICEF” means the United Nations Children’s Fund established pursu-
ant to United Nations General Assembly resolution 57(1) of 11 December 1946;3

(m) “UNEP” means the United Nations Environment Programme established
pursuant to United Nations General Assembly resolution 2997 (XXVII) of 15 De-
cember 1977;*

(n) “Office premises” means all the premises occupied by the Interim Office or
field sub-offices, including installations and facilities made available to or occupied,
maintained or used by the United Nations in the Azerbaijani Republic and notified
as such to the Government;

(o) “Organization” means the United Nations;
(p) “Country” means the Azerbaijani Republic.

Article IT

PURPOSE AND SCOPE OF ACTIVITIES

The Office shall:

1. Co-operate with the Government in programmes of assistance aimed at
promoting economic development and social progress through inter alia carrying
out economic and social studies and research, technical co-operation, the training of
personnel and dissemination of information.

2. Co-ordinate the work in the country of UNDP, UNHCR, UNICEF, UNEP
and other organs of the Organization, in accordance with the relevant resolutions,
decisions, regulations, rules and policies of the United Nations.

! United Nations, Official Records of the General Assembly, First Session, Second Part (AJ64/Add.1), p. 139.
2 Ibid., Fourth Session, p. 36.

3 Ibid., First Session, Second Part (A/64/Add.1), p. 90.

4 Ibid., Twenty-seventh Session, Supplement No. 30 (A/8$730), p. 43.
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3. Carry out such other activities as may be entrusted to the Office by the
Secretary-General of the United Nations.

4. If necessary, United Nations organs and programmes may enter into sup-
plemental Agreements with the Government concerning their project of assistance,
pursuant to Article 18 below.

Article ITT

JURIDICAL PERSONALITY AND LEGAL CAPACITY

The United Nations, acting through the Office, shall have the capacity:
(a) To contract;

(b) To acquire and dispose of movable and immovable property;

(c) To institute legal proceedings.

Article IV

APPLICATION OF THE CONVENTION

The Convention shall be applicable to the Office, its property, funds and assets,
to its officials and experts on mission in the country.

Article V

STATUS OF THE OFFICE

1. The United Nations shall establish and maintain an Office in the country
for the purpose of discharging its activities in accordance with the present Agree-
ment or any other supplemental agreements referred to in Article 18 below.

2. The United Nations, its property, funds and assets, wherever located and
by whomsoever held, shall enjoy immunity from every form of legal process except
insofar as in any particular case it has expressly waived its immunity. It is under-
stood, however, that no waiver of immunity shall extend to any measure of exe-
cution.

3. (a) The premises of the Office shall be inviolable. The property and assets
of the Office, wherever located and by whomsoever held, shall be immune from
search, requisition, confiscation, expropriation and any other form of interference,
whether by executive, administrative, judicial or legislative action;

(b) The appropriate authorities shall not enter the Office premises to perform
any official duties, except with the express consent of the head of the Office and
under conditions agreed to by him or her.

4. The appropriate authorities shall exercise due diligence to ensure the secu-
rity and protection of the Office, and to ensure that the tranquility of the Office is not
disturbed by the unauthorized entry of persons or groups of persons from outside or
by disturbances in its immediate vicinity.

5. The archives of the Office, and in general all documents belonging to it,
wherever located and by whomsoever held, shall be inviolable.
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Article VI

OFFICE FUNDS, ASSETS AND OTHER PROPERTY

1. Without being restricted by financial controls, regulations or moratoria of
any kind, the Office:

(a) May hold and use funds, gold or negotiable instruments of any kind and
maintain and operate accounts in any currency and convert any currency held by it
into any other currency;

(b) Shall be free to transfer its funds, gold or currency from one country to
another or within any country, to other organizations or agencies of the United
Nations system;

(c) Shallbe accorded the most favourable, legally available rate of exchange for
its financial transactions.

2. The Office, its assets, income and other property shall:

(a) Be exempt from all direct taxes, value-added tax, fees, tolls or duties; it is
understood, however, that the Office will not claim exemption from taxes which are,
in fact, no more than charges for public utility services, rendered by the Government
or by a corporation under government regulation, at a fixed rate according to the
amount of services rendered and which can be specifically identified, described and
itemized;

(b) Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of articles imported or exported by the Office for its
official use. It is understood, however, that articles imported under such exemptions
will not be sold in the country into which they were imported except under condi-
tions agreed with the Government;

(c) ‘Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of its publications.

Article VII

OFFICIALS OF THE OFFICE

1. Officials of the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be exempt from taxation on the salaries and emoluments paid to them by
the Office;

(¢) Be immune from national service obligations.
2. In addition, internationally-recruited officials of the Office shall:

(a) Be immune, together with their spouses and relatives dependent on them,
from immigration restrictions and alien registration;

(b) Be accorded the same privileges in respect of exchange facilities as are
accorded to officials of comparable ranks forming part of diplomatic missions to the
Government;
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(c) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys;

(d) Have the right to import free of duty their furniture, personal effects and all
household appliances, at the time of first taking up their post in the host country.

3. The head of the Office and other senior officials, as may be agreed between
the United Nations and the Government, shall enjoy the same privileges and immu-
nities accorded by the Government to members of diplomatic missions of compara-
ble ranks. For this purpose, the name of the head of the Office may be incorporated
in the diplomatic list.

4. Internationally-recruited officials of the Office shall also be entitled to the
following facilities:

(a) To import free of custom and excise duties limited quantities of certain
articles intended for personal consumption in accordance with existing government
regulation;

(b) To import a motor vehicle free of customs and excise duties, including
value-added tax, in accordance with existing government regulation applicable to
members of diplomatic missions of comparable ranks.

Article VIII

EXPERTS ON MISSION

1. Experts on mission shall be granted the privileges, immunities and facilities
as specified in Article VI, Sections 22 and 23, and Article VII, Section 26, of the
Convention.

2. Experts on mission may be accorded such additional privileges, immunities
and facilities as may be agreed upon between the Parties.

Article IX

PERSONS PERFORMING SERVICES FOR THE OFFICE

1. Persons performing services for the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys.

2. For the purpose of enabling them to discharge their functions indepen-
dently and efficiently, persons performing services for the Office may be accorded
such other privileges, immunmnities and facilities as specified in Articles 7 and 8 above,
as may be agreed upon between the Parties.
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Article X
LOCALLY-RECRUITED PERSONNEL ASSIGNED TO HOURLY RATES

Locally-recruited personnel shall be accorded all facilities necessary for the
independent exercise of their functions for the United Nations. The terms and con-
ditions of employment for persons recruited locally and assigned to hourly rates
shall be in accordance with the relevant United Nations resolutions, decisions, reg-
ulations and rules and policies of the competent organs of the United Nations.

Article XI

WAIVER OF PRIVILEGES AND IMMUNITIES

The privileges and immunities accorded under the present Agreement are
granted in the interests of the United Nations, and nor for the personal benefit of the
persons concerned. The Secretary-General of the United Nations has the right and
the duty to waive the immunity of any individual referred to in Articles 7, 8 and 9 in
any case where, in his opinion, such immunity impedes the course of justice and can
be waived without prejudice to the interests of the United Nations.

Article XII

ACCESS FACILITIES

1. Internationally-recruited officials of the Office, experts on mission and per-
sons performing services shall be entitled to:

(a) Prompt clearance and issuance, free of charge, of visas, licences or permiits,
where required;

(b) Unimpeded access to or from the country, and within the country, to all
sites of co-operation activities, to the extent necessary for the implementation of
programmes of co-operation.

Article X111

GOVERNMENT CONTRIBUTION

1. The Government shall provide the United Nations, as mutually agreed
upon and to the extent possible:

(a) Appropriate office premises for the Office;
(b) Costs of local telecommunications for official purposes;

(c) Costs of utilities and local services such as equipment, fixtures and mainte-
nance of office premises;

(d) Transportation for experts on mission in the discharge of their official func-
tions in the country.

2. The Government shall also assist the United Nations:

(a) In the location of suitable housing accommodation for internationally-
reeruited officials, experts on mission and persons performing services for the
United Nations;
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(b) In the installation and supply of utility services, such as water, electricity,
sewerage, fire protection services and other services, for the Office premises.

Article XIV
FACILITIES IN RESPECT OF COMMUNICATIONS

1. The United Nations shall enjoy, in respect of its official communications,
treatment not less favourable than that accorded by the Government to any diplo-
matic mission in matters of establishment and operation, priorities, tariffs, charges
on mail and cablegrams and on teleprinter, facsimile, telephone and other communi-
cations, as well as rates for information to the press and radio.

2. No official correspondence or other communication of the United Nations
shall be subject to censorship. Such immunity shall extend to printed matter, photo-
graphic and electronic data communications and other forms of communications as
may be agreed upon between the Parties. The United Nations shall be entitled to use
codes and to dispatch and receive correspondence either by courier or in sealed
pouches, all of which shall be inviolable and not subject to censorship.

3. The United Nations shall have the right to operate radio and other telecom-
munication equipment on United Nations registered frequencies and those allocated
by the Government between its offices, within and outside the country, and in par-
ticular with United Nations Headquarters in New York.

Article XV
UNITED NATIONS FLAG, EMBLEM AND MARKINGS

The United Nations may display its flag, and/or emblem on its Office premises,
official vehicles and otherwise as agreed to between the Parties. Vehicles, vessels
and aircraft of the United Nations shall carry a distinctive United Nations emblem
or markings, which shall be notified to the Government.

Article XVI
NOTIFICATION

The Office shall notify the Ministry of Foreign Affairs of the Azerbaijani
Republic of the names and categories of its officials, experts on mission and per-
sons performing services and locally-recruited personnel, and of any change in their
status.

Article XVII
IDENTIFICATION

1. The Government shall, at the request of the head of the Office, issue to each
official, expert on mission, person performing services and locally-recruited person-
nel (other than those who are assigned to hourly rates) the appropriate certificates
of identity.
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2. Upon demand of an authorized official of the Government, persons re-
ferred to in paragraph 1 above shall be required to present, but not to surrender, their
certificates of identity.

3. The Office shall, upon termination of employment or reassignment of its
personnel, ensure that all certificates of identity are returned promptly to the Gov-
ernment.

Article XVIII

SUPPLEMENTAL AGREEMENTS

1. UNDP, UNICEF, UNHCR, UNEP and other United Nations organs and
programmes may conclude with the Government supplemental Agreements, which
shall constitute an integral part of this Agreement, concerning conditions under
which they shall assist the Government in carrying out their respective projects.

2. The United Nations and the Government may enter into any other supple-
mental Agreement as both Parties may deem appropriate.

Article XIX

CLAIMS AGAINST THE UNITED NATIONS

1. The United Nations co-operation in programmes under the present Agree-
ment, or any other supplemental Agreement, is provided for the benefit of the Gov-
ernment and people of the country and, therefore, the Government shall bear all the
risks of the operation under the present Agreement.

2. The Government shall, in particular, be responsible for dealing with all
claims arising from or directly attributable to the operations under the present
Agreement, or any other supplemental Agreement, that may be brought by third
parties against the United Nations, its officials, experts on mission and persons
performing services on behalf of the United Nations and shall, in respect of such
claims, indemnify and hold them harmless, except where the Government and the
United Nations agree that the particular claim or liability was caused by gross neg-
ligence or wilful misconduct.

Article XX

SETTLEMENT OF DISPUTES

Any dispute between the United Nations and the Government relating to the
interpretation and application of the present Agreement, or any other supplemental
Agreement, which is not settled by negotiation or other agreed mode of settlement
shall be submitted to arbitration at the request of either Party. Each Party shall
appoint one arbitrator, and the two arbitrators so appointed shall appoint a third,
who shall be the chairman. If within thirty (30) days of the request for arbitration
either Party has not appointed an arbitrator, or if within fifteen (15) days of the
appointment of two arbitrators the third arbitrator has not been appointed, either
Party may request the President of the International Court of Justice to appoint an
arbitrator. The procedure for the arbitration shall be fixed by the arbitrators, and the
expenses of the arbitration shall be borne by the Parties as assessed by the arbi-
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trators. The arbitral award shall contain a statement of the reasons on which it is
based and shall be accepted by the Parties as the final adjudication of the dispute.

Article XXI

ENTRY INTO FORCE

This Agreement shall enter into force upon signature by the duly authorized
representatives of the United Nations and the Government.

Article XX11

TERMINATION

The present Agreement shall cease to be in force six months after either of the
Parties gives notice in writing to the other of its decision to terminate the Agreement.
The Agreement shall, however, remain in force for such an additional period as
might be necessary for the orderly cessation of United Nations activities, and the
resolution of any dispute between the Parties.

IN WITNESS WHEREOF, the undersigned, being duly authorized plenipotentiary
of the Government and duly appointed representative of the United Nations, have
on behalf of the Parties signed the present Agreement.

DoNE at New York this 1st day of October of nineteen hunded ninety two.
For the United Nations:
[Signed — Signé]!

For the Government
of the Azerbaijani Republic:

[Signed — Signé)?

! Signed by Boutros Boutros-Ghali — Signé par Boutros Boutros-Ghall.
2 Signed by Gambarov — Signé par Gambarov.
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[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISATION DES NATIONS UNIES ET LE
GOUVERNEMENT DE LA REPUBLIQUE D’AZERBAIJAN RE-
LATIF A L’INSTALLATION D’UN BUREAU INTERIMAIRE DE
L’ORGANISATION DES NATIONS UNIES

PREAMBULE

Attendu que le Gouvernement de la République d’ Azerbaijan et I'Organisation
des Nations Unies se sont mutuellement déclaré intéressés a ce que I’Organisation
des Nations Unies crée a2 Baku un Bureau intérimaire dans le dessein d’aider et de
compléter les efforts déployés sur le plan national pour résoudre les principaux
probléemes de développement économique ainsi qu’assurer le progrés social et un
meilleur niveau de vie;

Attendu que le Gouvernement de la République d’Azerbaijan a accepté de
mettre a disposition tous les moyens nécessaires pour permettre au Bureau intéri-
maire d’exercer pleinement et efficacement ses fonctions, y compris la réalisation de
ses programmes de travail prévus et toutes les activités annexes, ainsi que d’at-
teindre les fins pour lesquelles il est créé en coopération et en harmonie avec le
Gouvernement et le peuple de la République d’ Azerbaijan;

Considérant que le Gouvernement de la République d’Azerbaijan a accepté
d’appliquer au Bureau intérimaire en tant qu’organe de 1’Organisation des Nations
Unies, ainsi qu’a ses fonctionnaires, les dispositions azpplicables de la Convention
relative aux priviléges et immunités des Nations Unies?;

Désireux de conclure un accord en vue de régler les questions que pose I’instal-
lation & Baku du Bureau intérimaire de I’Organisation des Nations Unies;

Sont convenus, dans un esprit d’amicale coopération, de ce qui suit :
Article 1

DEFINITIONS

Aux fins du présent Accord, les définitions ci-aprés seront d’application :

a) Le terme « Bureau » s’entend du Bureau intérimaire de 1’Organisation des
Nations Unies, organe par lequel I’Organisation apportera son assistance et sa
coopération sous la forme de programmes; le terme pourra également s’appliquer
aux bureaux subsidiaires créés ailleurs dans le pays;

b) Le terme « Gouvernement » s’entend du Gouvernement de la République
d’ Azerbaijan;
¢) L’expression « autorités compétentes » s’entend des autorités centrales,
locales et autres, compétentes conformément a la législation de la République
d’ Azerbaijan,;
! Entré en vigueur le 1¢° octobre 1992 par la signature, conformément 2 I'article XX1.
2 Nations Unies, Recueil des Traités, vol. 1, p. 15.
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d) Le terme « Convention » s’entend de la Convention relative aux privileges
et immunités des Nations Unies, adoptée le 13 février 1946 par I’ Assemblée générale
des Nations Unies;

e) Le terme « Parties » s’entend de 1’Organisation des Nations Unies et du
Gouvernement de la République d’Azerbaijan;

f) L’expression « Directeur du Bureau » s’entend du fonctionnaire respon-
sable du Bureau intérimaire de 1’Organisation des Nations Unies;

g) L’expression « fonctionnaires du Bureau » s’entend du Directeur du
Bureau et de tous les membres de son personnel, indépendamment de leur natio-
nalité, employés conformément au Réglement et au Statut du personnel de 1’Orga-
nisation des Nations Unies, 2 I’exception des personnes recrutées localement et
rémunérées par un salaire horaire comme Frévu danslarésolution 76 (1) de I’ Assem-
blée générale en date du 7 décembre 1946!;

h) L’expression « experts en mission » s’entend des personnes, autres que les
fonctionnaires du Bureau ou les personnes assurant des prestations pour le compte
de I'Organisation des Nations Unies, qui effectuent des missions et qui relévent des
articles VI et VII de la Convention;

i) L’expression « personnes assurant des prestations pour le compte de 1’Or-
ganisation des Nations Unies » s’entend des entrepreneurs individuels, autres que
les fonctionnaires engagés par le Bureau, pour exécuter ses programmes ou d’autres
activités annexes ou d’y apporter leur contribution;

J) Le signe « PNUD » désigne le Programme des Nations Unies pour le déve-
loppement;

k) Le signe « HCR » désigne le Haut-Commissariat des Nations Unies pour les
réfugiés, établi aux termes de la résolution 319 (IV) du 3 décembre 19492 de I’ Assem-
blée générale des Nations Unies;

) Le signe « UNICEF » désigne le Fonds des Nations Unies pour I’enfance,
aux termes de la résolution 57 (1) du 11 décembre 19463 de I’ Assemblée générale des
Nations Unies;

m) Le signe « PNUE » désigne le Programme des Nations Unies pour 1’envi-
ronnement, aux termes de la résolution 2997 (XXVII) du 15 décembre 19774 de
I’ Assemblée générale des Nations Unies;

n) L’expression « locaux du Bureau » s’entend de tous les locaux occupés par
le Bureau ou ses bureaux subsidiaires sur le terrain, y compris les installations et les
facilités mises a la disposition de I’Organisation des Nations Unies, ou bien occupés,
entretenus ou utilisés par I’Organisation dans la République d’ Azerbaijan et signalés
en tant que tels au Gouvernement;

0) Le terme « Organisation » désigne I’Organisation des Nations Unies;

p) Le terme « pays » s’entend de la République d’ Azerbaijan.

! Nations Unies, Documents officiels de I'Assemblée générale, premiére session, seconde partie (AI64/Add.1),
p. 139.

2 Jbid., quatriéme session, p. 37.

3 Ibid., premiére session, seconde partie (A/64/Add.1), p. 90.

* Ibid., vingt-septiéme session, Supplément n° 30 (A/8730), p. 47.
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Article Il

BUT ET ETENDUE DES ACTIVITES

Le Bureau :

1. Coopérera avec le Gouvernement a I’exécution de programmes d’assis-
tance qui auront pour but de faciliter le développement économique et le progres
social, notamment par le biais d’études économiques et sociales, de travaux de
recherche, d’une coopération technique, de la formation de personnels et de la dif-
fusion d’informations.

2. Coordonnera I’action dans le pays du PNUD, du HCR, de PUNICEF, du
PNUE et d’autres organes de I’Organisation, en conformité aux résolutions, déci-
sions, réglements, régles et politiques applicables de I’Organisation des Nations
Unies.

3. Exercera les autres activités qui pourront lui &tre confiées par le Secrétaire
général de I’Organisation des Nations Unies.

4. En cas de besoin, les organes et programmes des Nations Unies pourront
conclure des accords supplémentaires avec le Gouvernement de la République
d’ Azerbaijan concernant leurs projets d’assistance, conformément a I’article 18 ci-
apres.

Article I

PERSONNALITE MORALE ET CAPACITE JURIDIQUE
L" Organisation des Nations Unies, agissant par I’entremise du Bureau, aura la
capacité :
a) De conclure des contrats;
b) D’acquérir et d’aliéner des biens meubles et immeubles;
c) D’ester en justice.

Article IV

APPLICATION DE LA CONVENTION

La Convention sera applicable au Bureau, a ses biens, a ses fonds et avoirs, a
ses fonctionnaires et A ses experts en mission dans le pays.

Article V

STATUT DU BUREAU

1. L’Organisation des Nations Unies implantera et entretiendra dans le pays
un Bureau intérimaire aux fins d’exercer ses activités conformément au présent
Accord ou 2 tout autre accord supplémentaire visé a Iarticle 18 ci-apres.

2. L’Organisation des Nations Unies, ses biens, fonds et avoirs, ot qu’ils se
trouvent et dans la possession de qui que ce soit, bénéficieront de I'immunité contre
toute action juridique, sauf dans la mesure od elle aura expressément renoncé a cette
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immunité dans un cas particulier. Il est toutefois entendu qu’aucune renonciation a
I’'immunité ne s’appliquera a des mesures exécutoires.

3. a) Leslocaux du Bureau seront inviolables. Ses biens et avoirs, o qu’ils se
trouvent et dans la possession de qui que ce soit, ne pourront étre fouillés, réquisi-
tionnés, confisqués, expropriés ou soumis a toute autre ingérence des pouvoirs exé-
cutif, administratif, judiciaire ou législatif;

b) Les autorités compétentes ne pénétreront pas dans les locaux du Bureau
pour y exercer des pouvoirs officiels, sinon avec le consentement exprés du Direc-
teur du Bureau et dans les conditions qu’il aura acceptées.

4. Les autorités compétentes feront diment diligence pour veiller 2 la sécurité
et a la protection du Bureau et pour faire en sorte que sa tranquillité ne soit pas
perturbée par I’entrée non autorisée de personnes ou groupes de personnes venues
de I’extérieur ni par des désordres dans son voisinage immédiat.

5. Les archives du Bureay, et en général tous les documents lui appartenant,
ol qu’ils se trouvent et dans la possession de qui que ce soit, seront inviolables.

Article VI
FONDS, AVOIRS ET AUTRES BIENS DU BUREAU

1. Sans que lui soient imposées de restrictions sous la forme de contrdles
financiers, de réglements ou de moratoires de quelque sorte que ce soit, le Bureau :

a) Pourra détenir et utiliser des fonds, de I’or ou des documents négociables de
quelque sorte que ce soit, tenir et utiliser des comptes dans n’importe quelle mon-
naie, ainsi que de convertir n’importe quelle monnaie détenue par lui en n’importe
quelle autre monnaie;

b) Aura toute liberté de transférer ses fonds, or ou numéraire d’un pays a un
autre ou a 'intérieur de n’importe quel pays a d’autres organisations ou institutions
des Nations Unies;

c) Se verra accorder le taux de change légal le plus favorable aux fins de ses
opérations financiéres.

2. Le Bureau, ses avoirs, revenus et autres biens :

a) Seront exonérés de tous impdts directs, taxes sur la valeur ajoutée, rede-
vances, octrois ou autres droits; il est toutefois entendu que le Bureau ne demandera
pas d’étre exonéré de taxes qui ne sont en fait rien de plus que des redevances au
titre de prestations de services publics, servies par I’Etat ou par une société régle-
mentée par I’Etat 4 un tarif fixe, en fonction de la quantité de prestations servies qui
devront pouvoir étre précisément identifiées, décrites et ventilées;

b) Seront exonérés des droits de douane ainsi que des interdictions et restric-
tions aux importations et aux exportations au titre des articles importés ou exportés
par le Bureau pour son usage officiel. Il est toutefois entendu que les articles im-
portés bénéficiant de ces exonérations ne seront pas vendus dans le pays dans lequel
ils ont été importés, sauf dans des conditions convenues avec le Gouvernement;

¢) Seront exonérés des droits de douane et des interdictions et restrictions sur
les importations et les exportations pour ce qui concerne ses publications.
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Article VII

FONCTIONNAIRES DU BUREAU

1. Les fonctionnaires du Bureau :

a) Jouiront de I'immunité de juridiction pour les paroles prononcées ou écrites
et tous les actes accomplis par eux en leur qualité officielle. Cette immunité restera
acquise apres la cessation de leurs fonctions auprés du Bureau;

b) Seront exonérés de I'imp6t sur les traitements et émoluments qui leur sont
versés par le Bureau;

¢) Jouiront de I'immunité en matiére de service national.
2. En outre, les fonctionnaires recrutés sur le plan international :

a) Jouiront de I'immunité en matiére de restrictions a I'immigration et d’imma-
triculation des étrangers, de méme que leurs époux, €pouses et parents a charge;

b) Se verront accorder en matigre de change les mémes facilités que celles dont
bénéficient les fonctionnaires de rang comparable appartenant aux missions diplo-
matiques aupres du Gouvernement;

¢) Se verront accorder, ainsi qu’a leurs époux, épouses et parents a charge les
mémes facilités de rapatriement en temps de crise internationale que celles offertes
aux envoyés diplomatiques;

d) Auront le droit d’importer en franchise de droits leur mobilier, leurs effets
personnels et tous leurs appareils de ménage au moment d’occuper pour la premiére
fois leurs fonctions dans le pays héte.

3. Le Directeur du Bureau et les autres hauts fonctionnaires dont la liste sera
arrétée d’un commun accord entre I’Organisation des Nations Unies et le Gouverne-
ment bénéficieront des mémes priviléges et immunités que ceux accordés par le
Gouvernement aux membres de rang comparable des missions diplomatiques. A cet
effet, le nom du Directeur du Bureau pourra étre inclus dans la liste diplomatique.

4. Les fonctionnaires du Bureau recrutés sur le plan international devront
également bénéficier des facilités suivantes :

a) Importer en franchise de droits de douane et d’accise des quantités limitées
de certains articles destinés a leur consommation personnelle, conformément aux
réglements en vigueur dans le pays;

b) Importer une automobile en franchise de droits de douane et d’accise, y
compris la taxe sur la valeur ajoutée, conformément aux réglements existants appli-
cables aux membres de rang comparable des missions diplomatiques.

Article VIII

EXPERTS EN MISSION

1. Les experts en mission se verront accorder les privileges, immunités et
facilités précisés a I’article VI, paragraphes 22 et 23, et a I’article VII, paragraphe 26,
de la Convention.

2. Les experts en mission pourront se voir accorder les privileges, immunités
et facilités supplémentaires dont pourront étre convenues les Parties.
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Article IX
PERSONNES ASSURANT DES PRESTATIONS POUR LE COMPTE DU BUREAU

1. Les personnes assurant des prestations pour le Bureau :

a) Jouiront de I'immunité de juridiction en ce qui concerne les paroles pro-
noncées ou écrites et tous les actes accomplis par elles en leur qualité officielle.
Cette immunité leur sera conservée apres la fin de leur emploi par le Bureau;

b) Bénéficieront, ainsi que leurs époux ou épouses et les parents a leur charge,
des mémes facilités de rapatriement en temps de crise internationale que celles
accordées aux envoyés diplomatiques.

2. Aux fins de leur permettre de s’acquitter de leurs fonctions de fagon indé-
pendante et efficace, les personnes assurant des prestations pour le compte du
Bureau pourront se voir accorder d’autres priviléges, immunités et facilités visés
aux articles 7 et 8 ci-dessus, dont pourront étre convenues les Parties.

Article X
PERSONNELS RECRUTES LOCALEMENT ET REMUNERES A L’HEURE

Les personnels recrutés localement se verront accorder toutes les facilités
nécessaires pour I’exercice indépendant de leurs fonctions auprés de I’Organisation
des Nations Unies. Les conditions d’emploi des personnels recrutés localement et
rémunérés a I’heure seront conformes aux résolutions, décisions, réglements, régles
et politiques en la matiére des organes compétents des Nations Unies.

Article X1
LEVEE DES PRIVILEGES ET IMMUNITES

Les priviléges et immunités accordés en vertu du présent Accord le sont dans
I’intérét de 1’Organisation des Nations Unies et non pour I’avantage personnel des
personnes concernées. Le Secrétaire général de I’Organisation des Nations Unies a
le droit et le devoir de lever I'immunité de toute personne visée aux articles 7, 8 et 9
dans tous les cas ol a son avis, cette immunité entraverait le cours de la justice et
peut étre levée sans porter préjudice aux intéréts de I’Organisation.

Article XI1
FACILITES D’ ACCES
1. Les fonctionnaires du Bureau, les experts en mission et les personnes assu-

rant des prestations auront droit :

a) A ’ampliation et a la délivrance rapide, sans frais, des visas, autorisations
ou permis, en cas de besoin;

b) D’entrer dans le pays et d’en sortir sans entraves, ainsi que d’y séjourner
pour accéder 2 tous les lieux ol s’exercera la coopération, dans la mesure nécessaire
pour la réalisation des programmes de coopération.
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Article XIIT

APPORTS DU GOUVERNEMENT

1. Le Gouvernement fournira a I’Organisation des Nations Unies, selon [un]
accord mutuel et dans la mesure du possible :

a) Des locaux de bureaux adéquats pour le Bureau, seul ou associé avec des
institutions des Nations Unies;

b) La gratuité des envois postaux et télécommunications officiels;

¢) Le cofit des services locaux tels que le matériel, les aménagements et I’en-
tretien des bureaux;

d) Le transport des fonctionnaires du Bureau, des experts en mission et des
personnes assurant des prestations pour le compte de I’Organisation des Nations
Unies, dans I’exercice de leurs fonctions officielles dans le pays.

2. Le Gouvernement aidera également 1I’Organisation des Nations Unies :

a) A trouver ou a fournir des logements approprié€s aux fonctionnaires recrutés
sur le plan international, aux experts en mission et aux personnes assurant des
prestations pour le compte de I’Organisation des Nations Unies;

b) Pour I'installation et la fourniture des services publics tels que I’eau, I’élec-
tricité, I’évacuation des eaux usées, la protection contre I’incendie, etc., dans les
locaux du Bureau.

Article XIV

FACILITES EN MATIERE DE COMMUNICATIONS

1. L’Organisation des Nations Unies bénéficiera, pour ses communications
officielles, d’un traitement non moins favorable que celui accordé par le Gouverne-
ment a n’importe quelle mission diplomatique en matiére d’installation et d’exploi-
tation, de priorités, de tarifs, de frais d’expédition du courrier, des télégrammes et de
télex, de télécopie, de téléphone et d’autres communications, ainsi que des tarifs
spéciaux pour I'information de la presse et de la radio.

2. Aucune correspondance officielle ni autre communication de 1’Organisa-
tion des Nations Unies ne fera 1’objet d’une censure. Cette immunité s’appliquera
aux imprimés, aux communications photographiques et électroniques et a toutes les
autres formes de communication dont pourront étre convenues les Parties. L’Orga-
nisation des Nations Unies aura le droit d’ utiliser des codes et d’expédier et recevoir
de la correspondance soit par estafette, soit en valise sous scellés, qui seront tous
inviolables et non soumis a la censure.

3. L’Organisation des Nations Unies aura le droit d’exploiter du matériel
radio et d’autres matériels de télécommunications sur les fréquences déclarées de
I’Organisation des Nations Unies et sur celles attribuées par le Gouvernement, cela
entre ses bureaux a I’intérieur et a I’extérieur du pays et en particulier avec le Siege
de I’Organisation des Nations Unies 2 New York.
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Article XV

PAVILLON, EMBLEME ET MARQUES DES NATIONS UNIES

L’Organisation des Nations Unies pourra déployer son pavillon et son em-
bléme sur les locaux du Bureau, ses véhicules officiels et ailleurs selon entente entre
les Parties. Les véhicules, embarcations et aéronefs de 1I’Organisation des Nations
Unies porteront un embléme ou des marques distinctifs des Nations Unies qui
seront portés & la connaissance du Gouvernement.

Article XVI

NOTIFICATION

Le Bureau fera connaitre au Ministere des affaires étrangéres de la République
d’Azerbaijan les noms et grades de ses fonctionnaires, experts en mission, per-
sonnes assurant des prestations et personnels recrutés localement, ainsi que toute
modification de leur situation.

Article XVII

PAPIERS D’ IDENTITE

1. Le Gouvernement, a la demande du Directeur du Bureau, délivrera 2
chaque fonctionnaire, expert en mission, personne assurant des prestations et per-
sonnel recruté localement (a I’exception de ceux rémunérés a I’heure) les documents
d’identité appropriés.

2. Sur la demande du fonctionnaire agréé du Gouvernement, les personnes
visées au paragraphe 1 ci-dessus seront tenues de présenter, sans s’en démunir, leurs
documents d’identité.

3. Aumoment de la cessation de I’emploi ou de la réaffectation de son person-

nel, le Bureau veillera a ce que tous les documents d’identité soient renvoyés dans
les meilleurs délais au Gouvernement.

Article XVIIT

ACCORDS SUPPLEMENTAIRES

1. Le PNUD, I'UNICETF, le HCR, le PNUE et d’autres organismes et pro-
grammes des Nations Unies pourront conclure avec le Gouvernement des accords
supplémentaires qui feront partie intégrante du présent Accord concernant les con-
ditions dans lesquelles ils aideront le Gouvernement dans I’exécution de leurs pro-
jets respectifs.

2. L’Organisation des Nations Unies et le Gouvernement pourront conclure
tous les autres accords supplémentaires que les deux Parties jugeront utiles.
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Article XIX

RECLAMATIONS A L'ENCONTRE DE L’ORGANISATION DES NATIONS UNIES

1. La coopération entre 1’Organisation des Nations Unies 2 la réalisation de
programmes en vertu du présent Accord ou de tout autre accord supplémentaire est
congue dans I’intérét du Gouvernement et du peuple du pays et, par conséquent, le
Gouvernement devra supporter tous les risques afférents aux activités exécutées en
vertu du présent Accord.

2. Le Gouvernement devra en particulier répondre a toutes les réclamations
découlant des activités exercées en vertu du présent Accord ou d’un accord sup-
plémentaire, ou bien qui leur sont directement imputables, et que pourraient éven-
tuellement formuler des tiers contre 1’Organisation des Nations Unies, ses fonc-
tionnaires, experts en mission ou personnes assurant des prestations au nom de
I’Organisation des Nations Unies, et il devra, en I’occurrence, indemniser les 1€sés
et couvrir les responsables, sauf lorsque le Gouvernement et I’Organisation des
Nations Unies seront convenus que la réclamation ou le dommage résultent d’une
négligence grave ou d’une faute intentionnelle.

Article XX

REGLEMENT DES DIFFERENDS

Tout différend intervenu entre 1’Organisation des Nations Unies et le Gou-
vernement, concernant l'interprétation et I’application du présent Accord ou de
tout autre accord supplémentaire, qui n’aura pas été réglé par voie de négociation
ou selon une autre modalité de réglement convenue, sera soumis a arbitrage a la
demande de I’une ou I’autre Partie. Chaque Partie désignera un arbitre et les deux
arbitres ainsi désignés en choisiront un troisiéme qui fera fonction de président. Si,
dans les trente (30) jours suivant la demande d’arbitrage I’'une des Parties n’a pas
nommé son arbitre, ou si, dans les quinze (15) jours suivant la désignation des deux
arbitres le troisiéme arbitre n’a pas été choisi, chaque Partie pourra demander au
Président de la Cour internationale de Justice de désigner ’arbitre manquant. La
procédure d’arbitrage sera arrétée par les arbitres, et les frais d’arbitrage seront
supportés par les Parties dans les proportions fixées par les arbitres. La sentence
arbitrale exposera les motifs sur lesquels elle repose et sera acceptée par les Parties
en tant que réglement définitif du différend.

Article XXI

ENTREE EN VIGUEUR

Le présent Accord entrera en vigueur au moment de sa signature par les repré-
sentants diiment habilités de I’Organisation des Nations Unies et du Gouvernement.

Article XXI1

DENONCIATION

Le présent Accord cessera de prendre effet six mois aprés que I’'une des Parties
aura notifié par écrit 4 |’autre sa décision d’y mettre fin. L’ Accord demeurera cepen-
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danten vigueur aussi longtemps qu’il pourra étre nécessaire pour mettre fin de fagon
ordonnée aux activités de I’Organisation des Nations Unies ou résoudre tout dif-
férend en instance entre les Parties.

EN FoI DE Quol, les soussignés, en leur qualité respective de plénipotentiaire
diiment habilité du Gouvernement et de représentant diment désigné de I'Organisa-
tion des Nations Unies, ont, au nom des Parties, signé le présent Accord.

FaiT a New York, le 1€ octobre 1992.

Pour I’Organisation des Nations Unies :
[BOUTROS BOUTROS-GHALI]

Pour le Gouvernement
de la République d’ Azerbaijan :

[GAMBAROV]
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AGREEMENT! BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF MOLDOVA AND THE UNITED NATIONS DEVELOPMENT
PROGRAMME

Whereas the General Assembly of the United Nations has established the
United Nations Programme (hereinafter called the UNDP) to support and sup-
plement the national efforts of recipient countries at solving the most important
problems of their economic development and to promote social progress and better
standards of life; and

Whereas the Government of the Republic of Moldova wishes to request assist-
ance from the UNDP for the benefit of its people;

Now therefore the Government and the UNDP (hereinafter called the Parties)
have entered into this Agreement in a spirit of friendly co-operation.

Article

SCOPE OF THIS AGREEMENT

1. This Agreement embodies the basic conditions under which the UNDP and
its Executive Agencies shall assist the Government in carrying out its development
projects, and under which such UNDP-assisted projects shall be executed. It shall
apply to all such UNDP assistance and to such Project Documents or other instru-
ments (hereinafter called Project Documents) as the Parties may eonclude to define
the particulars of such assistance and the respective responsibilities of the Parties
and the Executing Agency hereunder in more detail in regard to such projects.

2. Assistance shall be provided by the UNDP under this Agreement only in
response to requests submitted by the Government and approved by the UNDP.
Such assistance shall be made available to the Government, or to such entity as the
Government may designate, and shall be furnished and received-in accordance
with the relevant and applicable resolutions and decisions of the competent UNDP
organs, and subject to the availability of the necessary funds to the UNDP.

Article Il

FORMS OF ASSISTANCE

1. Assistance which may be made available by the UNDP to the Government
under this Agreement may consist of:

(@) The services of advisory experts and consultants, including consultant
firms or organizations, selected by and responsible to, the UNDP or the Executing
Agency concerned;

(b) The services of operational experts selected by the Executing Agency, to
perform functions of an operational, executive or administrative character as civil
servants of the Government or as employees of such entities as the Government
may designate under Article I, paragraph 2, hereof;

! Came into force on 2 October 1992 by signature, in accordance with article XII (1).
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(¢) The services of members of the United Nations Volunteers (hereinafter
called volunteers);

(d) Equipment and supplies not readily available in Moldova (hereinafter
called the country);

(¢) Seminars, training programmes, demonstration projects, expert working
groups and related activities;

() Scholarships and fellowships, or similar arrangements under which candi-
dates nominated by the Government and approved by the Executing Agency con-
cerned may study or receive training; and

(g) Any other form of assistance which may be agreed upon by the Govern-
ment and the UNDP.

2. Requests for assistance shall be presented by the Government to the
UNDP through the UNDP resident representative in the country (referred to in
paragraph 4(a) of this Article), and in the form and in accordance with procedures
established by the UNDP for such requests. The Government shall provide the
UNDP with all appropriate facilities and relevant information to appraise the re-
quest, including an expression of its intent with respect to the follow-up of invest-
ment-oriented projects.

3. Assistance may be provided by the UNDP to the Government either di-
rectly, with such external assistance as it may deem appropriate, or through an
Executing Agency, which shall have primary responsibility for carrying out UNDP
assistance to the project and which shall have the status of an independent con-
tractor for this purpose. Where assistance is provided by the UNDP directly to the
Government, all references in this Agreement to an Executing Agency shall be con-
strued to refer to the UNDDP, unless clearly inappropriate from the context.

4. (@) The UNDP may maintain a permanent mission, headed by a resident
representative, in the country to represent the UNDP therein and be the principal
channel of communication with the Government on all Programme matters. The
resident representative shall have full responsibility and ultimate authority on behalf
of the UNDP Administrator, for the UNDP programme in all its aspects in the
country, and shall be team leader in regard to such representatives of other United
Nations organizations as may be posted in the country, taking into account their
professional competence and their relations with appropriate organs of the Govern-
ment. The resident representative shall maintain liaison on behalf of the Programme
with the appropriate organs of the Government, including the Government’s co-
ordinating agency for external assistance, and shall inform the Government of the
policies, criteria and procedures of the UNDP and other relevant programmes of the
United Nations. He shall assist the Government, as may be required, in the prepara-
tion of UNDP country programme and project requests, as well as proposals for
country programme or project changes, assure proper co-ordination of all assistance
rendered by the UNDP through various Executing Agencies or its own consultants,
assist the Government, as may be required, in co-ordinating UNDP activities which
national, bilateral and multilateral programmes within the country, and carry out
such other functions as may be entrusted to him by the Administrator or by an
Executing Agency.

(b) The UNDP mission in the country shall have such other staff as the UNDP
may deem appropriate to its proper functioning. The UNDP shall notify the Govern-
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ment from time to time of the names of the members, and of the families of the
members, of the mission, and of changes in the status of such persons.

Article IIT
EXEcuUTION OF PROJECTS

1. The Government shall remain responsible for its UNDP-assisted develop-
ment projects and the realization of their objectives as described in the relevant
Project Documents, and shall carry out such parts of such projects as may be stipu-
lated in the provisions of this Agreement and such Project Documents. The UNDP
undertakes to complement and supplement the Government’s participation in such
projects through assistance to the Government in pursuance of this Agreement and
the Work Plans forming part of such Project Documents, and through assistance to
the Government in fulfilling its intent with respect to investment follow-up. The
Government shall inform UNDP of the Government Co-operating Agency directly
responsible for the Government’s participation in each UNDP-assisted project.
Without prejudice to the Government’s overall responsibility for its projects, the
Parties may agree that an Executing Agency shall assume primary responsibility for
execution of a project in consultation and agreement with the Co-operating Agency,
and any arrangements to this effect shall be stipulated in the project Work Plan
forming part of the Project Document together with arrangements, if any, for trans-
fer of such responsibility, in the course of project execution, to the Government or
to an entity designated by the Government.

2. Compliance by the Government with any prior obligations agreed to be
necessary or appropriate for UNDP assistance to a particular project shall be a
condition of performance by the UNDP and the Executing Agency of their respon-
sibilities with respect to that project. Should provision of such assistance be com-
menced before such prior obligations have been met, it may be terminated or sus-
pended without notice and at the discretion of the UNDP.

3. Any agreement between the Government and an Executing Agency con-
cerning the execution of a UNDP-assisted project or between the Government and
an operational expert shall be subject to the provisions of this Agreement.

4. The Co-operating Agency shall as appropriate and in consultation with the
Executing Agency assign a full-time Director for each project who shall perform
such functions as are assigned to him by the Co-operating Agency. The Executing
Agency shall as appropriate and in consultation with the Government appoint a
Chief Technical Adviser or Project Co-ordinator responsible to the Executing
Agency to oversee the Executing Agency’s participation in the project at the project
level. He shall supervise and co-ordinate activities of experts and other Executing
Agency personnel and be responsible for the on-the-job training of national Govern-
ment counterparts. He shall be responsible for the management and efficient utiliza-
tion of all UNDP-financed inputs, including equipment provided to the project.

5. Inthe performance of their duties, advisory experts, consultants and volun-
teers shall act in close consultation with the Government and with persons or bodies
designated by the Government, and shall comply with such instructions from the
Government as may be appropriate to the nature of their duties and the assistance
to be given and as may be mutually agreed upon between the UNDP and the Exe-
cuting Agency concerned and the Government. Operational experts shall be solely

Vol. 1691, 1-29153



1992 United Nations — Treaty Series e Nations Unies — Recneil des Traités 57

responsible to, and be under the exclusive direction of, the Government or the entity
to which they are assigned, but shall not be required to perform any functions
incompatible with their international status or with the purposes of the UNDP or of
the Executing Agency. The Government undertakes that the commencing date of
each operational expert in its service shall coincide with the effective date of his
contract with the Executing Agency concerned.

6. Recipients of fellowships shall be selected by the Executing Agency. Such
fellowships shall be administered in accordance with the fellowship policies and
practices of the Executing Agency.

7. Technical and other equipment, materials, supplies and other property
financed or provided by the UNDP shall belong to the UNDP unless and until such
time as ownership thereof is transferred, on terms and conditions mutually agreed
upon between the Government and the UNDP, to the Government or to an entity
nominated by it.

8. Patent rights, copyright rights, and other similar rights to any discoveries or
work resulting from UNDP assistance under this Agreement shall belong to the
UNDP. Unless otherwise agreed by the Parties in each case, however, the Govern-
ment shall have the right to use any such discoveries or work within the country free
of royalty or any charge of similar nature.

Article IV

INFORMATION CONCERNING PROJECTS

1. The Government shall furnish the UNDP with such relevant reports, maps,
accounts, records, statements, documents and other information as it may request
concerning any UNDP-assisted project, its execution or its continued feasibility and
soundness, or concerning the compliance by the Government with its responsibil-
ities under this Agreement or Project document.

2. The UNDP undertakes that the Government shall be kept currently
informed of the progress of its assistance activities under this Agreement. Either
party shall have the right, at any time, to observe the progress of operations on
UNDP-assisted projects.

3. The Government shall, subsequent to the completion of a UNDP-assisted
project, make available to the UNDP at its request information as to benefits derived
from and activities undertaken to further that purposes of that project, including
information necessary or appropriate to its evaluation or to evaluation of UNDP
assistance, and shall consult with and permit observation by the UNDP for this

purpose.

4. Any information or material which the Government is required to provide
to the UNDP under this Article shall be made available by the Government to an
Executing Agency at the request of the Executing Agency concerned.

5. The Parties shall consult each other regarding the publication, as appropri-
ate, of any information relating to any UNDP-assisted project or to benefits derived
therefrom. However, any information relating to any investment-oriented project
may be released by the UNDP to potential investors, unless and until the Gov-
ernment has requested the UNDP in writing to restrict the release of information
relating to such project.
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Article V

PARTICIPATION AND CONTRIBUTION OF GOVERNMENT
IN EXECUTION OF PrRoOJECT

1. In fulfillment of the Government’s responsibility to participate and co-
operate in the execution of the projects assisted by the UNDP under this Agreement,
it shall contribute the following in kind to the extent detailed in relevant Project
Documents:

(a) Local counterpart professional and other services, including national coun-
terparts to operational experts;

(b) Land, buildings, and training and other facilities available or produced
within the country; and

(c) Equipment, materials and supplies available or produced within the
country.

2. Whenever the provision of equipment forms part of UNDP assistance to
the Government, the latter shall meet charges relating to customs clearance of such
equipment, its transportation from the port of entry to the project site together with
any incidental handling or storage and related expenses, its insurance after delivery
to the project site, and its installation and maintenance.

3. The Government shall also meet the salaries of trainees and recipients of
fellowships during the period of their fellowships.

4. If so provided in the Project Document, the Government shall pay, or
arrange to have paid, to the UNDP or an Executing Agency the sums required, to the
extent specified in the Project Budget of the Project Document, for the provision of
any of the items enumerated in paragraph 1 of this Article, whereupon the Executing
Agency shall obtain the necessary items and account annually to the UNDP for any
expenditures out of payments made under this provision.

5. Moneys payable to the UNDP under the preceding paragraph shall be paid
to an account designated for this purpose by the Secretary-General of the United
Nations and shall be administered in accordance with the applicable financial reg-
ulations of the UNDP.

6. The cost of items constituting the Government’s contribution to the project
and any sums payable by the Government in pursuance of this Article, as detailed in
Project Budgets, shall be considered as estimates based on the best information
available at the time of preparation of such Project Budgets. Such sums shall be
subject to adjustment whenever necessary to reflect the actual cost of any such
items purchased thereafter.

7. The Government shall as appropriate display suitable signs at each project
identifying it as one assisted by the UNDP and the Executing Agency.

Article VI

ASSESSED PROGRAMME COSTS AND OTHER ITEMS
PAYABLE IN LOCAL CURRENCY

I. In addition to the contribution referred to in Article V above, the Govern-
ment shall assist the UNDP in providing it with assistance by paying or arranging to
pay for the following local costs or facilities, in the amounts specified in the relevant

Vol. 1691, 1-29153



1992 United Nations — Treaty Series o Nations Unies — Recneil des Traités 59

Project Document or otherwise determined by the UNDP in pursuance of relevant
decisions of its governing bodies:

(a) The local living costs of advisory experts and consultants assigned to proj-
ects in the country;

(b) Local administrative and clerical services, including necessary local secre-
tarial help, interpreter-translators, and related assistance;

(c) Transportation of personnel within the country; and
(d) Postage and telecommunications for official purposes.

2. The Government shall also pay each operational expert directly the salary,
allowances and other related emoluments which would be payable to one of its
nationals if appointed to the post involved. It shall grant an operational expert the
same annual and sick leave as the Executing Agency concerned grants its own offi-
cials, and shall make any arrangement necessary to permit him to take home leave
to which he is entitled under the terms of his service with the Executing Agency
concerned. Should his service with the Government be terminated by it under cir-
cumstances which give rise to an obligation on the part of an Executing Agency to
pay him an indemnity under its contract with him, the Government shall contribute
to the cost thereof the amount of separation indemnity which would be payable to a
national civil servant or comparable employee of like rank whose service is termi-
nated in the same circumstances.

3. The Government undertakes to furnish in kind the following local services
and facilities:

(a) The necessary office space and other premises;

(b) Such medical facilities and services for international personnel as may be
available to national civil servants;

(c) Simple but adequately furnished accommodation to volunteers; and

(d) Assistance in finding suitable housing accommodation for international
personnel, and the provision of such housing to operational experts under the same
conditions as to national civil servants of comparable rank.

4. The Government shall also contribute towards the expenses of maintaining
the UNDP mission in the country by paying annually to the UNDP a lumpsum
mutually agreed between the Parties to cover the following expenditures:

(a) An appropriate office with equipment and supplies, adequate to serve as
local headquarters for the UNDP in the country;

(b) Appropriate local secretarial and clerical help, interpreters, translators and
related assistance;

(¢) Transportation of the resident representative and his staff for official pur-
poses within the country;

(d) Postage and telecommunications for official purposes; and

(e) Subsistence for the resident representative and his staff while in official
travel status within the country.

5. The Government shall have the option of providing in kind the facilities
referred to in paragraph 4 above, with the exception of items (b) and (e).
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6. Moneys payable under the provisions of this Article, other than under para-
graph 2, shall be paid by the Government and administered by the UNDP in accord-
ance with Article 5, paragraph 5.

Article VIT

RELATION TO ASSISTANCE FROM OTHER SOURCES

In the event that assistance towards the execution of a project is obtained by
either Party from other sources, the Parties shall consult each other and the Exe-
cuting Agency with a view to effective co-ordination and utilzation of assistance
received by the Government from all sources. The obligations of the Government
hereunder shall not be modified by any arrangements it may enter into with other
entities co-operating with it in the execution of project.

Article VIIT

USE OF ASSISTANCE

The Government shall exert its best efforts to make the most effective use of the
assistance provided by the UNDP and shall use such assistance for the purpose for
which it is intended. Without restricting the generality of the foregoing, the Govern-
ment shall take such steps to this end as are specified in the Project Document.

Article IX

PRIVILEGES AND IMMUNITIES

1. The Government shall apply to the United Nations and its organs, including
the UNDP and U.N. subsidiary organs acting as UNDP Executing Agencies, their
property, funds and assets, and to their officials, including the resident represen-
tative and other members of the UNDP mission in the country, the Provisions of the
Convention on the Privileges and Immunities of the United Nations.!

2. The Government shall apply to each Specialized Agency acting as an Exe-
cuting Agency, its property, funds and assets, and to its officials, the provisions of
the Convention on the Privileges and Immunities of the Specialized Agencies,? in-
cluding any Annex to the Convention applicable to such Specialized Agency. In case
the International Atomic Energy Agency (the IAEA) acts as an Executing Agency,
the Government shall apply to its property, funds and assets, and to its officials and
experts, the Agreement on the Privileges and Immunities of the IAEA.3

3. Members of the UNDP mission in the country shall be granted such addi-
tional privileges and immunities as may be necessary for the effective exercise by
the mission of its functions.

4. (a) Except as the Parties may otherwise agree in Project Documents
relating to specific projects, the Government shall grant all persons, other than Gov-

! United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).

2Ibid., vol. 33, p. 261. For final or revised texts of annexes to the Convention transmitted to the Secretary-General
subsequent to the date of its registration, see vol. 71, p. 318; vol. 79, p. 326; vol. 117, p. 386; vol. 275, p. 298; vol. 314,
p- 308; vol. 323, p. 364; vol. 327, p. 326; vol. 371, p. 266; vol. 423, p. 284; vol. 559, p. 348; vol. 645, p. 340; vol. 1057, p. 320,
and vol. 1060, p. 337.

3Ibud., vol. 374, p. 147.
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ernment nationals employed locally, performing services on behalf of the UNDP, a
Specialized Agency or the IAEA who are not covered by paragraphs 1 and 2 above
the same privileges and immunities as officials of the United Nations, the Special-
ized Agency concerned or the IAEA under Sections 18, 19 or 18 respectively of the
Convention on the Privileges and Immunities of the United Nations or of the Spe-
cialized Agencies, or of the Agreement on the Privileges and Immunities of the
IAEA.

(b) For purposes of the instrument on privileges and immunities referred to in
the preceding parts of this Article:

(1) All papers and documents relating to a project in the possession or under the
control of the persons referred to in sub-paragraph (4) (a) above shall be
deemed to be documents belonging to the United Nations, the Specialized
Agency concerned, or the IAEA, as the case may be; and

(2) Equipment, materials and supplies brought into or purchased or leased by
those persons within the country for purposes of a project shall be deemed to
be property of the United Nations, the Specialized Agency concerned, or the
IAEA, as the case may be.

5. Theexpression “persons performing services” as used in Articles IX, X and
XIII of this Agreement includes operational experts, volunteers, consultants, and
juridical as well as natural persons and their employees. It includes governmental or
non-governmental organizations or firms which UNDP may retain, whether as an
Executing Agency or otherwise, to execute or to assist in the execution of UNDP
assistance to a project, and their employees. Nothing in this Agreement shall be
construed to limit the privileges, immunities or facilities conferred upon such organ-
izations or firms or their employees in any other instrument.

Article X
FACILITIES FOR EXECUTION OF UNDP ASSISTANCE

1. The Government shall take any measures which may be necessary to
exempt the UNDP, its Executing Agencies, their experts and other persons per-
forming services on their behalf from regulations or other legal provisions which
may interfere with operations under this Agreement, and shall grant them such other
facilities as may be necessary for the speedy and efficient execution of UNDP assist-
ance. It shall, in particular, grant them the following rights and facilities:

(a) Prompt clearance of experts and other persons performing services on
behalf of the UNDP or an Executing Agency;

(b) Prompt issuance without cost of necessary visas, licenses or permits;
(c) Access to the site of work and all necessary rights of way;

(d) Free movement within or to or from the country, to the extent necessary for
proper execution of UNDP assistance;

(e) The most favourable legal rate of exchange;

(f) Any permits necessary for the importation of equipment, materials and
supplies, and for their subsequent exportation;
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(g) Any permits necessary for importation of property belonging to and
intended for the personal use or consumption of officials of the UNDP, its Executing
Agencies, or other persons performing services on their behalf, and for the sub-
sequent exportation of such property; and

(h) Prompt release from customs of the items mentioned in sub-paragraphs (f)
and (g) above.

2. Assistance under this Agreement being provided for the benefit of the Gov-
ernment and people of Moldova, the Government shall bear all risks of operations
arising under this Agreement. It shall be responsible for dealing with claims which
may be brought by third parties against the UNDP or an Executing Agency, their
officials or other persons performing services on their behalf, and shall hold them
harmless in respect of claims or liabilities arising from operations under this Agree-
ment. The foregoing provision shall not apply where the Parties and the Executing
Agency are agreed that a claim or liability arises from the gross negligence or wilful
misconduct of the above-mentioned individuals.

Article XI

SUSPENSION OR TERMINATION OF ASSISTANCE

1. The UNDP may by written notice to the Government and to the Executing
Agency concerned suspend its assistance to any project if in the judgement of the
UNDP any circumstance arises which interferes with or threatens to interfere with
the successful completion of the project or the accomplishment of its purposes. The
UNDP may, in the same or a subsequent written notice, indicate the conditions
under which it is prepared to resume its assistance to the project. Any such sus-
pension shall continue until such time as such conditions are accepted by the Gov-
ernment and as the UNDP shall give written notice to the Government and the
Executing Agency that it is prepared to resume its assistance.

2. If any situation referred to in paragraph 1 of this Article shall continue for
a period of fourteen days after notice thereof and of suspension shall have been
given by the UNDP to the Government and the Executing Agency, then at any time
thereafter during the continuance thereof, the UNDP may by written notice to the
Government and the Executing Agency terminate its assistance to the Project.

3. The provisions of this Article shall be without prejudice to any other rights
or remedies the UNDP may have in the circumstances, whether under general prin-
ciples of law or otherwise.

Article XIT
SETTLEMENT OF DISPUTES

1. Any dispute between the UNDP and the Government arising out of or
relating to this Agreement which is not settled by negotiation or other agreed mode
of settlement shall be submitted to arbitration at the request of either Party. Each
Party shall appoint one arbitrator, and the two arbitrators so appointed shall appoint
a third, who shall be the chairman. If within thirty days of the request for arbitration
either Party has not appointed an arbitrator or if within fifteen days of the appoint-
ment of two arbitrators the third arbitrator has not been appointed, either Party may
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request the President of the International Court of Justice to appoint an arbitrator.
The procedure of the arbitration shall be fixed by the arbitrators, and the expenses
of the arbitration shall be borne by the Parties as assessed by the arbitrators. The
arbitral award shall contain a statement of the reasons on which it is based and shall
be accepted by the Parties as the final adjudication of the dispute.

2. Any dispute between the Government and an operational expert arising out
of or relating to the conditions of his service with the Government may be referred
to the Executing Agency providing the operational expert by either the Government
or the operational expert involved, and the Executing Agency concerned shall use its
good offices to assist them in arriving at a settlement. If the dispute cannot be settled
in accordance with the preceding sentence or by other agreed mode of settlement,
the matter shall at the request of either Party be submitted to arbitration following
the same provisions as are laid down in paragraph 1 of this Article, except that the
arbitrator not appointed by either Party or by the arbitrators of the Parties shall be
appointed by the Secretary-General of the Permanent Court of Arbitration.

Article XIIT

GENERAL PROVISIONS

1. This Agreement shall enter into force upon signature, and shall continue
in force until terminated under paragraph 3 below. Upon the entry into force of
this Agreement, it shall supersede existing Agreements concerning the provision of
assistance to the Government out of UNDP resources and concerning the UNDP
office in the country, and it shall apply to all assistance provided to the Government
and to the UNDP office established in the country under the provisions of the
Agreements now superseded.

2. This Agreement may be modified by written agrement between the Par-
ties hereto. Any relevant matter for which no provision is made in this Agreement
shall be settled by the Parties in keeping with the relevant resolutions and decisions
of the appropriate organs of the United Nations. Each Party shall give full and
sympathetic consideration to any proposal advanced by the other Party under this

paragraph.
3. This Agreement may be terminated by either Party by written notice to the
other and shall terminate sixty days after receipt of such notice.

4. The obligations assumed by the Parties underAarticles IV (concerning proj-
ect information) and VIII (concerning the use of assistance) hereof shall survive the
expiration or termination of this Agreement. The obligations assumed by the Gov-
ernment under Articles IX (concerning privileges and immunities), X (concerning
facilities for project execution) and XII (concerning settlement of disputes) hereof
shall survive the expiration or termination of this Agreement to the extent necessary
to permit orderly withdrawal of personnel, funds and property of the UNDP and of
any Executing Agency, or of any persons performing services on their behalf under
this Agreement.
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IN WITNESS WHEREOF the undersigned, duly appointed representatives of the
United Nations Development Programme and of the Government, respectively,
have on behalf of the Parties signed the present Agreement in the Russian and
English langnages in two copies at New York this 2nd day of October 1992.

For the United Nations Development Programme:
[Signed]

WILLIAM H. DRAPER III
Administrator

For the Government
of the Republic of Moldova:

[Signed]
NicoLAE TAu

Minister of Foreign Affairs
of the Republic of Moldova
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[RUSSIAN TEXT — TEXTE RUSSE]

MPUJIOXEHHUE 1 OCHOBHOE EJJMHOOBPA3HOE COI'JTAIIEHUE
CIMTPABUTEJILCTBAMHU O ITOMOIIU COT'JTAIIEHUE MEXIY
NMPABUTEJILCTBOM PECITYBJIMKH MOJIJOBA U ITPOI'PAM-
MO PA3BUTUS OPTAHU3ALIUM OB bEJUHEHHBIX HAITUN

NPUHYMAA BO BHMMAHME, wTo lenepansnHas Accambnres Opranxndaunn 06dvenmHeHHHX
Hauun cosgana liporpamey padsurus Opranusauus O6veausennnx Hauui (B JanpHeimem
nailnpaemyw MPOOH), ans Toro wrobn MOAREDIIBATD ¥ AONOAKATD HAUMOHANDHNE
ycrang, NPeAmpUHMMaeMne CTPaHAMM-TIONYyVaTeNAMM NOMOMM C uensw pemeuus uaubosnee
CYMEeCTREeHHNX Mpo6seM MX IKOHOMMUECKOTO PAlIBUTHA, ¥ WTOGM OKAINBATH COJencTBmEe
AX COIMANBHOMY UPOrpecCy ¥ NOBNIMEHINO YPOBHA HU3IHH; H

NPHHMMAS BO BHMMAHME, <970 UpaBHTEAbCTBO MOAJOBN X0Teno 6N mMpeACTAaBuUTH
3agBky ua nomonm» [IPOOH B noar3y cpoero Hapoaa:

NO3TOMY npassnirenscrBo u [POOH, agelcTBYR B AyXe ApyxeCTBEHHOTO
COTPyAHMYECTRA (MMeHyemue B JanbHenmeM CTOPOHaMM), 3aKmONmam Hacrofamee
CornameHue.

Crarsa I

PMEeHe U HMACTOAmMer rnameuns

1. Hactosmee Corsamenue BK/IOVAeT OCHMOBHNE YCAOBMA, Ha Koropwx [IPOOH m ee
YUPEeXRACHHA ~UCTIONHKTE AN GYQYyT OKAalINBarp MPABUTEABCTBY nOMOmd B BNMOJAMEHUM €ro
WPOEKTOB MO PAJIBUTHI0 ¥ HA KOTOPMX Takue cybcuampyeraie [POOH npoexTn Zo/mkm
OCYmecCTBARTBCH. Ero nosoxeHus pacupoCTPauANTCH Ha mobyw Takylw moMoms,
npenocraBasemMyw [POOH, m Ha Takue ZJOKYMEHTN [0 NpPoOeKTaM H Apyrue JOKYMEHTN (B
AanpHEeNTEM HalNBaeMMe JOKYMEHTM 10 NMPOEKTaM), KOTOpNe CTOPOHN MOTYT
pazpaborars B uengx Gosnee nmoApo6HOro onpelnesneHHs YCAOBHE NpPeAOCTABAEHUR TaKoOn
IoMOmM, M COOTBETCTBYNmMX O6R3aHHOCTER CTOPOH ¥ yYPeRZEHHA-UCITONHUTENR B
OTHOMEHMH TAKWX WPOEKTOB B COOTBETCTBMM C HacrosmmM CornameumeM.

2. NPOOH mpedocCraBsageY MOMOWD NO MACTORmMEMy COTr'JIAMEHMI0 TONDKO B OTBeT HAa
3afBKy, NPeACTABJEHHY NPaBuTeAbCTBOM M ogobpenwmyw [POOH. Taxkas nomoms
NpPenoCcTaBASETCR ITOMY MAPABMTEABCTBY MAM TAKOMYy NPNAUNECKOMYy AMLy, KOTOpOe 3T0
NpaBuTenscTRO MOXET HAJIHAYMTL, M ee NMPeJOCTABNEHUE U NOJYyYeHHue onpedensercs B
COOTBETCTBUX C HAANEXAMIMA H NPHMMEHIMBIMGI PEe3O/IOUHAMM H NMOCTAHOBAEHHAMI
KOMITETEHTHNX OpraHoB [IPOOH, m jaBucur 0T Hanuums y [IPOOH Heobxozmaix GOHAOB.

Crarsn II

Sopry_normomu

1. MoMoms, kOTOpas MOXeT WpeAOCTABARTHCR [IPOOH nmpaBurenancrBY B COOTBETCTBMH
¢ Hacroamm~ CorsnameHueM, MOXeT COCTOHATD H3:

a) YCAYyr 3IKCNEPTOB-COBETHHKOB M KOHCY/NBTAHTOB, B TOM RHCJAE

KOMCY/NBTAHTOB OTZENbHMX (PHMPM WMAM OPraHM3auMil, KOTOpMe Halxawawrcs [NPOOH mam
COOTBETCTBYNIINM YJYPERACHHEM-UCITONHUTENEM M HECYT OTBeTCTBEHHOCTDL Nepel HInsi;
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b) YCAYT TEXHHWEeCKMX 3JIKCNepTOB, HAIHANAEMNX YyUPEeXIAeHNEeM-UCNONHUTeNneM
LIS BNTIOAHEHMR ONEPATHBHNX, YNDABAEHWECKHX MMM ADUIHUCTPATHBHNX (YHKUMHR B
KavecTBe PAXJAHCKHX CAYXRAmNX MPAaBHTE/NbCTBA WM CHAYKAMAX TAKUX OPHANNECKHX
AnMu, KoTopue [IPAaBHTENBCTBO MOXET BHRAEAHTL COrJIACHO MYHKTy 2 crarsu I
nacrtosmero CorJsameHus;

c) ycayr nobpoBoJssues Opranmusaunst O6zeduxexnmnx Hauui (B Zanesedmen
neHyemux Zo6posossuamu);

d) 060pyA0BAHUR M NMOCTABOK, KOTOPHE TPYAHO NOAyYuTs B Mosaose
(8 mandHelimem MMEHyeMaR CTpaMa);

e) OpraHMIaumMy COMMHAPOB, NPOrpaMM NOATrOTOBKM KAZPOB, NOKAIATENBHHX
MpoexToB, pPaboNMX TPYNN IKCMEPTOB M BHANOIMMUHNX MEPONPHURTHM

£) TMpeAOCTABJAEHHU] CTHUMEHAME AR CTYAEHTOB M ACNHPANTOB WK
$MHAHCHDOBAHUA AHAJOrHYHNX MEPONPHUATUH, B COOTBETCTBUM C KOTOPHMM KaHAMAATH,
HaJ)HAYeHMNEe NMPABHMTEJSBCTBOM U YTBePKAeHHNE COOTBETCTBYWNMM ydUpeXAeHHeM-
HCHIONHMTENIeM, MOrYT noJyvars obmee obpalosasue Wi NPodeCCHOHANDHYW NOArOTOBKY;

g) /moboit Apyrofi ¢GopMn moMomM, O KOTOPOR MOCYyT AOrOBOPUTHCH
llpasurenscreo u IIPOOH.

2. 3aRBK¥ HA NMPEAOCTABJIEHME NOMOmNM AOJ/DKHN HANPaBAKTHCR [IpaBHTENdCTBOM HA MM
MIPOOH uepes NMOCPEACTEO mpeacTaBuTesns-pednaenta [IPOOH b aamnon crpane (o
KOTOpOM FOBOPMUTCR B TWYHKTe 4a HacTosmei crarsu), NO fopme M B COOTBETCTBHM C
nMpoueAypo#, ycTanoBneHHOR [IPOOH ans takux 3aRBOK. I[lpaBATEendCTBO NPeAOCTABARET
TIPOOH Bce xeobxommmoe ObGcuywnBaHue ¥ BCKO COOTBETCTBywmMy® HHGOPMAUIIO AN OULEHKN
JagkBxM, BK/IONAR MIJIOKEHME er0 HAMEePeHMR B OTHOMEHMM NOCnreAywmel AeRTeNbHOCTH
Nno mMpoexTaM, NMPeAROoJAraNTAM AANBHERUME KaNUTaNOBAOKEHHR.

3. NMPOOH MoxeT MpeAOCTABJARTD» NOMOmL AKMG0 HemocpeacTBeHHO [lpasuTendcTsy,
MCNO/ABIYR TaKy® BHENHNKX NOMOmMb, KOTOPAR MOKEeT PaCCMATPHBAaThCR uesnecoobpasxon,
m6o Weped NMOCPEACTBO YNPEXAEGHUR -UCNOJHMTEN IR, HA XOTOpOe BO3/JAraeTc] OCHOBHAR
OTBETCTBEHHOCTD Ja Peasmdalnmo noMomi, npenocrtasnsenoir NTPOOH ans ocymecTBieHus
RPOeKTa, ¥ KOTOPOHYy IR ITON UEsSH NPMAAETCH CTATYC HEIABMCHMMOrO NOAPSRAUMKa. B
TeX CJOY4Wasx, KOrza nosoms mpeaocrabasercs [IPOOH semocpeacrsenxo llpasurenscrsy,
Jmo6ag CCHIKa B HactosmeM CorsameHuy Ha YYpPeXAeHHe-HCHOJMHUTEeNd HOJDKHA
TONKOBATBHCR KAK OTHOCKRMARCRK k [IPOOH, 3a MCK/IWNEHMEM cjyvaeB, Korza ma
KOHTEKCTa BMTEKAeT MHoe.

4, a) NTPOOH MOXeT ¥MeT» B CTpPaHe NOCTORHHYN MHCCHKO, BOIrJaBAKEeMyW
npeacTABHTEeM-DE3IMASHTOM, € Tem uTobm oxa npercrasnsaa [MPOOH u snmonnsna
$YHKuMH OCHOBHOI'O KaHafja CBRA3M C [IpaBATENBCTBOM MO BCEM BONPOCAM, KacaRmMMCH
Nporparai. llpeacraBuTenb-PeINAEHT, BHCTYTAs OT MMeHn ALoiHucTparopa [IPOOH,
HECET TOJIHYX OTBETYCTBEHHOCTD M HAJENAEeTCA AMCKPEUMOHHAIMM MNOJHOMOWHAMA B
OTHONEHHX BCeX acCneKkToB cybcuampyemon NPOOH nporparoe: B RAaHHON CTDAaHE #
pyxosomuT paGoTOR rpynnn NpeaCTaBUTesnen ApyruwX OpraHulaumi cuctemw OOH,
KOTOpHNEe MOr'yT HaXOAMTBCR B CTPaHe, C YYeTOoM uX NPOdeCcCHOHANDHON KOMIIETEHUMH X
AX OTHOWEHHHE ¢ COOTBETCTBYWUMMM ODraHaMu npaBsuTesascTBa. llpeacrTaBuTenb-
Pe3naeHT noanepimbaeTr OT uMenn llporparemi CBR3» C COOTBETCTBYWmINMA OpraHaMm
NPAaBHTENBCTBA, BK/AOWAR NMPAaBMTEJbCTBEHHOE YUDEXAEGHME no KOODAMHALMK BHEUHeR
noMomm, M uHGOPMMpyeT NPABHTENBCTBO NO BompocaM Obmel NMOAMTHKM. KpUTEpHeB ¥
npoueanyp NPOOH # ApyruxX COOTBETCTBYWmMX Nporparod Opramniauum O6peamHeHHNX
Harpi, OH OKa3jnBaeT CORERCTBUE NPAaBHUTEJALCTBY, NO ero npocsfe, B NOAroTroBKe
nporpareas IIPOOH nmo AaHHOM CTpaHe # 3agBOK MO NPOEKTaM, @ Takxke B NOAroTOBKe
NpemIOXeHuN NO NMPOrparMe NO OAHHOK cTpaue U B POPMYAHPOBKE MIMEHEHM,
npeAnaraeMux K npoexkry, ofecnmeurBaeT HAZIEXAIY® KOOPAMHAWMO BCEX BUAOB TOMOmHA,
npenocrabBasemux [NPOOH Wepe3s noCpelAcTBO PajAXuHNX YUPEXRAEHHH-UCNOJHHUTENEN HMAN
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uepel MOCPeACTBO CBOMX COGCTBEHHNX KOHCY/NBTAHTOB, OKAalINBaeT COAENHCTBUE
TPAaBHMTENBCTBY, B CJydae mpocs»bm O TOM, B COraacoBaHuu AesrtensHocty POOH ¢
npoBOANMLIMY B CTDAHE HAIMOHANDHMIMGA ABYCTOPOHHUMM M MMOrOCTOPOHHIMM NPOrparcdarst
¥ BNTIONIHRET TaKue Apyrue OQyHKuU®i, KOTODHEe MOryT OuTb BOJIJOKEMN HA Hero
ADOIHMCTPATOPOM WM YUpEeXASHMEeM-~HUCNONHUTENEeM.

b) Muccus [POOH B cTpane MOXET COAEPKATD TAKOW WTAT NEPCOHAIA, KAKOM
NMPOOH cuuraer HeoOXOMDODM ANR AASKBATHOr'G DNMOAMEHHR UM CBOEH OERTENBHOCTH.
Bpems or ppemenm [IPOOH coobmaer MpaBMTEndCTBY MMENA COTPYAHMKOB MHCCHMM M
YZIEHOB X CeMei, a TaKke YBeAOMIREeT ero 06 MIMEeHEeHuRX B AO/DKHOCTHOM cTaTyce
TAKUX JDA.

Crars»r III
Qcymec TBAGHNE NPOEKTOB

1. NMpaBuTend»CTBO OCTAETCHA OTBETCTBEHHMM 33 CBOM NMPOEKTH PA3IBUTHR, OAR
xotopux [NPOOH mpenocraBnser moMomd, M 33 PEaM3alsmo MX 3aay, UIJOKEHMHX B
COOTBETCTBYONMX NPOEKTHNX JOKYMEHTAX, M BHMNOJHAET TAKHE KOMINOHEHTH MPOEKTOB,
KoTopne MOryr Gurd 0C060 OroBopeHn B NMONOXKEHMAX HACTORmero COrsameHuMs u B
NpOeKTHMX AOoKyMeHTax. [IPOOH ob6adyercs nmoanepsmBaTd ® HONOAHATD YJacTHe
NpasuTeadCTBA B OCYWECTBJEHMM NPOEKTOB, OKalwsas [lpaBHresnscrBy noMom» B
COOTBETCTBMM C MOJIOXEHMRMM HAacrTosmero Cornameums u C nnasamm paborw,
COCTABARKOMMRA WACTd NMPOEKTHNX JOKYMEHTOB, a TaKke OKalnBar coaeficTsBue
NMpaeuTendCTBY B NpMBeJeHHKM MM B MHCMNOJHEHME €ro MaAMepeHMN B OTHOWEeHHH
AanpHEeMmMAX KAaNMUTANOBAOXKEHMT B npoexT. llpasureadcTBo unboprupyer MNPOOH o
coTpymmuaomeM ydpexaeHmn lpaBuTeasCcTBa, HA KOTODOE BOJNAraeTCs NPAMAN
OTBETCTBEHHOCTD 3a ywactue llpaBuMrTesdcTBa B KaxaoM cybcuampyemom [MPOOH

npoexre. He jarparusas cpepy obmenrt oTBEeTCTBEHHOCTH I[lpaBuTesnscTBa 3a ero
npoexTn, CTOPOMN MOrYT AOrOBOPUTBCH O TOM, WTOON BO3JONMTDL M3 TO WMIM MHOE
yuYpexoeHNe -UCNOAKNTEIR OCHOBHYX® OTBETCTBEHHOCTD )3 BHMOJHEHUE TOr0 WM MHOrO
NMpOoexXTa B KOHCY/s»Tauuum ¥ B COrJacuMm C COTPYAHHWANMMM yupexaeHueM; /mobax Takas
Mepa aosmkHa 6mT» o0cobo oroBopeHa B NpoekTe NaaHa paboTa, COCTABARNEEro YacTbd
MPOEKTHHIX LOOKYMEHTOB, BMECTE C COrJAMEeHMAMH, €CAM TAKOBNE OuMam 3aKmodveHwm, O
nepezade Taxkoi OTBETCTBEHHOCTH B XOde OCYWECTBAEHHR NpOEexToB llpaBuTesnscTBy WM
WPNANUECKOMY JIMLY, MAaJIHANEHHOMY RPaBMTE/IBCTBOM.

2. Cob6mmonenne lpasurenscTooM /GOro npuHRTOro Ha cebs panee obsdaresncrTsa,
KOTOpOEe OHO COuno Heobxommam HAK uesecoobpasmmM Ans noxyuenus nomomu [POOH Ha
KaKo/i-TO ompeleseHHN: NPOEKT, ABAAETCH NMPEABAPHMTENDHBIM YCJOBHEM BHNIOMHEHNSR
NMPOOH u yupewZeHMEM-HCTOAHMTENEM uX O6idaHHOCTEN B OTHOMEHMK AAHHOI'O NPOEKTA.
Ecmm moMOmd» Hawas1a MPeZOCTABJARTHCR OO TOro, KaK 6num BHNONHEHN 3TH
npeapapuTtessHne o6alaresndcTBa, NOMOWD MOXET OGNTP TPEKPAmMEH3 WM MPHOCTAHOBJIEHA
no ycHorTpenmo [IPOOH 6ed ysenomnenus.

3. JOropopeHHOCTd no MOGOMy BOTIPOCY., XOTOPAR MOXeT ObTd AOCTHIHYTA MEXIY
NMpasuTenscTBROM M YHUPeKAEHMEM-UCIONHUTESIEM OTHOCHMTEJBHO BHIIONHEHNR KaKoro-nubo
cybcuanpyemoro MPOOH npoekra, unu AOroBOPEeHHOCTD Mexay llpaBuTenncrbBom W
TEXHUUYECKUM IKCTIePTOM PEryMpyeTCR NOJOKEHMAM® Hacrosmero CorsameHus.

4. Corpyanndawmee yupexieHiue HaarexamuM O6pal’oM U B KOHCY/IdpTauuu ¢
yuYpexAeHHeM-UCIIOMHMTEIeM HAJHAYAET WTATHOrO AWPEKTOPA LNR DPYKOBOACTBA KakInM
MPOEKTOM, KOTOPHH BHNOAHRET OGNIAHMHOCTH, BOIJOKEHMNE HA HEro COTPYAHMHAOmING
yupexgeHueM. YYPERACHUE-UCNONHATENDd, B MALIEKAMUX CAYHARX B KOHCYApTauuy C
NMpaBuTessCTBOM, HAIHANAET rJABHOrO TEXHMYECKOrO COBETHHKA WM XOOPAMHATOPA
TPOEeXTa, KOTOPHIt HECET OTBETCTBEHHOCTD nepel ydYDeXAeHUEeM-MCTOAHMTeseM 3a o6mun
HaZJ0p 33 y4YacTHeM YWPEeXAeHMA-MCTIONHATENR B OCYWMECTBJCHMM TPOEKT3a Ha ypoBHe
nmpoexTa. OH PYKOBOAXNT M KOOPAMHMPYET LERTEADHOCTL 3XCRNEPTOB u APYyroro
mepcoHana yupexXAeHUA-HUCMOJHUTEsIR U HeceT OTBeTCTBEMHOCTH 3@ MOAroTOBKY 6e3
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OTpnBa OT NPOuIBOACTBA HAUMOHAIBHOrO MAapaAIeNIbHOTO MEPCOHANA NPaBUTEesNbCTBA.
OH HeceT OTBETCTBEHHOCTD 3@ ynpaBaenwe u 3¢ppexTHBHOE MCNONBIOBAHME BCEX
¢unancupyerenc [IPOOH Broxeunit, BK/WONAR TPeAOCTaBiAseMOe AR NpoexTa obopyaopaHme.

5. Npy BMNOJHEHUM CBOMX O6RIAHHOCTEN IKCNEPTHN-COBETHHUKHM, KOHCY/NDTAHTN M
[O6pOBOADIIN AeRCTBYWT B TECHOM KOHCYadTaunu c [lpaBuTendCcTBOM M C JMUAMI WAK
opranami, HalzxHaveHHxnm [IpaBuTend»cTBOM, n cobmogawT Takue HMHCTPYKUMM
MlpapuTendCTBA, KOTOPHE ANBARKKTCR UENeCOO6pAaJIHBMM C yNeTOM XaPaKTepa ux
0653aRHOCTER ¥ XAaP3KTepa NPeaoCTAaBJREMOit NMOMOWM X O KOTOPWX MOr'yT AOTOBOPUTBCR
Mexzy co6oi NPOOH, COOTBETCTBywOmEE YupewJeHue-HCnoaxurens u llpaBurenscrso.
TexuuueCKNe 3IKCNEPTN OTBETCTBEHHN TOJBKO nepea [paBRTENdCTBOM MM KWPUAMYECKIDY
JMUOM, X XOTOPOMYy OHM NMPUKOMAHAMPOBAMN, M HAaXOARTCK B HMCKMONHTENBHOM Beaenuyu
fpaBuTEABCTBA WMAM TAKOTO KPUAMNECKOrO /JMua, HO OHH ue O6RJI3HN BNTOJHATH
xaxue-mb0 OyHxuuu, HECOBMECTIDMNE C MX MEeXIYHApPOAHBN CTATYCOM MAM C Jazavamu
MPOOH wiy yupexAeHHR-RCHONHUTENR. IllpaBuTenscTbBo ob6fk3yercs obecmewmBaTs, NTOON
£aTa NMOCTYNM/NEHHMR KAXIOr0 TEeXHMYECKOro 3KCNEpTa Ha ero cayxby commajana ¢
ReACTBUTENDHOR AATOK KOHTPAKTA, 3JAKJNNEHHOTO N4 C COOTBETCTBYOmIM yWpeRAeHUEeM-
UCTIONHUTENEM.

6. KananzaTn AAS CTMNEHANT BNO6UPANTCR yupemaeHueM-ucnonuutenem. Crunenann
NPenocTABARKTCA B COOTBETCTBMM C MOMMTHKON M TNPAKTHKON, KOTOPNM JaHHOe
yupexZeHue -ucnoAHUTENDd CAedyeT B BOmpoce CTUMEHAuH.

7. TexHuueckoe Wi nHoe 060pydoBaHme, MATEpPHAIM, TpeAMeTH CHabxeHus u Apyroe
uMymecTBO, ¢uHaHCHpyermie wim mpedocTaBasemwe [POOH, npunagnexar [POOKH, ecan
TOABKO, ¥ 40 Tex MOP Noka, npaBa CO6CTBEHHOCTH HA HMX He OhUum nepeaaMn
NpaBuTeABCTBY MM HAJHAWEHHOMY KM KDHAMYECKOMY /MUy, B NOPRAKE ¥ HA YCJAOBURX,
0 KOTOPHX AOrOBOPHUANCD MexZAy cobon [lpasmrensctBo u NPOOH.

8. NaTenrmne npaBa, 3aBTOPCKMEe NPaBa M Jwobbe aHanoOruwHme NWPaBa Ha Jmwboe
oTKpuTHE wm paboTy, RBASKEEECH PEIYyAbTATOM NOMOm, npeaocTaBnsemoi [POOH no
Hacrtosmemy CorsnameHiue, nprHaanexat [NIPOOH. 04HAKO, eC/ay TOABKO B KAXIAOM
oTaeanrHoM caydae CToponn He aorosopunncs 06 MHOM, NpPaBuTeABCTBO MeEeT NPaBo
NONP3OBATHCH J/mOGHM OTKPHTHEM WaM Mroramm pPaboTw B nmpeaesnax crpaHn 6ed
OTUMC/NEHMH 33 NPABO MONBIOBAHMA MM MAM AHAJIOTHMUHOR TMAATH,

Crarsn IV

Ui MAaUMUR, KACAOWMAKCK TNPOEKTOB

1. NpasuTensctBo npeaocrasnseT [NPOOH Taxkue COOTBETCTBywmME JOKAALN, XapTH,
6yxranrepckue BeAOMOCTH, 3amUCH, 3JANBJAEHMR, AOKYMEHTN uM OpYyryw uHPOpMaumo,
KOTOPY® OHA MOXeT 2aNnpocuTh OTHOCHMTeabHOo cybcmampyemoro NPOOH npoexra B Xoae
ero ocymecTBAeHMN HA NpPeAMEeT AANBHENDMX NEePCTeKTHB ero PalBUTHR M ero
peHTabeBHOCTH WA¥ OTHOCHMTEnbHO cobsmodenus NMPaBUTENbCTBOM obrlannHocTedn,
BHTEKAKMMX AAR HEro W3 Hactosmero CornameHus ¥ MI NPOEXTHHX AOKYMEHTOB.

2. NNPOOH o06%3yeTCR AepxkaTdr MPABMTENMCTBO B KypCe €€ JeNTeNbHOCTH IO OKaJaumo
noMomM, OCYWECTBASEMON! B COOTBETCTBuM € HAacTosmm Cornameuuem. Jho6as CTopoma
B Cornamemmm mmMeeT mMpaBo B swoboe BpeMs Ha6J/ORAT» 3a XOZOM ONepaunit mo
ocywmecTBaeHmw cybcunanpyemux [MPOOH npoexToB.

3. Nlocne zaBepmenns cybcemaupyemoro [POOH npoexrta npaBuTesnbCTBO NpeAOCTaABARET
NIPOOH, no ee mpocsbe, uHPOpMAIOO O TOABIE, KOTOPY® NPUHOCHT LAEATENABHOCTD,
ocymecTBAREMan AR JANBHEMDEro pPa3lBUTHR NOJYNEHHHX PeJIYyAdTATOB ¥ ZOCTIKEHMR
nocneZywmMx Ueneid A3HMOro MPOEKTa, BK/IOWAs HHPOpMawmo, Heobxommyw wau
nenecoobpadlxNy ANR ero OUeHKM HaM A ouenky nomoms [IPOOH, # xoHcya»TuUpyeTCs
ans 3ToR memm ¢ MNPOOH u pajpemaer efi HAGINAATD Ja YNOMAHYTON AEATENBHOCTHO.
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4. /o6ag mHPOPMALUMA MM MATEPHAMN, KOTOPNE NMPABUTEABCTBO ROIKHO
npeaocrasnsTs NIPOOH cornacHo HacTosmeR CTarbe, MPEROCTABARNTCR MPABHTEABCTBOM
B PACMOPRAXEHHME YUPEXACHMS-MCMONHMTENAN MO NMpocbbe COOTBETCTBYOMEro yYpexAeHHs-
MCTIOJIHUTE IS .

5. Cropomn B COrsameHMy KOHCYJ/AbTUPYOTCR APYT C APYTOM OTHOCHTEJBHO
mMy6AMKOBaHKR, B HaANeXamux cayvasx, smobon mHPopMauum, kacawvmencs
cy6cnanpyemoro INPOOH mpoexTa wnm nosmywaemoit OT Hero nosapas. Oamako smobas
“HPOPMAUKMA, KACAKMARCRK /W60ro MPOEKTA, MPEANOJAramomero AajJbHERmMe BAOKEHMS,
MoxeT 6nTb mpedocTaBsnexHa [IPOOH B pacrnopsakeHne MOTE@HUMAABHNX BKJAAYMKOB TOJABKO
B TOM Chayvae, €Cau NpaBuTeabCTBO He ob6parmnock k [IPOOH ¢ nucsMennoR npocsboin
OTPAHUYATL NPeAOCTaBNeHNe MHPOPMAUMN OTHOCHTEJBHO TAKOroO NPOEKTa, M RO TOro
MOMEHTA, NMOKa OHO He 06pPaTMROCH K HeMy C Takon npocsbon,

Craren V
YyacTHe M BIH NpPaBMUTENbCTBA B OCYmEeCTBAeHNe Npoexkra
1. Bo ucnoanenne cBo€n 0O6RIAHHOCTH NPUHMMATD YYACTHE K COTPYAHUNATD B

OCymecCTRBJAEHHN NPOeKTOB, cybceuaupyermix [POOH mo Hacrosmemy CorJsameuino,
npaBUTENBCTBO Of6ecmeynBaeTr HIXKEMepPedYMCJeHHOE B KayeCTBe CBOEro B3HOCA HATypoOH,
06BeM M XApaKTep KOTOPOro AETANBHO ONpeneseHN B COOTBETCTBYWOMMX NPOENKTHAHX
ROKYMEHTaxX:

a) ycayrn MeCTHHX nRapasUlesIbHHX CneunasnucToB M Apyroro mepcodana,
BK/OOHAR MapaLIeNbHHBX TEeXHHYECKHUX 3KCNepros;

b) JeMeNpHNEe YWACTKM, IAAHKR, ywebHyw 6aly Anf noAroTOBKM KaApoB u
npPOYMEe KOMIOHEHTH MHPPACTPYKTYPN, MMEXEMECHS HAAUULO WAM NPOMIBOMdme B CTDAaHe;

c) ofopyaopanme, MaTepMasm ¥ NPeaMeTH CHaGXEeHWA, UMEXMMEeCH HANTKIO Win
TponaEOMd@ie B CTpaHe.

2. Bo Bcex caywasx, Korza npegocraBienue o060pyROBAaHMR COCTABASET YACTD
nomomut [IPOOH nmpasuresnscrBy, npaBurendcTso Geper na cebs pacxoan no ymaarte
MOWNZHM, B3MMAEMOW NPM BBO3€ Takoro 060pyJoBaHuR, K PACXOAN NMO NMepeBO3IKe ero
M3 MOPTA K MECTY OCYMeCTBAEHMS MPOEeKTa, a Takwe Jsoobue CAyvalHNe pacxomm mo
MepeBO3Ke ¥ XPAHEHWIO U CMEexable PACXoAn, PacCXoan MO CTPAXOBAHMN NOCAE AOCTABKH
ero B MECTO HAXOKRAEHMN MPOEKTA, YCTAHOBKE M COAEPKAHIO.

3. NpaBurenscreo Geper Ha ce6x Takxke BNMAATY NOCOGHN cTaXepaM M CTUIEHAXATAM
B TeWYeHMe CPOKA MPOAOKMTEJBHOCTH CTHMEHaN.

4., Ecau 3TO nMpeQyCMOTPEHO B MPOEKTHOR AOKYMEHTAUMM, NPABMTEJABCTBO ynJauupaer
NPOCH man yupexZeHo-uCIONHMTEM0 wnn uinM 06pailom obecneynBaeT, wroby uM 6nam
ynmnavenn tpebyempie cyromi B padMepe. YKa3aHHOM B TpOeKTe 60/KETAa MPOEKTHOM
ROXYMEHTAUMK, 33 NpeAoCTaBjeHMe /m60ro HI MPeaMETOB, NEPENHUCAEHHNX B NyHxTe 1
HAaCTOAMER CTaTbM, MNOCJE Yero yuYpewAeHHE-HCNOMHKTend obecneunBaeT MepPeYHCAEHHOE
B 3TOM IyHKTE M JaeT eXeroauwit oryeT [IPOOH o BCex CpencTBax, M3PacXOAOBAHHNX
3a CYeT NpeyCMOTPEHHNX B HACTORWMEM ITyHKTE RJaTeXe.

5. Oenvru, noanexammue ynaare [IPOOH coraacHo npeamaymeMy MYHKTY, BHOCHTCR Ha
cYeT, Ha3lHAYEHHW]R 47K 3TOR uean [eHepanbHuM CexpeTapem OpraHM3aummn
O6renunenmnx Haumi, ¥ yTnpaBaeHue wM# OCYMECTBASETCR B COOTBETCTBHM C
aencTByvmnGt (UHAHCOBMM TpaBunams [IPOOH.

6. CTouMOCTD npeaMETOR, COCTABASNMMX BIHOC NPABUTEABCTBA HA NMPOEKT, M sobue

cyroi, TOAnEeXamMe YMAATE MPABUTENBCTBOM B COOTBETCTBHHM C HAaCTORmeNR crarbeir,
noApo6HO YKalaHHMe B MPOEKTHAX 6oaKeTax, PACCMATPMBANTCR KakK pacyeT,
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OCHOBaHMNME Ha HOBenmel MHPOPMALMH, MMEBUEHCH B MOMEHT NOArOTOBKM NPOEKTHNX
6oaxeToB. Takue CymMMN NTOANEXAT KOPDPEKTHPOBKE BO BCEX CJayvasX, Korzda
Heo6x0AMMO MOKalars PaKTUYECKY® CTOMMOCTD /moboro npuobpeTeHHOro B JasnbHedmeM

npeadera.

7. Npasurenscreo obecnevuBaer, Wrtobn B MecTe pacnosoxenus o60ro mpoexra
6wt ycTaHoBsIeHN COOTBETCTBYWUME OGOJHAUEHMR O TOM, WTO ZAHHNH NPOEKT
ocymectBaReTCHS Ha cpeacTtsa MNPOOH u yupexZeHMA -uCTONHHUTENAR .

Crarps VI

CuMTaHHNE cx no nporpamme u e ¢rarsy
x o xamme onnare B MECTHON pamore
1. B ZonosHeHme X BIHOCY, YKalaHHOMy B crartbe V Bume, NPaBATEN»CTBO

oxajwBaer comencrbue [POOH, npumiMas Ha cebr wimm mrav obpalom obecrmeumpas
OM/ATY YKA3AHHNX HIDKEe MECTHRX DacCX0Z0B WIKM Cayx6 B CyreMax, Ma3HAUEHHHNX B
COOTBETCTBYWmEN NPOEKTHOM ZOKYMEHTauMu WIM MHmM o6paloM onpefeneHmwx [MPOOH
COrsacHO COOTBETCTBYWmIDY NOCTAHOBJAEHUAM €€ PYKOBOARMMX OPraHOB:

a) MECTHNE pPACXOoAN Ha NMPOXKMBAaHME IKCMEPTOB-COBETHMKOB M KOHCY/ZIBDTAHTOB,
NMPHUKOMAHANPOBAHHNX K NPOEKTAaM B CTpAaHe;

b) YCAYTH MECTHOrO aMMHACTPATUBHOTO M KOHTOPCKOrO MEepCcoHasna, BK/ONas
YCAYyTH MECTHOrO CEeKPeTapCKOro NepcoHana, YCTHNX M NMUCBMEHHNX NepPeBOAUMKOB u
aHANOrUYHOE coZercrTBue;

c) nepeBOIKa nepcoHasa B npeaenax CTpamm; #n
d) NONTOBNE OTNPABAEHMA M 3INEXTPOCBAIRL ANd OPUUMAABHMX UeEsen.
2. MpaPuTEenbCTBO BNMIAUMBAET TAKKE KAKAOMY TEXHHUECKOMY IKCNEepTy :

HEeNOCPeACTBEHHO OKJad, HaabaBku U apyrune noAoGHue BO3IHArDAKAEHUS, KOTOPHE OHO
BNUITaWUKBAN0 6n cBOeMy rpaxaaHuHy, ecsau 6n ou 61 HalHaweH Ha AO/DIHOCTD TAKOro
TEXHHIECKOro IKcnepra. OHO NMPeZOCTABARET TEXHUMUECKOMY SKCNEPTY TaKoir xe
roZ0BO% OTWYCK M OTHYCK MO 60JE€IHN, KaKOH COOTBETCTBYWOMEEe YyIpexIeHUE-
UCTIOHATENId WPEAOCTABARET CBOMM COTPYAHMKAM, M NMpuUHMMaeT Heobxoipmie Mepm k
ToMy, 4TO6M MPEeAOCTaBHUT® eMy OTHYCK AN NOE3ZKH HAa POAMHY, HAa KOTOPMIt OH mdeeT
npaBo COrJacHO YCJOBMAM CBOeR CHyx6N B COOTBETCTEYNUEM YSDEeKAEHMM-UCNOJHUTENE.
Ecap xe npaBuTEenbCTBO NpexpamaeTr Cayxby TEeXHUUeCKOro 3KCnepra npu
06CTORTENPCTBAX, OOGAINDANDHX YYPERACHHE -UCTOJHUTEND YTLAATHTD €My KOMIIE@HCaUymo
nO YCAOBUAM 3AK/OYEHHOIO C HMM KOHTDaKTa, NpaBUTEABCTBO NPAHMMAET YHacTHe B
KOMIIEHCAUMHK, NPHUUYATAXNENCR NP NPEKPAWEHMN CAY®EN, KOTOPa’ HOPMAIDBHO
YNAAYABAETCK IPARAAHCKUM CAYKAWMM LBHAOHK CTPAHN WIM COTPYAHHKY 3KBUBANIEHTHOrO
paxra, cayx6a KOTOPOro NMPeKpamaercs WPH TaKMX xe Oo6CTOATEeAbCTBAX.

3. flpaBurenscTro 0633nBaeTcR O6ECNEWMBATD HATYDPOH CAELyKmME MEeCTHNE CAYX6N U
noMemeHN :

a) neobxomnmie KaHUEARPCKUE K APyrue NOMEMEeH:MN ;

b) Takoe MeAuuUMHCKoe ¥ 6OoabHMYHOE O6CHYNMMBAaHME ANR MEXAYHapOZHOT O

MEepCOHANMA, KAKOEe NPelZOoCTABJARETCH HAUMOHANIDHAM IDAKAAHCKHMM CYMADMAM

c) mpocTne, HO ynobmne nomMemeHus Ans Zobpopoasues: U
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d) codeficTBie B NMOMCKAX COOTBETCTBYWIEro ¥ANLA AR MEXIYHAPOAHOrO
MepcoOHaNa M NPeAOCTABAEHME KBAapTHP AAR TEXHHYECKUX IKCHEPTOB HA Tex xe
YCAOBKAX, H3 KOTOPNX OHM NMPEAOCTABAANTCRA HAUMOHANBHNM CPAKABHCKIDS CJTYyRADMM
3KBHBANEHTHOrO paHra.

4. NpaBuTEADCTBO MPUHIMMAET Takke YWACTHE B PACXOAAX NO COAEPXKAHMO B CTPak
rarccun [IPOOH, ymnauusas exeroano [IPOOH pajoByw cyrasy, HadHaUeHHY® Mo
HOrOBOPEHHOCTH MexZy CTOpoHaMm AnR ONjary CAEZY@mMX CTATER pacxoda:

a) COOTBETCTBYXTNE KOMTOPCKME fnoMemeHus, obecneveHHne Heob6XoOinmas
o6opyaopanueM n npeaMeramMs CHabxkeMus u ynobune B KavecTse MeCTHOR mTab-
XBapTHPH B CTPaHe;

b) COOTBETCTBYKWDNHR MECTHMIE CEKDETAaPCKUNX U KOHTOPCKMH NMEPCOHAN, YCTHME
OuCHMENHNE NEPEeBOANMKKY ¥ BHANOrUYHAN MOMOMD;

c) ofecrmedenne TPAHCMOPTA ANR NPEACTABUTENR-PEINNEHTA U €ro mepcoHana
AR OPMUMANDHHIX KOMAHAUPOBOK BHYTDHU CTDAHN;

da) TOYTOBNE OTNPABJEHUR K INEKTPOCBAIL ANA OPRUMANBHNX uened; u

e) CYTOuMNE NPeACTABUTENN-PEINAEHTA M ero MepcoHasa Ha BpeMs
TPOAOIMTENBHOCTH OPUUNANDHNX KOMAHAUPOBOK BHYTPH CTpPaHN.

5. flpaBuTendCTBO MMEeT Mpaso BNGOPa NMPeAOCTABAATH YKAalaHHOe B MyHkTe 4 Bume
HaTypOR, 33 MCKIOYEHMEM MOAMYHKTOB b u e.

6. Oenpru, noAnexamue YMAATe COrJACHO MONOKEHUAM HACTORMWER CTATbhu, 3a
UCKMONEeHrEM IMyHKTa 2, ynaaunsawrch [lpaBuTenpcTBOM K nocTymnawTt B Bedexue [TPOOH

B COOTBETCTBMM C NMYHKTOM 5 crtarsmu V.

Crarss VII

BA3D noMoms nocT en X MCTOUHNKOB

B Tex CAYYaax, KOraa noMomd HA BNMOAHEeHWE NMPOEKTAa NPEAOCTABASETCR OJHOR
#3 CTOPOH #23 APYruX MCTONHMKOB, CTOPOHNM KOHCYABTHPYKTCR Mexdy coboit u ¢
OpPraHOM-uCNOAHUTENEM C UeAbl 3PPEeKTHBHOR KOOPAMHAUMK M HCMONBLIOBAHMA NOMOMA,
nosy<YaeMosl NMPABHTEALCTBOM M3 BCEX MCTOWHMKOB. O6slarenncrsa ans
NpaBuTENBCTBA, BHNTEKAKmHME U3 HACTORWER CTATHM, HE NMOANEXAT MIMEHEHHI HUKAKIDGL
COrnameHusMM, B KOTODHNE OHO MOXET BCTYTMTD C APYrHMHM OPHANYECKIMM JHUAMA,
COTPYAHMWAKMIMM C HiM B BHMOJHEHMH NPOEKTa.

Crarsa VITT

Hcnoardosauue nomMomm

MpapuTENDCTBO MPUIAraer BCRYECKHE YCHAUR K TOMy, 4Tobnm obecnmewnts
Haubosnee 3dpdexTuHDHOE MCMONbIOBAMME npeAocTasBsasemon [IPOOH momomm, u ucmoasdyer
Takyw noMOmP AN ueseR, AR KOTOPNX OHA npeaxasnaveHa. He orpanuuusas coepy
NPAMEHEHMA H3IJOKEHHNX HIDKEe NOJOKEHHH, MPABHMTENBCTBO NPUHMMAET AR ITOR UeSH
Meph, KOHKDETHO MPeAyCMOTPEHHMNE B NPOEKTHOM JOKYMEHTE.

Crarpa IX

Opupnnerny u yMOMYHUTETH

1. NpapuTendsCcTBO NPUMEHAET B OTHOmeMuu Oprammiaumu O6deaumemmunx Hauuii u ee
opraHos, px/movas [IPOCH u pcrmoMOorarenbHne Opradm, BNCTyTIAKDNE B KavecTBe
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YUpPEXAEHHUA-UCTIONHUTENCH, - B TOM WTO KACAETCH MX WMymECTBa, (POHACR M aBRyapos,
@ Taxke B OTHODEHNN UX COTPYAHWUKOB, BK/IONAN NPEACTABHTENR-PEIMASHTA M APYTHUX
usnenop »miccun [IPOOH B cTpane, - nosnoxeHns KoHsenumm Opranmsaumm 06DeArHEHHNX

Haumit 0 npuBRAEr#AX N IMMyHUTETAX.

2. fIpaBuTenbCTRO NPIMEHAET B OTHOWEHMHM KaXAOro CNEUMANMNINPOBAHHOTO
yvpexaenuss, BHCTYTIaOWero B KavecTBe yUPeXKAeHUA-UCNONMHUTENA, - B TOM YTO
Kacaercs ero uMymecrpa, $oHAOR ¥ aByapoB, - a TaKke B OTHOLWEHMUH ero
COTPYOHHKOB NOJOXKeHMA KOHBERUMKM O MPUBMIETURAX U IMMYHMATETAX CHEeUHATUIUPOBAHHNX
yvypekaeHnuir, BKJIONAH mpunokenue X KOMBEHUMM, NPHMEHREMON X AanHoMy
CreunanuIMpPoOBAHHOMY ydpexzZedHmo. B rex ciayvasax, Koraa MexZyHapoosoe areHrcrso
no arorsion Inepruu (MATAT3I) BnCTymaer B KaveCTBE YWPEKACHUA -MCIIONHKTEN,
TPaBXTEBCTRO NPHMEHSET B OTHOWMEHWM ero uMymecTBa, (OHAOB M aByapOB., a Takke B
OTHOWEHMN €ro COTPYAHUKOB U IKCMEPTOB NONOXeHHs COrnameHus O NPUBMNIEruAX U

woyHutetax MACATI.

3. Unesam »srccun NPOOH B cTpaHe nMpPenOCTABAKKTCA TaKMe AOMONHATENDHNE
TPpUBMIErHst ¥ IMMYHMTETN, KOTOPMEe MOryr Omrb HeobSXomndl AR IPPeK TMBHOTO

BHIONHEHMUN MUCCHEN ee GYHKUMNM.

4. a) Ecam CTOPOHN He ZOropopuancd 06 MHOM B NPOEKTHHX AOKYMEHTax,
OTHOCRUMXCA K KOHKPETHMM MIPOEKTaM, MPAaBMTEJNBCTBO MPenoCTaBAReT BCeM JauuaM, -
3a ucxmovenueM HabpaHHOrO Ha MeCTe mepcoHasa U3 YHC/AAa rpaxiad nMpaBuTesbCTBaA,
Haxoasmerocs Ha cayxGe [IPOOH, xaxoro-su60 CreuManuiIupOBAHHOrO yUYpPEeXAeHHS AU
MATAT3, Ha XKOTOPHWX HE PACHPOCTPAHAWTCH NOJOKEHHA TWYHKTOB 1 um 2 Bume, - Te xe
TPUBAAErHH M MMMYHHTETN, KOTOPHMM MONB3IYTCR COTPyaumxu OpraxHudauun
O6rennHeHHnx HauMi COOTBETCTBYOmEro CHEUHMANUMIUPOBAHHOTO yupexZerus u MATATI
cornacHo paszenam 18 u 19 KoHBeHUMM © NpUBMWIErHdAX M MMyHHTETax Oprasuilaunmu
O6reamnenrnx Haumit mau paszesy 18 ananoruuHoR KOMBEHUMM CIELMANNINPOBAHHMX
yupexaeHun, uax B COOTBETCTBuM € COorjamesMmeM O NPUBMIErMAX ¥ MMMyHUTETAX

MACAT3.

b) Ons uenen NPHMEHEHMR NONOKEHMHA NMPABOBNX ACKYMEHTOB, KacCawUHNXCR
npueMsierxi M JMMYHHTETOB, KOTODHE YTIOMHHANOTCR B NpeaAmeC TRYOWMX DalOesax
HAaCTORWeR® CTATDdM:

1) Bce OTHOCAUMECH K KAaKOMy-ZInb0 NMPOEexTy ANOKYMEMTHN, HaXOAAmUecs 8
PACMOPAXEHHM MM B BeAEeHMM JMUL, YTIOMAHYTHX B UYHKTe 4a anme,
PacCcMaTPHBAIOTCH KaK AOKYMEHTHN, NpuHaalrexamue Opranmiaunu
O6reaunennux Haumii, COOTBETCTByWmEMY CITEUXANMINPOBAHHOMY
yupexzenmo wan MACAT3, B 3aBuCHMOCTH OT OGCTORTEABCTB; u .

2) O6opynoBanne, Marepuams u npeamMeTs CHabxeHus, BBe3exuue,
JaxKynmIeHHNEe WIX apeHZOBAHHNE 3ITHMM JAMuaMy B npeResnax CTpaMn and
ueneR NPOEKTa, PACCMATPUBAKNTCA XKaK MMymecTBO Oprawsiaunn
O6reanneHmmx Haumit, COOTRETCTBYNWEro CHEUMAIH3IMPOBAHHOTO
yupexaeHus wau MACATI, B 3aBUCHMOCTH OT O6CTOATENABLCTH.

5. Bupaxenue "“smMua, BHNTOJHRKmHE caykebHne ofsjamnHocTu', HCMOAB3IyEeMOoe B
crarpax IX, X u XIII nacrosmero CorsawmeHus, PacHPOCTPAHRETCH HA TEXHHYECKHX
3IKCNepToB, ACCPOBONBDUEB, KOHCYJBTAHTOB, @ TAKKE HA WPMANNECKMX ¥ (HINNECKMX
NI u ux cayxammx. OHO OXBaTHNBAaET NPABMTENIBCTBEHHNE ¥ HENPABMTEJIDCTBEHHNE
oprammlauuy uan PHpPMN, KOTOpMe MOryT GNTD> 3aKOHTpPakroBamn [IPOOH B xavecTme
YHUPEROCHUA -NCTIONTHUTENIR NI B KAKOM-JAMG0 MHOM KAWECTBE AAA BNIIONHEHWUR WM A1
COAEMCTBNA BHNIOSHEHIO cy6cnanpyemoro NPOOH mpoexTa u umX COTPyAHMKOB. Huurto 8
Hacrosmem CornameHust HE DO/IKHO TOJKOBATBCHA KAK OrPAHMUMBAKIMEE NPHUBMIETHH,
IMMYHHUTETH # NIBrOTH, TNPeAOCTABJAAEeMNEe TAaKMM OPraHu3aumMaM uam ¢upMam n ux
COTPYAHHKAM HA OCHOBE ApPYruX NPAaBOPNX LOKYMEHTOB.
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Crarpa X
BLOTN TABAREMN ! nons Hu| nomomu [MPOOH
1. MpaBuTeNbCTBO NPUHMMAET BCE MEDH, KOTOpNe Moryr O6nTh HeobSxoaipas Ans

navaTus [POOH, ero opraHoB-MCNONHMTENEN, IKCNEPTOR M APYTWUX AMU, HAXOAAWUMKCSH
Ha nx cayx6e, M3 coeps HPIMEHEHNHS TOCTAHOBAEHNN WU APYrUX NPABOBNX NONOXKEHM,
KOTOPpNE MOryT ONTH HECOBMECTHMNOOI C MX OBRIAHHOCTAMM, BHNOAHAEMBIGI NO
nacrosmeMy COrsameHino, ¥ rapaHTHpyeT MM TaKue APyrue Adrorsl, KOTODHE MOr'yT
6urr HeoOxompa AR GNCTPOro u 3¢pPeKTHBHOrO MCMOABIOBAHMS noMomm [IPOOH. B
YaCTHOCTHU, OHO 3PAMTHPYeT MM CleJywmMe NpaBa U JABrOTH:

a) 6HCTPY® NMPOBepKy HAAeWHOCTH IKCNEepTOB ¥ ApPyroro nepcoHasna,
Haxoasmerocr Ha cayxbe [POOH max xakoro-iambo YHUPeXACHNA -UCTTOTHHTENIA }

b) 6ucTpyw BnZawy becnnatHo Heo6XoAMMMX BMI, JMUEHINH M pa3pemeHui;
c) AOCTYT X MecTy paboTrn u BCe Heobxoamrmie NBroTa;

d) cBo60aHOE TNepeaBKeHUEe BMYTDH CTPAHN, BNE3A M3 CTPaHM u Bbve3d B
CTPaHy, KOraa 3T0 HeobxoamMo ANR HaLnexamero HCNOAbLIOBAHUR nomomm [POOH;

e) Hanbosee GAArONPUATHNNA IAKOHHMIA BAJIOTHWN KYPC:

£) mo6ne paspemeHma, Heobxoaymie aAna BBO3a 0GOPYAOBaHMA, MaTEepPHUaloB M
npeaMeTOB CHaGXEHMR M AR HX NOCAEAyWWEro BuBO3A;

g) mobue padpemenus, HeobxoZipmie AnR BBO3a MMyWeCTBa, NpPUHaAlexamero
corpyaxuuxkam [IPOOH, ero yupexAeHMAM-UCNONKMTENIRM WIN APYr¥M JANLAM, HAXOARWIDMCS
Ha ux cayxbe, M npeaHalRavawmerocf AR UX JNUYHOrO MOABIOBAHUA WM norpebreHus
U 418 nocaexywmero BNBO3a TAakoro uMymecTBa; WM

h) BuNCTPYX BuOawy C TAMOMHM NMpeAMEeTOB, YTWOMRAHYTNX B noamyHkrax £ u g
Bame .

2. llockonsky B cooTBeTCTBHMM C HacrormnM CornamenmeM nMOMOWDd NPEOOCTABARETCH
ANR TONBL3N NMPaBuTEeAbCTBA ¥ HapoAa MosnAORN, NMPaBATENbCTBO nNpuHMMaeT Ha cebs Bce
PHCKHM, CBR3IaHHMe C ONEPAUMKAMM, BHNTeKaOmnat M3 Hacrosmero Cornamemms. OHo
6epeT Ha cebR OTBETCTBEHHOCTD 3a pacCHOTpeHue TPeBOBAHMMA, KOTOPNE MOTYT GuTh
npeabRBReHN TpeThMMM CTOponHarm k [MPOOH mwam K yYpexReHmo-uCROAHATEe MmO, KX
COTPYAHMKAM M JPYriM JALlaM, HAXOAKWMMCR Ha MX Cayxbe, M ocBo6oxaaeTr MX OT
BuMOHEeHNs TPe6OBaHun uay sx 06RIATENBCTB, BOIHMKAOMMX M3 ONEPAUMH MO
nacrosmemy CornameHsno. U3INOXEHIDIE BNIDE NOJOKEHHMR HE NPUMMEHRNTCR B TeX
cayuasx, xorza CTopoxy # yupexAeHHe-UCNOJHMTENb AOTrOBOPHINCD O TOM, HTO
TpeboBanne wit 06X3aTENBCTHO BOIHMKAO NO NpuumHe rpy6onm nebpesmocTu wm
HaME@PEeHHOro NPOTHBONPABHOro JEACTBUR YTOMRHYTHX BNIE JMU.

Crarpr XI

OpuocTaHOBKA MMM _nNpexpamenue NOMOmM

1. NMPOOH MOXEeT WyTeM mUCBMEHHOro YBEROMAEHNUR NPABUTEABCTBA M COOTBETCTBYNTEro
YHPEeRACHHA -UCTOHUTENIR NMPEKPATUTD CBOX NOMOWmD, NPeAOCTABARKEMYX AR /mo6Oro
npoexTa, ecau, no mHeHwo [POOH, BoaHukau ob6crodATenscrTBa, MPENATCTBYOmHME MM
MOr'ymMe NpensTCTBOBATD, yCNEMHOMY 3aBePNEHM0 NPOEKTa ¥ AOCTIXKEHNO ero Uean.
MPOOH MoxeT B TOM Xe MK B MOCAEAYWEUEM NHUCBMEHHOM YBEAOMJIEHMM YKAa3aTh YCJ/IOBHSA,
H3 KOTOPNX OHA roTOBa BO3OGHOBUTI NMPEAOCTABJEHNE MOMOMM HA npoekr. Jhoboe

Takoe npekpameHue MPOAO/KAETCR A0 TEX MOP, MOKA ykalaHHNe ew yCnoBur He 6yxyT
NPHHATN NPAaBHTEABLCTBOM, ¥ OO Tex mop, moka MPOOH nucemensmd obpajoM He
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YBEeAOMHMT NPABHTENBCTBO ¥ YUPEXAEHHE-HCNOJAHKRTEAR O TOM, NTO OHa rorona
BOJOGHOBHTD CBOK NOMOWD.

2,/ Ecan /m060ro poaa cuTyalmMs, Ha KOTOpPY®W Aesaercf CCHIKa B TyHKre 1
HAcToRmeR CTATBM, NPOJO/XAETCA B Teuenwe 14 AHel nocsie yBeAOMIEHMR O Helr u
nocne yBEeAOMAEHHR NWPAaBHTENBCTBA O NPHOCTAHOBKE nomomm [IPOOH u yupewmaemmerm-
ucrnonuureneM, roraa » snoboe BpEeMa Nocae ITOCO B TENYEHME NPOAODKMTENPHOCTH
curyaunn [TPOOH MOxeT nuch MeHMIDM YyBEUOMIEGHHEM, HANPABJIEHHMM NPABUTEABCTBY M
YHpeXAeHMO-NCNOIHNTE /N0, NPEeKPATHTP NpPeAOCTAaB/eHKne NOMOWMM HAa NPOEeKT.

3. NMonoxkeHye HACTORWER CTATDH HE JATPArMBAET HMKAKHUE ApyrHe mpapa wan
cpeacTtBa Banckxanuf, kaxwor [IPOOH Moxer pacnmosarard NP LaHHMX
06CTORTENBCTBAX - MO OOCWENPHMIHAHHAN NPaBOBNM HOpPMaM 1 Ha smobom Apyrom
OCHOBAaHKM,

Crarps XIT

Paspewmenue Cnopos

1. Jho6oit cnop Mexxy [IPOOH 1 nNpabBuTensCTBOM, BO3SHMKUMH B PeIyapTare Wiy no
npuuune Hacroamero CornameHnK, KOTOPNE He MOXET OGNT» Da3lpemeH myTreM
neperoBOPOR WY APYring1 COrJIACOBAHHMMM MeTOAaMy palpemeHus CNOpOB, nepelaercs
na ap6urpaxHoe paldbupareascTmo no npocsbe /mobonm md Cropon. Kawaas CropoHa
Ha3HawaeT OZHOTO apburpa ¥ HalnaveHHme CTOPOHA1 apbUTPN HA3IHANAWT TpPeTdero
ap6urpa, KOTOPNR NMpeAcenaressCTByeT B xode palbuparenscrea. Ecam B npeaenax
Tpuauark AHEH nocne mpocsbum 06 apburpamHom palbuparenscree /mbas n3 Cropon He
HajHaumna apbuTPa MAKM ecaM B mpeJenax NATHAAUATH AHEW MOCAe HAaJHAYEeHMR ABYX
ap6uTpoB TpeTHA APSUTP He 6ma MaszHaven, /wwbagx CTOPOHA MOMET NPOCHUTH
lipeacenarens MexayHapoauoro Cyaa maswauury apburpa. ApGurpaxsas mpouexypa
ycTaxaBaMBaeTCcR apbuMTpam, a pacxoan no apburpaxy, PasMep KOTOPNX ONpenensoT
ap6urpn, HecyT Cropomm B cnope. Ap6uTpaxHOe PEWeHMEe AOJKHO COAepXaTh
H3INOKEHNE NpuuMd, KOTOPHMH OHO O60CHOBaHO, ¥ AOJDKHO ONTP npuHaTro CrOopoHams B
xavecTBe OKOHWATEJDPHOrO DEWeHMN Cnopa.

2, /060t CHOp MEXZY WPABMTEABCTBOM M TEXHMUECKINM IKCRHEPTOM, BOIMMKANIMA IO
TpuumHe W B pe3y nTaTe yCJOBHR ero cayx6n y MPABMTENbCTRA, MOXeT OuTh
nepenaH yNpPeRAEHMO-MCNOJHUTEMO, NPeAOCTABHBUEMY AaHHOrO TEXHMNECKOro 3IKChmepra,
b0 NPaBMTENBCTBOM, JMG0 CAGIM JAMHTEPECOBAHMMM TEXHHUECKMM IKCHepromM,
CooTBETCTEYyWTEEe YWDEeXRAEHME-UCNOJHNUTEAD BHMNOJHAET QyHKw0 AOEpHX ycayr B
pajpemenun cnopa. Ecsm me cnop sHe Moxer GNTBD pajpemeH B COOTBETCTBHMH C
H3INOKEHHON BNmE NMPOUEeXAypOR M JnobnM APYruM COrJaCOBAHHBM METOAOM
yperyympoBamus, TO no mpocsbe /w60ft m3 CTOPOH BOmMPOC nepeadaercs Ha apbarpasoe
Pa36upaTensCcTBO COTJIACHO TOM Me MOJOKeHMAM, KOTOPHE MINOKEeHN B TyHkTe 1
HacTosme:r CTATBH, C TEM JMUIP MCKIONEHMEM, NTO ap6uTp, He HAa3HANEHHNH J/OOGOR uI
Ctopon mwm apburparsi, HalHaveHHxM CTOPOHarm, HalHavaeTrcs [eHepanpHmM
cexperapex [OCTORHHOTO apbUTpaXHOro Cyaa.

Craresn XITI
Q6mue_mosoxeHus

1. Hacrtosmee corjamemme [BCTynmaeT B Cury NOCAE NOANMCAHMR U] OCTaeTCR B Cune A0
npexpameHus COrnacHO TWyHMxTy 3 Hmxe. C BCTymenmem B Cwiy Hacrosmero Cornamenns
OTMEHRITCH AekCTBOBABWHE pPaHee COTJIamEHUN, KacCanmuecf NPeAOCTABAEHMSN NOMOLM
npaexTesndcTBYy 3a cuer pecypcom IIPOOH u mra6-keaprupn [IPOOH B crpane, ® ero
Nosokexus PACTPOCTPAHANTCR H3 BCE BUAN NMOMOMM, NPEAOCTAB/ANEMON NPaBMTEABCTRY M
nocrynaxmer 8 wrab-kbapTupy MPOOH, COJAaHHY® B CTpaHe Ha OCHOBE OTMEHEHHNX

HHHE COrJIameHMi.
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2. B Hacrosamee CornameHue MOryT GNTD BHECEHMN HIMEHEHUS NyTeM NUCOMEMMOR
ZOropOPeHHOCTA, JOCTHUIHYTOR MexZy CropoHamu B HacTosmeM Corsamewum. Bce
OTHOCRMMECR X JZexy BONMPOCH, He oXBaueHHMNe HacTosumuM CorsameHued, DEWAWTCR
CTopoHaM1 B COOTBETCTBMM C NOJIOKEHMAMH COOTBETCTBYOmMMX DPeJO/mouMit M
NOCTaHOBAGHXA HaAnexammx opraxoB OOH. Kawagas CTOpoHa [O/DKHa BCEMEDHO M
6.1aronpMRTHO YYMTNBaATh /moboe nmpeaAnoxenue, BHABUraeMoe APYroi CTOPOHON COrnacHoO
HACTORWEMY WYHKTY.

3. Hacrosmee CornameHme moxeTr 6nrtn mpexpameHO J/moboit u3 CTopoH myTem
MHCBHMEHHOrO yBEeJOMAeHMA Apyroit CTOpoHm, M AeRCTBUE €ro NPEeKpamaeTchR yeped
60 nHeR NMOCAe NMOAYYEHHMR TAKOrO YBEOOMAEHMR.

4. O6s3arenncrBa, nMpuHATHNe HA ceba CTOPOHAMHM COIJIACHO CTaThaM IV
(MHPOPMALMR, KaCAOWaNCR NPOeXTOB) u VIII (uMcmosbloBanMe noOMOmM) HACTORWEro
CorsnameHRs, NMPOAO/KAXT OCTABATHCR B CHile NMOC]E TPEKPameHHR NeHCTBMR HACTORMEro
CornameHng. 0643aTendCTBa, npuHaTHe Ha ce6x NMPABMTENBCTBOM COrJIACHO CTATDBRM
IX (mpmBrsernmy n woqyHureTn), X (Adrorn, HeobxoZyrmie ANR BHNOJIHEHMR NPOEKTA) M
X11 (pajpemeHme CnopoB) Hactoswero CorsameHmuf, OCTAWTCR B CHIE NOCKE MCTEWEHMUR
W NMPEeKPAameHUs JAeiCTBUA HacTOosmero COrARameHMA, B TOM Mepe., B KaKoH 3To
HeOOXOMMMO ANR TLIAHOMEPHOrO OTINBA NepcomMana M MIBATHR POHAOB ¥ MymWecTsa,
npuHaanexamero IPOOH, /moboMy yupexaewsno-MCNOJHATE/MO0 WIM JXLAM, COCTORBOMM Yy
HHX Ha CayxGe B Cwiry HacTomwero CorsameHus.

B YHNOCTOBEPEHHWE YETO 1ookenOANMMCABIMECRK, JAO/DKRNM O6paloM HAJHAUEHHNE
npeacraeuresn llporparead paaeuTms Oprammdaumk O6beanmxeumnx Hawmizt n
NPaBUTENACTBA, NOANHCANR OT MMEHH COOTBeTrcrBylommnx CTopoH Hacrosumee Coraamenue,
COBepeHHOe Ma AHIJMIACKOM B PYCCKOM S3MKAX B ABYX SKJeMmLaspax
B hﬁ;ﬂgp.&:.._z-i’ angOeadpa {991 rona.

3a [IporpaMmy pa3BuTHSA 3a [TpaBUTEIBCTBO
Oprannzanun O6veauHennasix Hauuid: Pecnyb:mxn Mongosa:
[Signed — Signé] [Signed — Signé]
Vunesam X. JApEnnEp - 111 Hukonan ey
AJIMHHHCTPATOP MUHHCTP HHOCTPaHHBIX JeN

Pecriybrmxun Mongosa
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[TRADUCTION — TRANSLATION]

ACCORD! ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE DE
MOLDOVA ET LE PROGRAMME DES NATIONS UNIES POUR
LE DEVELOPPEMENT

2 2

Considérant que I’ Assemblée générale des Nations Unies a créé le Programme
des Nations Unies pour le développement (ci-aprés dénommé le « PNUD ») afin
d’appuyer et de compléter 1’effort accompli par les pays en développement sur le
plan national pour résoudre les problémes les plus importants de leur développe-
ment économique, de favoriser le progrés social et d’instaurer de meilleures condi-
tions de vie; et

Considérant que le Gouvernement de la République de Moldova souhaite obte-
nir I'assistance du PNUD dans I’intérét du peuple moldave;

Le Gouvernement et le Programme des Nations Unies pour le développement
(ci-apres dénommés les « Parties »), ont conclu le présent Accord dans un esprit
d’amicale coopération.

Article premier
CHAMP D’APPLICATION DE L’ ACCORD

1. Le présent Accord énonce les conditions de base auxquelles le PNUD et
ses agents d’exécution aideront le Gouvernement 2 mener a bien ses projets de
développement, et auxquelles lesdits projets bénéficiant de I’assistance du PNUD
seront exécutés. L’ Accord vise I’ensemble de I’assistance que le PNUD fournit 4 ce
titre ainsi que les descriptifs de projets et autres instruments (ci-aprés dénommés
«descriptifs de projets ») que les Parties pourront mettre au point d’un commun
accord pour définir plus précisément les modalités de cette assistance et les respon-
sabilités incombant respectivement aux Parties et a I’agent d’exécution au regard
desdits projets dans le cadre du présent Accord.

2. LePNUD fournira une assistance au titre du présent Accord exclusivement
sur la base de demandes présentées par le Gouvernement et approuvées par le
PNUD. Cette assistance sera mise 2 la disposition du Gouvernement ou de tout
organisme €ventuellement désigné par lui; elle sera régie, tant pour ce qui est de sa
fourniture que de son utilisation, par les résolutions et décisions pertinentes des
organes compétents du PNUD, et elle s’entend sous réserve que ce dernier dispose
des fonds nécessaires.

Article IT

FORMES DE L’ASSISTANCE

1. L’assistance éventuellement apportée au Gouvernement par le PNUD en
vertu du présent Accord pourra notamment prendre les formes suivantes :

L Entré en vigueur le 2 octobre 1992 par la signature, conformément au paragraphe 1 de I'article XII1.
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a) Services d’experts-conseils et de consultants — firmes et organismes de
consultants compris — désignés par le PNUD ou par I’agent d’exécution et res-
ponsables devant eux;

b) Services d’experts hors-siége choisis par I’agent d’exécution pour exercer
des fonctions d’exécution, de direction ou d’administration en tant que fonction-
naires du Gouvernement ou employés des organismes éventuellement désignés par
celui-ci conformément au paragraphe 2 de I’article premier;

c) Services de Volontaires des Nations Unies (ci-aprés dénommés les « volon-
taires »);

d) Matériel et fournitures difficiles & se procurer en Moldova (ci-aprés
dénommé le « pays »);

e) Séminaires, programmes de formation, projets de démonstration, groupes de
travail d’experts et activités connexes;

f) Bourses d’études et de perfectionnement, ou arrangements similaires, per-
mettant a des candidats désignés par le Gouvernement et agréés par I’agent d’exécu-
tion d’étudier ou de recevoir une formation professionnelle; et

g) Toute autre forme d’assistance dont le Gouvernement et le PNUD pourront
étre convenus.

2. Le Gouvernement présentera ses demandes d’assistance au PNUD par
I'intermédiaire du représentant résident du PNUD dans le pays (voir alinéa a du
paragraphe 4 ci-apres) dans la forme et suivant les procédures définies par le PNUD.
Il fournira au PNUD toutes les facilités et toutes les informations voulues pour
I’évaluation des demandes, en lui indiquant notamment ses intentions quant au suivi
des projets d’investissement.

3. LePNUD pourra fournir son assistance au Gouvernement soit directement
avec les concours extérieurs qu’il jugera appropriés, soit par I’intermédiaire d'un
agent d’exécution qui sera principalement responsable de la mise en ccuvre de 1’as-
sistance du PNUD pour le projet et aura, a cette fin, statut d’entrepreneur indépen-
dant. Lorsque le PNUD fournira directement une assistance au Gouvernement,
I’expression « agent d’exécution », telle qu’elle est utilisée dans le présent Accord,
s’entendra du PNUD, 4 moins que le contexte ne s’y oppose manifestement.

4. a) Le PNUD pourra avoir dans le pays une mission permanente, dirigée
par un représentant résident, pour le représenter sur place et assurer a titre princi-
pal la communication avec le Gouvernement pour toutes les questions relatives au
Programme. Le représentant résident sera responsable au nom de I’ Administrateur
du PNUD, pleinement et en dernier ressort, de tous les aspects du programme du
PNUD dans le pays et remplira les fonctions de chef de file & I'égard des représen-
tants des autres organismes des Nations Unies éventuellement en place dans le pays,
compte tenu des qualifications professionnelles de ces derniers et de leurs relations
avec les organes gouvernementaux intéressés. Le représentant résident assurera au
nom du Programme la liaison avec les organes gouvernementaux intéressés y com-
pris I’organisme gouvernemental chargé de coordonner I’assistance extérieure, et il
informera le Gouvernement des principes, critéres et procédures du PNUD et des
autres programmes pertinents des Nations Unies. Il aidera le Gouvernement, le cas
échéant, a établir les demandes de programmes et de projets & réaliser dans le pays
ainsi que les propositions de modification desdits programmes ou projets; il assurera
comme il convient la coordination de I’ensemble de I'assistance que le PNUD
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fournira par I’intermédiaire de diverses agents d’exécution ou de ses propres con-
sultants; il aidera le Gouvernement, le cas échéant, & coordonner les activités du
PNUD avec les programmes nationaux, bilatéraux et multilatéraux réalisés dans le
pays et il remplira toutes les autres fonctions que I’ Administrateur ou un agent
d’exécution pourront lui confier;

b) La mission du PNUD dans le pays sera dotée du personnel additionnel
que le PNUD jugera utile pour en assurer le bon fonctionnement. Le PNUD fera
connaitre au Gouvernement, en temps opportun, les noms des membres du person-
nel de la mission et des membres de leur famille, ainsi que toute modification de leur
situation.

Article II1
EXECUTION DES PROJETS

1. LeGouvernement demeurera responsable de ses projets de développement
qui bénéficient de I’assistance du PNUD et de la réalisation de leurs objectifs, tels
qu’ils seront décrits dans les descriptifs de projets, et il exécutera les parties de ces
projets éventuellement spécifiées dans le présent Accord ou dans lesdits descriptifs.
Le PNUD s’engage & compléter et a prolonger la participation du Gouvernement 2
ces projets en lui fournissant I’assistance prévue dans le présent Accord et dans les
plans de travail inclus dans les descriptifs de projets et en ’aidant & réaliser ses
intentions en mati¢re de suivi des investissements. Le Gouvernement communi-
quera au PNUD le nom de I’organisme coopérateur officiel directement chargé de
la participation gouvernementale a chaque projet bénéficiant de I’assistance du
PNUD. Nonobstant la responsabilité générale qui incombe au Gouvernement en ce
qui concerne ses projets, les Parties pourront convenir qu’un agent d’exécution aura
la responsabilité au premier chef de I’exécution d’un projet en concertation et en
accord avec I’organisme coopérateur; tous les arrangements éventuels pour la délé-
gation de cette responsabilité, en cours d’exécution du projet, au Gouvernement ou
a un organisme désigné par lui.

2. Le PNUD et I’agent d’exécution ne seront tenus de s’acquitter de leurs
responsabilités au regard d’un projet que si le Gouvernement a lui-méme satisfait a
toutes ses obligations préalables dont I’accomplissement aura été jugé d’'un commun
accord nécessaire ou utile pour que le PNUD aide 2 la réalisation de ce projet. Si le
PNUD a commencé a apporter son assistance avant que le Gouvernement n’ait
satisfait auxdites obligations préalables, il pourra a sa discrétion, y mettre fin ou la
suspendre sans préavis.

3. Tout accord conclu entre le Gouvernement et agent d’exécution au sujet de
I’exécution d’un projet bénéficiant de 1’assistance du PNUD ou conclu entre le
Gouvernement et un expert hors-sieége sera subordonné aux dispositions du présent
Accord.

4. L’organisme coopérateur affectera a chaque projet, selon qu’il conviendra
et en concertation avec I’agent d’exécution, un directeur a plein temps qui s’acquit-
tera des tiches que lui confiera I’organisme coopérateur. L’agent d’exécution dési-
gnera, selon qu’il conviendra et en concertation avec le Gouvernement, un conseiller
technique principal ou un coordonnateur de projet qui supervisera sur place la par-
ticipation de cet agent audit projet et sera responsable devant lui. Ce conseiller ou
coordonnateur supervisera et coordonnera les activités des experts et des autres
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membres du personnel de I’agent d’exécution et il sera responsable de la formation
en cours d’emploi du personnel national de contrepartie. Il sera responsable de la
gestion et de I'utilisation efficace de tous les apports financés par le PNUD, y com-
pris le matériel fourni aux fins du projet.

5. Dans I'exercice de leurs fonctions, les experts-conseils, les consultants et
les volontaires agiront en concertation étroite avec le Gouvernement et avec les
personnes ou organismes désignés par celui-ci, et ils se conformeront aux directives
du Gouvernement qui pourront &tre applicables eu égard a la nature de leurs fonc-
tions et de I’assistance a fournir et dont le PNUD, I’agent d’exécution et le Gou-
vernement pourront étre convenus d’'un commun accord. Les experts hors-siége
seront uniquement responsables devant le Gouvernement ou I’organisme auquel
ils seront affectés et ils en releveront exclusivement, mais ils ne seront pas tenus
d’exercer des fonctions incompatibles avec leur statut international ou avec les buts
du PNUD ou de I’agent d’exécution. Le Gouvernement s’engage a faire coincider la
date d’entrée en fonctions de chaque expert hors-siége avec la date d’entrée en
vigueur de son contrat avec I’agent d’exécution concerné.

6. Les boursiers seront choisis par I’agent d’exécution. Les bourses seront
administrées conformément aux principes et pratiques de cet agent en la matiere.

7. Le PNUD restera propriétaire du matériel technique ou autre ainsi que des
matériaux, fournitures et autres biens financés ou fournis par lui, sauf s’il les céde
au Gouvernement ou a un organisme désigné par lui et quand il le fera, aux clauses
et conditions fixées d’un commun accord par le Gouvernement et le PNUD.

8. Le PNUD restera propriétaire des brevets, droits d’auteur et autres droits
de méme nature afférents aux découvertes ou travaux résultant de I’assistance
fournie par lui au titre du présent Accord. Toutefois, et sous réserve d’un accord
d’effet contraire intervenu entre les Parties dans chaque cas particulier, le Gou-
vernement aura le droit d’utiliser ces découvertes ou ces travaux dans le pays sans
avoir a acquitter de redevance ni d’autres droits similaires.

Article IV
INFORMATIONS SUR LES PROJETS

1. Le Gouvernement fournira au PNUD tous les rapports, cartes, comptes,
livres, états, documents et autres renseignements pertinents que celui-ci pourra lui
demander concernant les projets bénéficiant de ’assistance du PNUD, leur exécu-
tion, la mesure dans laquelle ils demeurent réalisables et judicieux, ou encore le
respect par le Gouvernement des obligations qui lui incombent au titre du présent
Accord ou des descriptifs des projets.

2. Le PNUD s’engage a tenir le Gouvernement au courant de ses activités
d’assistance au titre du présent Accord. Chacune des Parties aura le droit, a tout
moment, de s’informer de visu de I’état d’avancement des opérations menées au titre
des projets bénéficiant de I’assistance du PNUD.

3. Apres 'achévement d’un projet bénéficiant de I’assistance du PNUD, le
Gouvernement renseignera celui-ci, & sa demande, sur les avantages tirés du projet
et les activités menées pour atteindre les objectifs dudit projet, en donnant notam-
ment les renseignements nécessaires ou utiles pour I’évaluation du projet ou de
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I’assistance du PNUD,; a cette fin, le Gouvernement consultera le PNUD et I’auto-
risera a s’informer de visu de la situation.

4. Toute information et tout document que le Gouvernement est tenu de
fournir au PNUD en vertu du présent article sera également communiqué par lui a
toute agent d’exécution concerné sur la demande de ce dernier.

5. Les Parties se consulteront sur I’opportunité de publier des renseignements
relatifs aux projets bénéficiant de I’assistance du PNUD ou aux avantages retirés de
ces projets. Toutefois, s’il s’agit de projets d’investissement, le PNUD pourra com-
muniquer les renseignements y relatifs a des investisseurs éventuels, & moins que le
Gouvernement ne lui demande, par écrit, de limiter la publication de renseignements
sur le projet et quand il le fera.

Article V

PARTICIPATION ET CONTRIBUTION DU GOUVERNEMENT
A L’EXECUTION DES PROJETS

1. Pour s’acquitter de son obligation de participer et de coopérer en vertu du
présent Accord a I’exécution des projets bénéficiant de ’assistance du PNUD, le
Gouvernement fournira les contributions en nature suivantes dans la mesure o
elles seront prévues dans les descriptifs de projets :

a) Services de professionnels locaux et autres personnels de contrepartie,
notamment d’homologues nationaux des experts hors-siége;

b) Terrains, batiments, moyens de formation et autres existant ou produits
dans le pays;

¢) Matériel, matériaux et fournitures existant ou produits dans le pays.

2. Chaque fois que I’assistance du PNUD comprendra la fourniture de maté-
riel au Gouvernement, ce dernier prendra a sa charge les frais de dédouanement de
ce matériel, les frais de son transport du point d’entrée dans le pays au lieu d’exécu-
tion du projet, les frais accessoires de manutention ou d’entreposage, etc., ainsi que
les frais d’assurance du matériel apres sa livraison sur le lieu d’exécution du projet
et les frais de son installation et de son entretien.

3. Le Gouvernement prendra également a sa charge la rémunération des sta-
giaires et celle des boursiers pendant la durée de leur bourse.

4. Le Gouvernement versera ou fera verser au PNUD ou a I’agent d’exécu-
tion, pour autant que le descriptif du projet le prévoie et dans la mesure spécifiée
dans le budget du projet y annexé, les montants correspondant aux postes énumérés
au paragraphe 1 ci-dessus; I’agent d’exécution se procurera alors les biens ou ser-
vices nécessaires et rendra compte annuellement au PNUD des prélévements pour
frais effectués sur les montants versés en application de la présente disposition.

5. Les montants a verser au PNUD en vertu du paragraphe précédent seront
déposés sur un compte désigné a cet effet par le Secrétaire général de I’Organisation
des Nations Umies et géré conforniément aux regles de gestion financiere du PNUD
en la matiere.

6. Le coiit des postes constitutifs de la contribution du Gouvernement au
projet et les montants a verser par le Gouvernement en application du présent article
et spécifiés dans les budgets des projets seront considérés comme des estimations

Vol 1691, 1-29153



1992 United Nations — Treaty Series e Nations Unies — Recueil des Traités 81

fondées sur les meilleures informations connues au moment de I’établissement des
budgets des projets. Les montants en question seront ajustés aussi souvent que
nécessaire pour les faire correspondre au cofit effectif des biens ou services achetés
ensuite.

7. Le Gouvernement procédera sur le site de chaque projet a la signalisation
appropriée pour marquer qu’il s’agit d’un projet bénéficiant de I’assistance du
PNUD et de I’agent d’exécution.

Article VI

CONTRIBUTION STATUTAIRE AU BUDGET DES PROGRAMMES
ET AUTRES FRAIS A ACQUITTER EN MONNAIE LOCALE

1. Outre la contribution visée a I’article V ci-dessus, le Gouvernement aidera
le PNUD a lui préter assistance en acquittant ou faisant acquitter les dépenses
locales sur les postes ci-apreés, a concurrence des montants spécifi€s dans les des-
criptifs de projets correspondants ou fixés par ailleurs par le PNUD conformément
aux décisions de ses organes de direction :

a) Frais locaux de subsistance des experts-conseils et des consultants affectés
a des projets dans les pays;

b) Services du personnel local d’administration et de secrétariat, y compris
notamment les secrétaires et commis, interprétes-traducteurs et personnels annexés
nécessaires;

¢) Transport du personnel dans le pays;
d) Services postaux et de télécommunications a usage officiel.

2. Le Gouvernement versera directement aussi 4 chaque expert hors-siege la
rémunération, les indemnités et autres émoluments que percevrait I’un de ses ressor-
tissants affecté au méme poste. Il lui accordera les congés annuels et congés de
maladie que I’agent d’exécution accorde a ses propres fonctionnaires et fera en sorte
qu’il puisse prendre congé dans les foyers stipulé dans le contrat conclu avec I’agent
d’exécution. Si le Gouvernement prend I'initiative de mettre fin a I’engagement de
I’expert dans des circonstances telles que, vu le contrat passé par lui avec I’expert,
I’agent d’exécution soit tenu de lui verser une indemnité, le Gouvernement prendra
a sa charge la partie de cette indemnité correspondant a celle qu’il devrait verser a
'un de ses fonctionnaires ou employés de méme rang pour un licenciement décidé
dans les mémes circonstances.

3. Le Gouvernement s’engage a fournir en nature les facilités et prestations
locales suivantes :

a) Bureaux et autres locaux nécessaires;

b) Facilités et prestations médicales assurées pour le personnel internationai et
identiques a celles dont disposent les fonctionnaires nationaux;

¢) Logements simples mais adéquatement meublés pour les volontaires; et

d) Assistance pour la recherche de logements convenables destinés au person-
nel international et logement des experts hors-siége dans les conditions faites aux
fonctionnaires nationaux de rang comparable.
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4. Le Gouvernement contribuera également aux frais du maintien de la mis-
sion du PNUD dans le pays en versant tous les ans au PNUD un montant forfaitaire
a fixer d’un commun accord par les Parties au titre des postes ci-apres :

a) Bureau adéquat, y compris le matériel et les fournitures, pour abriter le siége
local du PNUD dans le pays;

b) Personnel local adéquat de secrétariat et de bureau, interprétes, traducteurs,
etc.;

¢) Transport en déplacement officiel du représentant résident et de ses collabo-
rateurs dans le pays;

d) Services postaux et de télécommunications a usage officiel; et

e) Frais de subsistance du représentant résident et de ses collaborateurs en
déplacement officiel dans le pays.

5. Le Gouvernement aura la faculté de fournir en nature s’il le souhaite les
prestations visées au paragraphe 4 ci-dessus, a I’exception de celles visées aux ali-
néas b et e.

6. Les montants a verser en vertu des dispositions du présent article, a
I’exception de ceux visés au paragraphe 2, le seront par le Gouvernement et seront
gérés par le PNUD conformément au paragraphe 5 de I’article V.

Article VII

RELATION ENTRE L’ASSISTANCE DU PNUD ET L’ASSISTANCE
D’AUTRES SOURCES

Si I'une d’elles obtient, en vue de I’exécution d’un projet, une assistance d’au-
tres sources, les Parties se concerteront et consulteront I’agent d’exécution afin
d’assurer la coordination et la bonne utilisation de tous les concours regus par le
Gouvernement. Les arrangements éventuellement conclus par le Gouvernement
avec d’autres organismes qui lui préteraient leur concours pour I’exécution d’un
projet n’influeront en rien sur les obligations qui lui incombent en vertu du présent
Accord.

Article VIIT

UTILISATION DE L’ASSISTANCE

Le Gouvernement ne ménagera aucun effort pour tirer le meilleur parti possible
de I’assistance du PNUD, qu’il devra utiliser aux fins prévues. Sans préjudice de
cette prescription de portée générale le Gouvernement prendra les dispositions a cet
effet indiquées dans chaque descriptif de projet.

Article IX

PRIVILEGES ET IMMUNITES

1. Le Gouvernement appliquera & I’Organisation des Nations Unies et a ses
organes, y compris le PNUD et les organes subsidiaires de I’ONU qui feront office
d’agents d’exécution, ainsi qu’a leurs biens, fonds et avoirs et a leurs fonction-
naires — représentant résident et autres membres de la mission du PNUD dans le
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pays notamment — les dispositions de la Convention sur les priviléges et immunités
des Nations Unies!.

2. Le Gouvernement appliquera a chaque institution spécialisée faisant office
d’agent d’exécution, ainsi qu’a ses biens, fonds et avoirs et a ses fonctionnaires, les
dispositions de la Convention sur les priviléges et immunités des institutions spécia-
lisées?, y compris celles de ses annexes qui sont applicables a I’institution consi-
dérée. Si I’Agence internationale de I’énergie atomique (AIEA) fait office d’agent
d’exécution, le Gouvernement appliquera a ses fonds, biens et avoirs, ainsi qu’a ses
fonctionnaires et experts, les dispositions de I’ Accord relatif aux priviléges et immu-
nités de ’'AIEA3.

3. Les membres de la mission du PNUD dans le pays se verront accorder tous
les autres privileges et immunités éventuellement nécessaires pour permettre a la
mission de s’acquitter effectivement de ses fonctions.

4. a) Sauf décision contraire des Parties, consignée dans un descriptif de pro-
jet, le Gouvernement accordera a toutes les personnes — hormis ses ressortissants
employés localement — qui assurent des prestations pour le compte du PNUD,
d’une institution spécialisée ou de ’AIEA et auxquelles ne s’appliquent pas les
paragraphes 1 et 2 ci-dessus les priviléges et immunités conférés aux fonctionnaires
de I’Organisation des Nations Unies, de 'institution spécialisé ou de I’AIEA, en
vertu, respectivement, de I’article 18 de la Convention sur les privileges et immunités
des Nations Unies, de I'article 19 de la Convention sur les priviléges et immunités
des institutions spécialisées ou de I’article 18 de I’ Accord relatif aux privileges et
immunités de I' AIEA;

b) Aux fins de I’application des textes relatifs aux privileges et immunités cités
ci-dessus dans le présent article :

1) Toutes les pieces et tous les documents relatifs 2 un projet et qui seront en
possession ou sous le contrdle de personnes visées a I’alinéa 4 a ci-dessus seront
considérés comme propriété de 1'Organisation des Nations Unies ou, selon le
cas, de 'institution spécialisée considérée ou de I’ AIEA; et

2) Les matériels, matériaux et fournitures importés achetés ou loués dans le pays
par ces personnes aux fins d’un projet seront considérés comme propriété de
I’Organisation des Nations Unies ou, selon le cas, de I’institution spécialisée
considérée ou de I’AIEA.

5. L’expression « personnes qui assurent des prestations », au sens des arti-
cles IX, X et XIII du présent Accord, s’entend notamment des experts hors-siége,
des volontaires, des consultants et des personnes morales ou physiques ainsi que
de leurs employés. Elle s’entend aussi des organisations ou entreprises publiques
ou non gouvernementales auxquelles le PNUD fera éventuellement appel en tant
qu’agents d’exécution ou a un autre titre aux fins d’assurer ’assistance du PNUD a
un projet ou d’y contribuer, ainsi que leurs employés. Aucune disposition du présent
Accord ne sera interprétée comme limitant les privileges, immunités ou facilités

! Nations Unies, Recueil des Traités, vol. 1, p. 15.

2 Ibid., vol. 33, p. 261. Pour les textes finals ou révisés des annexes communiquées au Secrétaire général postérieure-
ment 2 la date d’enregistrement de 1a Convention, voir vol. 71, p. 319; vol. 79, p. 326; vol. 117, p. 386; vol. 275, p. 299;
vol. 314, p. 309; vol. 323, p. 365; vol. 327, p. 327; vol. 371, p. 267; vol. 423, p. 285; vol. 559, p. 349; vol. 645, p. 341;
vol. 1057, p. 322, et vol. 1060, p. 337.

3 Ibid., vol. 374, p. 147.
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accordés en vertu d’un autre instrument auxdites organisations ou entreprises ou a
leurs employés.

Article X

FACILITES ACCORDEES AUX FINS DE L’ASSISTANCE DU PNUD

1. Le Gouvernement prendra toutes les mesures qui seraient nécessaires pour
exempter le PNUD, les agents d’exécution, leurs experts et les autres personnes qui
assurent des prestations pour leur compte de I’application de réglements ou d’autres
dispositions d’ordre juridique qui risqueraient de mettre obstacle 2 des activités au
titre du présent Accord, et il leur accordera toutes les autres facilités voulues pour
donner rapidement et efficacement effet & ’assistance du PNUD. 1l leur accordera
notamment les droits et facilités ci-apreés :

a) Admission dans les meilleurs délais des experts et autres personnes assurant
des prestations pour le compte du PNUD ou d’un agent d’exécution;

b) Délivrance rapide et gratuite des visas, permis et autorisations nécessaires;
¢) Acces aux lieux de travail et tous droits de passage nécessaires;

d) Liberté de mouvement pour ’entrée dans le pays, la sortie du pays et les
déplacements a I'int€rieur du pays, dans la mesure nécessaire pour donner comme
il convient effet a I’assistance du PNUD;

e) Bénéfice du taux de change l€gal le plus favorable;

f) Toutes les autorisations nécessaires pour I’importation et la réexportation
des matériels, matériaux et fournitures;

g) Toutes les autorisations nécessaires pour I'importation et la réexportation
des biens des fonctionnaires du PNUD, de ses agents d’exécution et des autres
personnes assurant des prestations pour leur compte, qui sont destinés a la consom-
mation ou a I’usage personnel des intéressés; enfin

h) Dédouanement dans les meilleurs délais des biens, etc. visés aux alinéas f
et g ci-dessus.

2. Comme I’assistance fournie en vertu du présent Accord est congue dans
I'intérét du Gouvernement et du peuple de Bulgarie, le Gouvernement supportera
tous les risques afférents aux opérations menées en vertu du présent Accord. Il
répondra aux réclamations éventuellement formulées par des tiers contre le PNUD,
un agent d’exécution, des membres de leur personnel ou d’autres personnes qui
assurent des prestations pour leur compte, et il mettra les intéressés a couvert des
réclamations ou actions en responsabilité résultant d’ opérations menées en vertu du
présent Accord. Les dispositions qui précédent ne s’appliqueront pas si les Parties
et I’agent d’exécution reconnaissent que la responsabilité ou la réclamation résulte
d’une négligence grave ou d’une faute intentionnelle des personnes concernées.

Article X1

SUSPENSION OU SUPPRESSION DE L’ ASSISTANCE

1. Par notification écrite adressée au Gouvernement et a I’agent d’exécution,
le PNUD pourra suspendre son assistance a un projet s’il vient & se produire une
situation qu’il juge mettre obstacle ou menacer de mettre obstacle a I’exécution du
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projet ou la réalisation de ses fins. Il pourra, par la mé€me notification ou par noti-
fication écrite ultérieure, spécifier les conditions dans lesquelles il serait disposé
a reprendre son assistance. Celle-ci restera suspendue tant que ces conditions n’au-
ront pas été acceptées par le Gouvernement et que le PNUD n’aura pas notifié par
écrit a celui-ci et a ’agent d’exécution qu’il est dispos€ a la reprendre.

2. Si une situation visée au paragraphe ! ci-dessus persiste durant quatorze
jours apres la notification signifiée par le PNUD au Gouvernement et a I’agent
d’exécution de cette situation et de la suspension de son assistance, le PNUD aura,
a tout moment et tant que la situation persistera, la faculté de mettre fin & son
assistance au projet par notification écrite signifiée au Gouvernement et a I’agent
d’exécution.

3. Les dispositions du présent article s’entendent sans préjudice des autres
droits ou recours dont le PNUD pourra se prévaloir en I’occurrence, que ce soit en
vertu des principes généraux du droit ou autrement.

Article XIT

REGLEMENT DES DIFFERENDS

1. Toutdifférend entre le PNUD et le Gouvernement qui résulterait du présent
Accord ou s’y rapporterait et qui n’aurait pas été réglé par voie de négociations ou
selon un autre mode convenu de réglement sera, & la demande de I’une ou ’autre
Partie, soumis a arbitrage. Chaque Partie désignera un arbitre et les deux arbitres
ainsi désignés en désigneront un troisieme qui présidera le tribunal d’arbitrage. Si,
dans les trente jours qui suivront la demande d’arbitrage, ’une ou I’autre Partie ne
désigne pas son arbitre ou si, dans les quinze jours qui suivront la désignation des
deux arbitres, le troisiéme arbitre n’a pas été désigné, I’'une ou I’autre Partie pourra
demander au Président de la Cour internationale de Justice de procéder a la désigna-
tion voulue. La procédure d’arbitrage sera arrétée par les arbitres et les frais de
I’arbitrage seront mis & la charge des Parties dans la proportion fixée par eux. La
sentence arbitrale comportera un exposé de ses motifs et sera acceptée par les Par-
ties comme reglement définitif du différend.

2. Toutdifférend entre le Gouvernement et un expert hors-siége qui résulterait
des conditions d’emploi de I’expert par le Gouvernement ou s’y rapporterait pourra
étre soumis soit par le Gouvernement, soit par ’expert, a 1’agent d’exécution qui
aura prété les services de I’expert et 'agent d’exécution usera de ses bons offices
pour aider a un réglement. Si le différend ne peut étre réglé dans ces conditions, ou
selon un autre mode convenu de réglement, le cas sera soumis a arbitrage sur la
demande de I’'une ou I’autre Partie dans les conditions énoncées au paragraphe 1 du
présent article, si ce n’est que I'arbitre qui n’aura pas été désigné par 'une des
Parties ou par les arbitres des Parties le sera par le Secrétaire général de la Cour
permanente d’arbitrage.

Article XIII

DISPOSITIONS GENERALES

1. Le présent Accord entrera en vigueur deés sa signature et le demeurera tant
qu’il n’aura pas été€ dénoncé conformément au paragraphe 3 ci-aprés. Lors de son
entrée en vigueur, il remplacera les accords existants concernant I’assistance fournie
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au Gouvernement a I’aide des ressources du PNUD et le bureau du PNUD dans le
pays, et il s’appliquera a toute assistance fournie au Gouvernement et au bureau de
PNUD dans le pays en vertu des accords ainsi remplacés.

2. Le présent Accord pourra étre modifié par accord écrit entre les Parties.
Les questions en la matiére qu’il ne traite pas expressément seront réglées par
les Parties conformément aux résolutions et décisions des organes compétents des
Nations Unies. Chacune des Parties examinera attentivement et favorablement les
propositions formulées par I’autre en application du présent paragraphe.

3. Le présent Accord pourra étre dénoncé par chaque Partie moyennant noti-
fication adressée a I’autre par écrit et il cessera de prendre effet soixante jours apres
la réception de la notification.

4. Les obligations contractées par les Parties en vertu des articles IV (« Infor-
mations sur les projets ») et VIII (« Utilisation de I’assistance ») survivront a I’expi-
ration ou 2 la dénonciation du présent Accord. Les obligations incombant au Gou-
vernement en vertu des articles IX (« Privileges et immunités »), X (« facilités
accordées aux fins de I'assistance du PNUD ») et XII (« Reéglement des diffé-
rends ») survivront a I’expiration ou a la dénonciation de I’ Accord dans la mesure
nécessaire pour permettre le retrait ordonné du personnel, des fonds et des biens du
PNUD, de tout agent d’exécution et de toute personne assurant des prestations pour
leur compte en vertu du présent Accord.

EN FoI DE QuoOI les soussignés, représentants diiment désignés par le Pro-
gramme des Nations Unies pour le développement d’une part et du Gouvernement
d’autre part, ont, au nom des Parties, signé le présent Accord en deux exemplaires
originaux en langues anglaise et russe 2 New York, le 2 octobre 1992.

Pour le Programme des Nations Unies
pour le développement :

L’ Administrateur,
[Signé]
WiILLIAM H. DRAPER IIT

Pour le Gouvernement
de la République de Moldova :

Le Ministre des Affaires étrangéres
de la République de Moldova,

[Signé]
NicoLAE TAu
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AGREEMENT! BETWEEN THE UNITED NATIONS AND THE GOV-
ERNMENT OF THE REPUBLIC OF KAZAKHSTAN RELATING
TO THE ESTABLISHMENT OF A UNITED NATIONS INTERIM
OFFICE IN KAZAKHSTAN

PREAMBLE

Whereas the Government of the Republic of Kazakhstan and the United
Nations have expressed their mutual interest that the United Nations establish an
Interim Office in Alma Ata with a view to supporting and supplementing the national
efforts in solving the most important problems of economic development and pro-
moting social progress and a better standard of life;

Whereas the Government of the Republic of Kazakhstan has agreed to ensure
the availability of the necessary facilities to enable the Interim Office to perform
fully and effectively its functions, including its scheduled programmes of work and
any related activities, and to fulfill its purposes in co-operation and harmony with
the Government and people of Kazakhstan;

Considering that the Government of the Republic of Kazakhstan has agreed to
apply to the Interim Office, as an organizational unit of the United Nations, and to
its officials the relevant provisions of the Convention on the Privileges and Immuni-
ties of the United Nations;?

Desiring to conclude an agreement with a view to regulating questions arising
from the establishment in Alma Ata of the United Nations Interim Office;

Have, in a spirit of friendly co-operation, agreed as follows:
Article 1

DEFINITIONS

For the purpose of the present Agreement, the following definitions shall apply:

(a) “Office” means the United Nations Interim Office, an orgamzational unit
through which the United Nations provides assistance and co-operation in pro-
grammes; it may include field sub-offices established in the country by mutual
agreement;

(b) “The Government” means the Government of the Republic of Kazakhstan;

(c) “The appropriate authorities” means central, local and other competent
authorities under the law of the Republic of Kazakhstan;

(d) “Convention” means the Convention on the Privileges and Immunities of
the United Nations adopted by the General Assembly of the United Nations on
13 February 1946;

(e) “Parties” means the United Nations and the Government of the Republic of
Kazakhstan;

! Came into force on 5 October 1992 by signature, in accordance with article XX1.
2 United Nations, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(f) “Head of the Office” means the official in charge of the United Nations
Interim Office;

(g) “Officials of the Office” means the Head of the Interim Office and all mem-
bers of its staff, irrespective of nationality, employed under the Staff Rules and
Regulations of the United Nations with the exception of persons who are recruited
locally and assigned to hourly rates as provided for in General Assembly reso-
lution 76 (1) of 7 December 1946;!

(h) “Experts on mission” means individuals, other than Interim Office officials
or persons performing services on behalf of the United Nations, undertaking mis-
sions, coming within the scope of Articles VI and VII of the Convention;

(i) “Persons performing services on behalf of the United Nations” means indi-
vidual contractors, other than officials engaged by the Interim Office, to execute or
assist in the carrying out of its programmes or other related activities;

() “UNDP” means the United Nations Development Programme;

(k) “UNHCR” means the United Nations High Commissioner for Refugees
established pursuant to United Nations General Assembly resolution 319 (IV) of
3 December 1949;2

() “UNICEF” means the United Nations Children’s Fund established pur-
suant to United Nations General Assembly resolution 57 (1) of 11 December 1946;3

(m) “UNEP” means the United Nations Environment Programme established
pursuant to United Nations General Assembly resolution 2997 (XXVII) of 15 De-
cember 1977;4

(n) “Office premises”,means all the premises occupied by the Interim Office or
field sub-offices, including installations and facilities made available to or occupied,
maintained or used by the United Nations in the Republic of Kazakhstan and noti-
fied as such to the Government;

(0) “Organization” means the United Nations;
(p) “Country” means the Republic of Kazakhstan.

Article IT

PURPOSE AND SCOPE OF ACTIVITIES

The Office shall:

1. Co-operate with the Government in programmes of assistance aimed at
promoting economic development and social progress through inter alia carrying
out economic and social studies and research, technical co-operation, the training of
personnel and dissemination of information.

2. Co-ordinate the work in the country of UNDP, UNHCR, UNICEF, UNEP
and other organs of the Organization, in accordance with the relevant resolutions,
decisions, regulations, rules and policies of the United Nations.

! United Nations, Official Records of the General Assembly, First Session, Second Part (A/64/Add.1), p. 139.
2 Ibid., Fourth Session, p. 36.

3 Ibid., First Session, Second Part (AJ64/Add.1), p. 90.

4 Ibid., Twenty-seventh Session, Supplement No. 30 (A/8730), p. 43.
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3. Carry out such other activities as may be entrusted to the Office by the
Secretary-General of the United Nations.

4. If necessary, United Nations organs and programmes may enter into sup-
plemental Agreements with the Government concerning their projects of assistance,
pursuant to Article 18 below.

Article ITT
JURIDICAL PERSONALITY AND LEGAL CAPACITY

The United Nations, acting through the Office, shall have the capacity:
(a) To contract;

(b) To acquire and dispose of movable and immovable property;

(c¢) To institute legal proceedings.

Article IV

APPLICATION OF THE CONVENTION

The Convention shall be applicable to the Office, its property, funds and assets,
to its officials and experts on mission in the country.

Article V

STATUS OF THE OFFICE

1. The United Nations shall establish and maintain an Office in the country
for the purpose of discharging its activities in accordance with the present Agree-
ment or any other supplemental agreements referred to in Article 18 below.

2. The United Nations, its property, funds and assets, wherever located and
by whomsoever held, shall enjoy immunity from every form of legal process except
insofar as in any particular case it has expressly waived its immunity. It is under-
stood, however, that no waiver of immunity shall extend to any measure of exe-
cution.

3. (a) The premises of the Office shall be inviolable. The property and assets
of the Office, wherever located and by whomsoever held, shall be immune from
search, requisition, confiscation, expropriation and any other form of interference,
whether by executive, administrative, judicial or legislative action;

(b) The appropriate authorities shall not enter the Office premises to perform
any official duties, except with the express consent of the head of the Office and
under conditions agreed to by him or her.

4. The appropriate authorities shall exercise due diligence to ensure the secu-
rity and protection of the Office, and to ensure that the tranquility of the Office is not

disturbed by the unauthorized entry of persons or groups of persons from outside or
by disturbances in its immediate vicinity.

5. The archives of the Office, and in general all documents belonging to it,
wherever located and by whomsoever held, shall be inviolable.
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Article VI

OFFICE FUNDS, ASSETS AND OTHER PROPERTY

1.  Without being restricted by financial controls, regulations or moratoria of
any kind, the Office:

(a) May hold and use funds, gold or negotiable instruments of any kind and
maintain and operate accounts in any currency and convert any currency held by it
into any other currency;

(b) Shall be free to transfer its funds, gold or currency from one country to
another or within any country, to other organizations or agencies of the United
Nations system;

(¢) Shall be accorded the most favourable, legally available rate of exchange for
its financial transactions.

2. The Office, its assets, income and other property shall:

(@) Be exempt from all direct taxes, value-added tax, fees, tolls or duties; it is
understood, however, that the Office will not claim exemption from taxes which are,
in fact, no more than charges for public utility services, rendered by the Government
or by a corporation under government regulation, at a fixed rate according to the
amount of services rendered and which can be specifically identified, described and
itemized;

(b) Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of articles imported or exported by the Office for its
official use. It is understood, however, that articles imported under such exemptions
will not be sold in the country into which they were imported except under condi-
tions agreed with the Government;

(c) Be exempt from customs duties and prohibitions and restrictions on im-
ports and exports in respect of its publications.

Article VII

OFFICIALS OF THE OFFICE

1. Officials of the Office shall:

(a) Beimmune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be exempt from taxation on the salaries and emoluments paid to them by
the Office;

(c) Be immune from national service obligations.
2. In addition, internationally-recruited officials of the Office shall:

(a) Be immune, together with their spouses and relatives dependent on them,
from immigration restrictions and alien registration;

(b) Be accorded the same privileges in respect of exchange facilities as are
accorded to officials of comparable ranks forming part of diplomatic missions to the
Government;
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(c) Be given, together with their spouses and relatives dependent on them, the
same repatration facilities in time of international crisis as diplomatic envoys;

(d) Have the right to import free of duty their furniture, personal effects and all
household appliances, at the time of first taking up their post in the host country.

3. The head of the Office and other senior officials, as may be agreed between
the United Nations and the Government, shall enjoy the same privileges and immu-
nities accorded by the Government to members of diplomatic missions of com-
parable ranks. For this purpose, the name of the head of the Office may be incor-
porated in the diplomatic list.

4. Internationally-recruited officials of the Office shall also be entitled to the
following facilities:

(a) To import free of custom and excise duties limited quantities of certain
articles intended for personal consumption in accordance with existing government
regulation;

(b) To import a motor vehicle free of customs and excise duties, including
value-added tax, in accordance with existing government regulation applicable to
members of diplomatic missions of comparable ranks.

Article VIIT

EXPERTS ON M1SSION

1. Experts on mission shall be granted the privileges, immunities and facilities
as specified in Article VI, Sections 22 and 23, and Article VII, Section 26, of the
Convention.

2. Experts on mission may be accorded such additional privileges, immunities
and facilities as may be agreed upon between the Parties.

Article IX

PERSONS PERFORMING SERVICES FOR THE OFFICE

1. Persons performing services for the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue tobe
accorded after termination of employment with the Office;

(b) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys.

2. For the purpose of enabling them to discharge their functions indepen-
dently and efficiently, persons performing services for the Office may be accorded
such other privileges, immunities and facilities as specified in Articles 7 and 8 above,
as may be agreed upon between the Parties.
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Article X

LOCALLY-RECRUITED PERSONNEL ASSIGNED TO HOURLY RATES

Locally-recruited personnel shall be accorded all facilities necessary for the
independent exercise of their functions for the United Nations. The terms and con-
ditions of employment for persons recruited locally and assigned to hourly rates
shall be in accordance with the relevant United Nations resolutions, decisions, reg-
ulations and rules and policies of the competent organs of the United Nations.

Article X1

WAIVER OF PRIVILEGES AND IMMUNITIES

The privileges and immunities accorded under the present Agreement are
granted in the interests of the United Nations, and not for the personal benefit of the
persons concerned. The Secretary-General of the United Nations has the right and
the duty to waive the immunity of any individual referred to in Articles 7, 8 and 9 in
any case where, in his opinion, such immunity impedes the course of justice and can
be waived without prejudice to the interests of the United Nations.

Article XII

ACCESS FACILITIES

1. Internationally-recruited officials of the Office, experts on mission and per-
sons performing services shall be entitled to:

(a) Prompt clearance and issuance, free of charge, of visas, licences or permits,
where required;

(b) Unimpeded access to or from the country, and within the country, to all
sites of co-operation activities, to the extent necessary for the implementation of
programmes of co-operation.

Article XIIT

GOVERNMENT CONTRIBUTION

1. The Government shall provide the United Nations, as mutually agreed
upon and to the extent possible:

(a) Appropriate office premises for the Office;
(b) Costs of local telecommunications for official purposes;

(c) Costs of utilities and local services such as equipment, fixtures and mainte-
nance of office premises;

(d) Transportation for experts on mission in the discharge of their official func-
tions in the country.

2. The Government shall also assist the United Nations:

(@) In the location of suitable housing accommodation for internationally-
recruited Officials, experts on mission and persons performing services for the
United Nations;
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(b) In the installation and supply of utility services, such as water, electricity,
sewerage, fine protection services and other services, for the Office premises.

Article XIV
FACILITIES IN RESPECT OF COMMUNICATIONS

1. The United Nations shall enjoy, in respect of its official communications,
treatment not less favourable than that accorded by the Government to any diplo-
matic mission in matters of establishment and operation, priorities, tariffs, charges
on mail and cablegrams and on teleprinter, facsimile, telephone and other communi-
cations, as well as rates for information to the press and radio.

2. No official correspondence or other communication of the United Nations
shall be subject to censorship. Such immunity shall extend to printed matter, photo-
graphic and electronic data communications and other forms of communications as
may be agreed upon between the Parties. The United Nations shall be entitled to use
codes and to dispatch and receive correspondence either by courier or in sealed
pouches, all of which shall be inviolable and not subject to censorship.

3. The United Nations shall have the right to operate radio and other telecom-
munication equipment on United Nations registered frequencies and those allocated
by the Government between its offices, within and outside the country, and in par-
ticular with United Nations Headquarters in New York.

Article XV
UNITED NATIONS FLAG, EMBLEM AND MARKINGS

The United Nations may display its flag, and/or emblem on its Office premises,
official vehicles and otherwise as agreed to between the Parties. Vehicles, vessels
and aircraft of the United Nations shall carry a distinctive United Nations emblem
or markings, which shall be notified to the Government.

Article XVI
NOTIFICATION

The Office shall notify the Ministry of Foreign Affairs of the Republic of
Kazakhstan of the names and categories of its officials, experts on mission and
persons performing services and locally-recruited personnel, and of any change in
their status.

Article XVII
IDENTIFICATION

1. The Government shall, at the request of the head of the Office, issue to each
official, experts on mission, person performing services and locally-recruited per-
sonnel (other than those who are assigned to hourly rates) the appropriate certifi-
cates of identity.
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2. Upon demand of an authorized official of the Government, persons re-
ferred to in paragraph 1 above, shall be required to present, but not to surrender,
their certificates of identity.

3. The Office shall, upon termination of employment or reassignment of its
personnel, ensure that all certificates of identity are returned promptly to the Gov-
ernment.

Article XVIII

SUPPLEMENTAL AGREEMENTS

1. UNDP, UNICEF, UNHCR, UNEP and other United Nations organs and
programmes may conclude with the Government supplemental Agreements, which
shall constitute an integral part of this Agreement, concerning conditions under
which they shall assist the Government in carrying out their respective projects.

2. The United Nations and the Government may enter into any other supple-
mental Agreement as both Parties may deem appropriate.

Article XIX

CLAIMS AGAINST THE UNITED NATIONS

1. The United Nations co-operation in programmes under the present Agree-
ment, or any other supplemental Agreement, is provided for the benefit of the Gov-
ernment and people of the country and, therefore, the Government shall bear all the
risks of the operations under the present Agreement.

2. The Government shall, in particular, be responsible for dealing with all
claims arising from or directly attributable to the operations under the present
Agreement, or any other supplemental Agreement, that may be brought by third
parties against the United Nations, its officials, experts on mission and persons
performing services on behalf of the United Nations and shall, in respect of such
claims, indemnify and hold them harmless, except where the Government and the
United Nations agree that the particular claim or liability was caused by gross neg-
ligence or wilful misconduct.

Article XX

SETTLEMENT OF DISPUTES

Any dispute between the United Nations and the Government relating to the
interpretation and application of the present Agreement, or any other supplemental
Agreement, which is not settled by negotiation or other agreed mode of settlement
shall be submitted to arbitration at the request of either Party. Each Party shall
appoint one arbitrator, and the two arbitrators so appointed shall appoint a third,
who shall be the chairman. If within thirty (30) days of the request for arbitration
either Party has not appointed an arbitrator, or if within fifteen (15) days of the
appointment of two arbitrators the third arbitrator has not been appointed, either
Party may request the President of the International Court of Justice to appoint an
arbitrator. The procedure for the arbitration shall be fixed by the arbitrators, and the
expenses of the arbitration shall be borne by the Parties as assessed by the arbi-
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trators. The arbitral award shall contain a statement of the reasons on which it is
based and shall be accepted by the Parties as the final adjudication of the dispute.

Article XX1

ENTRY INTO FORCE

This Agreement shall enter into force upon signature by the duly authorized
representatives of the United Nations and the Government.

Article XX11

TERMINATION

The present Agreement shall cease to be in force six months after either of the
Parties gives notice in writing to the other of its decision to terminate the Agreement.
The Agreement, shall, however, remain in force for such an additional period as
might be necessary for the orderly cessation of United Nations activities, and the
resolution of any dispute between the Parties.

IN WITNESS WHEREOF, the undersigned, being duly authorized plenipotentiary
of the Government and duly appointed representative of the United Nations, have
on behalf of the Parties signed the present Agreement, in the English and Kazakh
(unofficial translation) languages. For purposes of interpretation and in case of con-
flict, the English text shall prevail.

DonNE at New York this 5th day of October of nineteen hundred ninety two.

For the United Nations: For the Government
of Kazakhstan:
[Signed — Signé]! [Signed — Signé]?

! Signed by Boutros Boutros-Ghali — Signé par Boutros Boutros-Ghali.
2 Signed by N. Nazarbayez — Signé par N. Nazarbayez.
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[TRADUCTION — TRANSLATION]

ACCORD!' ENTRE L’ORGANISATION DES NATIONS UNIES ET LE
GOUVERNEMENT DE LA REPUBLIQUE DU KAZAKHSTAN
RELATIF A L’INSTALLATION D’UN BUREAU INTERIMAIRE
DE L’'ORGANISATION DES NATIONS UNIES AU KAZAKHSTAN

PREAMBULE

Attendu que le Gouvernement de la République du Kazakhstan et 1’Organi-
sation des Nations Unies se sont mutuellement déclaré intéressés a ce que 1'Orga-
nisation des Nations Unies crée a Alma Ata un Bureau intérimaire dans le dessein
d’aider et de compléter les efforts déployés sur le plan national pour résoudre les
principaux problemes de développement économique ainsi qu’assurer le progres
social et un meilleur niveau de vie;

Attendu que le Gouvernement de la République du Kazakhstan a accepté de
mettre & disposition tous les moyens nécessaires pour permettre au Bureau intéri-
maire d’exercer pleinement et efficacement ses fonctions, y compris la réalisation de
ses programmes de travail prévus et toutes les activités annexes, ainsi que d’at-
teindre les fins pour lesquelles il est créé en coopération et-en harmonie avec le
Gouvernement et le peuple de la République du Kazakhstan;

Considérant que le Gouvernement de la République du Kazakhstan a accepté
d’appliquer au Bureau intérimaire en tant qu’organe de I’Organisation des Nations
Unies, ainsi qu’a ses fonctionnaires, les dispositions azpplicables de la Convention
relative aux privileges et immunités des Nations Unies?;

Désireux de conclure un accord en vue de régler les questions que pose I’instal-
lation 2 Alma Ata du Bureau intérimaire de 1’Organisation des Nations Unies;

Sont convenus, dans un esprit d’amicale coopération, de ce qui suit :
Article I

DEFINITIONS

Aux fins du présent Accord, les définitions ci-aprés seront d’application :

a) Le terme « Bureau » s’entend du Bureau intérimaire de I’Organisation des
Nations Unies, organe par lequel ’Organisation apportera son assistance et sa
coopération sous la forme de programmes; le terme pourra également s’appliquer
aux bureaux subsidiaires créés ailleurs dans le pays;

b) Le terme « Gouvernement » s’entend du Gouvernement de la République
du Kazakhstan;

¢) L’expression « autorités compétentes » s’entend des autorités centrales,
locales et autres, compétentes conformément a la 1égislation de la République du
Kazakhstan;

! Entré en vigueur le 5 octobre 1992 par la signature, conformément 2 I'article XXI.
2 Nations Unies, Recueil des Traités, vol. 1, p. 15.
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d) Le terme « Convention » s’entend de la Convention relative aux priviléges
et immunités des Nations Unies, adoptée le 13 février 1946 par I’ Assemblée générale
des Nations Unies;

e) Le terme « Parties » s’entend de 1’Organisation des Nations Unies et du
Gouvernement de la République du Kazakhstan;

f) L’expression « Directeur du Bureau » s’entend du fonctionnaire respon-
sable du Bureau intérimaire de I’Organisation des Nations Unies;

g) L’expression «fonctionnaires du Bureau » s’entend du Directeur du
Bureau et de tous les membres de son personnel, indépendamment de leur natio-
nalité, employés conformément au Réglement et au Statut du personnel de 1’Orga-
nisation des Nations Unies, & I’exception des personnes recrutées localement et
rémunérées par un salaire horaire comme Prévu dans la résolution 76 (1) de I’ Assem-
blée générale en date du 7 décembre 1946';

h) L’expression « experts en mission » s’entend des personnes, autres que les
fonctionnaires du Bureau ou les personnes assurant des prestations pour le compte
de I’Organisation des Nations Unies, qui effectuent des missions et qui relevent des
articles VI et VII de la Convention;

i) L’expression « personnes assurant des prestations pour le compte de 1'Or-
ganisation des Nations Unies » s’entend des entrepreneurs individuels, autres que
les fonctionnaires engagés par le Bureau, pour exécuter ses programmes ou d’autres
activités annexes ou d’y apporter leur contribution;

J) Le signe « PNUD » désigne le Programme des Nations Unies pour le déve-
loppement;

k) Lesigne « HCR » désigne le Haut-Commissariat des Nations Unies pour les
réfugiés, établi aux termes de la résolution 319 (IV) du 3 décembre 19492 de I’ Assem-
blée générale des Nations Unies;

) Le signe « UNICEF » désigne le Fonds des Nations Unies pour 1’enfance,
aux termes de la résolution 57 (1) du 11 décembre 19463 de I’ Assemblée générale des
Nations Unies;

m) Le signe « PNUE » désigne le Programme des Nations Unies pour I’envi-
ronnement, aux termes de la résolution 2997 (XXVII) du 15 décembre 19774 de
I’ Assemblée générale des Nations Unies;

n) L’expression «locaux du Bureau » s’entend de tous les locaux occupés
par le Bureau ou ses bureaux subsidiaires sur le terrain, y compris les installations
et les facilités mises a la disposition de I’Organisation des Nations Unies, ou bien
occupés, entretenus ou utilisés par I’Organisation dans la République du Kazakhs-
tan et signalés en tant que tels au Gouvernement;

o) Le terme « Organisation » désigne 1’Organisation des Nations Unies;

p) Le terme « pays » s’entend de la République du Kazakhstan.

! Nations Unies, Documents officiels de I'Assemblée générale, premiére session, seconde partie (A/64/Add.1),
p. 136.

2 Jbid., quatriéme session, p. 37.

3 Ibid., premiere session, seconde partie (A/64/Add.1), p. 90.

4 Ibid., vingt-septiéme session, Supplément n° 30 (A/8730), p. 47.
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Article Il

BUT ET ETENDUE DES ACTIVITES

Le Bureau :

1. Coopérera avec le Gouvernement a I’exécution de programmes d’assis-
tance qui auront pour but de faciliter le développement économique et le progrés
social, notamment par le biais d’études économiques et sociales, de travaux de re-
cherche, d’une coopération technique, de la formation de personnels et de la diffu-
sion d’informations.

2. Coordonnera I’action dans le pays du PNUD, du HCR, de I’"'UNICEF, du
PNUE et d’autres organes de ’Organisation, en conformité des résolutions, déci-
sions, réglements, régles et politiques applicables de ’Organisation des Nations
Unies.

3. Exercera les autres activités qui pourront lui étre confiées par le Secrétaire
général de I’Organisation des Nations Unies.

4. En cas de besoin, les organes et programmes des Nations Unies pourront
conclure des accords supplémentaires avec le Gouvernement de la République
du Kazakhstan concernant leurs projets d’assistance, conformément a ’article 18
ci-apres.

Article IIT

PERSONNALITE MORALE ET CAPACITE JURIDIQUE
L Qrganisation des Nations Unies, agissant par I’entremise du Bureau, aura la
capacité :
a) De conclure des contrats;
b) D’acquérir et d’aliéner des biens meubles et immeubles;
c) D’ester en justice.

Article IV

APPLICATION DE LA CONVENTION

La Convention sera applicable au Bureau, a ses biens, a ses fonds et avoirs, a
ses fonctionnaires et & ses experts en mission dans le pays.

Article V

StAaTUT DU BUREAU

1. L’Organisation des Nations Unies implantera et entretiendra dans le pays
un Bureau intérimaire aux fins d’exercer ses activités conformément au présent
Accord ou 2 tout autre accord supplémentaire visé a I’article 18 ci-apres.

2. L’Organisation des Nations Unies, ses biens, fonds et avoirs, ol qu’ils se
trouvent et dans la possession de qui que ce soit, bénéficieront de I'immunité contre
toute action juridique, sauf dans la mesure ou elle aura expressément renoncé a cette

Vol. 1691, 1-29154



100 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1992

immunité dans un cas particulier. Il est toutefois entendu qu’aucune renonciation
I’'immunité ne s’appliquera a des mesures exécutoires.

3. a) Leslocaux du Bureau seront inviolables. Ses biens et avoirs, ol qu'ils se
trouvent et dans la possession de qui que ce soit, ne pourront étre fouillés, réquisi-
tionnés, confisqués, expropriés ou soumis a toute autre ingérence des pouvoirs exé-
cutif, administratif, judiciaire ou législatif;

b) Les autorités compétentes ne pénétreront pas dans les locaux du Bureau
pour y exercer des pouvoirs officiels, sinon avec le consentement exprés du Direc-
teur du Bureau et dans les conditions qu’il aura acceptées.

4. Les autorités compétentes feront diment diligence pour veiller 4 la sécurité
et a la protection du Bureau et pour faire en sorte que sa tranquillité ne soit pas
perturbée par I’entrée non autorisée de personnes ou groupes de personnes venues
de I’extérieur ni par des désordres dans son voisinage immédiat.

5. Les archives du Bureau, et en général tous les documents lui appartenant,
ol qu’ils se trouvent et dans la possession de qui que ce soit, seront inviolables.

Article VI

FONDS, AVOIRS ET AUTRES BIENS DU BUREAU

1. Sans que lui soient imposées de restrictions sous la forme de contrdles
financiers, de réglenients ou de moratoires de quelque sorte que ce soit, le Bureau :

a) Pourra détenir et utiliser des fonds, de I’or ou des documents négociables de
quelque sorte que ce soit, tenir et utiliser des comptes dans n’'importe quelle mon-
naie, ainsi que de convertir n’importe quelle monnaie détenue par lui en n’importe
quelle autre monnaie;

b) Aura toute liberté de transférer ses fonds, or ou numéraire d’un pays a un
autre ou a intérieur de n’importe quel pays a d’autres organisations ou institutions
des Nations Unies;

¢) Se verra accorder le taux de change 1égal le plus favorable aux fins de ses
opérations financiéres.

2. Le Bureau, ses avoirs, revenus et autres biens :

a) Seront exonérés de tous impdts directs, taxes sur la valeur ajoutée, rede-
vances, octrois ou autres droits; il est toutefois entendu que le Bureau ne demandera
pas d’étre exonéré de taxes qui ne sont en fait rien de plus que des redevances au
titre de prestations de services publics, servies par I’Etat ou par une société régle-
mentée par 'Etat & un tarif fixe, en fonction de la quantité de prestations servies qui
devront pouvoir étre précisément identifiées, décrites et ventilées;

b) Seront exonérés des droits de douane ainsi que des interdictions et restric-
tions aux importations et aux exportations au titre des articles importés ou exportés
par le Bureau pour son usage officiel. Il est toutefois entendu que les articles im-
portés bénéficiant de ces exonérations ne seront pas vendus dans le pays dans lequel
ils ont été importés, sauf dans des conditions convenues avec le Gouvernement;

¢) Seront exonérés des droits de douane et des interdictions et restrictions sur
les importations et les exportations pour ce qui concerne ses publications.
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Article VII

FONCTIONNAIRES DU BUREAU

1. Les fonctionnaires du Bureau :

a) Jouiront de I'immunité de juridiction pour les paroles prononcées ou écrites
et tous les actes accomplis par eux en leur qualité officielle. Cette immunité restera
acquise apres la cessation de leurs fonctions auprés du Bureau;

b) Seront exonérés de I'impdt sur les traitements et émoluments qui leur sont
versés par le Bureau;

¢) Jouiront de I'immunité en matiére de service national.
2. En outre, les fonctionnaires recrutés sur le plan international :

a) Jouiront de I'immunité en matiere de restrictions a I'immigration et d’imma-
triculation des étrangers, de méme que leurs époux, épouses et parents a charge;

b) Se verront accorder en matiére de change les mémes facilités que celles dont
bénéficient les fonctionnaires de rang comparable appartenant aux missions diplo-
matiques aupres du Gouvernement;

¢) Se verront accorder, ainsi qu’a leurs époux, épouses et parents a charge les
mémes facilités de rapatriement en temps de crise internationale que celles offertes
aux envoyés diplomatiques;

d) Auront le droit d’importer en franchise de droits leur mobilier, leurs effets
personnels et tous leurs appareils de ménage au moment d’occuper pour la premiére
fois leurs fonctions dans le pays hote.

3. Le Directeur du Bureau et les autres hauts fonctionnaires dont la liste sera
arrétée d’'un commun accord entre I’Organisation des Nations Unies etle Gouverne-
ment bénéficieront des mé€mes priviléges et immunités que ceux accordés par le
Gouvernement aux membres de rang comparable des missions diplomatiques. A cet
effet, le nom du Directeur du Bureau pourra étre inclus dans la liste diplomatique.

4. Les fonctionnaires du Bureau recrutés sur le plan international devront
également bénéficier des facilités suivantes :

a) Importer en franchise de droits de douane et d’accise des quantités limitées
de certains articles destinés a leur consommation personnelle, conformément aux
réglements en vigueur dans le pays;

b) Importer une automobile en franchise de droits de douane et d’accise, y
compris la taxe sur la valeur ajoutée, conformément aux réglements existants appli-
cables aux membres de rang comparable des missions diplomatiques.

Article VIIT

EXPERTS EN M1SS10N

1. Les experts en mission se verront accorder les priviléges, immunités et
facilités précisés aI’article VI, paragraphes 22 et 23, et a l’article VII, paragraphe 26,
de la Convention.

2. Les experts en mission pourront se voir accorder les privileges, immunités
et facilités supplémentaires dont pourront &tre convenues les Parties.
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Article IX

PERSONNES ASSURANT DES PRESTATIONS POUR LE COMPTE DU BUREAU

1. Les personnes assurant des prestations pour le Bureau :

a) Jouiront de 'immunité de juridiction en ce qui concerne les paroles pro-
noncées ou &crites et tous les actes accomplis par elles en leur qualité officielle.
Cette immunité leur sera conservée apres la fin de leur emploi par le Bureau;

b) Bénéficieront, ainsi que leurs époux ou épouses et les parents a leur charge,
des mémes facilités de rapatriement en temps de crise internationale que celles
accordées aux envoyés diplomatiques.

2. Aux fins de leur permettre de s’acquitter de leurs fonctions de fagon indé-
pendante et efficace, les personnes assurant des prestations pour le compte du Bu-
reau pourront se voir accorder d’autres priviléges, immunités et facilités visés aux
articles 7 et 8 ci-dessus, dont pourront &tre convenues les Parties.

Article X

PERSONNELS RECRUTES LOCALEMENT ET REMUNERES A L’HEURE

Les personnels recrutés localement se verront accorder toutes les facilités
nécessaires pour I’exercice indépendant de leurs fonctions auprés de I’Organisation
des Nations Unies. Les conditions d’emploi des personnels recrutés localement et
rémunérés a I’heure seront conformes aux résolutions, décisions, réglements, régles
et politiques en la mati¢ére des organes compétents des Nations Unies.

Article XI
LEVEE DES PRIVILEGES ET IMMUNITES

Les priviléges et immunités accordés en vertu du présent Accord le sont dans
I’intérét de I’Organisation des Nations Unies et non pour ’avantage personnel des
personnes concernées. Le Secrétaire général de I’Organisation des Nations Unies a
le droit et le devoir de lever I'immunité de toute personne visée aux articles 7, 8 et 9
dans tous les cas oll, & son avis, cette immunité entraverait le cours de la justice et
peut étre levée sans porter préjudice aux intéréts de I’Organisation.

Article XI1
FACILITES D’ACCES
1. Les fonctionnaires du Bureau, les experts en mission et les personnes

assurant des prestations auront droit :

a) A l'ampliation et a la délivrance rapide, sans frais, des visas, autorisations
ou permis, en cas de besoin;

b) D’entrer dans le pays et d’en sortir sans entraves, ainsi que d’y séjourner
pour accéder 2 tous les lieux ol s’exercera la coopération, dans la mesure nécessaire
pour la réalisation des programmes de coopération.
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Article X111

APPORTS DU GOUVERNEMENT

1. Le Gouvernement fournira & 1’Organisation des Nations Unies, selon
accord mutuel et dans la mesure du possible :

a) Des locaux de bureaux adéquats pour le Bureau, seul ou associé avec des
institutions des Nations Unies;

b) La gratuité des envois postaux et télécommunications officiels;

c) Le cofit des services locaux tels que le matériel, les aménagements et I'en-
tretien des bureaux;

d) Le transport des fonctionnaires du Bureau, des experts en mission et des
personnes assurant des prestations pour le compte de ’Organisation des Nations
Unies, dans I’exercice de leurs fonctions officielles dans le pays.

2. Le Gouvernement aidera également I’Organisation des Nations Unies :

a) A trouver ou a fournir des logements appropriés aux fonctionnaires recrutés
sur le plan international, aux experts en mission et aux personnes assurant des
prestations pour le compte de I’Organisation des Nations Unies;

b) Pour 'installation et la fourniture des services publics tels que I’eau, I’élec-
tricité, I’évacuation des eaux usées, la protection contre I'incendie, etc. dans les
locaux du Bureau.

Article XIV

FACILITES EN MATIERE DE COMMUNICATIONS

1. L’Organisation des Nations Unies bénéficiera, pour ses communications
officielles, d’un traitement non moins favorable que celui accordé par le Gouverne-
ment a n’importe quelle mission diplomatique en matiére d’installation et d’exploi-
tation, de priorités, de tarifs, de frais d’expédition du courrier, des télégrammes et de
télex, de télécopie, de télé€phone et d’autres communications, ainsi que des tarifs
spéciaux pour I'information de la presse et de la radio.

2. Aucune correspondance officielle ni autre communication de 1’Organisa-
tion des Nations Unies ne fera 1’objet d’une censure. Cette immunité s’ appliquera
aux imprimés, aux communications photographiques et électroniques et a toutes les
autres formes de communication dont pourront étre convenues les Parties. L’Orga-
nisation des Nations Unies aura le droit d’utiliser des codes et d’expédier et recevoir
de la correspondance soit par estafette, soit en valise sous scellés, qui seront tous
inviolables et non soumis 2 la censure.

3. L’Organisation des Nations Unies aura le droit d’exploiter du matériel
radio et d’autres matériels de té€lécommunications sur les fréquences déclarées de
1I’Organisation des Nations Unies et sur celles attribuées par le Gouvernement, cela
entre ses bureaux a I'intérieur et a I’extérieur du pays et en particulier avec le Si¢ge
de I’Organisation des Nations Unies 2 New York.
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Article XV

PAVILLON, EMBLEME ET MARQUES DES NATIONS UNIES

L’Organisation des Nations Unies pourra déployer son pavillon et son
embleme sur les locaux du Bureau, ses véhicules officiels et ailleurs selon entente
entre les Parties. Les véhicules, embarcations et aéronefs de 1'Organisation des
Nations Unies porteront un embléme ou des marques distinctifs des Nations Unies
qui seront portés a la connaissance du Gouvernement.

Article XVI

NOTIFICATION

Le Bureau fera connaitre au Ministére des affaires étrangeres de la République
du Kazakhstan les noms et grades de ses fonctionnaires, experts en mission, person-
nes assurant des prestations et personnels recrutés localement, ainsi que toute modi-
fication de leur situation.

Article XVII

PAPIERS D’IDENTITE

1. Le Gouvernement, a la demande du Directeur du Bureau, délivrera 2
chaque fonctionnaire, expert en mission, personne assurant des prestations et per-
sonnel recruté localement (2 1’exception de ceux rémunérés a I’heure) les documents
d’identité appropriés.

2. Sur la demande du fonctionnaire agréé du Gouvernement, les personnes
visées au paragraphe 1 ci-dessus seront tenues de présenter, sans s’en démunir, leurs
documents d’identité.

3. Aumomentde la cessation de I’emploi ou de la réaffectation de son person-
nel, le Bureau veillera a ce que tous les documents d’identité soient renvoyés dans
les meilleurs délais au Gouvernement.

Article XVIII

ACCORDS SUPPLEMENTAIRES

1. Le PNUD, I'UNICEF, le HCR, le PNUE et d’autres organismes et pro-
grammes des Nations Unies pourront conclure avec le Gouvernement des accords
supplémentaires qui feront partie intégrante du présent Accord concernant les con-
ditions dans lesquelles ils aideront le Gouvernement dans 1’exécution de leurs pro-
jets respectifs.

2. L’Organisation des Nations Unies et le Gouvernement pourront conclure
tous les autres accords supplémentaires que les deux Parties jugeront utiles.
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Article XIX

RECLAMATIONS A L’ENCONTRE DE L’ORGANISATION DES NATIONS UNIES

1. La coopération entre I’Organisation des Nations Unies a la réalisation de
programmes en vertu du présent Accord ou de tout autre accord supplémentaire est
congue dans I'intérét du Gouvernement et du peuple du pays et, par conséquent, le
Gouvernement devra supporter tous les risques afférents aux activités exécutées en
vertu du présent Accord.

2. Le Gouvernement devra en particulier répondre a toutes les réclamations
découlant des activités exercées en vertu du présent Accord ou d’un accord sup-
plémentaire, ou bien qui leur sont directement imputables, et que pourraient éven-
tuellement formuler des tiers contre I’Organisation des Nations Unies, ses fonc-
tionnaires, experts en mission ou personnes assurant des prestations au nom de
I’Organisation des Nations Unies, et il devra, en I’occurrence, indemniser les 1€sés
et couvrir les responsables, sauf lorsque le Gouvernement et I’Organisation des
Nations Unies seront convenus que la réclamation ou le dommage résultent d’une
négligence grave ou d’une faute intentionnelle.

Article XX

REGLEMENT DES DIFFERENDS

Tout différend intervenu entre 1’Organisation des Nations Unies et le Gou-
vernement, concernant !’'interprétation et ’application du présent Accord ou de
tout autre accord supplémentaire, qui n’aura pas €té réglé par voie de négociation
ou selon une autre modalité de réglement convenue, sera soumis a arbitrage a la
demande de I'une ou I'autre Partie. Chaque Partie désignera un arbitre et les deux
arbitres ainsi désignés en choisiront un troisiéme qui fera fonction de président. Sj,
dans les trente (30) jours suivant la demande d’arbitrage 'une des Parties n’a pas
nommé son arbitre, ou si, dans les quinze (15) jours suivant la désignation des deux
arbitres le troisieme arbitre n’a pas été choisi, chaque Partie pourra demander an
Président de la Cour internationale de Justice de désigner I’arbitre manquant. La
procédure d’arbitrage sera arrétée par les arbitres, et les frais d’arbitrage seront
supportés par les Parties dans les proportions fixées par les arbitres. L.a sentence
arbitrale exposera les motifs sur lesquels elle repose et sera acceptée par les Parties
en tant que réglement définitif du différend.

Article XXI

ENTREE EN VIGUEUR

Le présent Accord entrera en vigueur au moment de sa signature par les repré-
sentants diment habilités de I’Organisation des Nations Unies et du Gouvernement.

Article XXII

DENONCIATION

Le présent Accord cessera de prendre effet six mois aprés que 1'une des Parties
aura notifié par écrita1’autre sa décision d’y mettre fin. L’ Accord demeurera cepen-
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dant en vigueur aussi longtemps qu’il pourra étre nécessaire pour mettre fin de fagon
ordonnée aux activités de I’Organisation des Nations Unies ou résoudre tout dif-
férend en instance entre les Parties.

EN Fo1 DE QUOI, les soussignés, en leur qualité respective de plénipotentiaire
d@ment habilit€ du Gouvernement et de représentant diment désigné de I’Organisa-
tion des Nations Unies, ont, au nom des Parties, signé le présent Accord en langues
anglaise et kazakhe (traduction non officielle). En cas de différend, le texte anglais
prévaudra.

FaIT a New York, le 5 octobre mil neuf cent quatre-vingt-douze.

Pour I’Organisation des Nations Unies : Pour le Gouvernement
de la République du Kazakhstan :
[BOoUTROS BOUTROS-GHALI] [N.NAZARBAYEZ]
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AGREEMENT! BETWEEN THE GOVERNMENT OF THE RUSSIAN
FEDERATION AND THE UNITED NATIONS HIGH COMMIS-
SIONER FOR REFUGEES

Whereas the Office of the United Nations High Commissioner for Refugees
was established b2y the United Nations General Assembly resolution 319 (IV) of
3 December 1949,

Whereas the Statute of the Office of the United Nations High Commissioner for
Refugees, adopted by the United Nations General Assembly in its resolution 428 (V)
of 14 December 1950, provides, inter alia, that the High Commissioner, acting
under the authority of the General Assembly, shall assume the function of providing
international protection, under the auspices of the United Nations, to refugees who
fall within the scope of the Statute and of seeking permanent solutions for the prob-
lem of refugees by assisting governments and, subject to the approval of the govern-
ments concerned, private organizations to facilitate the voluntary repatriation of
such refugees, or their assimilation within new national communities,

Whereas the Office of the United Nations High Commissioner for Refugees, a
subsidiary organ established by the General Assembly pursuant to Article 22 of the
Charter of the United Nations, is an integral part of the United Nations whose
status, privileges and immunities are governed by the Convention on the Privileges
and Immunities of the United Nations, adopted by the General Assembly on 13 Feb-
ruary 1946,

Whereas the Government of the Russian Federation and the Office of the
United Nations High Commissioner for Refugees wish to establish the terms and
conditions under which the Office, within its mandate, shall be represented in the
country,

Now therefore, the Government of the Russian Federation and the Office of the
United Nations High Commissioner for Refugees, in a spirit of friendly co-oper-
ation, have entered into this Agreement and agreed as follows:

Article I

DEFINITIONS

For the purpose of this Agreement the following definitions shall apply:

(a) “UNHCR” means the Office of the United Nations High Commissioner for
Refugees,

(b) “High Commissioner” means the United Nations High Commissioner for
Refugees or the officials to whom the High Commissioner has delegated authority to
act on her behalf,

(¢) “Government” means the Government of the Russian Federation,

! Came into force on 6 October 1992 by signature, in accordance with Article XVII (I).

2 United Nations, Official Records of the General Assembly, Fourth Session, p. 36.

3 Ibid., Fifth Session, Supplement No. 20 (A/1775), p. 46.

4 United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(d) “Host Country” or “Country” means the Russian Federation,
(e) “Parties” means the Government and UNHCR,

(f) “Convention” means the Convention on the Privileges and Immunities of
the United Nations adopted by the General Assembly of the United Nations on
13 February 1946,

(g) “UNHCR Representative” means the UNHCR official in charge of the
UNHCR office in the country,

(k) “UNHCR officials” means all members of the staff of UNHCR employed
under the Staff Regulations and Rules of the United Nations, with the exception of
persons who are recruited locally,

(i) “Experts on mission” means individuals, other than UNHCR officials or
persons performing services on behalf of UNHCR, undertaking missions for
UNHCR,

() “Persons performing services on behalf of UNHCR” means natural and
juridical persons and their employees, other than nationals of the host country,
retained by UNHCR to execute or assist in the carrying out of its programmes,

(k) “UNHCR personnel” means UNHCR officials, experts on mission and per-
sons performing services on behalf of UNHCR.

Article IT

PURPOSE OF THIS AGREEMENT

This Agreement embodies the basic conditions under which UNHCR shall,
within its mandate, co-operate with the Government, open office in the country,
and carry out its international protection and humanitarian assistance functions in
favour of refugees and other persons of its concern in the host country.

Article IIT

CO-OPERATION BETWEEN THE GOVERNMENT AND UNHCR

1. Co-operation between the Government and UNHCR in the field of interna-
tional protection of and humanitarian assistance to refugees and other persons of
concern to UNHCR shall be carried out on the basis of the Statute of UNHCR, of
other relevant decisions and resolutions relating to UNHCR adopted by United
Nations organs and of article 35 of the Convention relating to the Status of Refugees
of 1951! and article 2 of the Protocol relating to the Status of Refugees of 1967.

2. The UNHCR office shall maintain consultations and co-operation with the
Government with respect to the preparation and review of projects for refugees.

3. For any UNHCR-funded projects to be implemented by the Government,
the terms and conditions including the commitment of the Government and the High
Commissioner with respect to the furnishing of funds, supplies, equipment and serv-
ices or other assistance for refugees shall be set forth in project agreements to be
signed by the Government and UNHCR.

! United Nations, Treary Series, vol. 189, p. 137.
2 Ibid., vol. 606, p. 267.
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4. The Government shall at all times grant UNHCR personnel unimpeded
access to refugees and other persons of concern to UNHCR and to the sites of
UNHCR projects in order to monitor all phases of their implementation.

Article IV
UNHCR OFFICE

1. The Government welcomes that UNHCR establish and maintain an office
in the country for providing international protection and humanitarian assistance to
refugees and other persons of conccrn to UNHCR.

2. UNHCR may designate, with the consent of the Government, the UNHCR
office in the country to serve as a Regional/Area office and the Government shall be
notified in writing of the number and level of the officials assigned to it.

3. The UNHCR office will exercise functions as assigned by the High Com-
missioner, in relation to her mandate for refugees and other persons of her concern,
including the establishment and maintenance of relations between UNHCR and
other governmental or non-governmental organizations functioning in the country.

Article V

UNHCR PERSONNEL

1. UNHCR may assign to the office in the country such officials or other
personnel as UNHCR deems necessary for carrying out its international protection
and humanitarian assistance functions.

2. The Government shall be informed of the category of the officials and other
personnel to be assigned to the UNHCR office in the country.

3. UNHCR may designate officials to visit the country for purposes of con-
sulting and co-operating with the corresponding officials of the Government or other
parties involved in refugee work in connection with: (a) the review, preparation,
monitoring and evaluation of international protection and humanitarian assistance
programmes; (b) the shipment, receipt, distribution or use of the supplies, equip-
ment, and other materials, furnished by UNHCR; (c) seeking permanent solutions
for the problem of refugees; and (d) any other matters relating to the application of
this Agreement.

Article VI

FACILITIES FOR IMPLEMENTATION OF UNHCR HUMANITARIAN PROGRAMMES

1. The Government, in agreement with UNHCR, shall take any measure
which may be necessary to exempt UNHCR officials, experts on mission and per-
sons performing services on behalf of UNHCR from regulations or other legal pro-
visions which may interfere with operations and projects carried out under this
Agreement, and shall grant them such other facilities as may be necessary for the
speedy and efficient execution of UNHCR humanitarian programmes and tasks
under the mandate of UNHCR for refugees in the country. Such measures shall
include the authorization to operate, free of license fees, UNHCR radio and other
telecommunications equipment; the granting of air traffic rights and the exemption
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from aircraft landing fees and royalties for emergency relief cargo flights, transpor-
tation of refugees and/or UNHCR personnel.

2. The Government, in agreement with UNHCR, shall assist the UNHCR
Officials in finding appropriate office premises, and shall put them at the disposal of
UNHCR free of charge, or at a nominal rent.

3. The Government, in agreement with UNHCR, shall make arrangements
and provide funds up to a mutually agreed amount, to cover the cost of local services
and facilities for the UNHCR office, such as establishment, equipment, maintenance
and rent, if any, of the office.

4. The Government shall ensure that the UNHCR office is at all times sup-
plied with the necessary public services, and that such public services are supplied
on equitable terms.

5. The Government shall take the necessary measures, when required, to
ensure the security and protection of the premises of the UNHCR office and its
personnel.

6. The Government shall facilitate the location of suitable housing accommo-
dation for UNHCR personnel recruited internationally.

Article VII
PRIVILEGES AND IMMUNITIES

1. The Government shall apply to UNHCR, its property, funds and assets, and
to its officials and experts on mission the relevant provisions of the Convention on
the Privileges and Immunities of the United Nations. The Government also agrees
to grant to UNHCR and its personnel such additional privileges and immunities
as may be necessary for the effective exercise of the international protection and
humanitarian assistance functions of UNHCR.

2. Without prejudice to paragraph 1 of this article, the Government shall in
particular extend to UNHCR the privileges, immunities, rights and facilities pro-
vided in articles VIII to XV of this Agreement.

Article VIII
UNHCR OFFICE, PROPERTY, FUNDS AND ASSETS

1. UNHCR, its property, funds, and assets, wherever located and by whomso-
ever held, shall enjoy immunity from every form of legal process, except insofar as
in any particular case it has expressly waived its immunity; it being understood that
this waiver shall not extend to any measure of execution;

2. The premises of UNHCR office shall be inviolable. The property, funds and
assets of UNHCR, wherever situated and by whomsoever held, shall be immune
from search, requisition, confiscation, expropriation and any other form of inter-
ference, whether by executive, administrative, judicial or legislative action;

3. The archives of UNHCR, and in general all documents belonging to or held
by it, shall be inviolable wherever located;
Vol. 1691, 1-29155
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4. The funds, assets, income and other property of UNHCR shall be exempt
from:

(a) Any form of direct taxation, provided that UNHCR will not claim exemp-
tion from charges for public utility services;

(b) Customs duties and prohibitions and restrictions on articles imported or
exported by UNHCR for its official use, provided that articles imported under such
exemption will not be sold in the country except under conditions agreed upon with
the Government.

(c) Customs duties and prohibitions and restrictions in respect of the import
and export of its publications.

5. Any materials imported or exported by UNHCR, by national or interna-
tional bodies duly accredited by UNHCR to act on its behalf in connection with
humanitarian assistance for refugees, shall be exempt from all customs duties and
prohibitions and restrictions.

6. UNHCR shall not be subject to any financial controls, regulations or mora-
toria and may freely:

(a) Acquire from authorized commercial agencies, hold and use negotiable cur-
rencies, maintain foreign-currency accounts, and acquire through authorized insti-
tutions, hold and use funds, securities and gold,

(b) Bring funds, securities, foreign currencies and gold into the host country
from any other country, use them within the host country or transfer them to other
countries,

7. UNHCR shall enjoy the most favourable legal rate of exchange.
Article IX

COMMUNICATION FACILITIES

1. UNHCR shall enjoy, in respect of its official communications, treatment
not less favourable than that accorded by the Government to any other Government
including its diplomatic missions or to other intergovernmental, international organ-
izations in matter of priorities, tariffs and charges on mail, cablegrams, telephotos,
telephone, telegraph, telex and other communications, as well as rates for informa-
tion to the press and radio.

2. The Government shall secure the inviolability of the official communica-
tions and correspondence of UNHCR and shall not apply any censorship to its
communications and correspondence. Such inviolability, without limitation by rea-
son of this enumeration, shall extend to publications, photographs, slides, films and
sound recordings.

3. UNHCR shall have the right to use codes and to despatch and receive
correspondence and other materials by courier or in sealed bags which shall have the
same privileges and immunities as diplomatic couriers and bags.

4. UNHCR shall have the right to operate radio and other telecommunica-
tions equipment, on UN registered frequencies, and those allocated by the Govern-
ment, between its offices, within and outside the country, and in particular with
UNHCR Headquarters in Geneva.
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Article X

UNHCR OFFICIALS

1. The UNHCR Representative, Deputy Representative and other officials, as
may be agreed between UNHCR and the Government, shall enjoy, while in the
country, in respect of themselves, their spouses and dependent relatives the priv-
ileges and immunities, exemptions and facilities normally accorded to diplomatic
envoys. For this purpose the Ministry of Foreign Affairs shall include their names in
the Diplomatic List.

2. UNHCR officials, while in the country, shall enjoy the following facilities,
privileges and immunities:

(a) Immunity from legal process in respect of words spoken or written and all
acts performed by them in their official capacity;

(b) Immunity from inspection and seizure of their official baggage;

(¢) Immunity from any military service obligations or any other obligatory
service;

(d) Exemption, with respect to themselves, their spouses, their relatives depen-
dent on them and other members of their households from immigration restriction
and alien registration;

(e) Exemption from taxation in respect of the salaries and all other remunera-
tion paid to them by UNHCR;

(f) Exemption from any form of taxation on income derived by them from
sources outside the country;

(g) Prompt clearance and issuance, without cost, of visas, licenses or permits,
if required and free movement within, to or from the country to the extent necessary
for the carrying out of UNHCR international protection and humanitarian assist-
ance programmes.

(h) Freedom to hold or maintain within the country, foreign exchange, foreign
currency accounts and movable property and the right upon termination of employ-
ment with UNHCR to take out of the host country their funds for the lawful posses-
sion of which they can show good cause;

i) The same protection and repatriation facilities with respect to themselves,
their spouses and relatives dependent on them and other members of their house-
holds as are accorded in time of international crisis to diplomatic envoys;

(/) The right to import for personal use, free of duty and other levies, prohibi-
tions and restrictions on imports:

(i) Their furniture and personal effects in one or more separate shipments, and
thereafter to import necessary additions to the same, including motor vehicles,
according to the regulations applicable in the country to diplomatic repre-
sentatives accredited in the country and/or resident members of international
organizations;

(ii) Reasonable quantities of certain articles for personal use or consumption and
not for gift or sale.
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3. UNHCR officials who are nationals of or permanent residents in the host
country shall enjoy only those privileges and immunities provided for in the Con-
vention.

Article XI
LOCALLY RECRUITED PERSONNEL

1. Persons recruited locally and assigned to hourly rates to perform services
for UNHCR shall enjoy immunity from legal process in respect of words spoken or
written and any act performed by them in their official capacity.

2. The terms and conditions of employment for locally recruited personnel
shall be in accordance with the relevant United Nations resolutions, Regulations and
Rules.

Article XI1

EXPERTS ON MISSION

1. Experts performing mission for UNHCR shall be accorded such facilities,
privileges and immunities as are necessary for the independent exercise of their
functions. In particular they shall be accorded:

(a) Immunity from personal arrest or detention;

() Immunity from legal process of every kind in respect of words spoken or
written and acts done by them in the course of the performance of their mission.
This immunity shall continue to be accorded notwithstanding that they are no longer
employed on missions for UNHCR;

(c) Inviolability for all papers and documents;

(d) For the purpose of their official communications, the right to use codes and
to receive papers or correspondence by courier or in sealed bags;

(e) The same facilities in respect of currency or exchange restrictions as are
accorded to representatives of foreign governments on temporary official missions;

(f) The same immunities and facilities including immunity from inspection and
seizure in respect of their personal baggage as are accorded to diplomatic envoys.

Article XIIT

PERSONS PERFORMING SERVICES ON BEHALF OF UNHCR

1. Except as the Parties may otherwise agree, the Government shall grant to
all persons performing services on behalf of UNHCR, other than nationals of the
host country employed locally, the privileges and immunities specified in article V,
section 18, of the Convention. In addition, they shall be granted:

(a) Prompt clearance and issuance, without cost, of visas, licences or permits
necessary for the effective exercise of their functions;

(b) Free movement within, to or from the country, to the extent necessary for
the implementation of the UNHCR humanitarian programmes.
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Article XIV
NOTIFICATION

1. UNHCR shall notify the Government of the names of UNHCR officials,
experts on mission and other persons performing services on behalf of UNHCR,
and of changes in the status of such individuals.

2. UNHCR officials, experts on mission and other persons performing serv-
ices on behalf of UNHCR shall be provided with a special identity card certifying
their status under this Agreement.

Article XV
WAIVER OF IMMUNITY

Privileges and immunities are granted to UNHCR personnel in the interests of
the United Nations and UNHCR and not for the personal benefit of the individuals
concerned. The Secretary-General of the United Nations may waive the immunity
of any of UNHCR personnel in any case where, in his opinion, the immunity would
impede the course of justice and it can be waived without prejudice to the interests
of the United Nations and UNHCR.

Article XVI
SETTLEMENT OF DISPUTES

Any dispute between the Government and UNHCR arising out of or relating to
this Agreement shall be settled amicably by negotiation or other agreed mode of
settlement, failing which such dispute shall be submitted to arbitration at the request
of either Party. Each Party shall appoint one arbitrator, and the two arbitrators so
appointed shall appoint a third, who shall be the chairman. If within thirty days of
the request for arbitration either Party has not appointed an arbitrator or if within
fifteen days of the appointment of two arbitrators the third arbitrator has not been
appointed, either Party may request the President of the International Court of
Justice to appoint an arbitrator. All decisions of the arbitrators shall require a vote
of two of them. The procedure of the arbitration shall be fixed by the arbitrators, and
the expenses of the arbitration shall be borne by the Parties as assessed by the
arbitrators. The arbitral award shall contain a statement of the reasons on which it
is based and shall be accepted by the Parties as the final adjudication of the dispute.

Article XVII
GENERAL PROVISIONS

1. This Agreement shall enter into force on the date of its signature by both
Parties and shall continue in force until terminated under paragraph 5 of this article.

2. This Agreement shall be interpreted in light of its primary purpose, which
is to enable UNHCR to carry out its international mandate for refugees fully and
efficiently and to attain its humanitarian objectives in the country.
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3. Any relevant matter for which no provision is made in this Agreement shall
be settled by the Parties in keeping with the relevant resolutions and decisions of the
.appropriate organs of the United Nations. Each Party shall give full and sympathetic
consideration to any proposal advanced by the other Party under this paragraph.

4. Consultations with a view to amending this Agreement may be held at the
request of either Party. Amendments shall be made by joint written agreement.

5. Either Party may terminate this Agreement by notifying the other Party.
This Agreement shall cease to apply six months after the date of such notification,
except as regards the normal cessation of the activities of UNHCR in the country
and the disposal of its property in the country.

IN wWITNESS WHEREOF the undersigned, being duly appointed representatives of
the Government of the Russian Federation and the Office of the United Nations
High Commissioner for Refugees, respectively, have on behalf of the Parties signed
this Agreement, in the English and Russian langnages. For purposes of interpreta-
tion and in case of conflict, the English text shall prevail.

DonNE at Geneva this Tuesday 6 October 1992.

For the Government
of the Russian Federation:
[Signed]

VIACHESLAV 1. BAKHMIN
Head
Directorate of International Humanitarian and Cultural Co-operation

For the Office of the United Nations
High Commissioner for Refugees:
[Signed]

SADAKO OGATA
High Commissioner for Refugees
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[RUSSIAN TEXT — TEXTE RUSSE]

COTJIAIIEHUE MEXAY MNPABUTEJLCTBOM POCCUNCKON

OEJEPALIUM U VIIPABJIEHUEM BEPXOBHOI'O KOMMUC-
CAPA OOH I10 JEJAM BEXEHLIEB

YYUTHIBAA, uTo pedoawutiess 319 (IV) TedHepalbHON AccamMobaen
Opranu3zatun OCbeAnHEeHHLX Hauu#a oT 3 gekaopsa 1949 rona Owao
yupexgeno YnpasneHue BepxoBHOro koumMccapa OprasHn3suni
QCbveanHennuux Halluf no genaud GexeHles,

YYUTHIBAA, 4uTo B Ycerene Ynpasaehwuss BepxoBHoro KoMuccapa
Opradn3asiimn OC0beaHHEeHH X Hauun no flensMm cexeHies ,
yraepxaennoM FenepadsbHon Accambaneelt OpraHu3zatiln OC0beJIMHEHHhN
Hattun, B ee pe3oswoiin 428 (V) ot 14 pexaopa 1950 rofa
NpeAycMaTpHBEETCA, B UYACTHOCTH, uYTo Bepxosuufi Koumuccap,
JHENMCTBYH O]l PYKOBOACTBOM TeHepasbhoft Accauonen , npiuHHMaeT
HA ceO0H O0O0A3AHHOCTH NO HPEAOCTABHECHHID MEXKAYHAPOAHON JamMMTH
Hojy ATHAOH  Opravu3daurn  OonenintenHux Hauuin Tem cexenilaM,
KOTOPHE HOANAJLHMIT HOA JdencTBie VeTasa, H o 110 H3LCKUHHK
OKOHYETENLIOro pa3pemieHiny nApooneMh CeXeltes nyTel 0Kajlauud
CoOAeNCTBUA MNPABUTEABCTBAM H, € COrJjgacHst CO0OTBETCTBYWWHX
HUPBBUTENbLCTYL YHCTHHIM OPTraHHIailHdl s ooNEeryeHns
NOCPOBOXBHON penaTpHaliuy Takux OCHEHUEB HAH HX aCCHMHISNIUKH B
HOBHIX CTpaHax,

YUYUTHIBAA, uTo Ynpasnenue BepxoBHoro KoMHcCcapa
Oprann3auvi OCbenHHeHHBX Hauu# no aenaM OexeHuesn -
BCNoMOraTeNbHbA OpPraH, ydpexleHHHf T[eHepalbHOM AccamOaeeft B

COOTBETCTBHMH CO cTaThefi 22 Ycrasa OpraHusaunn OOBECAUHEHHHX
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Hauui, sABnseTcA COCTABHOH yacThbio OpraHu3auun OOCBEIAHHEHHHIX
KOHBEHUHENn 0 MNPHBHAETHAX H HUMMYHHTeTax OOCbelHHEeHHHX Hauup,
npuHaTo# TeHepaabHom AccamCieen 13 despanda 1946 rona.

YUUTLHIBAA , 4yToO YnpaBneHHne BepxoBHOTO KoMHCCAapa
OpraHu3aunuy O0beAHHEeHHuX Hauun no fJenam OeXeHUEB H
lpaBUTENLCTBO Poccuickoft denepaunu xenpawt ONpeRennTLb
yCl0BHA, HA KOTOPHLX YnpaBiaeHHe, B paMKax ero MaHaparta, OYAET
npeacTaBAeHO B cTpaHe,

Ynpasnenune BepxoBHOTO KoMmuccapa OpraHu3 auuy
O0beaHHeHHbX Hauua no penaM OexeHues 4 TlpagHTenABCTBO
Poccuicko#t odenepauuu 8 AyXxe MNO3UTHUBHOr0 COTpPYHAHHUYEcCTBa

3aKJOYHAR HacTosawee CornameHue.

CTATHA 1
OnpeneneHuns

Ana uyenew Hactoswero CornauweHda HCNOJAbL3YWTCH chenylomlie
onpeneneHns :

a) "YBKB" o3HauaeTr YnpasneHue BepxosHoro xoumHccapa
OpraHnsauund OCbveluMHeHHbX Hauu# no aenaM GexeHUEB ;

0) "BepxosHbff KoMHCCApP" o03HAuYaeT BepxoBHOro KoMuccapa
Oprann3auiln  OO0bEAHMHEHHhX Haun# no nenawm dexeHueB Hau
BOAXKHOCTHHX auy, KOTOPbIM BepXOBHKA KoMHCCAp nepenan
NONHOMOYHA OT €ero HMEHH;

B) "lMpaBuTenabcTBO" o03HayaeT [lpaBHTeAbCTBO PoOCCHACKOH
denepaund;

r) "cTpaHa npesnBaHHA" HAH "cTpaHa" o03HayaeT POCCHHACKYW

denepauno;
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n) "CrtopoHu" o3HauaeT YBKB u [llpaBuTenbcTso;

e) "KoHBEHUMA" o3HauaeT KOHBEHUWKW O MNPUBHAErHAX H
HWMMYHHTETAX OCbeAHHEHHBIX Hauwu®n , NMPHHATYW FeHepaabHORf
AccaMOneenn OpraHuszaunuu O0beauHeHHHX Hauun 13 @Pespana 1946
rona;

X) "npeacrtasuTens YBKB" o3HauaeT Bcex coTpyaHukos YBKB,
HaHA ThIX cornacHo T[I0NOREHHAM 17 Npasunam o nepcoHane
OpraHu3auuu O0belUHEeHHHX Hauuh, 38 HCKAWNYEHHEM JHU, KOTOPpHE
NPHHHMAKTCA Ha CAYROY Ha MecTe;

W) “akcnepTh B KoMaHAuWpoBKax" o03HauvaeT auu (Kpowme
NONKHOCTHHIX auil YBKB #H  Auu, OKAa3bBaWWHX yYCAYrH OT HMEHH
YBKB ), KOoTOpHEe HAXOJATCA B KOMAHQHpPoBKaxX no penaMm YBKB;

K} "AKua, oOKa3LBaluUKEe YCAYFrW OT HMeHH YBKB", o3HauaerT
PH3IHUECKHUX ¥ WPHUMUECKHX JHU M HX COTPYAHHKOB (KpPOME TpaXA8H
CTpaHh npecnLBaHKA ), KOTOpHEe HaHUMawTCA YBKB aAns
ocywecTBNeHWA HAW OKAa3aHHS COAEACTBHA B BHMOOAHEHHW ero
nporpaMm;

1) "coTpyAHukH YBKB" o03nHauaeT [NOARHOCTHHX aud YBKB,
3KCNEpPTOB B KOMAHAHPOBKAX ¥ JAHUL, OKA3LIBAKWWHX YCAYru OT

umeHu YBKB.

CTATHA N
lleab HacTosmero CorjameHus
HacTosimee CornameHue COAEPXNUT OCHOBHHE YCJIOBHA, Ha
KOTOpwWX YBKB, B pamkax CBOero MaHjlata, COTPYAHHHaeT C
MNpaBUTEeNbCTBOM, OTKpuiBaeT [IpeaCTABUTENLCTBO B CTpaHe H

ocymecTtsaAaeT CBOH QYHKUHH nNo OPejpoCTABACHHIO MEXJIYHAPOAHON
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38WMTH M FYMaHUMTApPHOW NOMOWM OEXeHUaM M JPYFuM Jullam,

noanajnapcuikM Mo ero KOMNeTeHUHw, B CTPaHe nNpesbiBAHHA .

CTATbA 1
CoTpyaHHuecTBso wexay [pasuTeabcTBOM H YBKB

1. CorpyaHuvyecTBo Mexay [llpasutennctBom W YBKB B oGracTy
npeaocTtaBsjleHHA MEXKAYHAPOAHOM 38WUTH M FYMAHHTAPHOH MOMOWH
oexeHUuaM M APYTrHM Jyuam, noanapawwiuM nNox KoumnetedHuuio YBKB,
ocyuwecTtBaAaeTCcA Ha ocHoBe YctaBa YBKB, ApPYruX COOTBETCTBYOUKX
peweHHuit u pe3oawounft no YBKB, NpuHATHX opraHamyd OpraHdH3auKu
OobefHeHHuX Hauun, cTatTb¥d 35 KoOHBEHUHMH 0 cCTaTyce OexedHlueB
1951 roana W cratbn 2 [lpoToKoOza, Kacalumerocs cTaTtyca
oexeHues, 1967 ropaa.

2. [lpeaACTaBUTEALBCTBO YBKB KOHCYALTHPYETCH H
coTpyliuyaeT ¢ [paBUTEeNbCTBOM NPH MOAFOTOBKE H ONYOJUKOBAHUH
NpoeKToB B HHTepecax CeXeHUues.

3. Inda awCbix ¢QuiadcHpyeMnx YBKB npoekToB, KOTOpbHe

OCYWwecTBAAKTCA MpasuTeNbLCTBOM, ycaoBusa, BKJaAKKYAH
o0A3aTenncTBA fipasutenbcrtea H BepxoBHOro KOMHCCapa B
oTHOlleHUH npeapocrapieHns cpencTs, MaTepHaANbHO -TEXHUHUYECKHX

pecypcos M ycayr MiW APYFoM noMouwn GexeHuam, onpefendwnTcd B
coriaweHuax no npoeKkTaM, KOTopble NOANUCHBAITCA
MpasuTennbcTBoM U YBKB.

4, MpaBuTeNbLCTBO NpenocTaBAACT CeCcnpenATCTBEHHLA JOCTYN
coTpylHHkaM YBKB k OexeHuam u APYrHM JAdHUEBM, NOANAAAKHIKUM MO

KoOMNeTeHUHo YBKE , a TaKEe B mecrTa, rae OCYWeCTBAAKNTCA
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npoekTwt YBKB, C Uenbiw KOHTPpoOAA 3a BCEMH 3TanaMd HUX

peanu3auuu .

CTATbHA 1V
MpeacrasuteibeTBo YBKB

1. MpaBuTeabcTBO OROGPAET co3ganHue © PGyHKUHOHHUPOBAHHE
flpeacTaBuTeALCTBA YBKB B CTpaHe _as NpeRoCTABNEHUA
MEXAYHAPOJHOA 34ULHUTH U FYMAHUTAPHOA NoMowKM CEREHUAM U APYFrHM
aJuuaM, noanagawuuM nol koumneteHuwio YBKB.

2. YBKB wMoxer, ¢ corjgacuas TJipapuTenbCTBA, MNOPYUHTHb
MpencTaBsuTEeAbCTBY YBKB B cTpaHne BhONIHEHKE PYHKUHA
pernoHanbHoro {(3oHanbHoro) T[peacrtasuTenbcTBa. [paBUTEALCTBO
YyBEeIOMNIAETCA B NHCbMEHHOM (@dopMe 0 KONHYEeCTBE H 00 YypOBHEe
HA3HAUYEHHLWX B HEro AOAXKHOCTHHX NHL.

3. NpeACTaAaBHTENLCTBO YBKB ocywecTeAaAfeT QYHKUHH ,
onpeaeneHHne BepxoBHLHIM KOMHCCAPOM, B COOTCTBETCTBHH C €ro
MaHAaTOM B OTHOWEHHWW OexeHueB MW APYrMX AHU, NOANSRAKWHX MNoA
ero KOMNETEHUHIO, BKAWYEA YCTaHOBJAEHHE n nonAepxaHue
oTHoweHUR YBKB ¢ NpasuTeNbCTBEHHLIMH HAH HENPABHUTEAbLCTBEHHLIMH

opraHu3auuaAMi, OYHKUHOHHDYOUWHMH B CTpaHe .

CTATHA V
CoTpyaHukun YBKB
1. YBKB wMoxXeT Ha3HavyaTh B [IpeACTABHTEALCTBO B CTpaHe
TAKHUX AONKHOCTHLIX JNHU HAM APYFrHX COTPYRAHMKOB, KOoTOphXx YBKB
CYUTABET HeoOXOaHMbIMH RAf BLNOAHEHUA CBOHUX GyHKUHA 0o

NpeaoCTaBheHU0 MEXAYHAPOAHOR 38WHTH M FYMAHUTAPHOMA MOMOILH .
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2. MpaBUTENbCTBO YBEHOMIAGTCA O KATETrOPUH HOAKHOCTHBIX
JRU H apyrux COTPYAHHKOB , KOTOphHe Ha3HayawTrcHd B
NMpencrasureabcTBo YBKB B cTpaHe.

3. YBKB MogeT HanpaBiATh AOCAKHOCTHHX AHL C BU3HTAMH B
CTpaHy anda uenen KOHCYJNbTAUHH K COTpPYAHHYeCcTBA c
COOTBETCTBY IOWLH MU ofULHaNbHBIMA  JHLAMH flpaB¥TenbcTBa HAH
IPYFHX CTOpPOH, 3aHHMAWWUXCHA NpoOAEeMO# OexXeHUEB, B CBA3HU C:

a) H3yyeHHeM, NOArOTOBKOR, KOHTPONEM H OUEHKOH nporpauﬁ
B 0648CTH MEXAYHAPOAHOR 3A8WHTHL H FYMABHHTAPHOMA NOMOMH ;

o) nocTasKkof , noJjyuyeHuem, pacnpepeiseHueM HAH
MCNONb30BAHKEM CPEJACTB, MATEPUANLHO-TEXHHYECKHX PECYpPCOB H
ycayr, npenocrtaBaeHHbx YBKB;

B) M3hCKAHHEM NyTefl OKOHYATEeAbHOrOo pa3peuweHus npoGaewbl
CexeHlles ;

r) N100 bIMK APYr HHH Bonpocamu, OTHOCAWMMHUCH K

ocymecTBJAEHHIO HacToAmero CoraaweHusn.

CTATbR VI

IbroTh B OTHOMEHHH OCYMECTBAEHHUH
ryMaHutTapiux nporpaud YBKB

1. NpasuTeabcTBO N0 corasacoBaHHw ¢ YBKB npuHuuMaeT Bce
MEPpbl, KOTOpPhle MOTYT OhThb HEOGXO0AHMMHB AAA TOro, YTOoOH Ha
JOAKHOCTHBHX JaHU YBKB, 3KcnepTroB B KOMaGHJHPOBKAX NOo Jeaam
YBKB “ JHU, OKAa3bBaWWHX YCAYrH OT HMeHn YBKB, He
pacnpocrpaHAauch HOPMH HJAH JApPYrue IWPHAHYECKHE TNOJOREHHSH,
KOTOopbe MOT YT npensTcTBOBATH onepauudaM H npoeKkram,

ocymecTBAAeMbM NO HacToAmeMy CorsgameHdio, M NpepocTaBiafAeT HUM
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TaK®ke JOpyYrue JnbroThl, KOTOPLE MOrFYT OLITh HEOOXOAHMMH JANA
cKkopeawero U 3QPEKTHBHOr O BHNOAHEHHA TYMBHHTAPHLIX MNPOTrpauM
YBKB an1a Oexedues B cTpaHe. Takue Mepb BKNWOYaWT pa3pelieHHe
Ha 3KcnayaTayuww, C OCBOOOXAEHHEM OT NaaTh 38 NOAL3OBAHHE,
panHooCOpPYNOBaHHA H apyroro 0COPYAOBAHUA CBA3H YBKB,
npenocTaBiieHue npas B 00JaCT#H BO3AYWHOrO COOCWEHHA H
0CBOOCOXAEHHE OT COOPOB, B3IHMAEMhX 3a MOCAAKY CaMoaeToB, H
NMOWNHH NPH BO3AYWHLIX NEepeBo3Kax rpy3o0B B MNOPAAKE 0OKa3aHHA
Yype3BnyaWHON nNOMOIH , TPaHCNOPTHPOBKE OexeHUes " (uau)
coTpyRHHKoB YBKB.

2. MpasutennLcTBO 0 cornacoBaHuw ¢ YBKHE npepoctasasier
HagaexalHe ClhnyxeOHbEe nowueweHHs B pacnopsaxeline YBKB oecnaaThHo
HAH 38 HOMHHaAbLHYID AapeHAHYWw naaTty, €eciaH TakoBas OYJAeT
YCTaHOBAEHA .

3. MpaguTenbcTBO N0 cornacosaHui ¢ YBKB npuHuMaeT Mepo
H npepocTtaslfgeT CpelCcTBa B Npeaenax B3AUMHO COrnacoBaHHOTO
o0bemMa C UENLW TNOKPLITHA PACXOAOB HA ONAATY MECTHHX ycayr u
o0bekToB anaA [lpeactasutenncTtTBa YBKB, BKkAwYAR 3aTpaTh Ha ero
co3naHue, 000OpyAOBAHHEe, OOCAYXHBAHUE 1 apeHAHYW naaTty, ecau
TaxkoBas OYyIOET yCTAHOBAeHa.

4. MpaBUTEALCTBO odecneynsaeT npepocrtasieHue
MpeactasuTeabcTByY YBKB HeOoOXOAHWMbBIX KOMMYHANbBHBX YCARAYF Ha
cnpaBenaHBbIX YCNOBHAX .

5. NMpaBuTEABCTBO MpUHHUMAET HEOOXOIUMbBIE Meph RaA
obecrnevyeHHn 0Ee30MacHOCTH H 3aWUTH noMewmeHu

MpepctaBuTenscTBa YBKB #H ero CcOTpyARAHHKOB.
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6. [IpaBHTENLCTBO CNOCOGCTBYET NPENOCTABJAEHHIO HAfNEXRAWUX
KA AU WHBIX ycanosun COTPYAHUKAM YBKB, HaOpaHHbIM Ha

MEeXNYHAPOAHOA OCHOBE.

CTATbA VI
NMPHBHAETHH H HMMYHHTETH

1. TpaBHTeAbCTBO NpPHMEHAET K YBKB, ero u“wMmyuwecTBy,
cpejcrTsaM M aKTHBAM, & TaKKe ero JOAXKHOCTHBIM JduUEM N
3Kkcnepram B KOMBHAKPOBKAX COOTBETCTBYOWHKE NONOXKEHHKSA
KOHBEHUHH O NPHBUAErHAX U HMMyHHTeTaX OObeAHHEeHHbXx Hauua .
MpaBUTEeAbCTBO COTNACHO npenocTtaBNATb YBKB M ero coTpyaHukam
TaKkHe NONONHUTEAbHbe NPUBUHAErHH H HMMYHHTETH, KOTOpbLE MOIYT
ObiITb HEOoOXOAWMH AAA 3PPekTHBHOro BLINOAHEeHHHA GYyHKuUnA YBKE B
0018aCTH MEXAYHAPOAHON 38WHUTHB M FYMAHATAPHOM NOMOWH .

2. be3 ymepGa aOns TMNONOXEHHUW NYHKTA 1 HacToAwen CTaThH
lpapuTEeabCcTBO, B YACTHOCTH, npenocrtasasetr YBKB npusunerun,
HWMMYHHUTETH , NpaBa ¥ AbTOTH, nNpeAycMoTpeHHbe B cTaThAx VI-XV

HacToswero Cornauiesus .

CTATLHA VI
MoMemeHnsa , MuymecTBo, PoHAW H aKTHBH YBKB
1. YBKB, ero uMmywecTBo, QOHIAL W AKTHBH, rge CH H B YbeEM
Obl pacnopAXeHUH OHH HHM HAXOAMAHCL, NOAL3IYKOTCH HUMMYHHUTETOM OT
Jwocon @opMmbl cynecHoro BmemaTtenbcTBa, KpomMe cayyaes, Korpaa
YBKB npAaMo 0TKa3hbBaeTcCH oT cBoero HMMYHHTETA .
flpeanonaraeTcA, 4YTO TAKOW O0TKa3 He paclipoCcTpaHAETCH H8 KaKHe

Gbi TO HHM OBLIO MEPh HCMNONHEHHA CYAEOHKX pEuleHHn .
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2. Nomvewernusd YBKB HenpukocHoBeHHbi. WMuywmecTtBo, ¢doHAL H
akTuBbn YBKB, rage On WM B uYbeM Ob PpacnopdXeHHH OHH HH
HAXO0AHAUCL, HEe NOAAEeXAT OOLICKY, PEBH3HUH, KOHPUCKALUHH ,
3KcnponpuauHn H JwooAn apyron (GopmMe BMEewWATENbLCTBA NOYTEM
HCNOAHUTEAbHBIX , AAMHHHCTPATHBHLIX , CyneOoHbIX Hau
3AKOHONATENbHbLIX HEHNCTBUH .

3. ApXHBH H AOKYMEHTH , npuHalnexaune YBKbB HaH
HaxXonAWMKEeCcHA B €ro pacnNopAXEeHHH , HENPUKOCHOBEHHL .

4., doHAL, AaKTHBL, NOCTYNAEHHA W aApyroe umywecTBo YBKB
0CBOOOXAAWTCA :

a) OT nwo6oil QGopubl NPAHMOr0 HAJOTOOGJOXEHHA NpPH TOM
ychaoBHlt, 4T0 YBKB He oOyaeTr TpedOosaTb OCBOOOXAEHHWA OT OoNJaTh
KOMMYHAbHOT O OOGCAYXHUBAHHKA ;

6) oT TAMOKEHHBIX NOWJIWHH, HWMNOPTHLIX K  3IKCNOPTHHX
3anpemwleHHt U orpaHHuyeHW® npu BBO3e H BbBo3e YBKB npeameTtos
CAYXeOHOr0 00Ab30BaHWA 0OPH TOM YCAOBHMH, 4YTO MNpeaAMEeTH,
BBO3HMbe HA YCHNOBHAX TABKOro 0OCBOOOXAEHUA, OYAYT NpolasBaThCA
B CTpaHe, B KOTOpPY!0 OHH BBEe3eHb He HHaue KaK Ha YCAOBUAX,
cCornacoBaHHbX ¢ TNpaBUTENbCTBOM;

B) oT TAMOXEHHBX COO0pPOB, HMIOPTHHX K  3KCNOPTHHIX
Janpeuelni K orpallHyeHH#t npH BBO3E K BLHBO3E COOCTBEHHBIX
H3[AHUHA .

5. Jlw6bie MaTepualb, BBO3MMbBE WAW BoBOo3uMbe YBKB,
HALUMOHANLHLIMH HAM MEKJAYHApPOAHbLIMH OpraHamu, NONKHLM 00pa3OM
ynolHoMoueHHbiMH YBKB JnesncTBOBaTH OT €ro HMEHH 0OPpH OKA3AHHH
FrYMAHHTAPHON NOMOWU OExeHuam, OCBOCOXJAWTCA OT TAaMOXKEHHHX

NOWAHH, MMOOPTHBLIX H BKCNOPTHLIX 3anpeuleHU M OrpaHHyeHun .
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6. Ha ¥YBKB HEe pacnpocTpaHAKTCA KaKHe-An0o Meph
$UHBHCOBOro KOHTpPOAA, MApasdna # OrFpaHHYEeHHA, H OHO MOXeT
CBOOOAHO :

a) npuoopeTarThb y YOOAHOMOYEHHUIX KOMMEDYECKHX
YUpPEeRAEHHA , BrRaleTh M MNO0JAbL30BATLCA KOHBepTHPyeMonr BarTOf ,
HMETb cyeta B HHOCTPAHHOW Bajte, npHoopeTaTr uepe3s
YNOAHOMOYEHHbBIE yupexaeHusa, BJlajeTb H MAOAb3IOBATHCH QOHNAMH,
UEHHbLIMIH OyMaraMH H 30A0TOM;

0) BBO3UTbL B CTpPaHy npeCbiBAHUA H3 NIKOOA APYIOW CTpAaHL
cpeacTsa, HEeHHHE oymaru, HHOCTPAHYID BaJTy M 3080TO,
NOAb30BATHCH HMH B CTPaHe NPEOHBAHUA HAI HEePeBOAHTL HX B
Apyrue CcTpaHm.

7. YBKB noam3yetcda vHanconee OCASTONPHATHLIM O0PHHUAABLHBM

OOMEHHbLIM KYPCOM BAAIWT.

CTATBA IX
CpencTBa CBA3H

1. Ind cBouX oduuUManbHLIX CpPeAcTB c¢BA3uM YBKB nosabiyercH
PEXHHOM 1€ MEHEee ONaronpuATHLIM, YEeM pPeXHM, NPeAoCTaBAAeH LI
MpaBurenbeTBOM NWO0OMY APYFOMY NPaBHTEALCTBY, BKANYAA ero
A¥NAoOMaBTHUECK e AnpeacrtaBuTeabCTBA , nau APYFr UM
MEXNPABHTENLCTBEHHBIM, MERKAYHAPOAHLIM OPraHU3aUHAM B OTHOWEHHH
npuopurtertos, TapuPoB ¥ CTABOK HA TMOUTOBhLE OTNpPaBieHUA,
TeaerpaMmb, dQoroteserpamMb, TenedoHHyw ¥ TenerpadHyio CBA3Lb,
TelekKCh W JApyrue cpelctrsa CBA3H, & TAKXKE B OTHOWEHWH

TapudoB, YCTAHOBAEHHHX AJNA NPecchH W pafuo.
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2. MpasurTeascTBO odoecneyuBaetT HENPHUKOCHOBEHHOCTH
ofvunanbHon CcBA3M W KoppecnoHaeHuun YBKB u He noasepraer
KaKoft Obl TO HH OBJIO UEH3Yype ero CoOCUEHHA M KOPPECNOHAEHUHIO.
Takas HENPHKOCHOBEHHOCTH pacnpocTpaHaeTcf Ha H3RaHuAa,
PoTorpaduu, caafan, @GuabMpl H 3IBYKO3AMNHUCH, [MNpPHUYEM RaHHLIA
nepeueHb He ABJAETCA HCYEPNbLIBAKWHM .

3. YBKB #MmeeT npaBo noJb3oBaTbcA wudPpoM W NonyyaTb H
OTNpaBfATb KoOpPpPEecnoHJEHUHI U JApyrve Matepuaant NOCPEACTBOM
KYPbepoB HJAW BAAM3, HA KOTOPLIE PpacnpoCTPaHAKNTCA TakKue Xxe
NPUBUAETUH M UMMYHHTETH, YTO H HA AHNJIOMATHUECKHUX Kypbepon H
BANU3b .

4. YBKH uMeeT npaB0 3KCNAYS8THPOBATHL PaRHO W Apyroe
TEACKOMMYHHUKS8UNOHHOE 000pyLOB8HHE Ha 3aperuCcTPUpoOBAaNHBIX
yacrtorax Opranu3zausd OOCheAHUHEHHbIX Hauun, a TaKkxe Ha
4yacTtoTax, DTBeAeHHuX T[paBHTENbLCTBOM NPH CHOWEHHAX CO CBOUM

[lpencTaBuTEeNbLCTBOM B CTpaHe.

CTATHA X
JonxrHoCTHHE auua YBKB
1. flpeactaBuTEeNb, €ro 38MECTHTENH W RAPYrHe ONOJEKHOCTHLIE
nAvua YBKB, nepeuenb KOTOPpbIX cornacoshBaeTrca YBKB H
MpasuTenbcTBOM, BO BpPeMA HAXOXRJASHHA B CTpaHe [MNOJAL3YWTCA B
OTHOmMEHUH celsa, CBOHUX CYNPYroB H HaXOAAWMHXCA HA UX HEIHBEHHH
JHU MNPHUBHJIETHAMH H HMMYHHUTETAMH, H3BATHAMH H BT OTaMH,
KOTopbie 0OBIYHO npenocTasnawTCA MEXIYH8POIHBIM npasowm

aunioMaTHuyecknuM npeacrasurenaM. C 39TOHW Uenbw MHHUCTEpCTBO
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HHOCTPAHHLWX Aen PoccuAackoft <denepaunu BKAKWYEET HX HMEHa B
ANNAOMATHUYECKHUA JAHCT.

2. RoAXHOCTHLIE auiga YBKB NONAB3YKTCH chaeny owumu
AbroTaMu , NPUBHAETUAMH U UMMYHHUTETAMH :

a) cyleCHo-NpoueccyalbHbM HMMYHHTETOM B8 OTHOWEHHH
CK838HHOr0 HIW HANHCAHHOTrO HMH ¥ BCEX JEWCTBUA, COBEpPUEHHHX
HIMH B KAYEeCTBE NOAXHOCTHHIX AU ;

c) HMMYHHTETOM OT pAoCMOTPA H apecTa HUx cJayxeotioro
daraxa ;

B) oCcBOCOXAEHHEM OT BOHHCKON CAYXOH #H JA0GHX APYTHX
CAYXeOHuX NOoBUHHOCTEH ;

') OCBOCOXAEGHHUEM HIX CAaMHX, WX CYNpPyros, Ha8XOQAWHXCH Iia
WX HEAHUBEHUH Al 0T OFrpaHHYEeHHA no HMMUEPAUNY i+ oT
PerHcrTrpauMd B KAYECTBE HHOCTPAHUEB ;

L) ocBosoXaeHuHe OT 1ANOro0GNOKEHHA B OTHOIEHHWH OKJIEAOB
H BCeXx APYrHX BHIOB BO3HaArpaxieHusa , BuOAauHBacMbXx HM YBKH;

€) 0CBOOOXKAEHHEM OT OOCJNOXEHHA AWOLMH HanolramMu AOXO0A0B,
nojgyvyaeMhx HMYU H3 HCTOYHHKOB 38 npenenamy NaHHOW CTPaHh;

¥) NpaBod Ha HelaMepaHTeAbHOoe ofopuieHHe MW OecnaaTHoe
noayyeHye Bs8H3 , AWIEH3IUA WA pa3peuleHHdn, €cAd 3TO HEOOXOAUMO,
U cBoOoAHOE repelBUXEeHHEe B Npelnenax CcTpaHu npebLBAHWSA , Bbe3n
B CTpaHy 4au4 Bhe3l H3 Hee B TeX Ciayyasx, Korgza 3TOo TpeosyeTcsH
ANA BHNOJHEHHA NPOrpaMM MEXAYHAPOAHOM 38WHTH ¥ FYMBHUTAPHORA
nomMomn YBKB;

3) cBoOono¥® BJAKEHUA HAM HCNONB3IOBAHHA B MnNpelrenax
CTP&HH NPeOLBAHUA HHOCTPAHHOM BAJOTH, CYETOB B HHOCTPAHHOMA

BanawTte wn ABUXHMON COOCTBEHHOCTH ¥ NpPaBOM NOCAE OpEeKpaUleHus
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TPYAOBLIX OTHOWEHWHA ¢ YBKD BLBO3UTL H3 CTPaHH NPEOHBAHHA CBOH
cpeacTtsa, 38KOHHOCThH ananenuﬁ'KOTopuuu OHY MOTYT [0Ka38Th;

H) TEMH Ke AblroTaMy NO 38MUHTE H penaTpHEUHH B OTHOWEHUH
HX CaMHX, UX Cynpyros W JHU, HEXOOAMWMXCA HE8 HUX HEKAUBEHUH,
KOTOpHE nNpenocTaBidAlTCA BO BpeMAd MEXKAYHAPOAHHX KPH3IHCOB
AHNNAOMEBTHUYECKHM NPENCTAaBHTENAM;

K) nNpaBoM BBO3HThH AAA JARYHOTO MOABIOBAHMA CBOOOMAHO OT
NOWAKH W APYIrHUX 3anpewleHHn U orpaHHueHui :

Medenb W NHUYHLe Belll OAHOWM HA HEeCKOAbKHMH OTHEJbHbIMK
napTHAMH M BNOCJUEACTBHH HeEeOoOXOAHMMhEe NpeaMeTsl B  AONOJAHEHWEe K
HHM, BKJIOUBA aBTOTPAHCNOPTHHE CpelncTsa, B COOTBETCTBHHM ¢
npasujaMu, KOTOphle NpHHENAITCH 8 NAHHOW cTpaHe K
AKKPCAHUTOBAHHMYM B HEen AHNJAOMETHUECKHWM nNPEeNCTaBUTENAM HIAH
COTPYRHHKaM MEXAYHAPOAKLIX opranudszanm, ABNAMHMCH
pPe3uiACHTaMK ;

pa3yutoe KOAHYECTBO [MNpPEeAMETOB JHYHOTO MNOALIOBAHHA HIH
noTpeoaeHia, He nNoafexawWHX NapeHHin MAH nponaxe.

3. JNlonXHOCTHNE auua YBKB, aAsadwomuecd rpaxjaHamu CTpaHh
NpeoOLBAHKHA HAH NOCTOAHHO NPOXHBAaOWHE B Hed, NOAL3YWTCH AHWL
TEeMH MNpPHBHIErHAMH M HUMMYHHTETAMHW, KOTOPHE MNPEAYCMOTPEHH B

KoHBeHU WY .

CTATbHA XI
CoTpyAHHKHM, NPHHUMAEMHE HA CAYROY HAa MecTe
1. Jluua, npHHHMAeMbie HA CAYXOY Ha MeCcTe H oKa3bBapmue
ycnyrw YBKB 3a BO3HArpaxaeHue, noAb3ywTCA cyaeCHoO -

npoueccyanbHhiM HMMYHUTETOM B OTHOWEHNH CKa3aHHoro HIH
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HANHCAHHOT O HMH H BCceX JEHCTBHH, COBEpPWEHHBIX HMU B KauyecTse
JIONXHOCTHBHIX JAHLU.

2. Ycnosma HanMa MU, NPHHHUMAEMEIX HAa CAYXOY Ha MmecTe,
0TBEYAKNT COOTBETCTBYUWHM PE30JOUKAM, MOJNOXKEHHUAM W npaBKraM

opraHunzauuy OCbeAHMHEHHHX Hauunw.

CTATHA XTI
IKCNnepTH B KOMABHJAHPOBKAX

JkcnepraM, HaxoaAauWMMCA B KOMAHAMPOBKAX no jenaum YBKB,
NPeNoCTaBiAAKNTCA JAbTOTh, MPHBHIECTHU H HMMYHHTETH, KOTOpbe
HEOOXONHWMbB N HE3aBUCHUMOIro BLITOAHEHHA UMM CBouX QPYHKUHEA. B
YECTHOCTH, HM nNpPEenocTaBaAAwTCSA:

8) UMMYHHTET OT apecTa HAH 38AEPXAHHA ;

6) HMMYHHTET oOT JIO60r0 CYAEOHOT0 npecaejoBaHuUA 8
OTHOWEHHH CKA38HHOTro UJAH HANHCAHHOTO HMU HAM JNEACTBHU},
COBEpIEeHHhX HWMM MPH HCNONHEHUH CHYXEOHHX O0O0A38HHOCTEW.

B) npaBo Ha HEMPUKOCHOBEHHOCTh MNPUHAAAEKA KX uM
NOKYMEHTOB ;

r) npaBo no0Ab30BaThHCA WHHPOM M NOAYYHATb MATEPHAb HIH
KOppecnROl1eHITHIO nocpencTBoM Kypbhepos HiAH Baliu3 ans
0PHUMAABHBIX CHOHIEHUN

) Te Xe JAbTOTh B OTHOWEHHH BAJWTHLX OrpaHUUYEHHH HAH
OrpaHUUYeHut no oOMEeHY, KaKHe NPeROCTABJAAKNTCH NPEACTABUTENAM
HHOCTPAHHLIX rocyaapctTB, HaXOQAUUXCA BO BPEMEHHLIX CHYyXeOHhX

KOMAaHIUpOBKAX ;
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e) TE Xe HMMYHHTETH H AbTOTH, BKJAKOYEA HMMYHHTET oT
JOCMOTpPa ¥ KOHPHMCKAUMH, B OTHOWEHHH HX JHUYHOTO Oarama, Kakue

npefoCcTaBAAKRTCA AHNINOMATHUYECKHM NPEACTaABUTEIAM.

CTATHA XI
lyua, oKa3nBapmue ycayru oT uumedHd YBKDB

3a HcKkaKYeHHeM cayyaes, B OTHOUEHHH KoTopbix CTOpoHamu
MOXET ObhiTb JIOCTHTHYTA HHafA [NOGroBOPEHHOCThL, I[lpaBuTenncTBO
NnpefoCcTaBAAET BCEM JHLUAM, oKa3’hLBapWhM ycayrs oT HMeHH YBKB,
Kpowme HAHATHX Ha MecTe rpaxfiaH nNpHHUMAaKWER CTPAHI,
npMBHJIErHH H HMMYHUTETH, YNOMAHYTHE B pa3fene 18 cTaTtby V
KouseHiuu . KpomMe Toro, UM NpeloCTaBIAETCH NPABO Ha:

a) HedamepautTennHoe oQopMmiaeriHe H SecnaaTHOE Hodayuedie
BH3, NUIIEH3HA WK pa3peuweHun, HeoOXOoAuMuX niasd 3PekTUBHOTrO
ocywmecTBaeHHa HX QYHKUHA ;

0) cBo00aHOE nNepenRBHXREHHE No CTpaHe, Bbe3Jl B Hee uau
Bbie3l H3 Hee B Npelejax OCYWECTBJAAEMbIX FYMAHUTAPHLIX NpPoOrpaMmu

YBKB .

CTATbHA X1IV
Ypepounexue
1. YBKB cooouwaeT I[lpaBurenabcTBy GaMHAMH ROAKHOCTHLIX AHU
YBKB, 3kcnepToB B KOoOMaHAHpoBKax no peaam YBKB #H apyrux adu,
oKka3uBalWHXx ycayrd or umeHd YBKB, H 060 HaMeHEHHH cTaTyCca
TAKHX AHU.,
2. RonEHOoCTHHM axuaM YBKB, akcnepram B KOMaHAHpPOBKAX No

neaaM YBKBE W papyruM AHUaM, OKA3LBAKWHM YCcAyrd oT HMeHdH YBKB,
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BuljaeTcH cneunanbHoe ypocrosepeHe JNHUYHOCTH, B KOTOpOM

yKa3nBaeTcs WX CTaATyC no HacTosameMy CorjaameHuio.

CTATBHA XV
OTKa3 0T HMMYHUTETS
IpuBHNEGTHH W HMMYHHTETH TNPEeNOCTABAAKNTCA COTPYAHHKAM
YBKB B uHTepecax OpraHusauuu OGbeanHeHHuX Hauun ¥ YBKB, a ue
AN HX JAHYHOA BLIroab. TeHepaabHHAi CcekpeTapb OpraHH3auMu
OcbensHenHnx Hauufi MOXeT OTKA3ATbCA OT MMMYHHTETa JAW00ro
COTpYAHHKA YBKB B Tex cayuafix, Korga, no €ero MHEHHD,
HMMYHUTET npenaTcTBYEeT OTNpPaABAEHUID NPABOCYAMA H OT Hero
MO¥HO 0TKa3aThbCA Oe3 ywepoa aafa HHTepecoB OQOpraHu3aliuu

O0benHeHHbhx Hauua u YBKB.

CTATbBA XVI
Pa3pemeHne cnopos

ToGon cnop Mexay YBKB # [IpaBuTeabCTBOM, BHTEKABWHIT H3
HacToamero CornameHus HAM CBA3AHHKNA C HHM, pa3pellaeTCcf NyTeM
neperosopos HAH NPYroOM COrAaCOBAHHOW [(pouenypsl pa3pelleHusd .
Ecau cnop He pa3spemweH TakUM nyteM, To OH, [0 nNpocboe AWCOH
3 CTopoH, neperaeTcA H8 paccCMOTpeHHe TpeTedcKoro cyna.
Kaxnas CTopoHa Ha3HauyaeT ONHOFO0 TPEeTENCKOro Cyabiw, W jJBoe
HA3HBYEHHbIX TAKHM 00pa3OM TPEeTenCKUX CylRen Ha3HaYawpT
TPeTbero, KOTOPLIA CTAHOBHUTCA NpencenateneM. Ecayw B TeyeHue
30 aHMed noche N8TH NpPeACTAaBJAEHHUA MPOCbOL O TPETEACKOM
pa3dupaTenbCcTBE KaKasf -auoo 3 CTtopoH He HasHayunaa

TPeTenckoro Cynblo HAH ecJH B TeueHue 15 JHeA nocae jJaTo
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HB3HBUYEHNWA JIBYX TPETENCKHMX CYJAEen He Obl HA3HAUYEH TPpeTHN
TPETENCKHA cyabd, Jwdan H3a CtopoH MOXeT NPOCHTH
fMipeacenarena vMemnyHaponHoro cyna HA3HAYHUTL TPETEeHCKOro
cylbio. JloOne peleHUA TPETEeNCKHUX CyAeR MNPUHHUHMAKWTCA ToJiocCaMu
ABYX H3 HUX . Mpouenypa TpeTenckoro pasoupatTenbcTBAa
YCTaHABAWBAETCA TPEeTEeNCKUMH cyabaAMH, & CTOPOHH HeCcyT Bce
pacxojbl, CBA38HHKHE C TPEeTENCKUM pa30UWpPaATENBCTBOM, COrJacHO
0l1EHKE TPEeTEeNCKHX Ccypnen. B peweHuu TpeTenckoro cyna
M318rawTCcAa NPHUYHHLI, KOTOpPHLIE NEeRaT B €ro ocHose, W CTOpPOHH

NpHHUMEBIOT €ro B KayecTtTBe OKOHYATENbHOr o peweHua NOo JAaHHOMY

cropy .
CTATHA Xvn
Oo0mHe NOJNOXEeHHH
1. Hactoamee CoraaumeHne BCTynaeT B CHNYy B leHh €ro
noanncanus odewMy CTOopoHaMH W JencTBYEeT o Tex nop, noka

ero JAefcTBHE He DNpexkpawaeTcs B COOTBETCTBHM C NYHKTOM 5
NaHHONl CTaTbH.

2. Hactoawee CorsaweHne UCTONKOBLIBAETCH C YUYETOM €ro
OCHOBHOW lleay, KoTopad COCTOHT B TOM, YTOOHW NO3BOoAHTL YBKB 8
noaHoM oObeue U BPPOPEKTHBHO BLINOAHHUTH CBOW MEXAYyHapOAHbLIA
MaHOABT B OTHOWEHHW OEeXeHUeB M AOCTHUFHYTbL CBOMX FyYMBHUTAPHBIX
uenen B JAaHHOWM CTpaHe.

3. Nw6oft BONPOC, KOTODHA He NpeAyYCMOTPEH B HACTOAWEM
CornaweHuu, pewaercs CTopoHa&MH COrnacHo OTHOCAWMMCA K
AaHHOMY BoONpocy pPE30AUUAM H peweHuaAM COOTBETCTBYIOWHX

opravos Oprauusauny O0veanHeuHwx Hauun. Kaxapaa CtopoHa B
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oaHOn wepoe ] oAutorCAaTERALHO paccuaTpunacT a[pone
upepnokenue , BoaBHHYTOE apyrow CTopoutelti B COOTBETCTBHH C
HACTOAWHM MNYHKTOM.

4. KOHCYAbTauuu C Ueabldo BHECEHHSA N0NpaBoK B HacToAuee
Corsasmeniie MHOCYT OMTHL (poBeeHtl nNo npockoe (paBuTeALCTBA HAHK
YBKR . Jonpankn BHOCAHTOSN nyrtem NPUHATHHA copyecTHoro
URCHMCNHOEO €OTNaWeHund .

5. Hacrtaosimee Cornawenue yTpaudnaerT cuiy uepes  WeecTh
MecHlles fnoche Toro, Kak ofHa  u3 JAerosapusavouixcs  Cropon
NMHCHLMEHHO  YBedoMaser Apyrywo Crapotity o0 cBoEM naMepenny
NPeKkpaTHTL JAencTie HacTodwero Coraamedus .

B YRIOCTOBRFPRHUR YEFO duzxenolnucosmiuecs NOAENNM 00pa3 ol
Hasuauoenuue upejpcrapurent COooTBEeTCTBEHITO Yiupasaoenua
Beprontora rougecapa Qpravusaiiiie Gonennuettnalx Haunlt no genawd
Sercnuen u Mpaswreabersa PoCcHACKof  defepalin  oT  HMEHN
Cropoit foliHCcatit  nacToAmee Coraameyne  Ha atvaifcesol i
precront shstkax . st wedeft TORKoBalUst H B CHYYae KOAAHINY

HPEHMY e THOHUOE HPABO HMEEeT TEeKCT Ha aNrFrAHRACKOM AlblKe .,

Cobupuweno s YHCAa
3a IIpaBurensCcTBO 3a Ynpaeneraue BepxoBHOro xomuccapa
Pocchiickoli ®enepanuu: Opranusamuu O6pequueHHEbIX Hanumii
1o nejtaM GexeHneB:
[Signed — Signé]' [Signed — Signé)?

! Signed by Viachesiav I. Bakhmin — Signé par Vyatcheslav I. Bakhmin.
2 Signed by Sadako Ogata — Signé par Sadako Ogata.
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[TRADUCTION — TRANSLATION]

ACCORD! ENTRE LE GOUVERNEMENT DE LA FEDERATION DE
RUSSIE ET LE HAUT COMMISSARIAT DES NATIONS UNIES
POUR LES REFUGIES

Considérant que I’Office du Haut Commissaire des Nations Unies pour les
réfugiés a été créé par la résolution 319 (IV) de I’ Assemblée générale des Nations
Unies du 3 décembre 19492,

Considérant que le statut de 1'Office du Haut Commissionnaire des Nations
Unies pour les réfugiés, adopt€ par I’ Assemblée générale des Nations Unies dans sa
résolution 428 (V) du 14 décembre 19503, stipule, entre autres dispositions, que le
Haut Commissaire, agissant sous I’autorité de I’ Assemblée générale, assume sous
les auspices de I’Organisation des Nations Unies, les fonctions de protection inter-
nationale des réfugiés qui relévent de son statut, et de recherche des solutions per-
manentes au probléme des réfugiés, en aidant les gouvernements et, sous réserve de
I’approbation des gouvernements intéressés, ies organisations privées, a faciliter le
rapatriement librement consenti de ces réfugiés ou leur assimilation dans de nou-
velles communautés nationales,

Considérant que I’Office du Haut Commissaire des Nations Unies pour les
réfugiés, organe subsidiaire créé par I’ Assemblée générale conformément a I’ Arti-
cle 22 de la Charte des Nations Unies, fait partie intégrante des Nations Unies dont
le statut, les privileges et les immunités sont régis par la Convention sur les privileges
et in:munités des Nations Unies, adoptée par I’ Assemblée générale le 13 février
19464,

Considérant que I’Office du Haut Commissaire des Nations Unies pour les
réfugiés et le Gouvernement de la Fédération de Russie souhaitent définir, dans le
cadre du mandat du Haut Commissaire, les modalités de sa représentation dans le
pays,

Par les présentes, I’Office du Haut Commissaire des Nations Unies pour les

réfugiés et le Gouvernement de la Fédération de Russie ont, dans un esprit de coopé-
ration amicale, conclu I’ Accord ci-apres.

Article premier
DEFINITIONS

Les définitions ci-aprés s’appliquent a toutes les dispositions du présent
Accord :

a) Le sigle « HCR » désigne I’Office du Haut Commissaire des Nations Unies
pour les réfugiés;

! Entré en vigueur le 6 octobre 1992, par la signature, conformément au paragraphe | de I’article XVIL
2 Nations Unies, Documents officiels de I'Assemblée générale, quatriéme session, p. 37.

3 Ibid., cinquiéme session, Supplément n° 20 (A/1775), p. 51.

4 Nations Unies, Recueil des Traités, vol. 1, p. 15.
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b) L’expression « Haut Commissaire » désigne le Haut Commissaire des
Nations Unies pour les réfugié€s ou les Hauts fonctionnaires auxquels le Haut Com-
missaire a délégué pouvoir d’agir en son nom;

c¢) Le terme « Gouvernement » désigne le Gouvernement de la Fédération de
Russie;

d) L’expression « pays hote » ou le terme « pays » désignent la Fédération de
Russie;

e) Le terme « Parties » désigne le HCR et le Gouvernement;

f) Le terme « Convention » désigne la Convention sur les priviléges et immu-
nités des Nations Unies approuvée par I’ Assemblée générale des Nations Unies, le
13 février 1946;

g) L’expression « délégué du HCR » désigne le fonctionnaire du HCR respon-
sable du bureau du HCR dans le pays;

h) L’expression « fonctionnaires du HCR » désigne tous le membres du per-
sonnel du HCR employés conformément au Statut et au Réglement du personnel de
I’Organisation des Nations Unies, 4 I’exception des personnes qui sont recrutées sur
place;

i) L’expression « experts en mission » désigne les personnes, autres que les
fonctionnaires du HCR ou que les personnes s’acquittant de fonctions pour le
compte du HCR, qui entreprennent des missions pour le HCR;

j) L’expression « personnes s’acquittant de fonctions pour le compte du
HCR » désigne les personnes physiques et morales et leurs employés, autres que les
nationaux du pays hote, dont le HCR s’est assuré les services pour exécuter ses
programmes ou aider a leur exécution;

k) L’expression « personnel du HCR » désigne les fonctionnaires du HCR, les
experts en mission et les personnes s’acquittant de fonctions pour le compte du
HCR.

Article Il

OBIJET DE L’ACCORD

Le présent Accord énonce les stipulations sur la base desquelles le HCR
coopere avec le Gouvernement, dans les limites de son mandat, ouvre un bureau
dans le pays et s’acquitte de ses tiches de protection internationale et d’assistance
humanitaire en faveur des réfugiés et autres personnes relevant de sa compétence
dans le pays héte.

Article 111

COOPERATION ENTRE LE GOUVERNEMENT ET LE HCR

1. La coopération entre le Gouvernement et le HCR dans le domaine de la
protection internationale et de I’assistance humanitaire aux réfugiés et autres per-
sonnes relevant de la compétence du HCR a pour base le statut du HCR, les autres
décisions et résolutions pertinentes concernant le HCR, adoptées par les organes

Vol. 1691, 1-29155



1992 United Nations — Treaty Series e Nations Unies — Recueil des Traités 137

des Nations Unies, I’article 35 de la Convention de 1951 relative au statut des réfu-
giés! et Particle 2 du Protocole de 1967 relatif au statut des réfugiés?.

2. Le bureau du HCR procede a des consultations avec le Gouvernement et
coopére avec ce dernier lors de 1’élaboration et de ’examen des projets intéressant
des réfugiés.

3. Les conditions et modalités de tout projet financé par le HCR et mis en
ceuvre par le Gouvernement, y compris les obligations auxquelles sont tenus le Gou-
vernement et le Haut Commissaire en ce qui concerne 1’apport de fonds, de fourni-
tures, de matériel et de services ou de toute autre forme d’assistance destinée aux
réfugiés, sont énoncées dans des accords de projet qui doivent étre signés par le
Gouvernement et le HCR.

4. Le Gouvernement accorde a tout moment au personnel du HCR libre acces
aux réfugiés et autres personnes relevant de la compétence du HCR, ainsi qu’aux
sites de mises en ceuvre des projets du HCR afin qu’il puisse en suivre toutes les
phases d’exécution.

Article IV

Bureaux pu HCR

1. Le Gouvernement accueille favorablement I’ouverture et la gestion par le
HCR d’un bureau dans le pays pour assurer une protection internationale et une
assistance humanitaire aux réfugiés et autres personnes relevant de la coopération
du HCR.

2. Le HCR peut décider, avec I’accord du Gouvernement, que le bureau du
HCR dans le pays aura qualité de bureau régional ou de bureau de zone et commu-
niquera par écrit au Gouvernement le nombre et le grade des fonctionnaires qui y
seront affectés.

3. Le bureau du HCR s’acquitte des fonctions qui lui sont assignées par le
Haut Commissaire, dans le cadre de son mandat en faveur des réfugiés et autres
personnes relevant de sa compétence, €tablissant et entretenant notamment des
relations entre le HCR et d’autres organisations gouvernementales ou non gouver-
nementales qui operent dans le pays.

Article V

PERSONNEL DU HCR

1. Le HCR peut affecter au bureau ouvert dans le pays les fonctionnaires ou
autres personnes dont il juge les activités nécessaires & I’accomplissement de ses
taches de protection internationale et d’assistance humanitaire.

2. Le Gouvernement sera informé de la catégorie des fonctionnaires et des
autres personnes affectées dans le bureau du HCR dans le pays.

3. Le HCR peut charger des fonctionnaires de se rendre dans le pays aux fins
de consultation et coopération avec leurs homologues auprés du Gouvernement, ou
avec les autres parties concernées par les activités en faveur des réfugiés, sur les

! Nations Unies, Recueil des Traités, vol. 189, p. 137.
2 Ibid., vol. 606, p. 267.
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question suivantes : a) examen, €élaboration, contrdle et évaluation des programmes
de protection internationale et d’assistance humanitaire; b) expédition, réception,
distribution ou utilisation des secours, du matériel et des autres articles fournis par
le HCR; ¢) recherche de solutions durables au probléme des réfugiés; et d) toute
autre question portant sur I’application du présent Accord.

Article VI

MESURES VISANT A FACILITER LA MISE EN (EUVRE
DES PROGRAMMES HUMANITAIRES bu HCR

l. Le Gouvernement prend, en accord avec le HCR, toute mesure qui pourrait
étre nécessaire pour que les fonctionnaires du HCR, les experts en mission et les
personnes s’acquittant de fonctions pour le compte du HCR ne soient pas visées par
les réglements ou autres dispositions légales de nature a faire obstacle aux opéra-
tions menées et aux projets exécutés dans le cadre du présent Accord et pour qu’ils
bénéficient de toute autre facilit€ propre a assurer une mise en ceuvre rapide et
efficace des programmes humanitaires du HCR en faveur des réfugiés dans le pays.
Ces mesures englobent 'autorisation d’utiliser gratuitement le matériel radio et
autre matériel de télécommunications du HCR; I’octroi d’autorisations de vol et
I’exemption des taxes d’atterrissage et des redevances liées au transport aérien du
fret destiné aux secours d’urgence et au transport des réfugiés et/ou du personnel du
HCR.

2. Le Gouvernement, en accord avec le HCR, aide les fonctionnaires de ce
dernier a trouver des locaux a usage de bureau appropriés qu’il mettra a la disposi-
tion du HCR gratuitement ou a un prix de location symbolique.

) 3. Le gouvernement, en accord avec le HCR, prend les dispositions néces-

saires et fournit, & concurrence d’un montant mutuellement convenu, les fonds
requis pour financer le cofit des services et aménagements locaux destinés au bureau
du HCR : installation, équipement, entretien et, le cas échéant, location du bureau,
par exemple.

4. Le Gouvernement veille 4 ce que le bureau du HCR bénéficie, en tout
temps, des services publics nécessaires et a ce que ces services soient fournis a des
conditions équitables.

5. Le Gouvernement prend, le cas échéant, les mesures requises pour assurer
la sécurité et la protection des locaux du HCR et du personnel qui y travaille.

6. Le Gouvernement aide 2 trouver des logements appropriés pour le person-
nel du HCR recrut€ sur le plan international.

Article VII

PRIVILEGES ET IMMUNITES

1. Le Gouvernement applique au HCR, a ses biens, fonds et avoirs, et a ses
fonctionnaires et experts en mission, les dispositions pertinentes de la Convention
sur les privileges et immunités des Nations Unies. Le Gouvernement accepte aussi
d’accorder au HCR et a son personnel les priviléges et immunités supplémentaires
éventuellement nécessaires au bon exercice des fonctions de protection internatio-
nale et d’assistance humanitaire du HCR.
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2. Sans préjudice du paragraphe 1 du présent article, le Gouvernement étend
notamment au HCR les priviléges, immunités, droits et facilités énoncés aux arti-
cles VIII 4 XV du présent article.

Article VITI

LE HCR, SES BIENS, FONDS ET AVOIRS

1. LeHCR, ses biens, fonds et avoirs, ot qu’ils se trouvent et quel qu’en soit
le détenteur, jouissent de I'immunité de juridiction, sauf dans la mesure ou le HCR
y a expressément renoncé dans un cas particulier; il est entendu que la renonciation
ne peut s’étendre a des mesures d’exécution.

2. Les locaux du HCR sont inviolables. Les biens, fonds et avoirs du HCR,
ol qu’ils se trouvent et quel que soit leur détenteur, sont exempts de perquisition,
réquisition, confiscation, expropriation ou de toute autre forme de contrainte exécu-
tive, administrative, judiciaire ou législative.

3. Les archives du HCR et, d’une maniére générale, tous les documents lui
appartenant ou détenus par lui, sont inviolables oll qu’ils se trouvent.

4. Les fonds, avoirs, revenus et autres biens du HCR sont :

a) Exonérés de tout impdt direct, étant entendu que le HCR ne demandera pas
I’exonération des charges qui ressortissent a la rémunération de services d’utilité
publique;

b) Exonérés de tous droits de douane, prohibitions et restrictions d’importa-
tion ou d’exportation a I’égard d’objets importés ou exportés par le HCR pour son
usage officiel, étant entendu que les objets ainsi importés en franchise ne seront pas
vendus dans le pays, & moins que ce ne soit & des conditions agréées par le Gou-
vernement;

c) Exonérés de tous droits de douane, prohibitions et restrictions d’importa-
tion et d’exportation a I’égard de ses publications.

5. Tout matériel importé ou exporté par le HCR, par des organismes natio-
naux ou internationaux ddment accrédités par le HCR pour agir en son nom dans le
cadre de I’assistance humanitaire aux réfugié€s, est exonéré de tous droits de douane,
prohibitions et restrictions a I’'importation ou 4 ’exportation.

6. Le HCR n’estastreint & aucun contrdle, réglementation ou moratoire finan-
ciers et peut librement :

a) Acquérir auprés d’entités commerciales autorisées, détenir et utiliser des
monnaies négociables; avoir des comptes en devises et acquérir par 'intermédiaire
d’établissements agréés, détenir et utiliser des fonds, des valeurs et de 'or;

b) Faire entrer dans le pays des fonds, des valeurs, des devises et de ’or en
provenance de tout autre pays, les utiliser dans les limites du territoire du pays hote
ou les transférer dans d’autres pays.

7. Le HCR bénéficie du taux de change 1égal le plus favorable.
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Article IX

FACILITES DE COMMUNICATION

1. Le HCR bénéficie, pour ses communications officielles, d’un traitement au
moins aussi favorable que le traitement accordé par le Gouvernement a tout autre
gouvernement, y compris ses missions diplomatiques ou a d’autres organisations
intergouvernementales et internationales, en ce qui concerne les priorités, tarifs et
taxes sur le courrier, les cablogrammes, téléphotos, communications téléphoniques,
télégrammes, télex et autres communications, ainsi que sur les tarifs de presse pour
les informations 2 la presse et la radio.

2. Le Gouvernement garantit I'inviolabilité des communications et de la cor-
respondance officielles du HCR qui ne pourront étre censurées. Cette inviolabilité,
a laquelle la présente énumération ne donne pas un caractére limitatif, s’étend aux
publications, photographies, diapositives, films et enregistrements sonores.

3. Le HCR ale droit d’utiliser des codes et d’expédier et de recevoir sa corres-
pondance et d’autres documents par des courriers ou dans des valises scellées qui
jouiront des mémes privileges et immunités que les courriers et les valises diploma-
tiques.

4. Le HCR a le droit d'utiliser du matériel radio et d’autre matériel de télé-
communications, sur les fréquences enregistrées de I’ONU, et sur celles allouées par
le Gouvernement, d’un bureau du HCR & I’autre, a I’intérieur et hors du pays, et en
particulier avec le sie¢ge du HCR a Genéve.

Article X

FoNCTIONNAIRES DU HCR

1. Le délégué, le délégué adjoint et les autres fonctionnaires du HCR, jouis-
sent, pendant leur séjour dans le pays, selon qu'il en a été convenu entre le HCR et
le Gouvernement, pour eux-mémes, leurs conjoints et tout membre de leur famille
vivant a leur charge, des priviléges et immunités, exonérations et facilités dont jouis-
sent habituellement les agents diplomatiques. A cette fin, le Ministére des affaires
étrangeres portera leurs noms sur la liste diplomatique.

2. Pendant leur séjour dans le pays, les fonctionnaires du HCR jouissent des
facilités, privileéges et immunités suivants :

a) Immunité de juridiction pour les actes accomplis par eux en leur qualité
officielle (y compris leurs paroles et leurs écrits);

b) Immunité d’inspection et de saisie de leurs bagages officiels;

¢) Exemption de toute obligation relative au service militaire ou & tout autre
service obligatoire;

d) Exemption pour eux-mémes, leurs conjoints, les membres de leur famille
vivant a leur charge et les autres personnes vivant dans leur ménage des dispositions
limitant I’immigration et des formalités d’enregistrement des étrangers;

e) Exonération de tout imp6t sur les traitements et tous autres émoluments
versés par le HCR;
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/) Exonération de tout impdt sur les revenus tirés de sources extérieures au
pays;

g) Facilités en vue de I’examen des demandes et de la délivrance rapides, a titre
gracieux, des visas, autorisations et permis éventuellement nécessaires;

h) Autorisation de détenir et de conserver sur le territoire de la Pologne, des
monnaies étrangéres, des comptes en devise et des biens meubles et droit a la cessa-
tion de service au HCR, d’exporter du pays hote les fonds dont ils peuvent justifier
la possession licite;

i) Méme protection et mémes facilités de rapatriement pour eux-mémes, leurs
conjoints, les membres de leurs familles vivant a leur charge et les autres membres
de leur ménage que celles accordées aux agents diplomatiques en période de crise
internationale;

j) Droit d’importer, pour leur usage personnel, en franchise de droits de
douanes et autres taxes et en étant exonérés des prohibitions et restrictions d’impor-
tation :

i) Leurs meubles et effets personnels en une ou plusieurs expéditions distinctes,
puis de quoi les compléter, le cas échéant, y compris des véhicules a moteur,
conformément 4 la réglementation nationale applicable aux représentants diplo-
matiques accrédités dans le pays, et/ou aux membres résidents d’organisations
internationales.

ii) Des quantités raisonnables de certains articles réservés a leur usage ou a leur
consommation personnels et en aucun cas destinés a étre offerts comme présents
ou revendus.

3. Les fonctionnaires du HCR qui sont des ressortissants du pays hote ou y
établissent leur résidence permanente, jouissent seulement des privileges et immu-
nités prévus dans la Convention.

Article XI

PERSONNEL RECRUTE LOCALEMENT

1. Les personnes recrutées localement et rémunérées a I’heure pour des
taches au bénéfice du HCR jouissent de I'immunité de juridiction pour les actes
accomplis par elles en leur qualité officielle (y compris leurs paroles et écrits).

2. Lesconditions d’emploi du personnel recruté localement sont régies par les
résolutions pertinentes et par le Statut et le R&glement du personnel de I’Organisa-
tion des Nations Unies.

Article XII

EXPERTS EN MISSION

1. Les experts, lorsqu’ils accomplissent des missions pour le HCR, jouissent
des facilités, des privileges et des immunités nécessaires pour exercer leurs fonc-
tions en toute indépendance. Ils jouissent en particulier des priviléges et immunités
suivants :

a) Immunité d’arrestation personnelle ou de détention;
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b) Immunité de juridiction quelle qu’elle soit pour les actes accomplis par eux
au cours de leurs missions, y compris paroles et écrits. Cette immunité continuera &
leur étre accordée méme apres qu’ils aient cessé d’€tre en mission pour le compte du
HCR;

c) Inviolabilité de tous papiers et documents;

d) Droit de faire usage de codes et de recevoir des documents et de la corres-
pondance par courrier ou valises scellées, pour leurs communications officielles;

e) Les mémes facilités en ce qui concerne les réglementations monétaires et de
change que celles qui sont accordées aux représentants des gouvernements étran-
gers en mission officielle temporaire;

f) Les mémes immunités et facilités en ce qui concerne I’inspection et la saisie
de leurs bagages personnels que celles qui sont accordées aux agents diplomatiques.

Article XIIT

PERSONNES S’ ACQUITTANT DE FONCTIONS POUR LE COMPTE DU HCR

1. Saufsiles Parties en décident autrement, le Gouvernement accorde a toutes
les personnes qui s’acquittent de fonctions pour le compte du HCR, autres que les
ressortissants du pays hote recrutés sur place, les priviléges et immunités spécifiés
au paragraphe 18 de I'article V de la Convention. Ces personnes jouissent en outre :

a) De facilités en vue de I’examen des demandes et de la délivrance rapides, a
titre gracieux, des visas, autorisations ou permis nécessaires au bon exercice de
leurs fonctions;

b) De la liberté de déplacement a I’intérieur comme a I’extérieur du pays, en
sortir et y entrer, dans la mesure nécessaire a la mise en ceuvre des programmes
humanitaires du HCR.

Article XIV

NOTIFICATION

1. Le HCR notifie au Gouvernement les noms des fonctionnaires du HCR, des
experts en mission et des autres personnes s’acquittant de fonctions pour le compte
du HCR ainsi que les changements survenant dans leur statut.

2. Les fonctionnaires du HCR, les experts en mission et les autres personnes
s’acquittant de fonctions pour le compte du HCR recoivent une carte d’identité
spéciale attestant le statut qui est le leur en vertu du présent Accord.

Article XV

LEVEE DE L’'IMMUNITE

Les privileges et immunités sont accordés au personnel du HCR dans I'intérét
de I’Organisation des Nations Unies et du HCR, et non a I’avantage personnel des
personnes concernées. Le Secrétariat général de I’Organisation des Nations Unies
peut lever I’'immunité accordée a tout fonctionnaire du HCR, dans tous les cas ou, a
son avis, cette immumnité empécherait que justice soit faite et ol elle peut Etre levée
sans porter préjudice aux intéréts de I’Organisation des Nations Unies et du HCR.
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Article XVI

REGLEMENT DES DIFFERENDS

Tout différend entre le HCR et le Gouvernement, auquel donnerait lieu le pré-
sent Accord ou qui y aurait trait et qui ne pourrait étre réglé a ’amiable par voie de
négociations ou par un autre mode convenu de réglement, sera soumis a I’arbitrage
a la demande de I'une ou I’autre Partie. Chacune des Parties désignera un arbitre et
les deux arbitres ainsi désignés en nommeront un troisi€éme qui présidera. Si, dans
les 15 jours suivant la demande d’arbitrage, I’une des Parties n’a pas désigné d’ar-
bitre ou si, dans les 15 jours qui suivront la nomination de deux arbitres, le troisieme
n’a pas été désigné, ’'une ou I’autre Partie pourra demander au Président de la Cour
internationale de Justice de désigner un arbitre. Toutes les décisions des arbitres
devront recueillir les voix de deux d’entre eux. La procédure d’arbitrage sera arrétée
par les arbitres et les frais de I’arbitrage seront & 1a charge des Parties, a raison de la
proportion fixée par les arbitres. La sentence arbitrale sera motivée et sera acceptée
par les Parties comme réglement définitif du différend.

Article XVII

DISPOSITIONS GENERALES

1. Le présent Accord entrera en vigueur deés sa signature par les deux Parties
et demeurera en vigueur tant qu’il n’aura pas été dénoncé conformément au para-
graphe 5 du présent article.

2. Le présent Accord sera interprété eu égard a son objet principal qui est de
permettre au HCR de s’acquitter pleinement et efficacement de son mandat interna-
tional a I’égard des réfugiés et de poursuivre ses objectifs humanitaires dans le pays.

3. Les questions non expressément prévues dans le présent Accord seront
réglées par les Parties conformément aux résolutions et décisions pertinentes des
organes compétents de I’Organisation des Nations Unies. Chacune des Parties exa-
minera avec soin et bienveillance toute proposition dans ce sens présentée par
I’autre Partie en application du présent paragraphe.

4. Des consultations visant 2 modifier le présent Accord pourront se tenir a la
demande du Gouvernement ou du HCR. Les modifications se feront par accord
écrit.

5. L’une ou I’autre Partie peut dénoncer le présent Accord par notification a
I'autre Partie. Le présent Accord cessera d’étre en vigueur dans les six mois qui
suivront ladite notification, sauf en ce qui concerne la cessation normale des acti-
vités du HCR dans le pays et la liquidation de ses biens dans le pays.
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EN FOI DE QUOI les soussignés, a ce diment autorisés respectivement par le
Gouvernement de la Fédération de Russie et le Haut Commissariat des Nations
Unies pour les réfugiés, ont signé au nom des Parties le présent Accord en langues
anglaise et russe. En cas d’interprétation divergente, il y aura lieu de se référer au
texte anglais.

Fa1rT a4 Geneve le 6 octobre 1992.

Pour le Gouvernement
de la Fédération de Russie :

Chef du Directoire
de la Coopération humanitaire
et culturelle internationale,

[Signé]
VYATCHESLAV 1. BAKHMIN
Pour le Haut Commissariat des Nations Unies
pour les réfugiés :

Haut Commissaire
pour les réfugiés,
[Signé]
Sapako OGATA
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AGREEMENT! BETWEEN THE UNITED NATIONS AND THE GOV-
ERNMENT OF UKRAINE RELATING TO THE ESTABLISH-
MENT OF A UNITED NATIONS INTERIM OFFICE

PREAMBLE

Whereas the Government of Ukraine and the United Nations have expressed
their mutual interest that the United Nations establish an Interim Office in Kiev with
a view to supporting and supplementing the national efforts in solving the most
important problems of economic development and promoting social progress and a
better standard of life;

Whereas the Government of Ukraine has agreed to ensure the availability of the
necessary facilities to enable the Interim Office to perform fully and effectively its
functions, including its scheduled programmes of work and any related activities,
and to fulfill its purposes in co-operation and harmony with the Government and
people of Ukraine;

Considering that the Government of Ukraine has agreed to apply to the Interim
Office, as an organizational unit of the United Nations, and to its officials the rel-
evant provisions of the Convention on the Privileges and Immunities of the United
Nations;?

Desiring to conclude an agreement with a view to regulating questions arising
fron the establishment in Kiev of the United Nations Interim Office;

Have, in a spirit of friendly co-operation, agreed as follows:
Article 1

DEFINITIONS

For the purpose of the present Agreement, the following definitions shall apply:

(a) “Office” means the United Nations Interim Office, an organizational unit
through which the United Nations provides assistance and co-operation in pro-
grammes; it may include field sub-offices established in the country by mutual
agreement;

(b) “The Government” means the Government of Ukraine;

(c) “The appropriate authorities” means central, local and other competent
authorities under the law of Ukraine;

(d) “Convention” means the Convention on the Privileges and Immunities of
the United Nations adopted by the General Assembly of the United Nations on
13 February 1946;

(e) “Parties” means the United Nations and the Governnient of Ukraine;

() “Head of the Office” means the official in charge of the United Nations
Interim Office;

! Came into force on 6 October 1992 by signature, in accordance with article XXI.
2 United Nations, Treary Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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(g) “Officials of the Office” means the Head of the Interim Office and all mem-
bers of its staff, irrespective of nationality, employed under the Staff Rules and
Regulations of the United Nations with the exception of persons who are recruited
locally and assigned to hourly rates as provided for in General Assembly resolu-
tion 76 (1) of 7 December 1946;!

(h) “Experts on mission” means individuals, other than Interim Office officials
or persons performing services on behalf of the United Nations, undertaking mis-
sions, coming within the scope of Articles VI and VII of the Convention;

(i) “Persons performing services on behalf of the United Nations” means indi-
vidual contractors, other than officials engaged by the Interim Office, to execute or
assist in the carrying out of its programmes or other related activities;

() “UNDP” means the United Nations Development Programme;

(k) “UNHCR” means the United Nations High Commissioner for Refugees
established pursuant to United Nations General Assembly resolution 319 (IV) of
3 December 1949;2

() “UNICEF” means the United Nations Children’s Fund established pursu-
ant to United Nations General Assembly resolution 57 (1) of 11 December 1946;3

(m) “UNEP” means the United Nations Environment Programme established
pursuant to United Nations General Assembly resolution 2997 (XXVII) of 15 De-
cember 19774

(n) “Office premises” means all the premises occupied by the Interim Office or
field sub-offices, including installations and facilities made available to or occupied,
maintained or used by the United Nations in Ukraine and notified as such to the
Government;

(o) “Organization” means the United Nations;
(p) “Country” means Ukraine.

Article I

PURPOSE AND SCOPE OF ACTIVITIES

The Office shall:

1. Co-operate with the Government in programmes of assistance aimed at
promoting economic development and social progress through inter alia carrying
out economic and social studies and research, technical co-operation, the training of
personnel and dissemination of information.

2. Co-ordinate the work in the country of UNDP, UNHCR, UNICEF, UNEP
and other organs of the Organization, in accordance with the relevant resolutions,
decisions, regulations, rules and policies of the United Nations.

3. Carry out such other activities as may be entrusted to the Office by the
Secretary-General of the United Nations.

! United Nations, Official Records of the General Assembly, First Session, Second Part (A/64/Add.1), p. 139.
2 Ibid., Fourth Session, p. 36.

3 Ibid., First Session, Second Part (A/64/Add.1), p. 90.

4 Ibid., Twenty-seventh Session, Supplement No. 30 (A/8730), p. 43.
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4. If necessary, United Nations organs and programmes may enter into sup-
plemental Agreements with the Government concerning their projects of assistance,
pursuant to Article 18 below.

Article 111

JURIDICAL PERSONALITY AND LEGAL CAPACITY

The United Nations, acting through the Office, shall have the capacity:
(a) To contract; ‘

() To acquire and dispose of movable and immovable property;

(¢) To institute legal proceedings.

Article IV

APPLICATION OF THE CONVENTION

The Convention shall be applicable to the Office, its property, funds and assets,
to its officials and experts on mission in the country.

Article V

STATUS OF THE OFFICE

1. The United Nations shall establish and maintain an Office in the country
for the purpose of discharging its activities in accordance with the present Agree-
ment or any other supplemental agreements referred to in Article 18 below.

2. The United Nations, its property, funds and assets, wherever located and
by whomsoever held, shall enjoy immunity from every form of legal process except
insofar in any particular case it has expressly waived its immunity. It is understood,
however, that no waiver of immunity shall extend to any measure of execution.

3. (a) The premises of the Office shall be inviolable. The property and assets
of the Office, wherever located and by whomsoever held, shall be immune from
search, requisition, confiscation, expropriation and any other form of interference,
whether by executive, administrative, judicial or legislative action;

(b) The appropriate authorities shall not enter the Office premises to perform
any official duties, except with the express consent of the head of the Office and
under conditions agreed to by him or her.

4. The appropriate authorities shall exercise due diligence to ensure the secu-
rity and protection of the Office, and to ensure that the tranquility of the Office is not
disturbed by the unauthorized entry of persons or groups of persons from outside or
by disturbances in its immediate vicinity.

5. The archives of the Office, and in general all documents belonging to it,
wherever located and by whomsoever held, shall be inviolable.
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Article VI

OFFICE FUNDS, ASSETS AND OTHER PROPERTY

1. Without being restricted by financial controls, regulations or moratoria of
any kind, the office:

(a) May hold and use funds, gold or negotiable instruments of any kind and
maintain and operate accounts in any currency and convert any currency held by it
into any other currency;

(b) Shall be free to transfer its funds, gold or currency from one country to
another or within any country, to other organizations or agencies of the United
Nations system;

(c) Shall be accorded the most favourable, legally available rate of exchange for
its financial transactions.

2. The Office, its assets, income and other property shall:

(a) Be exempt from all direct taxes, value-added tax, fees, tolls or duties; it is
understood, however, that the Office will not claim exemption from taxes which are,
in fact, no more than charges for public utility services, rendered by the Government
or by a corporation under government regulation, at a fixed rate according to the
amount of services rendered and which can be specifically identified, described and
itemized;

(b) Be exempt from customs duties and prohibitions and restrictions on
imports and exports in respect of articles imported or exported by the Office for its
official use. It is understood, however, that articles imported under such exemptions
will not be sold in the country into which they were imported except under condi-
tions agreed with the Government;

(c) Be exempt from customs duties and prohibitions and restrictions on
imports and exports in respect of its publications.

Article VII

OFFICIALS OF THE OFFICE

1. Officials of the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be exempt from taxation on the salaries and emoluments paid to them by
the Office;

(¢) Be immune from national service obligations.

2. In addition, internationally-recruited officials of the Office shall:

(a) Be immune, together with their spouses and relatives dependent on them,
from immigration restrictions and alien registration;

(b) Be accorded the same privileges in respect of exchange facilities as are
accorded to officials of comparable ranks forming part of diplomatic missions to the
Government;
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(c) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys;

(d) Have the right to import free of duty their furniture, personal effects and all
household appliances, at the time of first taking up their post in the host country.

3. The head of the Office and other senior officials, as may be agreed between
the United Nations and the Government, shall enjoy the same privileges and immu-
nities accorded by the Government to members of diplomatic missions of com-
parable ranks. For this purpose, the name of the head of the Office may be incor-
porated in the diplomatic list.

4. Internationally-recruited officials of the Office shall also be entitled to the
following facilities:

(a) To import free of custom and excise duties limited quantities of certain
articles intended for personal consumption in accordance with existing government
regulation;

(b) To import a motor vehicle free of customs and excise duties, including
value-added tax, in accordance with existing government regulation applicable to
members of diplomatic missions of comparable ranks.

Article VIII

EXPERTS ON MISSION

1. Experts on mission shall be granted the privileges, immunities and facilities
as specified in Article VI, Sections 22 and 23, and Article VII, Section 26, of the
Convention.

2. Experts on mission may be accorded such additional privileges, immunities
and facilities as may be agreed upon between the Parties.

Article IX

PERSONS PERFORMING SERVICES FOR THE OFFICE

1. Persons performing services for the Office shall:

(a) Be immune from legal process in respect of words spoken or written and all
acts performed by them in their official capacity. Such immunity shall continue to be
accorded after termination of employment with the Office;

(b) Be given, together with their spouses and relatives dependent on them, the
same repatriation facilities in time of international crisis as diplomatic envoys.

2. For the purpose of enabling them to discharge their functions indepen-
dently and efficiently, persons performing services for the Office may be accorded
such other privileges, immunities and facilities as specified in Articles 7 and 8 above,
as may be agreed upon between the Parties.

Article X

LOCALLY-RECRUITED PERSONNEL ASSIGNED TO HOURLY RATES

Locally-recruited personnel shall be accorded all facilities necessary for the
independent exercise of their functions for the United Nations. The terms and con-
ditions of employment for persons recruited locally and assigned to hourly rates
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shall be in accordance with the relevant United Nations resolutions, decisions, reg-
ulations and rules and policies of the competent organs of the United Nations.

Article XI

WAILVER OF PRIVILEGES AND IMMUNITIES

The privileges and immunities accorded under the present Agreement are
granted in the interests of the United Nations, and not for the personal benefit of the
persons concerned. The Secretary-General of the United Nations has the right and
the duty to waive the immunity of any individual referred to in Articles 7, 8 and 9 in
any case where, in his opinion, such immunity impedes the course of justice and can
be waived without prejudice to the interests of the United Nations.

Article XI1I

ACCESS FACILITIES
* 1. Internationally-recruited officials of the Office, experts on mission and per-
sons performing services shall be entitled to:

(a) Prompt clearance and issuance, free of charge, of visas, licences or permits,
where required;

(b) Unimpeded access to or from the country, and within the country, to all
sites of co-operation activities, to the extent necessary for the implementation of
programmes of co-operation.

Article XITI

GOVERNMENT CONTRIBUTION
The Government shall provide the United Nations, as mutually agreed upon
and to the extent possible:
(a) Appropriate office premises for the Office;
(b) Costs of local telecommunications for official purposes;

(c) Costs of utilities and local services such as equipment, fixtures and mainte-
nance of office premises;

(d) Transportation for experts on mission in the discharge of their official func-
tions in the country.

2. The Government shall also assist the United Nations:

(a) In the location of suitable housing accommodation for internationally-
recruited Officials, experts on mission and persons performing services for the
United Nations;

(b) In the installation and supply of utility services, such as water, electricity,
sewerage, fire protection services and other services, for the Office premises.
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Article XIV
FACILITIES IN RESPECT OF COMMUNICATIONS

1. The United Nations shall enjoy, in respect of its official communications,
treatment not less favourable than that accorded by the Government to any diplo-
matic mission in matters of establishment and operation, priorities, tariffs, charges
on mail and cablegrams and on teleprinter, facsimile, telephone and other communi-
cations, as well as rates for information to the press and radio.

2. No official correspondence or other communication of the United Nations
shall be subject to censorship. Such immunity shall extend to printed matter, photo-
graphic and electronic data communications and other forms of communications as
may be agreed upon between the Parties. The United Nations shall be entitled to use
codes and to dispatch and receive correspondence either by courier or in sealed
pouches, all of which shall be inviolable and not subject to censorship.

3. The United Nations shall have the right to operate radio and other telecom-
munication equipment on United Nations registered frequencies and those allocated
by the Government between its offices, within and outside the country, and in par-
ticular with United Nations Headquarters in New York.

Article XV
UNITED NATIONS FLAG, EMBLEM AND MARKINGS

The Unitec. Nations may display its flag, and/or emblem on its Office premises,
official vehicles and otherwise as agreed to between the Parties. Vehicles, vessels
and aircraft of the United Nations shall carry a distinctive United Nations emblem
or markings, which shall be notified to the Government.

Article XVI
NOTIFICATION

The Office shall notify the Ministry of Foreign Affairs of Ukraine of the names
and categories of its officials, experts on mission and persons performing services
and locally-recruited personnel, and of any change in their status.

Article XVII
IDENTIFICATION

1. The Government shall, at the request of the head of the Office, issue to each
official, experts on mission, person performing services and locally-recruited per-
sonnel (other than those who are assigned to hourly rates) the appropriate certifi-
cates of identity.

2. Upon demand of an authorized official of the Government, persons re-
ferred to in paragraph 1 above, shall be required to present, but not to surrender,
their certificates of identity.
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3. The Office shall, upon termination of employment or reassignment of its
personnel, ensure that all certificates of identity are returned promptly to the Gov-
ernment.

Article XVIII
SUPPLEMENTAL AGREEMENTS

1. UNDP, UNICEF, UNHCR, UNEP and other United Nations organs and
programmes may conclude with the Government supplemental Agreements, which
shall constitute an integral part of this Agreement, concerning conditions under
which they shall assist the Government in carrying out their respective projects.

2. The United Nations and the Government may enter into any other supple-
mental Agreement as both Parties may deem appropriate.

Article XIX
CLAIMS AGAINST THE UNITED NATIONS

1. The United Nations co-operation in programmes under the present Agree-
ment, or any other supplemental Agreement, is provided for the benefit of the Gov-
ernment and people of the country and, therefore, the Government shall bear all the
risks of the operations under the present Agreement.

2. The Government shall, in particular, be responsible for dealing with all
claims arising from or directly attributable to the operations under the present
Agreement, or any other supplemental Agreement, that may be brought by third
parties against the United Nations, its officials, experts on mission and persons
performing services on behalf of the United Nations and shall, in respect of such
claims, indemnify and hold them harmless, except where the Government and the
United Nations agree that the particular claim or liability was caused by gross neg-
ligence or wilful misconduct.

Article XX
SETTLEMENT OF DISPUTES

Any dispute between the United Nations and the Government relating to the
interpretation and application of the present Agreement, or any other supplemental
Agreement, which is not settled by negotiation or other agreed mode of settlement
shall be submitted to arbitration at the request of either Party. Each Party shall
appoint one arbitrator, and the two arbitrators so appointed shall appoint a third,
who shall be the chairman. If within thirty (30) days of the request for arbitration
either Party has not appointed an arbitrator, or if within fifteen (15) days of the
appointment of two arbitrators the third arbitrator has not been appointed, either
Party may request the President of the International Court of Justice to appoint an
arbitrator. The procedure for the arbitration shall be fixed by the arbitrators, and the
expenses of the arbitration shall be borne by the Parties as assessed by the arbi-
trators. The arbitral award shall contain a statement of the reasons on which it is
based and shall be accepted by the Parties as the final adjudication of the dispute.
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Article XXI

ENTRY INTO FORCE

This Agreement shall enter into force upon signature by the duly authorized
representatives of the United Nations and the Government.

Article XXII

TERMINATION

The present Agreement shall cease to be in force six months after either of the
Parties gives notice in writing to the other of its decision to terminate the Agreement.
The Agreement shall, however, remain in force for such an additional period as
might be necessary for the orderly cessation of United Nations activities, and the
resolution of any dispute between the Parties.

IN WITNESS WHEREOF, the undersigned, being duly authorized plenipotentiary
of the Government and duly appointed representative of the United Nations, have
on behalf of the Parties signed the present Agreement.

DoNE at New York, this 6th day of October of nineteen hundred ninety two.

For the United Nations:
[Signed — Signé]!

For the Government of Ukraine:
[Signed — Signé]?

! Signed by Boutros Boutros-Ghali — Signé par Boutros Boutros-Ghali.
2Signed by A. Zlenko — Signé par A. Zlenko.
gl Y par
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[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISATION DES NATIONS UNIES ET LE
GOUVERNEMENT D’UKRAINE RELATIF A L’ INSTALLATION
D’UN BUREAU INTERIMAIRE DE L’ORGANISATION DES
NATIONS UNIES

PREAMBULE

Attendu que le Gouvernement d’Ukraine et I’Organisation des Nations Unies
se sont mutuellement déclaré intéressés a ce que I’Organisation des Nations Unies
crée 4 Kiev un Bureau intérimaire dans le dessein d’aider et de compléter les efforts
déployés sur le plan national pour résoudre les principaux problémes de développe-
ment économique ainsi qu’assurer le progrés social et un meilleur niveau de vie;

Attendu que le Gouvernement d’Ukraine a accepté de mettre a disposition
tous les moyens nécessaires pour permettre au Bureau intérimaire d’exercer pleine-
ment et efficacement ses fonctions, y compris la réalisation de ses programmes de
travail prévus et toutes les activités annexes, ainsi que d’atteindre les fins pour
lesquelles il est créé en coopération et en harmonie avec le Gouvernement et le
peuple d’Ukraine;

Considérant que le Gouvernement d’Ukraine a accepté d’appliquer au Bureau
intérimaire en tant qu’organe de I’Organisation des Nations Unies, ainsi qu’a ses
fonctionnaires, les dispositions applicables de la Convention relative aux priviléges
et immunités des Nations Unies?;

Désireux de conclure un accord en vue de régler les questions que pose I’instal-
lation 4 Kiev du Bureau intérimaire de 1’Organisation des Nations Unies;

Sont convenus, dans un esprit d’amicale coopération, de ce qui suit :

Article I
DEFINITIONS

Aux fins du présent Accord, les définitions ci-apres seront d’application :

a) Le terme « Bureau » s’entend du Bureau intérimaire de I’Organisation des
Nations Unies, organe par lequel ’Organisation apportera son assistance et sa
coopération sous la forme de programmes; le terme pourra également s’appliquer
aux bureaux subsidiaires créés ailleurs dans le pays;

b) Le terme « Gouvernement » s’entend du Gouvernement d’Ukraine;

¢) L’expression « autorités compétentes » s’entend des autorités centrales,
locales et autres, compétentes conformément 2 la législation d’Ukraine;

! Entré en vigueur le 6 octobre 1992 par la signature, conformément 2 Iarticle XXI.
2 Nations Unies, Recueil des Trautés, vol. 1, p. 15.
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d) Le terme « Convention » s’entend de la Convention relative aux priviléges
et immunités des Nations Unies, adoptée le 13 février 1946 par I’ Assemblée générale
des Nations Unies;

e) Le terme « Parties » s’entend de 1’Organisation des Nations Unies et du
Gouvernement d’Ukraine;

) L’expression « Directeur du Bureau » s’entend du fonctionnaire responsa-
ble du Bureau intérimaire de I’Organisation des Nations Unies;

g) L’expression «fonctionnaires du Bureau » s’entend du Directeur du
Bureau et de tous les membres de son personnel, indépendamment de leur natio-
nalité, employés conformément au Reéglement et au Statut du personnel de I’Orga-
nisation des Nations Unies, a I’exception des personnes recrutées localement et
rémunérées par un salaire horaire comme ?révu dans larésolution 76 (1) de I’ Assem-
blée générale en date du 7 décembre 1946';

h) L’expression « experts en mission » s’entend des personnes, autres que les
fonctionnaires du Bureau ou les personnes assurant des prestations pour le compte
de I’Organisation des Nations Unies, qui effectuent des missions et qui relévent des
articles VI et VII de la Convention;

i) L’expression « personnes assurant des prestations pour le compte de I’Or-
ganisation des Nations Unies » s’entend des entrepreneurs individuels, autres que
les fonctionnaires engagés par le Bureau, pour exécuter ses programmes ou d’autres
activités annexes ou d’y apporter leur contribution;

J) Le signe « PNUD » désigne le Programme des Nations Unies pour le déve-
loppement;

k) Le signe « HCR » désigne le Haut-Commissariat des Nations Unies pour les
réfugiés, établi aux termes de la résolution 319 (IV) du 3 décembre 19492 de I’ Assem-
blée générale des Nations Unies;

) Le signe « UNICEF » désigne le Fonds des Nations Unies pour I’enfance,
aux termes de la résolution 57 (1) du 11 décembre 19463 de I’ Assemblée générale des
Nations Unies;

m) Le signe « PNUE » désigne le Programme des Nations Unies pour I’envi-
ronnement, aux termes de la résolution 2997 (XXVII) du 15 décembre 19774 de
I’ Assemblée générale des Nations Unies;

n) L’expression « locaux du Bureau » s’entend de tous les locaux occupés par
le Bureau ou ses bureaux subsidiaires sur le terrain, y compris les installations et les
facilités mises a la disposition de I’Organisation des Nations Unies, ou bien occupés,
entretenus ou utilisés par 1’Organisation en Ukraine et signalés en tant que tels au
Gouvernement;

0) Le terme « Organisation » désigne 1’Organisation des Nations Unies;

p) Le terme « pays » s’entend de I’Ukraine.

! Nations Unies, Documents officiels de I'Assemblée générale, premiére session, seconde partie (A/64/Add.1),
p- 139.

2 [bid., quatriéme session, p. 37.

3 Ibid., premiére session, seconde partie (AJ64/Add.1), p. 90.

4 Ibid., vingt-septiéme session, Supplément n° 30 (A/8730), p. 47.
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Article 11
BUT ET ETENDUE DES ACTIVITES

Le Bureau :

1. Coopérera avec le Gouvernement a 1’exécution de programmes d’assis-
tance qui auront pour but de faciliter le développement économique et le progrés
social, notamment par le biais d’études économiques et sociales, de travaux de re-
cherche, d’une coopération technique, de la formation de personnels et de la diffu-
sion d’informations.

2. Coordonnera P'action dans le pays du PNUD, du HCR, de 'UNICEEF, du
PNUE et d’autres organes de I’Organisation, en conformité des résolutions, déci-
sions, réglements, régles et politiques applicables de 1’Organisation des Nations
Unies.

3. Exercera les autres activités qui pourront lui étre confiées par le Secrétaire
général de I'Organisation des Nations Unies.

4. En cas de besoin, les organes et programmes des Nations Unies pourront
conclure des accords supplémentaires avec le Gouvernement d’ Ukraine concernant
leurs projets d’assistance, conformément 2 I’article 18 ci-apreés.

Article IIT

PERSONNALITE MORALE ET CAPACITE JURIDIQUE

L’Organisation des Nations Unies, agissant par I’entremise du Bureau, aura la
capacité :

a) De conclure des contrats;

b) D’acquérir et d’aliéner des biens meubles et immeubles;

¢) D’ester en justice.
Article IV

APPLICATION DE LA CONVENTION

La Convention sera applicable au Bureau, a ses biens, a ses fonds et avoirs, a
ses fonctionnaires et & ses experts en mission dans le pays.

Article V

STATUT DU BUREAU

1. L’Organisation des Nations Unies implantera et entretiendra dans le pays
un Bureau intérimaire aux fins d’exercer ses activités conformément au présent
Accord ou a tout autre accord supplémentaire visé a I'article 18 ci-apres.

2. L’Organisation des Nations Unies, ses biens, fonds et avoirs, ol qu’ils se
trouvent et dans la possession de qui que ce soit, bénéficieront de I'immunité contre
toute action juridique, sauf dans la mesure oil elle aura expressément renoncé a cette

Vol. 1691, 1-29156



158 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1992

immunité dans un cas particulier. Il est toutefois entendu qu’aucune renonciation &
I’'immunité ne s’appliquera a des mesures exécutoires.

3. a) Leslocaux du Bureau seront inviolables. Ses biens et avoirs, ou qu’ils se
trouvent et dans la possession de qui que ce soit, ne pourront étre fouillés, réquisi-
tionnés, confisqués, exproprié€s ou soumis a toute autre ingérence des pouvoirs exé-
cutif, administratif, judiciaire ou législatif;

b) Les autorités compétentes ne pénétreront pas dans les locaux du Bureau
pour y exercer des pouvoirs officiels, sinon avec le consentement expres du Direc-
teur du Bureau et dans les conditions qu’il aura acceptées.

4. Les autorités compétentes feront diiment diligence pour veiller a 1a sécurité
et a la protection du Bureau et pour faire en sorte que sa tranquillité ne soit pas
perturbée par I’entrée non autorisée de personnes ou groupes de personnes venues
de I'extérieur ni par des désordres dans son voisinage immédiat.

5. Les archives du Bureau, et en général tous les documents lui appartenant,
ol qu’ils se trouvent et dans la possession de qui que ce soit, seront inviolables.

Article VI

FONDS, AVOIRS ET AUTRES BIENS DU BUREAU

1. Sans que lui soient imposées de restrictions sous la forme de contrdles
financiers, de reglements ou de moratoires de quelque sorte que ce soit, le Bureau :

a) Pourra détenir et utiliser des fonds, de I’ or ou des documents négociables de
quelque sorte que ce soit, tenir et utiliser des comptes dans n’importe quelle mon-
naie, ainsi que de convertir n’importe quelle monnaie détenue par lui en n’importe
quelle autre monnaie;

b) Aura toute liberté€ de transférer ses fonds, or ou numéraire d’un pays a un
autre ou a I'intérieur de n’importe quel pays a d’autres organisations ou institutions
des Nations Unies;

c) Se verra accorder le taux de change 1égal le plus favorable aux fins de ses
opérations financieres.

2. Le Bureau, ses avoirs, revenus et autres biens :

a) Seront exonérés de tous impdts directs, taxes sur la valeur ajoutée, rede-
vances, octrois ou autres droits; il est toutefois entendu que le Bureau ne demandera
pas d’étre exonéré de taxes qui ne sont en fait rien de plus que des redevances au
titre de prestations de services publics, servies par I’Etat ou par une société régle-
mentée par I'Etat a un tarif fixe, en fonction de la quantité de prestations servies qui
devront pouvoir étre précisément identifiées, décrites et ventilées;

b) Seront exonérés des droits de douane ainsi que des interdictions et restric-
tions aux importations et aux exportations au titre des articles importés ou exportés
par le Bureau pour son usage officiel. Il est toutefois entendu que les articles im-
portés bénéficiant de ces exonérations ne seront pas vendus dans le pays dans lequel
ils ont été importés, sauf dans des conditions convenues avec le Gouvernement,

¢) Seront exonérés des droits de douane et des interdictions et restrictions sur
les importations et les exportations pour ce qui concerne ses publications.
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Article VII

FONCTIONNAIRES DU BUREAU

1. Les fonctionnaires du Bureau :

a) Jouiront de I'immunité de juridiction pour les paroles prononcées ou écrites
et tous les actes accomplis par eux en leur qualité officielle. Cette immunité restera
acquise apres la cessation de leurs fonctions aupreés du Bureau;

b) Seront exonérés de I'impdt sur les traitements et émoluments qui leur sont
versés par le Bureau;

¢) Jouiront de I'immunité en matiére de service national.
2. En outre, les fonctionnaires recrutés sur le plan international :

" a) Jouiront de I'immunité en matiére de restrictions 2 'immigration et d’imma-
triculation des étrangers, de méme que leurs époux, épouses et parents a charge;

b) Se verront accorder en matiére de change les mémes facilités que celles dont
. bénéficient les fonctionnaires de rang comparable appartenant aux missions diplo-
matiques auprés du Gouvernement;

¢) Se verront accorder, ainsi qu’a leurs époux, épouses et parents a charge les
mémes facilités de rapatriement en temps de crise internationale que celles offertes
aux envoyés diplomatiques;

d) Auront le droit d’importer en franchise de droits leur mobilier, leurs effets
personnels et tous leurs appareils de ménage au moment d’occuper pour la premiére
fois leurs fonctions dans le pays héte.

3. Le Directeur du Bureau et les autres hauts fonctionnaires dont la liste sera
arrétée d’un commun accord entre I’Organisation des Nations Unies etle Gouverne-
ment bénéficieront des mémes priviléges et immunités que ceux accordés par le
Gouvernement aux membres de rang comparable des missions diplomatiques. A cet
effet, le nom du Directeur du Bureau pourra étre inclus dans la liste diplomatique.

4. Les fonctionnaires du Bureau recrutés sur le plan international devront
également bénéficier des facilités suivantes :

a) Importer en franchise de droits de douane et d’accise des quantités limitées
de certains articles destinés 2 leur consommation personnelle, conformément aux
réglements en vigueur dans le pays;

b) Importer une automobile en franchise de droits de douane et d’accise, y
compris la taxe sur la valeur ajoutée, conformément aux réglements existants appli-
cables aux membres de rang comparable des missions diplomatiques.

Article VIII

EXPERTS EN MISSION

1. Les experts en mission se verront accorder les priviléges, immunités et
facilités précisés a I’article VI, paragraphes 22 et 23, et a I’article VII, paragraphe 26,
de la Convention.

2. Les experts en mission pourront se voir accorder les privileges, immunités
et facilités supplémentaires dont pourront étre convenues les Parties.
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Article IX

PERSONNES ASSURANT DES PRESTATIONS POUR LE COMPTE DU BUREAU

1. Les personnes assurant des prestations pour le Bureau :

a) Jouiront de I'immunité de juridiction en ce qui concerne les paroles pro-
noncées ou écrites et tous les actes accomplis par elles en leur qualité officielle.
Cette immunité leur sera conservée apres la fin de leur emploi par le Bureau;

b) Bénéficieront, ainsi que leurs époux ou épouses et les parents a leur charge,
des mémes facilités de rapatriement en temps de crise internationale que celles
accordées aux envoyés diplomatiques.

2. Aux fins de leur permettre de s’acquitter de leurs fonctions de fagon indé-
pendante et efficace, les personnes assurant des prestations pour le compte du
Bureau pourront se voir accorder d’autres privileges, immunités et facilités visés
aux articles 7 et 8 ci-dessus, dont pourront étre convenues les Parties.

Article X
PERSONNELS RECRUTES LOCALEMENT ET REMUNERES A L'HEURE

Les personnels recrutés localement se verront accorder toutes les facilités
nécessaires pour ’exercice indépendant de leurs fonctions aupres de 1’Organisation
des Nations Unies. Les conditions d’emploi des personnels recrutés localement et
rémunérés a I’heure seront conformes aux résolutions, décisions, réglements, régles
et politiques en la matiere des organes compétents des Nations Unies.

Article X1
LEVEE DES PRIVILEGES ET IMMUNITES

Les priviléges et immunités accordés en vertu du présent Accord le sont dans
I’'intérét de I’Organisation des Nations Unies et non pour I’avantage personnel des
personnes concernées. Le Secrétaire général de 1’Organisation des Nations Unies a
le droit et le devoir de lever I'immunité de toute personne visée aux articles 7, 8 et 9
dans tous les cas oll, & son avis, cette immunité entraverait le cours de la justice et
peut étre levée sans porter préjudice aux intéréts de I’Organisation.

Article XII
FACILITES D’ ACCES
1. Les fonctionnaires du Bureau, les experts en mission et les personnes assu-

rant des prestations auront droit :

a) A I’ampliation et a la délivrance rapide, sans frais, des visas, autorisations
ou permis, en cas de besoin;

b) D’entrer dans le pays et d’en sortir sans entraves, ainsi que d’y séjourner
pour accéder a tous les lieux ol s’exercera la coopération, dans la mesure nécessaire
pour la réalisation des programmes de coopération.
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Article X111

APPORTS DU GOUVERNEMENT

1. Le Gouvernement fournira & !’Organisation des Nations Unies, selon
accord mutuel et dans la mesure du possible :

a) Des locaux de bureaux adéquats pour le Bureau, seul ou associé avec des
institutions des Nations Unies;

b) La gratuité des envois postaux et télécommunications officiels;

¢) Le coiit des services locaux tels que le matériel, les aménagements et I’en-
tretien des bureaux;

d) Le transport des fonctionnaires du Bureau, des experts en mission et des
personnes assurant des prestations pour le compte de ’Organisation des Nations
Unies, dans I’exercice de leurs fonctions officielles dans le pays.

2. Le Gouvernement aidera également I’Organisation des Nations Unies :

a) Atrouver ou a fournir des logements appropriés aux fonctionnaires recrutés
sur le plan international, aux experts en mission et aux personnes assurant des
prestations pour le compte de 1’Organisation des Nations Unies;

b) Pour I'installation et la fourniture des services publics tels que I’eau, 1’élec-
tricité, I’évacuation des eaux usées, la protection contre I'incendie, etc. dans les
locaux du Bureau.

Article XIV

FACILITES EN MATIERE DE COMMUNICATIONS

1. L’Organisation des Nations Unies bénéficiera, pour ses communications
officielles, d’un traitement non moins favorable que celui accordé par le Gouverne-
ment a n’importe quelle mission diplomatique en matiére d’installation et d’exploi-
tation, de priorités, de tarifs, de frais d’expédition du courrier, des télégrammes et de
télex, de télécopie, de téléphone et d’autres communications, ainsi que des tarifs
spéciaux pour I'information de la presse et de la radio.

2. Aucune correspondance officielle ni autre communication de I’Organisa-
tion des Nations Unies ne fera I’objet d’une censure. Cette immunité s’appliquera
aux imprimés, aux communications photographiques et électroniques et a toutes les
autres formes de communication dont pourront &tre convenues les Parties. L’ Orga-
nisation des Nations Unies aura le droit d’utiliser des codes et d’expédier et recevoir
de la correspondance soit par estafette, soit en valise sous scellés, qui seront tous
inviolables et non soumis 2 la censure.

3. L’Organisation des Nations Unies aura le droit d’exploiter du matériel
radio et d’autres matériels de télécommunications sur les fréquences déclarées de
I’Organisation des Nations Unies et sur celles attribuées par le Gouvernement, cela
entre ses bureaux a I’intérieur et a I’extérieur du pays et en particulier avec le Siege
de I’Organisation des Nations Unies 4 New York.
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Article XV

PAVILLON, EMBLEME ET MARQUES DES NATIONS UNIES

L’Organisation des Nations Unies pourra déployer son pavillon et son em-
bléme sur les locaux du Bureau, ses véhicules officiels et ailleurs selon entente entre
les Parties. Les véhicules, embarcations et aéronefs de I’Organisation des Nations
Unies porteront un embléme ou des marques distinctifs des Nations Unies qui
seront portés 2 la connaissance du Gouvernement.

Article XVI

NOTIFICATION

Le Bureau fera connaitre au Ministere des affaires étrangéres d’Ukraine les
noms et grades de ses fonctionnaires, experts en mission, personnes assurant des
prestations et personnels recrutés localement, ainsi que toute modification de leur
situation.

Article XVII

PAPIERS D’ IDENTITE

1. Le Gouvernement, & la demande du Directeur du Bureau, délivrera a
chaque fonctionnaire, expert en mission, personne assurant des prestations et per-
sonnel recruté localement (a I’exception de ceux rémunérés a I’heure) les documents
d’identité appropriés.

2. Sur la demande du fonctionnaire agréé du Gouvernement, les personnes
visées au paragraphe 1 ci-dessus seront tenues de présenter, sans s’en démunir, leurs
documents d’identité.

3.  Aumoment de la cessation de I’emploi ou de la réaffectation de son person-
nel, le Bureau veillera a ce que tous les documents d’identité soient renvoyés dans
les meilleurs délais au Gouvernement.

Article XVIIT

ACCORDS SUPPLEMENTAIRES

1. Le PNUD, ’'UNICEF, le HCR, le PNUE et d’autres organismes et pro-
grammes des Nations Unies pourront conclure avec le Gouvernement des accords
supplémentaires qui feront partie intégrante du présent Accord concernant les con-
ditions dans lesquelles ils aideront le Gouvernement dans I’exécution de leurs pro-
jets respectifs.

2. L’Organisation des Nations Unies et le Gouvernement pourront conclure
tous les autres accords supplémentaires que les deux Parties jugeront utiles.
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Article XIX

RECLAMATIONS A L’ENCONTRE DE L’ORGANISATION DES NATIONS UNIES

1. La coopération entre 1’Organisation des Nations Unies a la réalisation de
programmes en vertu du présent Accord ou de tout autre accord supplémentaire est
congue dans I’intérét du Gouvernement et du peuple du pays et, par conséquent, le
Gouvernement devra supporter tous les risques afférents aux activités exécutées en
vertu du présent Accord.

2. Le Gouvernement devra en particulier répondre a toutes les réclamations
découlant des activités exercées en vertu du présent Accord ou d’un accord sup-
plémentaire, ou bien qui leur sont directement imputables, et que pourraient éven-
tuellement formuler des tiers contre ’Organisation des Nations Unies, ses fonc-
tionnaires, experts en mission ou personnes assurant des prestations au nom de
I’Organisation des Nations Unies, et il devra, en I’occurrence, indemniser les 1ésés
et couvrir les responsables, sauf lorsque le Gouvernement et 1’Organisation des
Nations Unies seront convenus que la réclamation ou le dommage résultent d’une
négligence grave ou d’une faute intentionnelle.

Article XX

REGLEMENT DES DIFFERENDS

Tout différend intervenu entre I’Organisation des Nations Unies et le Gou-
vernement, concernant 1’interprétation et ’application du présent Accord ou de
tout autre accord supplémentaire, qui n’aura pas été réglé€ par voie de négociation
ou selon une autre modalité de réglement convenue, sera soumis & arbitrage a la
demande de I’une ou I'autre Partie. Chaque Partie désignera un arbitre et les deux
arbitres ainsi désignés en choisiront un troisi¢me qui fera fonction de président. Si,
dans les trente (30) jours suivant la demande d’arbitrage ’'une des Parties n’a pas
nommé son arbitre, ou si, dans les quinze (15) jours suivant la désignation des deux
arbitres le troisieéme arbitrc n’a pas été choisi, chaque Partie pourra demander au
Président de la Cour internationale de Justice de désigner I’arbitre manquant. La
procédure d’arbitrage sera arrétée par les arbitres, et les frais d’arbitrage seront
supportés par les Parties dans les proportions fixées par les arbitres. La sentence
arbitrale exposera les motifs sur lesquels elle repose et sera acceptée par les Parties
en tant que réglement définitif du différend.

Article XXI

ENTREE EN VIGUEUR

Le présent Accord entrera en vigueur au moment de sa signature par les repré-
sentants diment habilités de I’Organisation des Nations Unies et du Gouvernement.

Article XXIT

DENONCIATION

Le présent Accord cessera de prendre effet six mois aprés que I’'une des Parties
aura notifié par écrit a1’autre sa décision d’y mettre fin. L’ Accord demeurera cepen-
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dant en vigueur aussi longtemps qu’il pourra étre nécessaire pour mettre fin de fagon
ordonnée aux activités de 1’Organisation des Nations Unies ou résoudre tout dif-
férend en instance entre les Parties.

EN FoI DE Quol, les soussignés, en leur qualité respective de plénipotentiaire
dment habilité du Gouvernement et de représentant diiment désigné de I’Organisa-
tion des Nations Unies, ont, au nom des Parties, signé le présent Accord.

FaIT 2 New York le 6 octobre mil neuf cent quatre-vingt-douze.

Pour I’ Organisation des Nations Unies :
[BoUuTROS BOUTROS-GHALI]

Pour le Gouvernement d’Ukraine :
[A. ZLENKO]
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No. 29157

UNITED NATIONS
and
SPAIN

Agreement concerning the meeting of experts of the Eco-
nomic Commission for Europe on the problems of habi-
tat in Southeru Europe, to be held in Seville, at the
invitation of the Government, from 21 to 23 October
1992 (with annex). Signed at Geneva on 16 October 1992

Authentic texts: French and Spanish.
Registered ex officio on 19 October 1992.

ORGANISATION DES NATIONS UNIES
et
ESPAGNE

Accord relatif a 1a réunion d’experts des problémes de I’habi-
tat en Europe méridionale, de la Commission écono-
mique pour I’Europe, qui doit se tenir, sur ’invitation dn
Gouvernement, a Séville, du 21 au 23 octobre 1992 (avec
annexe). Signé a Genéve le 16 octobre 1992

Textes authentiques : frangais et espagnol.
Enregistré d’office le 19 octobre 1992,
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[TRANSLATION — TRADUCTION]

AGREEMENT! BETWEEN THE
GOVERNMENT OF THE
KINGDOM OF SPAIN AND
THE UNITED NATIONS CON-
CERNING THE MEETING OF
EXPERTS OF THE ECONOMIC
COMMISSION FOR EUROPE
ON THE PROBLEMS OF HABI-
TAT IN SOUTHERN EUROPE,
TO BE HELD IN SEVILLE, AT
THE INVITATION OF THE
GOVERNMENT, FROM 21 TO
23 OCTOBER 1992

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force provisionally on 19 October 1992, in
accordance with paragraph 8.
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ACCORD! ENTRE LE GOU-
VERNEMENT DU ROYAUME
DE L’ESPAGNE ET L'ORGA-
NISATION DES _ NATIONS
UNIES RELATIF A LA REU-
NION D’EXPERTS DES PRO-
BLEMES DE L’HABITAT EN
EUROPE MERIDIONALE, DE
LA COMMISSION ECONO-
MIQUE POUR L'EUROPE, QUI
DOIT SE TENIR, SUR L'IN-
VITATION DU GOUVERNE-
MENT, A SEVILLE, DU 21 AU
23 OCTOBRE 1992

Publication effectuée conformément
au paragraphe 2 de I'article 12 du regle-
ment de I’Assemblée générale destiné
a mettre en application I'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur 2 titre provisoire le 19 octobre 1992,
conformément au paragraphe 8.



No. 29158

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION
and
YUGOSLAVIA

Agreement regarding the arrangements for the United
Nations Indnstrial Development Organization’s third
consultation on the agricultural machinery industry.
Signed at Vienna on 12 September 1986

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANIS{&TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
YOUGOSLAVIE

Accord concernant les dispositions a prendre pour la
troisieme consnltation de I’Organisation des Nations
Unies ponr le développement indnstriel sur ’indnstrie
des machines agricoles. Signé a Vienne le 12 septemhre
1986

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développerent
industriel le 20 octobre 1992.
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1992

AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-

TRIAL DEVELOPMENT
ORGANIZATION AND THE
FEDERAL EXECUTIVE

COUNCIL OF THE SOCIALIST
REPUBLIC OF YUGOSLAVIA
REGARDING THE ARRANGE-
MENTS FOR THE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION’S
THIRD CONSULTATION ON
THE AGRICULTURAL MA-
CHINERY INDUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 12 September 1986 by signature,
in accordance with article XIII (2).
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[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE CON-
SEIL EXECUTIF FEDERAL
DE LA REPUBLIQUE SO-
CIALISTE DE YOUGOSLAVIE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
TROISIEME CONSULTATION
DE L'ORGANISATION DES
NATIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR L INDUSTRIE
DES MACHINES AGRICOLES

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application [’Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 12 septembre 1986 par la signature,
conformément au paragraphe 2 de I'article XIIIL.
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UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION
and
POLAND

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s first
consultation ou the fisheries industry. Sigued at Vienua
on 21 May 1987

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
POLOGNE

Accord concernaut les dispositions a prendre pour la pre-
miere cousultation de I’Organisation des Natious Unies
pour le développement industriel sur Piudustrie de la
péche. Signé a Vienue le 21 mai 1987

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE POL-
ISH PEOPLE’S REPUBLIC RE-
GARDING THE ARRANGE-
MENTS FOR THE UNITED
NATIONS INDUSTRIAL DE-
VELOPMENT ORGANIZA-
TION’S FIRST CONSULTA-
TION ON THE FISHERIES
INDUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as ariended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 21 May 1987 by signature, in ac-
cordance with article XIII (2).
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[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA REPU-
BLIQUE POPULAIRE DE
POLOGNE = CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA PREMIERE
CONSULTATION DE L’'OR-
GANISATION DES NATIONS
UNIES POUR LE DEVELOP-
PEMENT INDUSTRIEL SUR
L’ INDUSTRIE DE LA PECHE

Publication effecruée conformément
au paragraphe 2 de I’article 12 du régle-
ment de ’Assemblée générale destiné
a mettre en application I’Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 21 mai 1987 par la signature, con-

formément au paragraphe 2 de Iarticle XIII.



No. 29160

UNITED NAT10ONS
INDUSTRIAL DEVELOPMENT ORGANIZATION
and
FRANCE

Agreement regarding the arrangements for the second con-
sultation on the training of industrial manpower, Paris,
France, 14-18 September 1987 (with annex and exchange
of letters). Signed at Vienna on 22 July 1987

Authentic text: French.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NAT10NS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
FRANCE

Accord concernant les dispositions a prendre pour la
deuxiéme consultation sur la formation de la main-
d’ceuvre industrielle, Paris (France), 14-18 septembre
1987 (avec annexe et écbange de lettres). Signé a Vienne
le 22 juillet 1987

Texte authentique : frangais.

Enregistré par 1’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.
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[TRANSLATION — TRADUCTION]

AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE
FRENCH REPUBLIC RE-
GARDING THE ARRANGE-
MENTS FOR THE SECOND

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOUVER-
NEMENTDE LAREPUBLIQUE
FRANCAISE CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA DEUXIEME

CONSULTATION ON THE CONSULTATION SUR LA
TRAINING OF INDUSTRIAL FORMATION DE LA MAIN-
MANPOWER, PARIS,FRANCE, D’EUVRE INDUSTRIELLE,

14-18 SEPTEMBER 1987 PARIS (FRANCE), 14-18 SEP-
TEMBRE 1987
Publication effected in accordance Publication effectuée conformément

with article 12 (2) of the General As- au paragraphe 2 de Uarticle 12 du régle-

sembly regulations to give effect to ment de I’Assemblée générale destiné

Article 102 of the Charter of the United a mettre en application I’Article 102

Nations as amended in the last in- de la Charte des Nations Unies tel

stance by General Assembly resolu- qu’amendé en dernier lieu par la réso-

tion 33/141 A of 19 December 1978. lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Came into force on 22 July 1987 by signature, in ac- 1 Entré en vigueur le 22 juillet 1987 par la signature,
cordance with article X11 (2). conformément au paragraphe 2 de I’article XII.
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No. 29161

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
THAILAND

Agreement regarding the arrangements for the second reg-
ular session of the General Confereuce of UNIDO.
Signed at Vienua on 30 September 1987

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
THAILANDE

Accord relatif aux dispositions 4 prendre pour la deuxiéme
session réguliére de 1a Conféreuce géuérale de ’ONUDI.
Signé a Vienne le 30 septembre 1987

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THAI-
LAND REGARDING THE
ARRANGEMENTS FOR THE
SECOND REGULAR SESSION
OF THE GENERAL CONFER-
ENCE OF UNIDO

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 30 September 1987 by signature,
1n accordance with article X111 (2).
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[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA THAI-
LANDE RELATIF AUX DIS-
POSITIONS A PRENDRE
POUR LA DEUXIEME SES-
SION REGULIERE DE LA
CONFERENCE GENERALE
DE L’ONUDI '

Publication effectuée conformément
au paragraphe 2 de 'article 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application I’Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I'Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 30 septembre 1987 par la signature,
conformément au paragraphe 2 de I'article X1I1.



No. 29162

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
SPAIN

Exchange of notes constituting an agreement regarding the
arrangements for the United Nations Industrial Devel-
opment Organization’s third consnltation on the phar-
maceutical industry (with annexes). Vienna, 30 July,
28 Septemher and 14 Octoher 1987

Authentic texts: Spanish and English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
ESPAGNE

Echange de notes constituant un accord concernant les dis-
positions a prendre pour la troisiéme consultation de
I’Organisation des Nations Unies pour le développe-
ment industriel sur ’indnstrie pharmaceutique (avec
annexes). Vienne, 30 jnillet, 28 septembre et 14 octobre
1987

Textes authentiques : espagnol et anglais.

Enregistré par I'Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.
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EXCHANGE OF NOTES CON-
STITUTING AN AGREEMENT!
BETWEEN THE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION
AND THE GOVERNMENT OF
SPAIN REGARDING THE AR-
RANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT OR-
GANIZATION’S THIRD CON-
SULTATION ON THE
PHARMACEUTICAL INDUS-
TRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 14 October 1987 by the exchange
of the said notes.

Vol. 1691, 1-29162

[TRADUCTION — TRANSLATION]

ECHANGE DE NOTES CONSTI-
TUANT UN ACCORD! ENTRE
L’ORGANISATION DES NA-
TIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL ET LE GOUVER-
NEMENT DE L’ESPAGNE
CONCERNANT LES DISPO-
SITIONS A PRENDRE POUR
LA TROISIEME CONSULTA-
TION DE L'ORGANISATION
DES NATIONS UNIES POUR
LE DEVELOPPEMENT IN-
DUSTRIEL SUR L’INDUS-
TRIE PHARMACEUTIQUE

Publication effectuée conformément
au paragraphe 2 de Uarticle 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application [’Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

1Entré en vigueur le 14 octobre 1987 par I'échange
desdites notes.



No. 29163

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION
and
HUNGARY

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s first
consultatiou on the non-ferrous metals industries (with
annex). Sigued at Vienna on 21 October 1987

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANIS'ATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
HONGRIE

Accord conceruant les dispositions a prendre pour la pre-
miére consultation de I’Organisation des Natious Unies
pour le développement iudustriel sur les iudustries des
métaux non ferreux (avec annexe). Signé a Vienue le
21 octobre 1987

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29163
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE HUN-
GARIAN PEOPLE’S REPUB-
LIC REGARDING THE AR-
RANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION’S FIRST
CONSULTATION ON THE
NON-FERROUS METALS IN-
DUSTRIES

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 21 October 1987 by signature, in
accordance with article XIII (2).

Vol. 1691, 1-29163

[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA REPU-
BLIQUE POPULAIRE DE
HONGRIE ~ CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA PREMIERE
CONSULTATION DE L’OR-
GANISATION DES NATIONS
UNIES POUR LE DEVELOP-
PEMENT INDUSTRIEL SUR
LES INDUSTRIES DES ME-
TAUX NON FERREUX

Publication effectuée conformément
au paragraphe 2 de article 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application UArticle 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

1 Entré en vigueur le 21 octobre 1987 par la signature,
conformément au paragraphe 2 de I’article XIII.



No. 29164

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
CUBA

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s first
interregional consultation on the food-processing indus-
try, with emphasis on sugar-cane processing. Signed at
Vienna on 20 September 1988

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992,

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et
CUBA

Accord concernant les dispositions a prendre ponr la pre-
miére consultation interrégionale de I’Organisation des
Nations Unies pour le développement industriel sur I’in-
dustrie du traitement des aliments, particulierement
celui de la canne & sucre. Signé a Vienne le 20 septembre
1988

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29164
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF CUBA RE-
GARDING THE ARRANGE-
MENTS FOR THE UNITED
NATIONS INDUSTRIAL DE-
VELOPMENT ORGANIZA-
TION’S FIRST INTERRE-
GIONAL CONSULTATION ON
THE FOOD-PROCESSING IN-
DUSTRY, WITH EMPHASIS ON
SUGAR-CANE PROCESSING

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 20 September 1988 by signature,
in accordance with article XIII (2).

Vol. 1691, 1-29164

[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’'ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE CUBA CON-
CERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
PREMIERE CONSULTATION
INTERREGIONALE DE L’OR-
GANISATION DES NATIONS
UNIES POUR LE DEVELOP-
PEMENT INDUSTRIEL SUR
L’INDUSTRIE DU TRAITE-
MENT DES ALIMENTS, PAR-
TICULIEREMENT CELUI DE
LA CANNE A SUCRE

Publication effectuée conformément
au paragraphe 2 de Uarticle 12 du regle-
ment de I’Assemblée générale destiné
a mettre en application I'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 20 septembre 1988 par la signature,
conformément au paragraphe 2 de Iarticle XIII.



No. 29165

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION
and
COTE D’IVOIRE

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s consul-
tation on phosphate fertilizer and pesticide industries.
Signed at Vienna on 7 December 1988

Authentic text: French.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
COTE D’1VOIRE

Accord concernant les dispositions a prendre pour la consul-
tation de ’Organisation des Nations Unies pour le déve-
loppement industriel sur les industries des engrais phos-
phatés et des pesticides. Signé a Vienne le 7 décembre
1988

Texte authentique : francgais.

Enregistré par I'Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol 1691, 1-29165
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF COTE
D’IVOIRE REGARDING THE
ARRANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT OR-
GANIZATION’S CONSUL-
TATION ON PHOSPHATE
FERTILIZER AND PESTICIDE
INDUSTRIES

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 7 December 1988 by signature, in
accordance with article XII (2).

Vol. 1691, 1-29165

[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA COTE
D’IVOIRE CONCERNANT LES
DISPOSITIONS A PRENDRE
POUR LA CONSULTATION DE
L’ORGANISATION DES NA-
TIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR LES INDUSTRIES
DES ENGRAIS PHOSPHATES
ET DES PESTICIDES

Publication effectuée conformément
au paragraphe 2 de I’article 12 du regle-
ment de I’Assemblée générale destiné
a mettre en application U'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

1 Entré en vigueur le 7 décembre 1988 par la signature,
conformément au paragraphe 2 de P'article XII.



No. 29166

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
UNION OF SOVIET SOCIALIST REPUBLICS

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s consul-
tation on the food-processiug industry, with emphasis on
fruit and vegetable processing, to be held in the Georgian
Soviet Socialist Republic. Sigued at Vienna on 16 May
1989

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL

et

UNION DES REPUBLIQUES
SOCIALISTES SOVIET1QUES

Accord concernant les dispositions a preudre pour la cousul-
tatiou de I’Organisatiou des Nations Unies pour le déve-
loppement industriel sur ’industrie de traitement des
aliments, particulierement celui des fruits et des légu-
mes, devant avoir lieu en République socialiste soviétique
de Géorgie. Signé a Vienne le 16 mai 1989

Texte authentique : anglais.

Enregistré par ’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29166
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT OR-
GANIZATION AND THE GOV-
ERNMENT OF THE UNION OF
SOVIET SOCIALIST REPUB-
LICS REGARDING THE AR-
RANGEMENTS FOR THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION’S CONSUL-
TATION ON THE FOOD-PRO-
CESSING INDUSTRY, WITH
EMPHASIS ON FRUIT AND
VEGETABLE PROCESSING,
TO BE HELD IN THE GEOR-
GIAN SOVIET SOCIALIST RE-
PUBLIC

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 16 May 1989 by signature, in
accordance with article XIII (2).

Vol. 1691, 1-29166

[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE L'UNION
DES REPUBLIQUES SOCIA-
LISTES SOVIETIQUES CON-
CERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
CONSULTATION DE L'OR-
GANISATION DES NATIONS
UNIES POUR LE DEVELOP-
PEMENT INDUSTRIEL SUR
L'INDUSTRIE DE TRAITE-
MENT DES ALIMENTS, PAR-
TICULIEREMENT CELUIDES
FRUITS ET DES LEGUMES,
DEVANT AVOIR LIEU EN RE-
PUBLIQUE SOCIALISTE SO-
VIETIQUE DE GEORGIE

Publication effectuée conformément
au paragraphe 2 de Uarticle 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application I'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

1 Entré en vigueur le 16 mai 1989 par la signature, con-
formément au paragraphe 2 de I'article XTIL



No. 29167

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
MALTA

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s first
consultation on the electronics industry. Sigued at
Geneva on 11 September 1989 and at Vienna ou 25 Sep-
tember 1989

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
MALTE

Accord concernant les dispositions a prendre pour la pre-
miére consultation de ’Organisation des Nations Unies
pour le développemeut industriel sur Piudustrie de
I’électronique. Signé 4 Geneéve le 11 septembre 1989 et a
Vienne le 25 septembre 1989

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29167
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF MALTA
REGARDING THE ARRANGE-
MENTSFORTHE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION’S
FIRST CONSULTATION ON
THE  ELECTRONICS IN-
DUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 25 September 1989 by signature,
in accordance with article XIII (2).

Vol. 1691, 1-29167

[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE MALTE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
PREMIERE CONSULTATION
DE L’ORGANISATION DES
NATIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR I’INDUSTRIE DE
L’ELECTRONIQUE

Publication effectuée conformément
au paragraphe 2 de I'article 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application I’'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 25 septembre 1989 par la signature,
conformément au paragraphe 2 de Iarticle XIII.



No. 29168

UNITED NATIONS
"INDUSTRIAL DEVELOPMENT ORGANIZATION

and
ITALY

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s first
consultation on small and medium-scale enterprises
including cooperatives. Signed at Vienna on 10 October
1989

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
ITALIE

Accord concernaut les dispositions a preudre pour la pre-
mieére consultation de I’Organisation des Nations Unies
pour le développement iudustriel sur les petites et
moyennes entreprises, y compris les coopératives. Signé
a Vienne le 10 octobre 1989

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29168
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AGREEMENT' BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF ITALY RE-
GARDING THE ARRANGE-
MENTS FOR THE UNITED
NATIONS INDUSTRIAL DE-
VELOPMENT ORGANIZA-
TION’S FIRST CONSULTA-
TION ON SMALL AND
MEDIUM-SCALE ENTER-
PRISES INCLUDING CO-
OPERATIVES

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 10 October 1989 by signature, in
accordance with article VIII (2).

Vol. 1691, 1-29168

[TRADUCTION — TRANSLATION]

ACCORD' ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE L’'ITALIE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
PREMIERE CONSULTATION
DE L’ORGANISATION DES
NATIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR LES PETITES ET
MOYENNES ENTREPRISES,
Y COMPRIS LES COOPERA-
TIVES

Publication effectuée conformément
au paragraphe 2 de I'article 12 du regle-
ment de I’Assemblée générale destiné
a mettre en application I'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 10 octobre 1989 par la signature,
conformément au paragraphe 2 de Particle VIIL



No. 29169

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION
and
DENMARK

Agreement regarding the arrangements for the United
Nations Industrial Development Organization Interna-
tional Conference on Ecologically Sustainable Industrial
Development. Sigued at Vienna on 18 and 26 July 1991

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
DANEMARK

Accord concernant les dispositions a prendre pour la Con-
férence internationale de I’Organisation des Nations
Unies pour le développement industriel sur le développe-
ment indnstriel écologiquement durable. Signé a Vienne
les 18 et 26 juillet 1991

Texte authentique : anglais.

Enregistré par 1I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29169
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF DEN-
MARK REGARDING THE AR-
RANGEMENTS FOR THE
UNIDO INTERNATIONAL
CONFERENCE ON ECOLOG-
ICALLY SUSTAINABLE IN-
DUSTRIAL DEVELOPMENT

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 26 July 1991 by signature, in
accordance with article XIII (2).

Vol. 1691, 1-29169

[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DU DANE-
MARK CONCERNANT LES
DISPOSITIONS A PRENDRE
POUR LA CONFERENCE
INTERNATIONALE | DE
L’ONUDI SUR LE DEVELOP-
PEMENT INDUSTRIEL ECO-
LOGIQUEMENT DURABLE

Publication effectuée conformément
au paragraphe 2 de article 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application 'Article 102
de la Charte des Nations Unies tel

u’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

L Entré en vigneur le 26 juillet 1991 par la signature,
conformément au paragraphe 2 de I'article XIIL



No. 29170

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION

and
CZECHOSLOVAKIA

Agreement regarding the arrangements for the United
Nations Industrial Development Organizatiou’s fourth
consultation ou the capital goods industry, with empha-
sis on machine tools. Signed at Vienua on 10 September
1991

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
TCHECOSLOVAQUIE

Accord coucernant les dispositious a prendre pour la
quatriéme cousultation de 1’Orgauisation des Nations
Unies pour le développemeut industriel sur ’industrie
des biens d’équipemeuts, particuliérement les machines-
outils. Signé a Vienue le 10 septembre 1991

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29170
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF THE
CZECH AND SLOVAK FED-
ERAL REPUBLIC REGARDING
THE ARRANGEMENTS FOR
THE UNITED NATIONS IN-
DUSTRIAL DEVELOPMENT
ORGANIZATION’S FOURTH
CONSULTATION ON THE
CAPITAL GOODS INDUSTRY,
WITH EMPHASIS ON MA-
CHINE TOOLS

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 10 September 1991 by signature,
in accordance with article XIV (2).

Vol. 1691, 1-29170

[TRADUCTION — TRANSLATION]

ACCORD' ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOUVER-
NEMENT DE LA REPUBLI-
QUE FEDERALE TCHEQUE
ET SLOVAQUE CONCERNANT
LES DISPOSITIONS A PREN-
DRE POUR LA QUATRIEME
CONSULTATION DE L’OR-
GANISATION DES NATIONS
UNIES POUR LE DEVELOP-
PEMENT INDUSTRIEL SUR
L'INDUSTRIE DES BIENS
D’EQUIPEMENTS, PARTICU-
LIEREMENTLES MACHINES-
OUTILS

Publication effectuée conformément
au paragraphe 2 de Uarticle 12 du régle-
ment de U’Assemblée générale destiné
a mettre en application I'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

1 Entré en vigueur le 10 septembre 1991 par la signature,
conformément au paragraphe 2 de I'article XIV.



No. 29171

UNITED NATIONS
INDUSTRIAL DEVELOPMENT ORGANIZATION
and
GREECE

Agreement regarding the arrangements for the United
Nations Industrial Development Organization’s second
consultation on the building materials industry. Signed
at Vienna on 31 Octoher 1991

Authentic text: English.

Registered by the United Nations Industrial Development Organization on
20 October 1992.

ORGANISATION DES NATIONS UNIES
POUR LE DEVELOPPEMENT INDUSTRIEL
et
GRECE
Accord concernant les dispositions a prendre pour la
deuxiéme consultation de I’Organisation des Nations
Unies pour le développement industriel sur I’industrie

des matériaux de construction. Signé a Vienne le 31 octo-
bre 1991

Texte authentique : anglais.

Enregistré par I’Organisation des Nations Unies pour le développement
industriel le 20 octobre 1992.

Vol. 1691, 1-29171
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AGREEMENT! BETWEEN THE
UNITED NATIONS INDUS-
TRIAL DEVELOPMENT
ORGANIZATION AND THE
GOVERNMENT OF GREECE
REGARDING THE ARRANGE-
MENTS FORTHE UNITED NA-
TIONS INDUSTRIAL DEVEL-
OPMENT ORGANIZATION’S
SECOND CONSULTATION ON
THE BUILDING MATERIALS
INDUSTRY

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force on 31 October 1991 by signature, in
accordance with article XI1I (2).

Vol. 1691, 1-29171

[TRADUCTION — TRANSLATION]

ACCORD! ENTRE L’ORGANISA-
TION DES NATIONS UNIES
POUR LE DEVELOPPEMENT
INDUSTRIEL ET LE GOU-
VERNEMENT DE LA GRECE
CONCERNANT LES DISPOSI-
TIONS A PRENDRE POUR LA
DEUXIEME CONSULTATION
DE L’ ORGANISATION DES
NATIONS UNIES POUR LE
DEVELOPPEMENT INDUS-
TRIEL SUR L’INDUSTRIE
DES MATERIAUX DE CONS-
TRUCTION

Publication effectuée conformément
au paragraphe 2 de l'article 12 du régle-
ment de I’Assemblée générale destiné
a mettre en application I’Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 31 octobre 1991 par la signature,
conformément au paragraphe 2 de 'article XII1.



No. 29172

FINLAND
and
BARBADOS

Convention for the avoidance of donhle taxation with respect
to taxes on income. Signed at London on 15 June 1989

Authentic texts: Finnish and English.
Registered by Finland on 20 October 1992.

FINLANDE
et
BARBADE

Convention tendant a éviter la donble imposition sur le
revenu. Signée a Londres le 15 juin 1989

Textes authentiques : finnois et anglais.

Enregistrée par la Finlande le 20 octobre 1992.

Vol 1691, 1-29172
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[FINNISH TEXT — TEXTE FINNOIS]

SOPIMUS SUOMEN JA BARBADOSIN VALILLA TULOVEROJA
KOSKEVAN KAKSINKERTAISEN VEROTUKSEN VALTTA-

MISEKSI

Suomen hallitus ja Barbadosin hallitus.

haluten tehda sopimuksen tuloveroja koske-
van kaksinkertaisen verotuksen valttamiseksi,

ovat sopineet seuraavasta:

1 artikla
Henkilét, joihin sopimusta sovelletaan

Tata sopimusta sovelletaan henkildihin, jot-
ka asuvat sopimusvaltiossa tai molemmissa
sopimusvaltioissa.

2 artikla
Sopimuksen piiriin kuuluvar verot

1. Talla hetkelld suoritettavatl verot, joihin
tata sopimusta sovelletaan. ovat:

a) Suomessa:

1) valtion tulovero:

2) kunnallisvero;

3) kirkollisvero: ja

4) lahdevero;

(jiljempana “"Suomen vero™),

b) Barbadosissa:

1) tulovero (siithen luettuna vakuutusmaksu-
tuloista suontettava vero):

2) yhudvero (siihen luettuna sivuliikkeen tu-
losta suoritettava vero): ja

3) 8ljyn talieenottamistoiminnasta suontet-
tava vero.:

()aljempana “Barbadosin vero™).

2. Sopimusta sovelletaan myds kaikkiin sa-
manlaisitn tai padasiallisesti samanluonteisiin
veroihin, Joita on sopimuksen allekirjoittamisen
jalkeen suoritettava 1alla hetkelld suontettavien
verojen ohella tai asemesta. Sopimusvaitioiden
toimivaltaisten viranomaisten on ilmoitettava
toisilleen verolainsdddintdonsa tehdyistd mer-
kittdvista muutoksista.

3 artikla
Yleiset madritelmai

1. Jollei asiayhteydestd muuta johdu. on titd
sopimusta sovellettaessa seuraavilla sanonnoil-
la j3ljempdnd mainittu merkitys:
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a) "Suomi™ tarkoittaa Suomen tasavaltaa ja,
maanticteellisessd  merkityksessd  kdytettyna,
Suomen tasavallan aluetta ja Suomen tasaval-
lan aluevesiin rajoittuvia alucita, joilla Suomi
lainsaddantdnsd mukaan ja kansainvilisen oi-
keuden mukaisesti saa kayttdd oikeuksiaan
merenpohjan ja sen sisustan sekd niiden yla-
puolelfa olevien vesien luonnonvarojen tutkimi-
seen ja hyvaksikdyttodn;

b) 'Barbados™ tarkoittaa Barbadosin saarta
)a sen aluevesid, nithin luettuina nididen alue-
vesien ulkopuolella olevat alueet, jotka kan-
sainvilisen oikeuden ja Barbadosin lainsdddin-
non mukaan ovat sellaisia alucita, joilla Bar-
bados saa kayttiid oikeuksiaan merenpohjaan
Jja sen sisustaan sekd niiden luonnonvaroihin;

¢) “henkild™ kasittid luonnollisen henkilon,
yhtidn ja muun yhteenliittyman:

d) "yhuo™ tarkoittaa oikeushenkildd tai
muuta, jota verotuksessa kasitellaan oikeushen-
kitona;

¢) “sopimusvaltiossa oleva yritys™ ja “toises-
sa sopimusvaltiossa oleva yntys™ tarkoittavat
yritystd, jota sopimusvaltiossa asuva henkild
harjoittaa, ja vastaavasti yritystd, jota toisessa
sopimusvaltiossa asuva henkild harjoittaa;

f) “kansalainen™ tarkoittaa luonnollista hen-
kild3d. jolla on sopimusvaltion kansalaisuus,
seka oikeushenkilod, yhtymad ja muuta yhteen-
liittym3d. jotka on muodostettu sopimusval-
tiossa voimassa olevan lainsdddanndn mukaan:

g) “kansainvalinen liikenne™ tarkoittaa kul-
jetusta laivalla tai ilma-aluksella, paitsi milloin
kuljetus tapahtuu ainoastaan sopimusvaltiossa
olevien paikkojen valilla;

h) “toimivaliainen viranomainen™
taa:

1) Suomessa valtiovarainministeriota tai sen
valtuuttamaa edustajaa;

) Barbadosissa valtiovarainministeria  tai
hinen valtuuttamaansa edustajaa.

2. Kun sopimusvaltio soveltaa sopimusta,
katsotaan jokaisella sanonnalla. jota ei ole
sopimuksessa mairitelty ja jonka osalta asiayh-
teydestd ei muuta johdu. olevan se merkitys,
joka sild on tdmdn valtion sopimuksessa tar-
koitettuihin veroihin sovellettavan lainsdadin-
ndn mukaan.

tarkoit-
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4 artikla
Kotipaikka

1. Tatd sopimusta sovellettaessa sanonnalla
“sopimusvaltiossa asuva henkil6™ tarkoitetaan
henkilda. joka tdmin wvaltion lainsdiddanndn
mukaan on sielld verovelvollinen kotipaikan,
asumisen, liikkeen johtopaikan tai muun sellai-
sen seikan nojalla, Sanonta e kuitenkaan
kasiti henkildd, joka on tassd valtiossa vero-
velvollinen vain tdss3 valtiossa olevista 13hteis-
td saadun tulon perusteclla,

2. Milloin luonnollinen henkilé | kappaleen
madrdysten mukaan asuu molemmissa sopi-
musvaltioissa, maarnitetddn hinen kotipaikkan-
sa scuraavasti:

a) hdnen katsotaan asuvan siini valtiossa.
jossa hinen kidytettivinddn on vakinainen
asunto; jos hidnen kiytettdivinddn on vakinai-
nen asunto molemmissa valtioissa, katsotaan
hinen asuvan siini valtiossa. johon hinen
henkilékohtaiset ja taloudelliset suhteensa ovat
kiinteimmat (elinetujen keskus):

b) jos ei voida ratkaista, kummassa valtiossa
hinen elinctujensa keskus on. tai jos hanen
kaytettavanian ei ole vakinaista asuntoa kum-
massakaan valtiossa, katsotaan hinen asuvan
siind valtiossa, jossa hdn oleskelee pysyvisti;

¢) jos hdn oleskelee pysyvdsti molemmissa
valtioissa tai ei oleskele pysyvidsti kummassa-
kaan niistd, katsotaan hdnen asuvan siind
valtiossa. jonka kansalainen han on:

d) jos hin on molempien valtioiden kansa-
lainen tai ei ole kummankaan valtion kansalai-
nen. on sopimusvaltioiden toimivaltaisten vi-
ranomaisten ratkaistava asia keskindisin sopi-
muksin.

3. Milloin muu kuin luonnollinen henkil6 |
kappaleen miiriysien mukaan asuu molem-
missa sopimusvaltioissa. on sopimusvaltioiden
toimivaltaisten viranomaisten ratkaistava asia
keskindisin sopimuksin.

$ artikla
Veronhuojennuk sen rajoitiaminen

Milloin tulon tai myyntivoilon verotusta
taman sopimuksen midrdyksen mukaan on
huojennettu Suomessa. ja luonnollinen henkild
Barbadosin voimassa olevan lainsdaddnndn
mukaan on velvollinen suorittamaan veroa
tamin tulon i myyntivoiton perusteella vain
siitd maarastd, joka on siirretty Barbadosiin tai
vastaanotetiu sielld eikd tdydestd maardstd,
sovelletaan Suomessa sopimuksen mukaan
my&nnettdvdd huojennusta vain niin suureen
tulon tai myyntivoiton osaan. joka on siirretty
Barbadosiin tai vastaanotettu sielld.

6 artikla
Kiinted toimipaikka

1. Tawa sopimusta sovellettaessa sanonnalla
“kiinted toimipaikka™ tarkoitetaan kiintedi lii-
kepaikkaa, josta yrityksen toimintaa kokonaan
tai osaksi harjoitetaan.

2. Sanonta “kiinted toimipaikka™ kasittii
erityisest:

a) yrityksen johtopaikan;

b) sivuliikkeen;

¢) toimiston;

d) tehtaan;

¢) tydpajan;

f) myymailia tai muun myyntipaikan:

g) kaivoksen, dljy- tai kaasuldhteen, louhok-
sen tai muun paikan, josta luonnonvaroja
otetaan; ja

h) huomattavan kaluston tai laitteiston piti-
misen yli kuuden kuukauden ajan.

3. Paikka. jossa harjoitetaan rakennus-. ko-
koonpano- tai asennustoimintaa tahi siihen
liittyvdd valvontatoimintaa, muodostaa kiin-
tedn toimipaikan vain, jos toiminta kestad yli
kuuden kuukauden ajan.

4. Tamin artiklan edefld olevien maaraysten
estimittd sanonnan “kiinted toimipaikka™ ei
katsota kasittdvan:

a) jarjestelyja. jotka on tarkoitettu zinoas-
taan yritykselle kuuluvien tavaroiden varastoi-
mista, naytteilla pitamistd tai luovuttamisia
varten;

b) yritykselle kuuluvan tavaravaraston piti-
mista ainoastaan varastoimista, nayttailla pita-
mista tai luovuttamista varten;

¢) yritykselle kuuluvan tavaravaraston pita-
mista ainoastaan toisen yrityksen toimesta ta-
pahtuvaa muokkaamista tai jalostamista var-
ten;

d) kuntedn liikepatkan pitdmista ainoastaan
tavaroiden ostamuseks: tai tictojen keraimiseksi
yritykselle:

e) kiintedn liikkepaikan pitamistd ainoastaan
muun luonteeltaan valmistelevan tai avustavan
toiminnan harjoittamiseksi yritykselle;

f) kiintedn likepaikan pitimistd ainoastaan
a)—e) kohdassa mainittujen toimintojen yhdis-
tdmiseksi, edellyttien, ettd koko se kiintedstd
litkepaikasta harjoitettava toiminta. joka perus-
tuu tihdn yhdistamiseen, on luonteeltaan val-
mistelevaa tai avustavaa.

S. Jos henkild. olematta itsendinen edustaja,
johon 6 kappaletia sovelletaan. toimii yntyksen
puolesta seki hinelld on sopimusvaltiossa val-
tuus tehda sopimuksia yrityksen nimissd ja hdn
valtuutiaan sielld tavanomaisesti kayttdd. kat-
sotaan talld yritykselld | ja 2 kappaleen mia-
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rdysten estamattd olevan kiinted toimipaikka
tdssa valtiossa jokaisen toiminnan osalta. jota
tama3 henkilo harjoittaa ynityksen lukuun. Titd
¢i kuitenkaan noudateta, jos timin henkildn
toiminta rajoittuu sellaiseen, joka mainitaan 4
kappaleessa ja joka, jos sitd harjoitetiaisiin
kiintedstd liikepaikasta. ¢i tekisi titd kiintedd
litkepaikkaa kiintedksi toimipaikaksi mainitun
kappaleen maaraysien mukaan.

6. Yrityksella ei katsota olevan kiintedd
toimipaikkaa sopimusvaltiossa pelkdstiin sen
vuoksi. ettd se hanoittaa liiketoimintaa siind
valtiossa valittdjdn. komissionairin tai muun
itsendisen edustajan valitykselld. edellyttien,
ettd timid henkilo toimii sainnonmukaisen
lilketoimintansa rajoissa. Milloin tdllainen
edustaja harjoittaa toimintaansa kokonaan tai
melkein kokonaan yrityksen puolesta, ¢i hanta
kuitenkaan pidetd t3ssa kappalecssa tarkoitet-
tuna itsendisend edustajana. vaan sellaisessa
tapauksessa sovelletaan 4 kappalcen madrayk-
sia.

7. Se seikka. cttd sopimusvaltiossa asuvalla
yhtidlld on maaraamisvalta yhtidssa — tai siina
on mairiamisvalta yhtidlld — joka asuu toi-
sessa sopimusvaltiossa taikka joka tassa toises-
sa valtiossa harjoittaa hiketoimintaa (joko kiin-
tedsta toimipaikasta tat muulla tavoin). ci
itsestidn tee kumpaakaan yhtidta toisen kiin-
tedksi toimipaikaksi.

7 artikla
Kiintedstd omaisuudesta saatu tulo

|. Tulosta. jonka sopimusvaltiossa asuva
henkild saa toisessa sopimusvaltiossa olevasta
kiintedstd omaisuudesta (sithen luettuna maa-
taloudesta tai metsataloudesta saatu tulo), voi-
daan verottaa tassd toisessa valtiossa.

2. a) Sanonnalla "kiinted omaisuus” on, jol-
lei b) ja ¢} kohdan maarayksista muuta johdu,
sen sopimusvaltion lainsiddianndn mukainen
merkitys, jossa omaisuus on.

b) Sanonta “kiinted omaisuus™ kisittdd kui-
tenkin aina kiintein omaisuuden tarpeiston,
maataloudessa ja metsitaloudessa kiytetyn eli-
vin ja clottoman irtaimiston, oikeudet, joihin
sovelletaan yksityisoikeuden kiintead omaisuut-
ta koskevia maarayksia, kiintedn omaisuuden
kayttdoikeuden sekd oikeudet maiaraliddn
muuttuviin tai kiinteisiin  korvauksiin, jotka
saadaan kivenniisesiintymien, l3hteiden ja mui-
den luonnonvarojen hyviaksikaytdstd tai oikeu-
desta niiden hyvaksikdyttoon.

¢) Laivoja ja ilma-aluksia ei pidetd kiinteind
omaisuutena.

3. Taman artiklan | kappaleen mairayksid
sovelletaan tuloon, joka saadaan kiintedn
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omaisuuden vilittdmadstad kaytdstd, sen vuok-
ralle antamisesta tai muusta kaytdsti.

4. Jos osakkeiden tai muiden yhtidosuuksien
omistus oikeuttaa osakkeiden tai yhtidosuuk-
sien omistajan hallitsemaan yhtidlle kuuluvaa
kiinted3d omaisuutta, voidaan tulosta, joka saa-
daan tdllaisen hallintaoikeuden valittoémasia
kdytdsid, sen vuokralle antamisesta tai muusta
kdytosta, verottaa siind sopimusvaltiossa, jossa
kiinted omaisuus on.

5. Taman artiklan 1 ja 3 kappaleen maidrayk-
sid sovelletaan myods yrityksen omistamasta
kiinteastd omaisuudesta saatuun tuloon ja itse-
naisessd ammatinharjoittamisessa kiytetystd
kiintedstda omaisuudesta saatuun tuloon.

8 artikla
Litketulo

|. Tulosta, jonka sopimusvaltiossa oleva
yritys saa, verotetaan vain siind valtiossa. jollei
vritys harjoita liiketoimintaa toisessa sopimus-
valtiossa sielld olevasta kiintedstd toimipaikas-
ta. Jos yritys harjoittaa liiketoimintaa edelld
sanotuin tavoin, voidaan toisessa valtiossa ve-
rottaa yrityksen saamasta tulosta, mutta vain
niin suuresta tulon osasta, joka on luettava
kiinteadn toimipaikkaan kuuluvaks.

2. Jos sopimusvaltiossa oleva yritys, jolla on
toisessa sopimusvaltiossa kiinted toimipaikka,
tissd toisessa valtiossa harjoittaa muulla tavoin
kuin kiintedstd toimipaikasta liikectoimintaa,
joka on samaa tai samanluonteista kuin kiin-
tedstd toimipaikasta harjoitettu liiketoiminta,
voidaan 1| kappaleen miairdysien estimaitd
toiminnasta saatu tulo lukea kiinteddn toimi-
paikkaan kuuluvaksi, jollei yritys osoita, ettd
titd toimintaa ei perustellusta syysta olisi voitu
harjoittaa kiintedsta toimipaikasta.

3. Jos sopimusvaltiossa oleva yritys harjoit-
taa liiketoimintaa toisessa sopimusvaltiossa
sielld olevasta kiintedstd toimipaikasta, luetaan,
jollei 4 kappaleen maardyksista muuta johdu,
kummassakin sopimusvaltiossa kiintedan toi-
mipaikkaan kuuluvaksi se tulo, jonka toimipai-
kan olisi voitu olettaa tuottavan, jos se olisi
ollut erillinen yritys, joka harjoittaa samaa tai
samanluonteista toimintaa samojen tai saman-
luonteisten edellytysten vallitessa ja itsendisesti
paditaa liiketoimista sen yrityksen kanssa, jon-
ka kiinted toimipaikka se on.

4. Kiintedn toimipaikan tuloa maadrattiessd
on vahennykseksi hyvaksytava kiintedstd toi-
mipaikasta johtuneet menot, nithin luettuina
yrityksen johtamisesta ja yleisestd hallinnosta
johtuneet menot, riippumatia siitd, ovatko ne
syntyneet siind valtiossa. jossa kiinted toimi-
paikka on. vai muualla.



1992 United Nations — Treaty Series o

Nations Unies — Recueil des Traités

199

5. Tuloa ei lueta kiinteddn toimipaikkaan
kuuluvaksi pelkastddn sen perusteella, eui
kiinted toimipaikka ostaa tavaroita yrityksen
lukuun.

6. Jos veroviranomaisen kiytettavissi olevat
tiedot ovat riittamaitdmat kiintedin toimipaik-
kaan kuuluvaksi luettavan tulon miiriimisek-
si, tAma viranomainen voi miirdtd tulon va-
paan harkinnan perusteella tai arvioimalla.
edellyttden, entd harkintaa harjoitetaan tai ar-
vio tehdddn taman artiklan periaatteiden mu-
kaisesti.

1. Milloin liiketuloon sisdltyy tulolajeja. joita
kasitelldan erikseen tdmian sopimuksen muissa
artikloissa, tdman artiklan maariykset eivit
vaikuta sanottujen artiklojen maarayksiin,

9 arukla
Merenkulku ja ilmakuljetus

1. Tulosta. jonka sopimusvaltiossa oleva
yritys saa laivan tai ilma-aluksen kdyttamisesta
kansainvdliseen liikenteeseen, veroletaan vain
1assd valtiossa.

2. Tulosta, jonka sopimusvaltiossa oleva
yritys saa kansainviliseen liikenteeseen kiytet-
tyjen konttien (niihin luettuina peravaunut,
proomut ja vastaavanlainen konttien kuljetuk-
seen tarvittava kafusto) kaytostd, huollosta tai
vuokralle antamisesta, verotetaan vain tissi
valtiossa.

3. Taman artiklan 1 kappaleen mairdyksid
sovelletaan myds tuloon, joka saadaan osallis-
tumisesta pooliin, yhteiseen liiketoimintaan tai
kansainvaliseen kuljetusjarjesidoon.

10 artikla
Etuyhieydesd keskenddan olevar yritvkset

1. Milloin

a) sopimusvaltiossa oleva yritys vilittomasti
wai valillisesti osallistuu toisessa sopimusvaltios-
sa olevan ynityksen johtoon tai valvontaan tahi
omistaa osan sen padomasta, taikka

b) samat henkil6t vilittdmasti tai valillisesti
osallistuvat sekd sopimusvaltiossa olevan yri-
tyksen ettd toisessa sopimusvaltiossa olevan
yrityksen johtoon tai valvontaan tahi omistavat
osan niiden pdiomasta,

noudatetaan seuraavaa.

Jos jommassakummassa tapauksessa yrilys-
ten vililla kaupallisissa tai rahoitussuhteissa
sovitaan ehdoista tai madrataan chtoja, jotka
poikkeavat siitd. mistd nippumattomien yntys-
ten valilla olisi sovittu, voidaan kaikki tulo,
joka ilman nditd chtoja olisi kertynyt toiselle
ndistd yrityksistd, mutta niiden chtojen vuoksi
¢i ole kertynyt yritykselle, lukea taman yntyk-
sen tuloon ja veroitaa siitd timdn mukaisesti.

2. Milloin tulo, josta sopimusvaltiossa olevaa
vritystd on verotettu t3ssa valtiossa, luetaan
my0s toisessa sopimusvaltiossa olevan yrityk-
sen tuloon ja siitd verotetaan tdmian mukaisest
t3ssd toisessa valtiossa. ja siten mukaan luettua
tuloa tdmdi toinen valtio vaittdd tuloksi. joka
olisi kertynyt tdssd toisessa valtiossa olevalle
vritykselle, jos yritysten valilld sovitut ehdot
olisivat ollcet sellaisia. joista riippumattomien
yntysten valilld olisi sovittu. ensiksi mainitun
valtion on asianmukaisesti oikaistava 13si3
tulosta siind valtiossa mairityn veron maira.
Jos 1dma ensiksi mainittu valtio pitad oikaisua
oikeutettuna. Tallaista orkaisua 1ehtiessd on
otettava huomioon timin sopimuksen muul
maardykset, ja sopimusialtioiden totmivaltais-
ten viranomaisten on tarvittaessa neuvoleltava
keskendan.

11 artikla
Osinko

1. Osingosta, jonka sopimusvaltiossa asuva
yhtid maksaa toisessa sopimusvaltiossa asuval-
le henkilSlle. voidaan verotiaa tassd toisessa
valtiossa,

2. Osingosta voidaan kuitenkin verottaa
myds siind sopimusvaltiossa. jossa osingon
maksava yhtid asuu, tamin valtion lainsdadan-
n6n mukaan, mutta, jos saajalla on oikeus
osinkoon, vero ei saa olla suurempi kuin:

a) 5 prosenttia osingon kokonaismaidrasta,
jos se, jolla on oikeus osinkoon. on yhtid
(lukuun ottamatta yhtymai). joka vilittdmasti
hallitsee vahintdan 10 prosenttia osingon mak-
savan yhtidn 3dnimairisid:

b) 15 prosenttia osingon kokonaismddrdstd
muissa tapauksissa.

Tama kappale ei vaikuta yhtidn verottami-
seen siitd voitosta, josta osinko maksetaan.

3. Taman artiklan 2 kappaleen mairdysten
estimattd osinko, jonka Barbadosissa asuva
yhtid maksaa Suomen Teollisen Kehitysyhteis-
tydn Rahasto Osakeyhtidlle (Finnfund), vapau-
tetaan Barbadosin verosta.

4. Sanonnalla “osinko™ tarkoitetaan tdssd
artiklassa tuloa. joka on saatu osakkeista tai
muista voitto-osuuteen oikeuttavista oikeuksis-
ta. jotka eivat ole saamisia. samoin kuin muista
yhtidosuuksista saatua tuloa. jota sen valtion
lainsdaddnnén mukaan. jossa voiton jakava
yhtid asuu., kohdellaan verotuksellisesti samalla
tavoin kuin osakkeista saatua tuloa.

5. Taman artiklan 1 ja 2 kappaleen maariyk-
sid ei sovelleta, jos sopimusvaftiossa asuva
henkild, jolla on oikeus osinkoon. harjoittaa
toisessa sopimusvaltiossa, jossa osingon mak-
sava yhtid asuu, liiketoimintaa sielld olevasta
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kiintedsta toimipaikasta tai harjoittaa tassi
toisessa valtiossa itsendistdi ammattitoimintaa
siclld olevasta kiintedsta paikasta. ja osingon
maksamisen perusteena oleva osuus tosiasialli-
sesti liittyy tahan kiintedan toimipaikkaan tai
kiinteddn paikkaun. Tassa tapauksessa sovelle-
taan 8 artiklan tar {6 artiklan mairayksia.

6. Jos sopimusvaltiossa asuva yhti6 saa tuloa
toisesta sopimusvaluosta, ¢i tdma toinen valtio
saa wverottaa yhtion maksamasta osingosta,
paitsi mikdli osinko maksetaan tissd toisessa
valtiossa asuvalle henkildlle tai mikili osingon
maksamisen perusteena oleva osuus tosiasialli-
sesti liittyy tdssd toisessa valtiossa olevaan
kiinteddn toimipaikkaan tai kiintedin paik-
kaan. eik3 mydskiin verottaa yhtidn jakamat-
tomasta voitosta, vaikka makscttu osinko tai
jakamaton voitto kokonaan tai osaksi koostuisi
tassd toisessa valtiossa kertyneesta tulosta.

7. Jos sopimusvaltiossa asuva yhtié saa tuloa
toisessa sopimusvaltiossa olevasta kiintedstd
toimipaikasta harjoittamastaan toiminnasta,
voidaan, sopimuksen muiden mairiysten estd-
maud, tulosta, jonka kiinted toimipaikka on
siitinyt tai jonka sen katsotaan siirtineen
yhtion pdaikonttonlle tai muulle konttorille,
verottaa toisen sopimusvaltion lainsaidannén
mukaan, mutta vero ei saa olla suurempi kuin
5 prosenttia siitd tulosia, joka on siirretty tai
joka katsotaan siirretyksi.

12 artikla
Korko

I. Korosta, joka kertyy sopimusvaltiosta ja
maksetaan toisessa sopimusvaltiossa asuvalle
henkildlle, voidaan verotiaa 1ssa toisessa val-
tiossa.

2. Korosta voidaan kuitenkin verottaa myds
siind sopimusvaltiossa, josta se kertyy, tdmin
vaition lainsdidannén mukaan, mutia jos saa-
jalla on oikeus korkoon, vero e¢i saa olla
suurempi kuin S5 prosenttia koron kokonais-
maarasta. :

3. Tamdn arntiklan 2 kappaleen maaraysten
estimattd korko. joka kertyy sopimusvaltiosta
ja joka maksetaan toisen sopimusvaltion halli-
tukselle, vapautetaan ensiksi mainitussa val-
tiossa verosta.

4. Taman artiklan 3 kappaletta sovellettaessa
sanonnalla "hallitus™ tarkoitetaan:

a) Suomen osalta,

1) Suomen hallitusta;

2) Suomen Pankkia (Suomen keskuspankki):

3) Teollisen Kehitysyhteistydn Rahasto Osa-
keyhtiid (Finnfund);

4) Suomen Vientiluotto Osakeyhtidii: ja

S) muuta samankaltaista laitosta, josta sopi-
musvaltioiden hallitukset saattavat sopia;
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b) Barbadosin osalta,

1) Barbadosin hallitusta;

2) the Central Bank of Barbados -nimistd
pankkia (Barbadosin keskuspankki);

3) the Barbados Development Bank -nimistd
pankkia; ja

4) muuta samankaltaista laitosta, josta sopi-
musvaltioiden hallitukset saattavat sopia.

S. Sanonnalla “korko™ tarkoitetaan tdssa
artiklassa tuloa, joka saadaan kaikenlaatuisista
saamisista riippumatta siitd, onko ne turvattu
kiinteistokiinnityksella vai ei, ja liittyykd niihin
oikeus osuuteen velallisen voitosta vai ei. Sa-
nonnalla tarkoitetaan erityisesti tuloa. joka
saadaan valtion antamista arvopapereista. ja
tuloa, joka saadaan obligaatioista tai debentuu-
reista, siihen luettuina tallaisiin arvopapereihin,
obligaatiothin tai debentuureihin liittyvidt agio-
ma3airdt ja voitot. Maksun viivistymisen joh-
dosta suoritettavia sakkomaksuja ei tatd aruk-
laa sovellettaessa pidetd korkona.

6. Taman artiklan 1 ja 2 kappaleen mairayk-
sid ei sovelleta, jos sopimusvaltiossa asuva
henkild, jolla on oikeus korkoon, harjoittaa
toisessa sopimusvaltiossa. josta korko kertyy,
liiketoimintaa sielld olevasta kiintedsta toimi-
paikasta tai harjoittaa tdssd toisessa valtiossa
itsendistda ammattitoimintaa sielld olevasta kiin-
tedstd paikasta, ja koron maksamisen perustee-
na oleva saaminen tosiasiallisesti liittyy:

a) tdhan kiinteddn toimipaikkaan tai kiin.
teidn paikkaan. tai

b) sopimuksen 8 artikian 2 kappaleessa tar-
koitettuun liiketoimintaan.

Naiissd tapauksissa sovelletaan 8 artiklan tai
16 artiklan maarayksia.

7. Koron katsotaan kertyvan sopimusvaltios-
ta, kun sen maksaa t3ma valtio itse, sen
paikallisviranomainen tai tassd valtiossa asuva
henkild. Jos kuitenkin koron maksajalla riip-
pumata siitd, asuuko hin sopimusvaltiossa vai
¢i. on sopimusvaltiossa kiintea toimipaikka tai
kiinted paikka. josta koron perusteena oleva
velka on ajheutunut. ja korko rasittaa tatd
kiintedd toimipaikkaa tai kiintedd paikkaa.
katsotaan koron kertyvan siitd valtiosta. jossa
kiinted toimipaikka tai kiinted paikka on.

8. Jos koron mdira maksajan ja henkildn,
jolla on oikeus korkoon, tai heidin molempien
ja muun henkildn vilisen erityisen suhteen
vuoksi ylittdd koron maksamisen perusteena
olevaan saamiseen nihden mairdn, josta mak-
saja ja henkild, jolla on oikeus korkoon,
olisivat sopineet, jollei tillaista suhdetta olisi,
sovelletaan tdmin artiklan mairdyksid vain
viimeksi mainittuun mairain. Tassd tapaukses-
sa verotetaan timan mairdn ylittdvastd mak-
sun osasta kummankin sopimusvaltion lainsaa-
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danndén mukaan, ottaen huomioon timan so-
pimuksen muut maaraykset.

13 artikla
Rojalti

1. Rojaltista, joka kertyy sopimusvaltiosta ja
maksetaan toisessa sopimusvaltiossa asuvalle
henkildlle, voidaan verottaa tissd toisessa val-
tiossa.

2. Rojaltista voidaan kuitenkin verotiaa
myds siind sopimusvaltiossa, josta se kertyy.
tamdn valtion lainsiddinnén mukaan, mutta
jos saajalla on oikeus rojaltiin, vero ei saa olla
suurempi kuin § prosenttia rojaltin kokonais-
maarasta.

3. Sanonnalla “rojalti” tarkoitetaan tassd
artiklassa kaikkia suorituksia. jotka saadaan
korvauksena kirjallisen, taiteellisen tai tieteelli-
sen teoksen, siihen luettuina elokuvafilmi seki
televisio- tai radiolahetyksessd kaytettava filmi
tai nauha, tekijinoikeuden sekd patentin. tava-
ramerkin, mallin tai muotin. piirustuksen, sa-
laisen kaavan tai valmistusmenetelman kaytta-
musestd tai kdyttGoikeudesta tahi kokemuspe-
rdisesta teollis-, kaupallis- tai tieteellisluontei-
sesta tiedosta.

4. Tamin artiklan | ja 2 kappaleen madrays-
ten estamaud kirjallisen. taiteellisen tai tieteel-
lisen teoksen kiyttamisestd tai kiayttdoikeudes-
ta saatu tekijanoikeusrojalti (siihen luettuna
rojalti. joka saadaan korvauksena elokuvafil-
mista sckd televisio- tai radioldhetyksessd kay-
tettavastd filmista tai nauhasta)., joka kertyy
sopimussaltiosta ja maksetaan toisessa sopi-
musvaltiossa asuvalle henkilolle, vapautetaan
verosta ensiksi mainitussa valtiossa,

5. Timan artiklan 1. 2 ja 4 kappaleen
maadrdyksid ei sovelleta. jos sopimusvaltiossa
asuva henkild, jolla on oikeus rojaltiin, harjoit-
12a toisessa sopimusvaltiossa. josta rojalti ker-
tyy. liiketoimintaa sielli olevasta kiintedstd
toimipaikasta tai harjoittaa tassi toisessa val-
tiossa itsendistd ammattitoimintaa sielld olevas-
ta kiintedstd paikasta, ja rojaltin maksamisen
perusteena oleva oikeus tai omaisuus tosiasial-
lisesti diittyy:

a) tdhin kiinteddn toimipaikkaan tai kiin-
tedin paikkaan, i

b) sopimuksen 8 artiklan 2 kappaleessa tar-
koitettuun liiketoimintaan.

Niissd tapauksissa sovelletaan 8 artiklan tai
16 artiklan maardyksia.

6. Rojaltin katsotaan kertyvan sopimusval-
tiosta, kun sen maksaa tdmd valtio itse, sen
paikallisviranomainen tai tdssa valtiossa asuva
henkild. Jos kuitenkin rojaltin maksajalla rip-
pumatta siitd, asuuko han sopimusvaltiossa vai
¢i, on sopimusvaltiossa kiinted toimipaikka tai

kiinted paikka, jonka yhteydessi rojaltin mak-
samisen perusteena oleva velvoite on syntynyt,
ja rojalti rasittaa tita kiintead toimipaikkaa tai
kiintedd paikkaa, katsotaan rojaltin kertyvin
siitd valtiosta, jossa kiinted toimipaikka tai
kiinted paikka on.

7. Jos rojaltin miard maksajan ja henkildn,
jolla on oikeus rojaltiin, tai heidin molempien
ja muun henkilon vilisen entyisen suhteen
vuoksi ylittdd rojaltin maksamisen perusteena
olevaan kidytt6dn, oikeuteen tai tictoon nihden
madrdn, josta maksaja ja henkild, jolla on
oikeus rojaltiin, olisivat sopineet, jollei tillaista
suhdetta olisi. sovelletaan tdman artiklan maa-
riyksida vain viimeksi mainittuun mairdin.
Tassd tapauksessa verotetaan timin maarin
ylittivista maksun osasta kummankin sopi-
musvaltion lainsiddinnén mukaan, ottaen
huomioon timin sopimuksen muut mairdyk-
set.

14 artikla
Yritysjohtomak su

1. Yritysjohtomaksusta, jonka sopimusval-
tiossa asuva henkild suonttaa toisessa sopimus-
valtiossa olevalle yriykselle. voidaan verottaa
tdssd toisessa valtiossa.

2. Yritysjohtomaksusta voidaan kuitenkin
verottaa myds siind sopimusvaltiossa, jossa
yritysjohtomaksun suorittava henkild asuu, ti-
man valtion lainsiidinnén mukaan, mutta
vero ei saa olla suurempi kuin § prosenttia
maksun kokonaismaarastd.

3. Sanonnalla "ynitysjohtomaksu™ tarkoite-
taan tdssa artiklassa kaikkia suorituksia, jotka
maksetaan yritykselle teollisesta tai kaupallises-
ta neuvonnasta tahi yritysjohdollisesta tai tek-
nisestd palvelusta taikka muusta samanluontei-
sesta palvelusta tai jarjestelysti. Sanonta ei
kuitenkaan kisitd suoritusta, joka maksctaan
16 artiklassa mainitusta itsendisesti ammatin-
harjoittamisesta.

4. Timan artiklan | ja 2 kappaleen mairdyk-
sid ei sovelleta, jos sopimusvaltiossa oleva
yritys, jolle yritysjohtomaksu suoritetaan, har-
Joittaa toisessa sopimusvaltiossa, josta yritys-
johtomaksu suontetaan, liiketoimintaa siella
olevasta kiintedstd toimipaikasta, ja yntysjoh-
tomaksun suorittamisen perusteena oleva pal-
velu tosiasiallisest littyy:

a) wdhan kiinteddn toimipaikkaan, tai

b) sopimuksen 8 artiklan 2 kappaleessa tar-
koitettuun liiketoimintaan.

Niissd tapauksissa sovelletaan 8 artiklan
maarayksid.

5. Jos yritysjohtomaksun miard maksajan ja
saajan tai heidin molempien ja muun henkilon
vilisen erityisen suhteen vuoksi ylittdid maksun
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suonittamisen perustcena olevaan palveluun
nihden miirdn, josta maksaja ja saaja olisivat
sopineet, jollei tallaista suhdetta olisi, sovelle-
taan timan artiklan midrdyksid vain viimeksi
mainittuun maarain. Tassd tapauksessa vero-
tetaan taiman maairan ylittivastd maksun osas-
ta kummankin sopimusvaltion lainsiidinndn
mukaan, ottaen huomioon timin sopimuksen
muut madraykset.

1§ artikla
Myyniivoitio

1. Voitosta, jonka sopimusvaltiossa asuva
henkild saa 7 artiklan 2 kappaleessa tarkoite-
tun ja toisessa sopimusvaltiossa olevankiintein
omaisuuden luovutuksesta, voidaan verottaa
tassa toisessa valtiossa.

2 Voutosta. jonka sopimusvaluiossa asuva
henkild saa 7 artiklan 4 kappaleessa tarkoite-
tun osakkeen tai muun yhudosuuden luovutuk-
sesta. voidaan verottaa sund sopimussaltiossa.
jossa yhtidlle kuuluva kiinted omaisuus on.

3. Voitosta. joka saadaan sopimusvaltiossa
olevan yrityksen toisessa sopimusvaltiossa ole-
van kiintedn toimipaikan liikeomaisuuteen
kuuluvan irtaimen omaisuuden tai sopimusval-
tiossa asuvan henkilon toisessa sopimusvaltios-
sa itsendistd ammatinharjoittamista varten kdy-
tettdvind olevaan kiinteaddn paikkaan kuuluvan
irtaimen omaisuuden luovutuksesta, voidaan
verottaa tissd toisessa valtiossa. Sama koskee
voiltoa. joka saadaan tdllaisen kiintean toimi-
paikan luovutuksesia (enllisend tai koko yn-
tyksen mukana) tai kiintein paikan luovutuk-
sesta.

4. Voitosta. jonka sopimusvaliiossa asuva
henkilé saa kansainviliseen litkenteeseen kay-
tetyn laivan, ilma-aluksen tai kontin (siithen
luettuina perdvaunut, proomut ja vastaavanlai-
nen konttien kuljetukseen tarvittava kalusto)
taikka tallaisen laivan tai ilma-aluksen kaytta-
miseen liittyvan irtaimen omaisuuden luovu-
tuksesta, verotetaan vain tissi valtiossa.

S. Voitosta, joka saadaan muun kuin timén
arnklan edelld olevissa kappaleissa tarkoitetun
omaisuuden luovutuksesta, verotetaan vain sii-
nd sopimusvaltiossa. jossa luovuttaja asuu.

16 artikla
Itsendginen ammatin harjoitiaminen

. Tulosta, jonka sopimusvaltiossa asuva
luonnollinen henkild saa vapaan ammatin tai
muun .itsendisen toiminnan harjoittamisesta.
verotetaan vain tdssd valtiossa, jollei hanelld
ole toisessa sopimusvaltiossa kinnteda paikkaa.
joka on vakinaisesti hinen kdytettiviniin toi-
minnan harjoittamista varten tai jollei hin
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oleskele tassd toisessa valtiossa yhdessd jaksos-
sa, tai useassa jaksossa yhteensa. yli 90 paivaa
kahdentoista kuukauden aikana. Jos hanelld on
tallainen kiinted paikka. tai jos han oleskelee
tassd toisessa valtiossa edelld mainittuna yhte-
na tai uscampana jaksona. voidaan tulosta
verottaa tassa toisessa valtiossa. mutta vain
niin suuresta tulon osasta. joka on luettava
kiinteddn paikkaan kuuluvaksi tai joka kertyy
hanen tassd toisessa valtiossa edella mainittuna
yhtena tai useampana jaksona harjoittamas-
taan toiminnasta.

2. Sanonta “vapaa ammatti” kasittda erityi-
sesti itsendisen ticteellisen. kirjallisen ja taiteel-
lisen toiminnan, kasvatus- ja opetustoiminnan
sekd sen itsendisen toiminnan. jota ladkari,
asianajaja. insin6dri, arkkitehti, hammaslddkin
ja tilintarkastaja harjoittavat.

17 artikla
Yksityinen palvelus

I. Jollei 18, 20, 21 ja 22 artiiklan maarayk-
sisti muuta johdu, verotetaan palkasta ja
muusta sellaisesta hyvityksestd, jonka sopimus-
valtiossa asuva henkild saa epditsendisestd
tyOstd, vain tassa valtiossa, jollei tyotd tehdd
toisessa sopimusvaltiossa. Jos tyo tehddidn tissa
toisessa valtiossa, voidaan 1ydstd saadusta hy-
vityksestd verottaa siella.

2. Timdn artiklan | kappaleen maardysten
estdmdttd verotetaan hyvityksestd, jonka sopi-
musvaltiossa asuva henkild saa toisessa sopi-
musvaltiossa tckemastain cpditsendisestd 1yds-
td, vain ensiksi mainitussa valtiossa, jos:

a) saaja oleskelee toiscssa valtiossa yhdessd
jaksossa, tai useassa jaksossa yhteensd, enin-
tadn 183 pdivdd kahdentoista kuukauden aika-

na, ja
b) hyvityksen maksaa tydnantaja tai se mak-

sctaan tydnantajan puolesta, joka ei asu toises-
sa valtiossa, sckd

¢) hyvitykselld ei rasiteta kiinteaa toimipaik-
kaa tai kiintead paikkaa, joka tydnantajalla on
toisessa valtiossa.

3. Edella tassa artiklassa olevien mairdysten
estamattd voidaan hyvityksestd, joka saadaan
sopimusvaltiossa asuvan henkildn kansainvali-
seen liikenteeseen kdyttdmassd laivassa tai il-
ma-aluksessa tchdystd epditsendisestd tyostd,
verottaa tassa valtiossa.

18 artikla
Johtajanpalkkio ja yvlimpddn yritvsjohtoon kuu-
luvan toimihenkilon saama hyvirys

I. Johtajanpalkkiosta ja muusta sellaisesta
suontuksesta, jonka sopimusvaltiossa asuva
henkilé saa toisessa sopimusvaltiossa asuvan
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yhtion johtokunnan tai muun sellaisen toimi-
elimen jasenena. voidaan verottaa tassd toisessa
valtiossa.

2. Palkasta ja muusta sellaisesta hyvityksesta.
jonka sopimusvalliossa asuva henkild saa to1-
sessa sopimusvaltiossa asuvan yhtidn ylimpain
johtoon kuuluvana toimihenkildnd. voidaan
verottaa tassi toisessa valtiossa,

19 artikla
Taiteilijat ja urheilijat

1. Tamin sopimuksen 16 ja 17 artiklan
midrdysten estimittd voidaan tulosta. jonka
sopimusvaltiossa asuva henkild saa taiteilijana,
kuten teatteri- tai elokuvandyttelijand. radio-
tai televisiotaiteilijana t2hi muusikkona. taikka
urheilijana. toisessa sopimusvaltiossa harjoitta-
mastaan henkildkohtaisesta toiminnasta, verot-
taa tissd toiscssa valtiossa.

2. Milloin tulo. joka saadaan taiteilijan tai
urheilijan tdssd ominaisuudessaan harjoitia-
masta henkilokohtaisesta toiminnasta, ei tule
taiteilijalle tai urheilijalle itselieen, vaan toiselle
henkilolle, voidaan tastd tulosta, 8, 16 ja 17
artiklan midrdysten estimacta, verottaa siind
sopimusvaltiossa, jossa taiteilija tai urheilija
harjoittaa toimintaansa.

3. Timin artiklan | ja 2 kappaleen maardys-
ten estimattd tulo. joka saadaan 1 kappaleessa
tarkoitetusta toiminnasta, vapautetaan verosta
siind sopimusvaltiossa, jossa toimintaa harjoi-
tetaan, jos:

a) taiteilijan tai urheilijan oleskelu tassa val-
tiossa huomattavalta osalta rahoitetaan toisen
sopimusvaltion. sen julkisyhteisdn tai paikallis-
viranomaisen julkisilla varoilla;

b) tulon saaja on voittoa tavoittelematon
jirjestd, jonka tulosta osaakaan ei jacta jarjes-
16n omistajalle. jasenelle tai osuuden omistajal-
le tai osakaan ¢i muulla tavalla tule tallaisen
henkilon henkilékohtaiseksi hyddyksi: tai

¢) taiteilijan tai urheilijan tulo on saatu b)
kohdassa mainitulle jarjestdlle tehdystd tydsta.

20 artikla
Elgke
Jollei 21 artiklan 2 kappaleen miarayksista
muula johdu, voidaan elakkeestd. (siihen luet-
tina sosiaaliturvaa koskevan lainsiidinnén
mukaiset suonitukset). joka kertyy sopimusval-

tiossa olevasta lahteestd. verottaa tassa valtios-
sa.

21 artikla
Julkinen palvelus

1. a) Hyvityksesta (elikettd lukuun ottamat-
ta). jonka sopimusvaltio, sen julkisyhteisd tai

paikallisviranomainen maksaa luonnolliselle
henkildlle tydstd, joka tehdiin timan valtion,
sen julkisyhteisdn tai paikallisviranomaisen pal-
veluksessa, verotetaan vain tissd valtiossa.

b) Tallaisesta hyvityksestd verotetaan kui-
tenkin vain siind sopimusvaltiossa, jossa tama
henkild asuu, jos tyd tehdadn tdssd valtiossa ja

1) henkilé on tdmin valtion kansalainen; tai

2) hédnestd e tullut tdssd valtiossa asuvaa
ainoastaan timin tyon tekemiseksi.

2. Elakkeestd, jonka sopimusvaltio, sen jul-
kisyhteisé tai paikallisviranomainen maksaa,
tai joka maksetaan niiden perustamista rahas-
toista. luonnolliselle henkilolle tydstd. joka on
tehty timin valtion. sen julkisyhteisdn tai
paikallisviranomaisen palveluksessa, verotetaan
vain tissd valtiossa.

3. Timin sopimuksen 17, 18 ja 20 artiklan
maiidriyksid sovelletaan hyvitykscen ja eldkkee-
seen, jotka maksetaan sopimusvaltion, sen jul-
kisyhteisdn tai paikallisviranomaisen harjoitta-
man liiketoiminnan yhteydessi tehdystd tyosta.

22 antikla
Opiskelijat

1. Rahamiiristd, jotka opiskelija tai liikea-
lan. teollisuuden, maatalouden tai metsatalou-
den harjoittelija. joka asuu tai valittomasti
ennen oleskeluaan sopimusvaltiossa asui toises-
sa sopimusvaltiossa ja joka oleskelee ensiksi
mainitussa valtiossa yksinomaan kokopdivai-
sen perus- tai jatko-opintotasoisen koulutuk-
sensa tai harjoittelunsa vuoksi, saa elatustaan.
koulutustaan tai harjoitteluaan varten, ¢i tassa
valtiossa veroteta, edellyttien, etta nama raha-
mairat kertyvdt timidn valtion ulkopuolella
olevista lahteista.

2. Sopimusvaltiossa olevan yliopiston tai
muun ylemmin oppilaitoksen opiskelijaa tai
liikealan. teollisuuden, maatalouden tai metsa-
talouden harjoittelijaa. joka asuu tai valitto-
masti ennen oleskeluaan toisessa sopimusval-
tiossa asui ensiksi mainitussa valtiossa ja joka
yhtdjaksoisesti oleskelee 1oisessa sopimusval-
tiossa cnintadn 183 pdivda. ei veroteta tassd
toisessa valtiossa hyvityksestd, joka saadaan
tassd toisessa valtiossa tehdystd tydstd, milloin
tyd liittyy hinen opintoihinsa tai harjoitteluun-
sa ja hyvitys koostuu hidnen elatustaan varten
viluimdudmistd ansioista.

3. Jos 2 kappaleessa tarkoitettu hyvitys
ylittdd opiskelijan tai harjoittelijan clatusta
varten valttimittdman ansion miirdn, verote-
taan timin midrdn ylindvastd hyvityksen osas-
ta kummankin sopimusvaltion lainsiidinndn
mukaan, ottaen huomioon timin sopimuksen
muut maidraykset.
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23 arntikla
Rannikon ulkopuolella harjoitetiava toiminta

1. Timin aniklan maardyksid sovelletaan
taimin sopimuksen muiden maidraysten esta-
maua.

2. Sopimusvaltiossa asuvalla henkildlla, joka
toisessa sopimusvaltiossa harjoittaa rannikon
ulkopuolella harjoitettavaa toimintaa, joka liit-
tyy tassd toisessa valtiossa olevan merenpohjan
ja sen sisustan sekd niiden luonnonvarojen
tutkimukseen tai hyvaksikayttoon, katsotaan,
jollei 3 ja 4 kappaleesta muuta johdu, timin
toiminnan osalta harjoittavan liikketoimintaa
tdssd toisessa valtiossa sielld olevasta kiintedsta
toimipaikasta tai kiinteastd paikasta.

3. Taman artiklan 2 kappaleen maardyksii ei
sovelleta, jos toiminta kestda ajanjakson. joka
on enintdan 30 paivad kahdentoista kuukauden
aikana. Tatda kappaletta sovellettaessa katso-
taan kuitenkin:

a) toisen yrityksen kanssa etuyhteydessi ole-
van yrityksen harjoittama toiminta sen yrityk-
sen harjoittamaksi, jonka kanssa se on ctuyh-
teydessa, jos toiminta on olennaisesti saman-
kaltaista kuin viimeksi mainitun yrityksen har-
joittama toiminta;

b) kahden yrityksen olevan etuyhieydessa
keskendin, jos yritys valittomasti tai valillisesti
osallistuu toisen yrityksen valvontaan tahi jos
molemmat ovat valittdomasti tai vilillisesti kol-
mannen henkilén tai kolmansien henkildiden
valvomia.

4. Tulosta, jonka sopimusvaltiossa oleva
yritys saa tarvikkeiden tai henkildiden kuljet-
tamisesta sellaiselle alucelle tai sellaisten aluei-
den vililla. jossa sopimusvaluossa harjoitetta-
vaan merenpohjan ja sen sisustan sekd nuden
luonnonvarojen tutkimukseen tai hyvaksikayt-
166n linttlyvdd toimintaa hanoitetaan. tahi tal-
laiseen toimintaan liittyvastd hinaajien tar mui-
den apualusten kdyidstd. verotetaan vain siind
sopimusvaltiossa, jossa yrityksen tosiasiallinen
johto on.

S. a) Jollei b)kohdan madriyksisti muuta
johdu, voidaan palkasta ja muusta samankal-
taisesta hyvityksestd, jonka sopimusvaltiossa
asuva henkilé saa tyostd, joka liittyy toisessa
sopimusvaltiossa olevan merenpohjan ja sen
sisustan sekd niiden luonnonvarojen tutkimuk-
scen tai hyvaksikiyudon, siind laajuudessa
kuin tyo tehddin tissd toisessa valtiossa ran-
nikon ulkopuolella, verottaa siind toisessa val-
tiossa, edellyttien, ettd tillainen tyd kestdd
yhteens3 yli 30 paivdd kahdentoista kuukauden
atkana;

b) Palkasta ja muusta samankaltaisesta hy-
vityksesti, jonka sopimusvaltiossa asuva hen-
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kild saa tyOstd, joka tehdiin laivassa tai
ilma-aluksessa, jolla harjoitetaan tarvikkeides
tai henkildiden kuljettamista seflaiselle alueclle
tai sellaisten alueiden vililla, jossa sopimusval-
tiossa harjoitettavaan merenpohjan ja sen si-
sustan sckd niiden luonnonvarojen tutkimuk-
seen tai hyvdksikiytidon liittyvaa toimintaa
harjoitetaan, tahi tydstd. joka tehdiin hinaa-
jassa tai muussa apualuksessa, jonka kiyud
liittyy tah3n toimintaan, verotetaan vain siind
sopimusvaltiossa, jossa yrityksen tosiasiallinen
johto on.

6. Voitosta, jonka sopimusvaltiossa asuva
henkildé saa

a) tutkimus- tai hyviksikdyttéoikeuden luo-
vutuksesta; tai .

b) sellaisen  sopimusvaltiossa  sijaitsevan
omaisuuden luovutuksesta, joka kiytetdan tds-
sd toisessa valtiossa olevan merenpohjan ja sen
sisustan sckd sen luonnonvarojen tutkimiscen
ja hyvaksikayudon; tahi

c) scllaisten osakkeiden luovutuksesta. joi-
den arvo kokonaan tai paiosin, valittdmaisti tai
valillisesti, perustuu tallaiscen oikeuteen tai
omaisuuteen joko erillddn tai yhdessa;

voidaan verottaa tdssd toisessa valtiossa.

Tassd kappaleessa "tutkimus- tai hyvaksi-
kayttooikeus™ tarkoittaa oikeutta sopimusval-
tiossa olevan merenpohjan ja sen sisustan seka
niiden luonnonvarojen tutkimuksesta tai hy-
viksikdytdsta tuotettaviin varoihin, mukaan
lukien oikeudet tai osuudet tdllmsitn varoihin
tar tillaisista varoista.

24 artikla
Muu tulo

]. Tulosta. jonka sopimusvaltiossa asuva
henkild saa ja jota ei kisitelld timan sopimuk-
sen edelld olevissa artikloissa, verotetaan vain
1d3ssd valtiossa rnippumatta siitd. mistd tulo
kertyy. Tulosta, jonka sopimusvaltiossa asuva
henkild saa ja joka kertyy toisesta sopimusval-
tiosta, voidaan kuitenkin verottaa myds tissd
toisessa valtiossa.

2. Taman artiklan | kappaleen maariyksia ei
sovelleta tuloon, lukuun ottamatta 7 artiklan 2
kappaleessa tarkoitettua kiintedstd omaisuu-
desta saatua tuloa. jos sopimusvaltiossa asuva
tulon saaja harjoittaa toisessa sopimusvaltiossa
litketoimintaa sielld olevasta kiintedstd toimi-
paikasta lai harjoittaa tassi toisessa valliossa
itsenaistd ammattitoimintaa sielld olevasta kiin-
tedsta paikasta, ja tulon maksamisen perustee-
na oleva oikeus tai omaisuus tosiasiallisesti
liittyy tahan kiinteddn toimipaikkaan tai kiin-
teddn paikkaan. Tassd tapauksessa sovelletaan
8 artiklan wai 16 artiklan madrdyksia.
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25 artikla
Kaksinkertaisen verotuksen poistaminen

1. Suomessa kaksinkertainen verotus poiste-
taan seuraavasti:

a) Milloin Suomessa asuvalla henkildlld on
tuloa. josta taman sopimuksen maardysien
mukaan voidaan verottaa Barbadosissa. Suo-
men on, jollet b) kohdan miiriyksistd muuta
johdu. vahennettdva timan henkilon tulosta
suoritettavasta verosta Barbadosissa tulosta
maksettua veroa vastaava maara.

Vihennyksen maidra ¢i kuitenkaan saa olla
suurempi kuin s¢ ennen vihennyksen tehemista
lasketun tulosta suoritettavan veron osa. joka
jakautuu sille tulolle. josta voidaan verottaa
Barbadosissa.

b) Osinko. jonka Barbadosissa asuva yhiid
maksaa Suomessa asuvalle yhtidlle. vapaute-
taan Suomen verosia. jos saaja valittomasu
hallitsee vahintddn 10 prosenttia osingon mak-
savan yhtion danimaarasta.

¢) Timdn sopimuksen muiden mdardysten
estimittd voidaan Barbadosissa asuvaa luon-
nollista henkil6a. jonka myos katsotaan Suo-
men verolainsiidinnén mukaan 2 artiklassa
tarkoitettujen verojen osalta asuvan Suomessa,
verottaa Suomessa. Suomen on kuitenkin a)
kohdan mairidysten mukaan vahennettdvd
Suomen verosta se Barbadosin vero, joka on
maksettu tulosta. Timan kohdan m3aarayksid
sovelletaan vain Suomen kansalaiseen.

d) Jos Suomessa asuvan henkildn tulo on
sopimuksen mairdysten mukaan vapautettu
verosta Suomessa, Suomi voi kuitenkin maard-
tessain timdn henkildn muusta tulosta suori-
tettavan veron miaraid ottaa lukuun sen tulon,
joka on vapautettu verosta.

¢) Jos kuitenkin Suomessa asuva yhtid saa
korkoa. rojaltia tai yritysjohtomaksua. josta
12. 13 tai 14 artiklan mukaan voidaan verottaa
Barbadosissa. Suomen on vahennetidvd koros-
ta. rojaltista tai yritysjohtomaksusta suoritetta-
vasta verosia maard, joka vastaa 10 prosenttia
koron, rojaltin tai yritysjohtomaksun miarasta.

f) Tamain kappaleen a) kohtaa sovellettaessa
sanonta “Barbadosissa tulosta maksettu vero™
kasittid maidran, joka Suomessa asuvan henki-
16n olisi ollut maksettava Barbadosin verona
asianomaiselta vuodelta tulosta, joka luctaan
kuuluvaksi Barbadosissa harjoitettuun liiketoi-
mintaan. jollei verosta olisi mydnnetty vapau-
tusta tai veroa alennettu siltd vuodelta tai sen
osalta Hotel Aids Act -nimisen lain (Cap. 72) ja
Fiscal Incentives Act -nimisen lain (Cap. 71A)
tai muun lains3idinndn mukaan. joka myé-
hemmin saatctaan saattaa voimaan ja jossa
myonnetaan sellainen vapautus tai alennus.
jonka paiasiallisesti samankaltaisesta Juontees-

ta sopimusvaltioiden toimivaltaiset viranomai-
set ovat yhta mieltd, jos sitd ei ole muutettu sen
jalkeen tai sitda on muutettu vain vahaisessd
mairin ilman ettd sen yleiseen luonteeseen on
vatk utettu.

g) Taman kappaleen f) kohdan miarayksid
sovelletaan kymmeneltd ensimmaiseltd sopi-
muksen soveltamisvuodelta, mutta sopimusval-
tioiden toimivaltaiset viranomaiset voivat neu-
votella keskendin paittaakseen, onko tata
ajanjaksoa pidenneutdva.

2. Barbadosissa kaksinkertainen
poistectaan seuraavasti:

a) Jollet Barbadosin lainsiiddinndsta. joka
koskee muualla kuin Barbadosissa maksetta-
van veron vahentimista Barbadosin verosta.
muuta johdu (sikili kuin tamd lainsiidintd
a1 vaikuta tassd esitettyyn yleiseen periaattee-
seen):

1) vahennetddn Suomen vero. joka Suomen
lainsaddinnén mukaan ja tdman sopimuksen
mukaisesti on suoritettava joko valittomasti tai
vihcnnyksena Suomessa olevasta lahteestd saa-
dusta tulosta (lukuun ottamatta osingon osalta
veroa voitosta, josta osinko maksetaan), siitd
Barbadosin verosta, joka lasketaan saman tu-
lon perusteella kuin minka perusteella Suomen
vero lasketaan;

2) sellaisen osingon osalta, jonka Suomessa
asuva yhtid maksaa Barbadosissa asuvalle yh-
tidlle. joka valittdmast hallitsee v3hintdan 10
prosenttia osingon maksavan yhtidn danimaa-
rasta, on vihennysta mydnnettdessd otettava
huomioon (a) 1) kohdan mukaan vihennettd-
vin Suomen veron lisiksi) s¢ Suomen vero.
joka osingon maksavan yhtion on suoritettava
s1itd voitosta. josta osinko maksetaan.

b) Vihennyksen miird e¢i kuitenkaan saa
olla suurempi kuin se ecnnen vdhennyksen
tekemistd lasketun veron osa. joka jakautuu
sille tulolle. josta voidaan verottaa Suomes-
sa.

verotus

26 artikla
Syrjintékielto

1. Sopimusvaltion kansalainen ei toisessa
sopimusvaltiossa saa joutua sellaisen verotuk-
sen tai siithen littyvan velvoituksen kohteeksi.
joka on muunlainen tai raskaampi kuin verotus
tai siithen liittyva velvoitus. jonka kohteeksi
1aman toisen valtion kansalainen samoissa olo-
suhteissa joutuu tai saattaa joutua.

2. Verotus. joka kohdistuu sopimussaltiossa
olevan yrityksen toisessa sopimusvaltiossa ole-
vaan kiinteddn toimipaikkaan, ¢ tassd toisessa
valtiossa saa olla epaedullisempi kuin verotus.
joka kohdistuu 1assd toisessa valtiossa olevaan
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samanlaista toimintaa harjoittavaan ynitykseen.
Taman maarayksen e katsota velvoittavan
sopimusvaltiota myontimaan toisessa sopimus-
valtiossa asuvalle henkiiolle sellaista henkiio-
kohtaista vahennystd verotuksessa. vapautusta
verosta tai alennusta veroon siviilisaadyn taik-
ka perheen huoliovelvollisuuden johdosta. joka
myonnetdin omussa saluossa asuvalle henki-
tolle.

3. Muussa kuin sellaisessa tapauksessa, jossa
10 artiklan I kappaleen, 12 artklan 8 kappa-
leen, I3 artiklan 7 kappaleen ta1 14 artikian §
kappaleen mairdyksia sovelletaan. ovat korko.
rojaiti. yritysjohtomaksu ja muu maksu, jotka
sopimusvaltiossa oleva yntys suorittaa toisessa
sopimusvaltiossa asuvalie henkildlle, vahennys-
kelpoisia timin yrityksen verotettavaa tuloa
maidratitdessd samoin ehdoin kuin maksu ensik-
si mainitussa valtiossa asuvalle henkilolle.

4. Taman artiklan 2 kappaleen mairdysten ei
katsota estivin Barbadosia soveltamasta sivu-
lilkkeen tulosta suontettavaa veroaan eikd ul-
komaisten vakuutuksenantajien ja ulkomaisten
vakuutusyhtididen vakuutusmaksutuloista suo-
ritettavaa veroaan Income Tax Act -nimisessa
laissa olevien verokantojen mukaan.

5. Sopimusvaltiossa oleva ynitys, jonka pia-
oman loisessa sopimusvaltiossa asuva henkild
tai sielld asuvat henkildt valitdmasti tai valil-
lisesti joko kokonaan tai osaksi omistavat tai
josta he tilld tavoin mdirdivat, ei ensiksi
mainitussa valtiossa saa joutua sellaisen vero-
tuksen tai siithen liittyvin velvoituksen kohteek-
si, joka on muunlainen tai raskaampi kuin
verotus tai siithen liittyva velvoitus, jonka koh-
teeksi enstksi mainitussa valtiossa oleva muu
samanluonteinen yritys joutuu tai saattaa jou-
tua.

6. Tassa artiklassa sanonnalla “verotus™
tarkoitetaan veroja, joihin tdta sopimusta so-
velletaan.

27 arukla

Etuuksien rajoitukset

1. Sopimusvaltiossa asuva henkild. joka saa
tuloa toisesta sopimusvaltiosta, ¢i tassa toisessa
valtiossa ole oikeutettu niihin etuuksiin, jotka
mainitaan artikloissa 7—25, jos 50 prosenttia
tai vahemman henkildn hallintaan oikeuttavas-
ta omistuksesta (tai milloin on kysymys yhtids-
td. 50 prosenttia tai vihemmdin yhtion kunkin
osakeluokan osakkeiden lukumdiristd) on, va-
littdmasti tai vilillisesti. yhden tai useamman
sopimusvaltiossa asuvan luonnollisen henkilon
muodostaman yhdisteimian omistama.

2. Taman artiklan | kappaleen madrdyksid ei
sovelleta, jos sopimusvaltiosta saatu tulo kertyy
kaupan ta1 palvelutoiminnan harjoittamisesta

Vol. 1691, 1-29172

International Business Companies (Exemption
from Taxes) Act -mimisen lain (Cap. 77) nojalla
tai muusta toiminnasta kuin pankkitoiminnan
harjoittamisesta Offshore Banking Act -nimi-
sen lain (Cap. 325) nojaila tahi muun s¢llaisen
mdarayksen nojalla, joka timin sopimuksen
allekirjoittamisen jilkeen saatetaan saattaa voi-
maan ja jonka paiasiallisesti samankaltaisesta
luonteesta sopimusvaltioiden toimivaltaiset vi-
ranomaisect ovat yhti mielti. Henkild. joka
harjoittaa pankkitoimintaa Offshore Banking
Act -nimisen lain (Cap. 325) nojalla tai vakuu-
tustoimintaa Exempt Insurance Act -nimisen
lain (Cap. 308A) nojalla tahi sijoitusyhtidtoi-
mintaa International Business Companies
(Exemption from Taxes) Act -nimisen lain
(Cap. 77} nojalla, taikka muun sellaisen mii-
rayksen nojalla. joka sopimuksen allekirjoitta-
misen jdlkeen saatetaan saaltaa voimaan ja
jonka paaasiallisesti samankaltaisesta fuontees-
ta sopimusvaltioiden toimivaltaiset viranomai-
set ovat yhtd mieltd. ei ole oikeutettu nithin
ctuuksiin, jotka mainitaan 7—2$ artiklassa.

3. Taman artiklan | kappaleen maidrdyksia ei
sovelleta, jos tulon saava henkild on sopimus-
valtiossa asuva yhtid, jonka piiosakeluokan
osakkeilla kaydaian huomattavaa ja sainnollis-
13 kauppaa tunnustetussa arvopaperiporssissa.

4. Jos sopimusvaltio aikoo evitd toisessa
sopimusvaitiossa asuvalta henkiloltd etuuksia
tihdn artiklaan vedoten, on sopimusvaltioiden
toimivaltaisten  viranomaisten  neuvoteltava
asiasta keskendin.

28 artikla

Keskindinen sopimusmenettely

1. Jos henkild katsoo, ettd sopimusvaltion tai
molempien  sopimusvaltioiden toimenpiteet
ovat johtaneet tai johtavat hidnen osaltaan
verotukseen, joka on tdmin sopimuksen maa-
rivsten vastainen, hin voi saattaa asiansa sen
sopimushaltion  toimivaltaisen viranomaisen
kdsiteltavaksi. jossa hdn asuu tai, jos kysymyk-
sessd on 26 artiklan | kappaleen soveltaminen,
jonka kansalainen han on, ilman ettd tdma
vaikuttaa hidnen oikeuteensa kiyttdd ndiden
valtioiden sisdisessd oikeusjarjestyksessa olevia
oikeussuojakeinoja. Asia on saatettava kasitel-
tiviksi kolmen vuoden kuluessa siitd kun
henkild sai tiedon toimenpiteestd. joka on
atheuttanut sopimuksen maardysten vastaisen
verotuksen.

2. Jos toimivaltainen viranomainen havaitsee
huomautuksen perustelluksi. mutta ei itse vor
sadda aikaan tyvdytidvia ratkasua, viranomai-
sen on pyrittdva toisen sopimusvaltion toimi-
valtaisen viranomaisen kanssa keskindisin so-
pimuksin ratkaisemaan asia siind tarkoitukses-
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sa. ettd viltetddn verotus. joka on sopimuksen
vastainen. Siind tapauksessa. ciid toimivaltaiset
viranomaiset paasevit sopimukseen, sopimus-
valtiot madrddvat veroa ja palauttavat sitd tai
myO&ntavat veronhyvitysta tehdyn sopimuksen
mukaisesti. Sopimus pannaan tiytintéon sopi-
musvaltioiden sislisessd lainsiidinndssa ole-
vien aikarajojen estimadtta.

3. Sopimusvaltioiden toimivaltaisten viran-
omaisten on pyrittdvd keskindisin sopimuksin
ratkaisemaan sopimuksen tulkinnassa tai sovel-
tamisessa syntyvat vaikeudet tai epatietoisuutta
aiheuttavat kysymykset. Sopimusvaltioiden toi-
mivaltaiset viranomaiset voivat erityisesti so-
pia:

a) sopimusvaltiossa olevan yrityksen tulon.
vihennyksen, hyvityksen tai alentamisen luke-
misesta sen toisessa sopimusvalliossa olevaan
kiintedadn toimipaikkaan kuuluvaksi:

b) tulon. vahennyksen. hyvityksen tai huo-
jennuksen jakamisesta henkildiden kesken:

c) tietyn tulon luonnchdinnasta:

d) tulon l3hdettd koskevien saintdjen sovel-
tamisesta ticttyyn tuloon;

¢) sanonnan yhteisestd merkityksesta:

N sopimuksessa maaritellyn rahamaarin ko-
rottamisesta talouden tai rahan arvon kehitysta
vastaavasti;

g) sellaisten sisdisen lainsiddinndn mairays-
ten soveltamisesta sopimuksen 1tarkoituksen
mukaisefla tavalla. jotka koskevat maksamat-
tomille madnlle ja 1akaisinmaksetuille maarille
suornitettavia korkoja sekd nkosoikeuteen kuu-
lumattomia seuraamuksia ja sakkoja.

Ne voivat myds neuvotella keskendin kak-
sinkertaisen verotuksen poistamiseksi seflaisissa
tapauksissa. joita sopimus ¢ kdsia.

4. Sopimusvaltioiden toimivaltaiset viran-
omaiset voivat olla vilitdémissi yhieydessd
keshenddn sopimukseen padsemiseksi niiss3 ta-
pauksissa. jotka maimitaan edelld olevissa kap-
paleissa.

29 arukla
Tietogen vathtaminen

1. Sopimusvaluoiden toimivaliaisten viran-
omaisten on vaihdettava keskendin sellaisia
tictoja. jotka ovat valttaimaudmii timin sopi-
muksen ta: sopimusvaltioiden sopimuksen pii-
riin kuuluvia veroja koskevan sisdisen lainsda-
danndn maardysten sovellamiseksi. mikili 1i.
min lainsaddannon perusteella tapahtuva vero-
tus ei ole sopimuksen vasiainen. Sopimusval-
tion vastaanottamia tietoja on kisiteltiva sa-
laisina samalla tavalla kuin 1d@mian valtion
sisdisen lainsdiddinndn perusteella saatuja tie-
toja ja niitd saadaan ilmaista vain henkiloille
tai1 viranomaisille (nithin luettuina tuomioistui-

met ja hallintoclimet). jotka maaradvit. kanta-
vat tai perivit sopimuksen piiriin kuuluvia
veroja tai kisittelevdt niditd veroja koskevia
syytteita tai valituksia. Naiden henkildiden tai
viranomaisten on kaytettivi tictoja vain tallai-
siin tarkoituksiin. Ne saavat ilmaista tietoja
julkisessa oikeudenkdynnissa tai tuomioistui-
men ratkaisuissa. Toimivaltaiset viranomaiset
voivat neuvottelemalla keskendan kehittda niitd
asioita koskevia sopivia chtoja ja menetielyta-
poja. joiden osalta tietoja vaihdetaan. nithin
luettuina tarvittaessa veronkiertoa koskevien
tietojen vaihtaminen.

2. Taman artiklan 1 kappaleen maariysten ¢i
katsota velvoittavan sopimusvaltiota:

a) ryhtymain hallintotoimiin. jotka poikkea-
vat tdmdn sopimusvaltion tai toisen sopimus-
valtion lains33danndsta ja hallintokdytinndsta:

b) antamaan tictoja. joita timin sopimus-
valtion tai toisen sopimusvaltion lainsaadin-
non mukaan tai sadnndnmukaisen hallintome-
nettelyn puitteissa ei voida hankkia:

¢) antamaan tictoja. jotka paljastaisivat hi-
kesalaisuuden taikka teollisen. kaupallisen ja
ammatillisen salaisuuden 12i elinkeinotoimin-
nassa kaytetyn menetielytavan. tarkka tietoja.
joiden ilmaiseminen ohisi vastoin yleistd jirjes-
tlystd (ordre public).

30 artikla
Diplomaatrtiset edustajat ja konsulivirkamiehet

Tamd sopimus ei vaikuta niihin verotuksel-
lisiin erioikeuksiin, jotka kansainvilisen oikeu-
den yleisten s3dntojen tai erityisien sopimusten
mdardysten mukaan myénnetddn diplomaatu-
sille edustajille tar konsulivirkamichille.

31 artikia
Voimaaniulo

1. Sopimusvaltioiden hallitukset ilmoittavat
toistlleen tiyttineensd valtiosdanndssddn (a-
min sopimuksen voimaantulolle asetetut edel-
lytykset.

2. Sopimus tulee voimaan kolmantenakym-
menentend paivinad siitd pdivdstd, jona myo-
hempi | kappaleessa tarkoitetuisia ilmoituksis-
ta on tchty. ja sen madriyksid sovelletaan:

a) Suomessa:

1) lahteelld pidatettavien verojen osalta, tu-
loon. joka saadaan sitd vuotta, jona sopimus
tulee voimaan. lahinnd seuraavan kalenterivuo-
den tammikuun ensimmaisend paivana tai sen
jalkeen;

2) muiden 1tulosta suaritettavien verojen
osalta, veroihin, jotka mairdtdan sitd vuotta,
jona sopimus tulee voimaan, 13hinnd seuraavan
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kalenterivuoden tammikuun ensimmdisend pai-
vina tai sen jilkeen alkavilta verovuosilta;

b) Barbadosissa:

1) ldhteelld pidatettdvien verojen osalta,
mainin. jotka maksetaan tai siirretadn henki-
16lle. joka ei asu Barbadosissa. sitd vuotta. jona
sopimus tulee voimaan. 1dhinnd seuraavan ka-
lentenvuoden tammikuun ensimmaisend pdiva-
nd tai sen jalkeen:

2) muiden tulosta suoritettavien verojen
osalta. tuloon. joka saadaan sitd vuotta. jona
sopimus tulee voimaan, lihinna seuraavan ka-
lentenvuoden tammikuun ensimmaisend paiva-
na tai sen jalkeen.

32 artikla
Pddtyminen

Timd sopimus on voimassa. kunncs jompi-
kump: sopimusvaltio sen irtisanoo. Kumpikin
sopimusvaltio vo1 viiden vuoden kuluttua siitd
paivistd. jona sopimus tulee voimaan. irtisanoa
sopimuksen diplomaattista tietd tekemalli irti-
sanomisilmoituksen vahintdin kuusi kuukautta
ennen kunkin kalentenvuoden paittymista.
Tassd tapauksessa sopimuksen soveltaminen
lakkaa:

a) Suomessa:

1) fahteelld piditetiavien verojen osalta. tu-
loon. joka saadaan sitd vuotta. jona irtisano-

misilmoitus tehdiin, idhinnd seuraavan kalen-
terivuoden tammikuun enssimmdisend pdivani
tas sen jalkeen:

J) muiden tulosta suoritettavien verojen
osalta. veroihin, jotka mairdtdan sita vuolta,
jona irtisanomisilmoitus tehdaan. 13hinnd seu-
raavan kalentenvuoden tammikuun ensimmai-
send pdividnd tai sen jilkeen alkavilta verovuo-
silta;

b) Barbadosissa:

1) lahteelld pidatettivien verojen osalta,
miinin, jotka maksetaan tai siirretddn henki-
15lle, joka ei asu Barbadosissa. irtisanomisil-
moitusta lihinnid securaavana tammikuun ¢n-
simmdisend paivana tai sen jalkeen:

J) muiden tulosta suontettavien verojen
osalta, tuloon, joka saadaan sopimuksen irti-
sanomista lahinnd seuraavana tammikuun ¢n-
simmdisend pdivana tai sen jalkeen.

Tamdn vakuudeksi ovat allekirjoittaneet,
asianmukaisesti sithen valtuutettuina, allekir-
joittancet tamdn sopimuksen.

Tehty Lontoossa |5 pdivini kesdkuuta 1989
kahtena suomen- ja englanninkielisend kappa-
leena molempien tekstien ollessa yhtd todistus-
voimaiset.

Suomen hallituksen
puolesta:

ILKKA PASTINEN

Babadosin hallituksen
puolesta:

WiNsTON Cox
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CONVENTION! BETWEEN FINLAND AND BARBADOS FOR THE
AVOIDANCE OF DOUBLE TAXATION WITH RESPECT TO
TAXES ON INCOME

The Government of Finland and the Government of Barbados, desiring to con-
clude a Convention for the avoidance of double taxation with respect to taxes on
income, have agreed as follows:

Article 1. PERSONAL SCOPE

This Convention shall apply to persons who are residents of one or both of the
Contracting States.

Article 2. TAXES COVERED

1. The existing taxes to which this Convention shall apply are:
(a) In Finland:
(i) The state income tax;
(ii) The communal tax;
(iii) The church tax; and
(iv) The tax withheld at source from non-residents’ income
(hereinafter referred to as “Finnish tax”);
b) In Barbados:
(i) The income tax (including premium income tax);
(ii) The corporation tax (including tax on branch profits); and
(iii) The petroleum winning operations tax
(hereinafter referred to as “Barbados tax™).

2. The Convention shall apply also to any identical or substantially similar
taxes which are imposed after the date of signature of the Convention in addition to,
or in place of, the existing taxes. The competent authorities of the Contracting States
shall notify each other of any significant changes which have been made in their
respective taxation laws.

Article 3. GENERAL DEFINITIONS

1. For the purposes of this Convention, unless the context otherwise requires:

a) The term “Finland” means the Republic of Finland and, when used in a
geographical sense, means the territory of the Republic of Finland, and any area
adjacent to the territorial waters of the Republic of Finland within which, under the
laws of Finland and in accordance with international law, the rights of Finland with

! Came nto force on 20 August 1992, i.e., 30 days after the date of the last of the noufications (of 21 July 1992) by
which the Contracting Parties had informed each other of the completion of the constitutional requirements, in
accordance with article 31 (2).
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respect to the exploration and exploitation of the natural resources of the sea bed
and its sub-soil and of the superjacent waters may be exercised;

b) The term “Barbados” means the island of Barbados and the territorial
waters thereof, including any area outside such territorial waters which in accord-
ance with international law and the laws of Barbados is an area within which the
rights of Barbados with respect to the sea bed and sub-soil and their natural re-
sources may be exercised;

¢) The term “person” includes an individual, a company and any other body
of persons;

d) The term “company” means any body corporate or any entity which is
treated as a body corporate for tax purposes;

e) The terms “enterprise of a Contracting State” and “enterprise of the other
Contracting State” mean respectively an enterprise carried on by a resident of a
Contracting State and an enterprise carried on by a resident of the other Contracting
State;

/) The term “national” means any individual possessing the nationality of a
Contracting State, and any legal person, partnership and association deriving its
status as such from the laws in force in a Contracting State;

g) The term “international traffic” means any transport by a ship or aircraft,
except when such transport is solely between places within a Contracting State;
p y p g

h) The term “competent authority” means:
(i) In Finland, the Ministry of Finance or its authorized representative;
(ii) In Barbados, the Minister of Finance or his authorised representative.

2. As regards the application of the Convention by a Contracting State any
term not defined therein shall, unless the context otherwise requires, have the
meaning which it has under the law of that State concerning the taxes to which the
Convention applies.

Article 4. RESIDENCE

1. For the purposes of this Convention, the term “resident of a Contracting
State” means any person who, under the laws of that State, is liable to tax therein by
reason of his domicile, residence, place of management or any other criterion of a
similar nature. However, the term does not include any person who is liable to tax in
that State in respect only of income from sources in that State.

2. Where by reason of the provisions of paragraph 1 an individual is a resident
of both Contracting States, then his status shall be determined as follows:

a) He shall be deemed to be a resident of the State in which he has a permanent
home available to him; if he has a permanent home available to him in both States,
he shall be deemed to be a resident of the State with which his personal and eco-
nomic relations are closer (centre of vital interests);

b) If the State in which he has his centre of vital interests cannot be determined,
or if he has not a permanent home available to him in either State, he shall be deemed
to be a resident of the State in which he has an habitual abode;
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" ¢) If he has an habitual abode in both States or in neither of them, he shall be
deemed to be a resident of the State of which he is a national;

d) If he is a national of both States or of neither of them, the competent author-
ities of the Contracting States shall settle the question by mutual agreement.

3. Where by reason of the provisions of paragraph 1 a person other than an
individual is a resident of both Contracting States, the competent authorities of the
Contracting States shall settle the question by mutual agreement.

Article 5. LIMITATION OF RELIEF

Where under any provision of this Convention income or capital gains are re-
lieved from Finnish tax and, under the law in force in Barbados, an individual in
respect of the said income or capital gains is liable to tax by reference to the amount
thereof which is remitted to or received in Barbados and not by reference to the full
amount thereof, then the relief to be allowed under the Convention in Finland shall
apply only to so much of the income or capital gains as are remitted to or received
in Barbados.

Article 6. PERMANENT ESTABLISHMENT

1. For the purposes of this Convention, the term “permanent establishment”
means a fixed place of business through which the business of an enterprise is
wholly or partly carried on.

2. The term “permanent establishment” includes especially:
a) A place of management;

b) A branch;

¢) An office;

d) A factory;

e) A workshop;

f) A store or other sales outlet;

£) A mine, an oil or gas well, a quarry or any other place of extraction of natural
resources; and

h) The maintenance of substantial equipment or machinery for a period of
more than six months.

3. Abuilding site, or construction, assembly or installation project or supervi-
sory activities in connection therewith constitute a permanent establishment only if
such site, project or activities last more than six months.

4. Notwithstanding the preceding provisions of this Article, the term “perma-
nent establishment” shall be deemed not to include:

a) The use of facilities solely for the purpose of storage, display or delivery of
goods or merchandise belonging to the enterprise;

b) The maintenance of a stock of goods or merchandise belonging to the enter-
prise solely for the purpose of storage, display or delivery;
Vol. 1691, 1-29172
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¢) The maintenance of a stock of goods or merchandise belonging to the enter-
prise solely for the purpose of processing by another enterprise;

d) The maintenance of a fixed place of business solely for the purpose of pur-
chasing goods or merchandise or of collecting information, for the enterprise;

e) The maintenance of a fixed place of business solely for the purpose of
carrying on, for the enterprise, any other activity of a preparatory or auxiliary char-
acter;

/) The maintenance of a fixed place of business solely for any combination
of activities mentioned in sub-paragraphs a) to e), provided that the overall activity
of the fixed place of business resulting from this combination is of a preparatory or
auxiliary character.

5. Notwithstanding the provisions of paragraphs 1 and 2, where a person
— other than an agent of an independent status to whom paragraph 6 applies — is
acting on behalf of an enterprise and has, and habitually exercises, in a Contracting
State an authority to conclude contracts in the name of the enterprise, that enter-
prise shall be deemed to have a permanent establishment in that State in respect of
any activities which that person undertakes for the enterprise, unless the activities
of such person are limited to those mentioned in paragraph 4 which, if exercised
through a fixed place of business, would not make this fixed place of business a
permanent establishment under the provisions of that paragraph.

6. An enterprise shall not be deemed to have a permanent establishment in a
Contracting State merely because it carries on business in that State through a
broker, general commission agent or any other agent of an independent status, pro-
vided that such persons are acting in the ordinary course of their business. However,
when the activities of such an agent are devoted wholly or almost wholly on behalf
of that enterprise, he will not be considered an agent of an independent status within
the neaning of this paragraph but in such cases the provisions of paragraph 4 shall
apply.

7. The fact that a company which is a resident of a Contracting State controls
or is controlled by a coinpany which is a resident of the other Contracting State, or
which carries on business in that other State (whether through a permanent estab-
lishment or otherwise), shall not of itself constitute either company a permanent
establishment of the other.

Article 7.  INCOME FROM IMMOVABLE PROPERTY

1. Income derived by a resident of a Contracting State from immovable prop-
erty (including income from agriculture or forestry) situated in the other Contracting
State may be taxed in that other State.

2. a) The term “immovable property” shall, subject to the provisions of sub-
paragraphs b) and c), have the meaning which it has under the law of the Contracting
State in which the property in question is situated.

b) The term “immovable property” shall in any case include property acces-
sory to immovable property, livestock and equipment used in agriculture and for-
estry, rights to which the provisions of general law respecting landed property apply,
usufruct of immovable property and rights to variable or fixed payments as consid-
eration for the working of, or the right to work, mineral deposits, sources and other
natural resources.
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¢) Ships and aircraft shall not be regarded as immovable property.

3. The provisions of paragraph 1 shall apply to income derived from the direct
use, letting, or use in any other form of immovable property.

4. Where the ownership of shares or other corporate rights in a company
entitles the owner of such shares or corporate rights to the enjoyment of immovable
property held by the company, the income from the direct use, letting, or use in any
other form of such right to enjoyment may be taxed in the Contracting State in which
the immovable property is situated.

5. The provisions of paragraphs 1 and 3 shall also apply to the income from
immovable property of an enterprise and to income from immovable property used
for the performance of independent personal services.

Article 8. BUSINESS PROFITS

1. The profits of an enterprise of a Contracting State shall be taxable only in
that State unless the enterprise carries on business in the other Contracting State
through a permanent establishment situated therein. If the enterprise carries on
business as aforesaid, the profits of the enterprise may be taxed in the other State
but only so much of them as is attributable to that permanent establishment.

2. Notwithstanding the provisions of paragraph 1, where an enterprise of a
Contracting State which has a permanent establishment in the other Contracting
State carries on business activities in that other State otherwise than through the
permanent establishment, of the same or similar kind as the business activities
carried on by the permanent establishment, then the profits of such activities may
be attributable to the permanent establishment unless the enterprise shows that
such activities could not have been reasonably undertaken by the permanent estab-
lishment.

3. Subject to the provisions of paragraph 4, where an enterprise of a Con-
tracting State carries on business in the other Contracting State through a permanent
establishment situated therein, there shall in each Contracting State be attributed to
that permanent establishment the profits which it might be expected to make if it
were a distinct and separate enterprise engaged in the same or similar activities
under the same or similar conditions and dealing wholly independently with the
enterprise of which it is a permanent establishment.

4. In determining the profits of a permanent establishment, there shall be
allowed as deductions expenses which are incurred for the purposes of the per-
manent establishment, including executive and general administrative expenses so
incurred, whether in the State in which the permanent establishment is situated or
elsewhere.

5. No profits shall be attributed to a permanent establishment by reason of the
mere purchase by that permanent establishment of goods or merchandise for the
enterprise.

6. If the information available to the tax authority concerned is inadequate to
determine the profits to be attributed to the permanent establishment, such profits
may be determined by the exercise of discretion or the making of an estimate by that
authority, provided that such discretion shall be exercised or such estimate shall be
made in accordance with the principles stated in this Article.
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7. Where profits include items of income which are dealt with separately in
other Articles of this Convention, then, the provisions of those Articles shall not be
affected by the provisions of this Article.

Article 9. SHIPPING AND AIR TRANSPORT

1. Profits of an enterprise of a Contracting State from the operation of ships
or aircraft in international traffic shall be taxable only in that State.

2. Profits of an enterprise of a Contracting State from the use, maintenance, or
rental of containers (including trailers, barges, and related equipment for the trans-
port of containers) used in international traffic shall be taxable only in that State.

3. The provisions of paragraph 1 shall also apply to profits from the participa-
tion in a pool, a joint business or an international operating agency.

Article 10. ASSOCIATED ENTERPRISES

1. Where

a) An enterprise of a Contracting State participates directly or indirectly in the
management, control or capital of an enterprise of the other Contracting State, or

b) The same persons participate directly or indirectly in the management, con-
trol or capital of an enterprise of a Contracting State and an enterprise of the other
Contracting State, and in either case conditions are made or imposed between the
two enterprises in their commercial or financial relations which differ from those
which would be made between independent enterprises, then any profits which
would, but for those conditions, have accrued to one of the enterprises, but, by
reason of those conditions, have not so accrued, may be included in the profits of
that enterprise and taxed accordingly.

2. Where a Contracting State includes in the profits of an enterprise of that
State — and taxes accordingly — profits on which an enterprise of the other Con-
tracting State has been charged to tax in that other State and the profits so included
are by the first-mentioned State claimed to be profits which would have accrued to
the enterprise of the first-mentioned State if the conditions made between the two
enterprises had been those which would have been made between independent
enterprises, then that other State shall make an appropriate adjustment to the
amount of tax charged therein on those profits, where that other State considers
the adjustment justified. In determining such adjustment, due regard shall be had to
the other provisions of this Convention and the competent authorities of the Con-
tracting States shall if necessary consult each other.

Article 11. DIVIDENDS

1. Dividends paid by a company which is a resident of a Contracting State to
a resident of the other Contracting State may be taxed in that other State.

2. However, such dividends may also be taxed in the Contracting State of
which the company paying the dividends is a resident and according to the laws of
that State, but if the recipient is the beneficial owner of the dividends the tax so
charged shall not exceed:
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a) 5 per cent of the gross amount of the dividends if the beneficial owner is a
company (other than a partnership) which holds directly at least 10 per cent of the
voting power of the company paying the dividends;

b) 15 per cent of the gross amount of the dividends in all other cases.

This paragraph shall not affect the taxation of the company in respect of the
profits out of which the dividends are paid.

3. Notwithstanding the provisions of paragraph 2, dividends paid by a com-
* pany which is a resident of Barbados to the Finnish Fund for Industrial Develop-
ment Co-operation Ltd (Finnfund) shall be exempt from Barbados tax.

4. The term “dividends” as used in this Article means income from shares, or
other rights, not being debt-claims, participating in profits, as well as income from
other corporate rights which is subjected to the same taxation treatment as income
from shares by the laws of the State of which the company making the distribution
is a resident.

5. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner
of the dividends, being a resident of a Contracting State, carries on business in the
other Contracting State of which the company paying the dividends is a resident,
through a permanent establishment situated therein, or performs in that other State
independent personal services from a fixed base situated therein, and the holding in
respect of which the dividends are paid is effectively connected with such per-
manent establishment or fixed base. In such case the provisions of Article 8 or
Article 16, as the case may be, shall apply.

6. Where a company which is a resident of a Contracting State derives profits
or income from the other Contracting State, that other State may not impose any tax
on the dividends paid by the company, except insofar as such dividends are paid to
a resident of that other State or insofar as the holding in respect of which the divi-
dends are paid is effectively connected with a permanent establishment or a fixed
base situated in that other State, nor subject the company’s undistributed profits to
a tax on undistributed profits, even if the dividends paid or the undistributed profits
consist wholly or partly of profits or income arising in such other State.

7. Where a company which is a resident of a Contracting State derives profits
or income from activities carried on by that company through a permanent estab-
lishment situated in the other Contracting State, then any profits or income remitted
or deemed to have been remitted by the permanent establishment to the head office
of the company or any other of its offices may, notwithstanding any other provisions
of the Convention, be taxed in accordance with the law of the other Contracting
State, but the tax so charged shall not exceed 5 per cent of the profits or income
remitted or deemed to have been remitted.

Article 12. INTEREST

1. Interest arising in a Contracting State and paid to a resident of the other
Contracting State may be taxed in that other State.

2. However, such interest may also be taxed in the Contracting State in which
it arises and according to the laws of that State, but if the recipient is the beneficial
owner of the interest the tax so charged shall not exceed 5 per cent of the gross
amount of the interest.
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3. Notwithstanding the provisions of paragraph 2, interest arising in a Con-
tracting State and paid to the Government of the other Contracting State shall be
exempt from tax in the first-mentioned State.

4. For the purposes of paragraph 3, the term “Government” means:
a) In the case of Finland,
(1) The Government of Finland;
(ii) The “Suomen Pankki” (the Central Bank of Finland);
(iii) The Finnish Fund for Industrial Development Co-operation Ltd (Finnfund);
(iv) The Finnish Export Credit Ltd; and

(v) Any other like institution, as may be agreed upon from time to time between the
Governments of the Contracting States;

b) In the case of Barbados,
(1) The Government of Barbados;
(ii) The Central Bank of Barbados;
(iii) The Barbados Development Bank; and

(iv) Any other like institution, as may be agreed upon from time to time between the
Governments of the Contracting States.

5. The term “interest” as used in this Article means income from debt-claims
of every kind, whether or not secured by mortgage and whether or not carrying a
right to participate in the debtor’s profits, and in particular, income from government
securities and income from bonds or debentures, including premiums and prizes
attaching to such securities, bonds or debentures. Penalty charges for late payment
shall not be regarded as interest for the purpose of this Article.

6. The provisions of paragraphs | and 2 shall not apply if the beneficial owner
of the interest, being a resident of a Contracting State, carries on business in the
other Contracting State in which the interest arises, through a permanent estab-
lishment situated therein, or performs in that other State independent personal serv-
ices from a fixed base situated therein, and the debt-claim in respect of which the
interest is paid is effectively connected with:

a) Such permanent establishment or fixed base, or

b) Business activities referred to in paragraph 2 of Article 8.

In such cases the provisions of Article 8 or Article 16, as the case may be, shall
apply.

7. Interest shall be deemed to arise in a Contracting State when the payer is
that State itself, a local authority or a resident of the State. Where, however, the
person paying the interest, whether he is a resident of a Contracting State or not, has
in a Contracting State a permanent establishment or a fixed base in connection with
which the indebtedness on which the interest is paid was incurred, and such interest

is borne by such permanent establishment or fixed base, then such interest shall be
deemed to arise in the State in which the permanent establishment or fixed base is

situated.

8. Where, by reason of a special relationship between the payer and the bene-
ficial owner or between both of them and some other person, the amount of the
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interest, having regard to the debt-claim for which it is paid, exceeds the amount
which would have been agreed upon by the payer and the beneficial owner in the
absence of such relationship, the provisions of this Article shall apply only to the
last-mentioned amount. In such case, the excess part of the payments shall remain
taxable according to the laws of each Contracting State, due regard being had to the
other provisions of this Convention.

Article 13. ROYALTIES

1. Royalties arising in a Contracting State and paid to a resident of the other
Contracting State may be taxed in that other State.

2. However, such royalties may also be taxed in the Contracting State in
which they arise and according to the laws of that State, but if the recipient is the
beneficial owner of the royalties, the tax so charged shall not exceed 5 per cent of the
gross amount of the royalties.

3. The term “royalties” as used in this Article means payments of any kind
received as a consideration for the use of, or the right to use, any copyright of
literary, artistic or scientific work including cinematograph films, and films or tapes
for radio or television broadcasting, any patent, trade mark, design or model, plan,
secret formula or process, or for information concerning industrial, commercial or
scientific experience.

4. Notwithstanding the provisions of paragraphs 1 and 2, copyright royalties
in respect of the use of, or the right to use, any literary, artistic or scientific work
(including royalties in respect of cinematograph films and films or tapes for radio or
television broadcasting) arising in a Contracting State and paid to a resident of the
other Contracting State shall be exempt from tax in the first-mentioned State.

5. The provisions of paragraphs 1, 2 and 4 shall not apply if the beneficial
owner of the royalties, being a resident of a Contracting State, carries on business in
the other Contracting State in which the royalties arise, through a permanent estab-
lishment situated therein, or performs in that other State independent personal serv-
ices from a fixed base situated therein, and the right or property in respect of which
the royalties are paid is effectively connected with:

a) Such permanent establishment or fixed base, or
b) Business activities referred to in paragraph 2 of Article 8.

In such cases the provisions of Article 8 or Article 16, as the case may be, shall
apply.

6. Royalties shall be deemed to arise in a Contracting State when the payer is
that State itself, a local authority or a resident of that State. Where, however, the
person paying the royalties, whether he is a resident of a Contracting State or not,
has in a Contracting State a permanent establishment or a fixed base in connection
with which the liability to pay the royalties was incurred, and such royalties are
borne by such permanent establishment or fixed base, then such royalties shall be
deemed to arise in the State in which the permanent establishment or fixed base is
situated.

7. Where, by reason of a special relationship between the payer and the bene-
ficial owner or between both of them and some other person, the amount of the
royalties, having regard to the use, right or information for which they are paid,
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exceeds the amount which would have been agreed upon by the payer and the
beneficial owner in the absence of such relationship, the provisions of this Article
shall apply only to the last-mentioned amount. In such case, the excess part of the
payments shall remain taxable according to the laws of each Contracting State, due
regard being had to the other provisions of this Convention.

Article 14. MANAGEMENT CHARGES

1. Management charges paid by a resident of a Contracting State to an enter-
prise of the other Contracting State may be taxed in that other State.

2. However, such management charges may also be taxed in the Contracting
State of which the person paying the management charges is a resident and
according to the laws of that State, but the tax so charged shall not exceed 5 per cent
of the gross amount of the charges.

3. The term “management charges” as used in this Article means payments
of any kind to an enterprise for, or in respect of, the provision of industrial or com-
mercial advice, or management or technical services, or similar services or facilities,
but it does not include payments for independent personal services mentioned in
Article 16.

4. The provisions of paragraphs 1 and 2 shall not apply if the enterprise to
which the management charges are paid, being an enterprise of a Contracting State,
carries on business in the other Contracting State from which the management
charges are paid, through a permanent establishment situated therein and the serv-
ices for which the management charges are paid are effectively connected with:

a) Such permanent establishment, or
b) Business activities referred to in paragraph 2 of Article 8.
In such cases the provisions of Article 8 shall apply.

5. Where, by reason of a special relationship between the payer and the recip-
ient or between both of them and some other person, the amount of the manage-
ment charges, having regard to the services for which they are paid, exceeds the
amount which would have been agreed upon by the payer and the recipient in
the absence of such relationship, the provisions of this Article shall apply only to the
last-mentioned amount. In such case, the excess part of the payments shall remain
taxable according to the laws of each Contracting State, due regard being had to the
other provisions of this Convention.

Article 15. CAPITAL GAINS

1. Gains derived by a resident of a Contracting State from the alienation of
immovable property referred to in paragraph 2 of Article 7 and situated in the other
Contracting State may be taxed in that other State.

2. Gains derived by a resident of a Contracting State from the alienation of
shares or other corporate rights referred to in paragraph 4 of Article 7 may be taxed
in the Contracting State in which the immovable property held by the company is
situated.

3. Gains from the alienation of movable property forming part of the business
property of a permanent establishment which an enterprise of a Contracting State
has in the other Contracting State or of movable property pertaining to a fixed base
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available to a resident of a Contracting State in the other Contracting State for the
purpose of performing independent personal services, including such gains from the
alienation of such a permanent establishment (alone or with the whole enterprise) or
of such fixed base, may be taxed in that other State.

4, Gains derived by a resident of a Contracting State from the alienation of
ships, aircraft or containers (including trailers, barges and related equipment for the
transport of containers) opcrated in international traffic or movable property per-
taining to the operation of such ships or aircraft, shall be taxable only in that State.

5. Gains from the alienation of any property other than that referred to in the
preceding paragraphs of this Article, shall be taxable only in the Contracting State
of which the alienator is a resident.

Article 16. INDEPENDENT PERSONAL SERVICES

1. Income derived by an individual who is a resident of a Contracting State in
respect of professional services or other activities of an independent character shall
be taxable only in that State unless he has a fixed base regularly available to him in
the other Contracting State for the purpose of performing his activities or he is
present in that other State for a period or periods exceeding in the aggregate 90 days
in any twelve-month period. If he has such a fixed base or remains in that other State
for the aforesaid period or periods, the income may be taxed in the other State but
only so much of it as is attributable to that fixed base or is derived from his activities
performed in that other State during the aforesaid period or periods.

2. The term “professional services” includes especially independent scientific,
literary, artistic, educational or teaching activities as well as the independent activ-
ities of physicians, lawyers, engineers, architects, dentists and accountants.

Article 17. DEPENDENT PERSONAL SERVICES

1. Subject to the provisions of Articles 18, 20, 21 and 22, salaries, wages and
other similar remuneration derived by a resident of a Contracting State in respect of
an employment shall be taxable only in that State unless the employment is exer-
cised in the other Contracting State. If the employment is so exercised, such remu-
neration as is derived therefrom may be taxed in that other State.

2. Notwithstanding the provisions of paragraph 1, remuneration derived by a
resident of a Contracting State in respect of an employment exercised in the other
Contracting State shall be taxable only in the first-mentioned State if:

a) The recipient is present in the other State for a period or periods not
exceeding in the aggregate 183 days within any twelve-month period, and

b) The remuneration is paid by, or on behalf of, an employer who is not a
resident of the other State, and

¢) The remuneration is not borne by a permanent establishment or a fixed base
which the employer has in the other State.

3. Notwithstanding the preceding provisions of this Article, remuneration de-
rived in respect of an employment exercised aboard a ship or aircraft operated in
international traffic by a resident of a Contracting State, may be taxed in that State.
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Article 18. DIRECTORS’ FEES AND REMUNERATION
OF TOP-LEVEL MANAGERIAL OFFICIALS

Directors’ fees and other similar payments derived by a resident of a Con-
tracting State in his capacity as a member of the board of directors or any other
similar organ of a company which is a resident of the other Contracting State may
be taxed in that other State.

2. Salaries, wages and other similar remuneration derived by a resident of a
Contracting State in his capacity as an official in a top-level managerial position of a
company which is a resident of the other Contracting State may be taxed in that
other State.

Article 19. ARTISTES AND SPORTSMEN

1. Notwithstanding the provisions of Articles 16 and 17, income derived by a
resident of a Contracting State as an entertainer, such as a theatre, motion picture,
radio or television artiste, or a musician, or as a sportsman, from his personal activ-
ities as such exercised in the other Contracting State, may be taxed in that other
State.

2. Where income in respect of personal activities exercised by an entertainer
or a sportsman in his capacity as such accrues not to the entertainer or sportsman
himself but to another person, that income may, notwithstanding the provisions of
Articles 8, 16 and 17, be taxed in the Contracting State in which the activities of the
entertainer or sportsman are exercised.

3. Notwithstanding the provisions of paragraphs 1 and 2, income derived in
respect of activities referred to in paragraph 1 shall be exempt from tax in the Con-
tracting State in which the activities are exercised, if

a) The visit of the entertainer or sportsman to that State is substantially sup-
ported by public funds of the other Contracting State or a statutory body or local
authority thereof;

b) The income is derived by a non-profit organisation, no part of the income of
which was payable to, or was otherwise available for, the personal benefit of any
proprietor, member or shareholder thereof; or

¢) The income of the entertainer or sportsman is derived in respect of services
provided to an organisation referred to in sub-paragraph b).

Article 20. PENSIONS

Subject to the provisions of paragraph 2 of Article 21, pensions, including pay-
ments made under the social security legislation, derived from sources within a
Contracting State may be taxed in that State.

Article 21. GOVERNMENT SERVICE

1. @) Remuneration, other than a pension, paid by a Contracting State or a
statutory body or a local authority thereof to an individual in respect of services
rendered to that State or body or authority shall be taxable only in that State.
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b) However, such remuneration shall be taxable only in the Contracting State
of which the individual is a resident if the services are rendered in that State and the
individual:

(i) Is a national of that State; or

(i) Did not become a resident of that State solely for the purpose of rendering the
services.

2. Any pension paid by, or out of funds created by, a Contracting State or a
statutory body or a local authority thereof to an individual in respect of services
rendered to that State or body or authority shall be taxable only in that State.

3. The provisions of Articles 17, 18 and 20 shall apply to remuneration and
pensions in respect of services rendered in connection with a business carried on by
a Contracting State or a statutory body or a local authority thereof.

Article 22. STUDENTS

1. Payments which a student or business, technical, agricultural or forestry
apprentice who is or was immediately before visiting a Contracting State a resident
of the other Contracting State and who is present in the first-mentioned State solely
for the purpose of his full time education or training, whether at undergraduate
or postgraduate level, receives for the purpose of his maintenance, education or
training shall not be taxed in that State, provided that such payments arise from
sources outside that State.

2. A student at a university or other institution for higher education in a Con-
tracting State, or a business, technical, agricultural or forestry apprentice who is or
was immediately before visiting the other Contracting State a resident of the first-
mentioned State and who is present in the other Contracting State for a continuous
period not exceeding 183 days, shall not be taxed in that other State in respect of
remuneration for services rendered in that State, provided that the services are in
connection with his studies or training and the remuneration constitutes earnings
necessary for his maintenance.

3. Where the remuneration referred to in paragraph 2 is in excess of the
amount which constitutes earnings necessary for the maintenance of the student or
apprentice, the excess part of the remuneration shall remain taxable according to the
laws of each Contracting State, due regard being had to the other provisions of this
Convention.

Article 23. OFFSHORE ACTIVITIES

1. The provisions of this Article shall apply notwithstanding any other provi-
sion of this Convention.

2. A person who is a resident of a Contracting State and carries on activities
offshore in the other Contracting State in connection with the exploration or exploi-
tation of the sea bed and sub-soil and their natural resources situated in that other
State shall, subject to paragraphs 3 and 4, be deemed in relation to those activities to
be carrying on business in that other State through a permanent establishment or
fixed base situated therein.
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3. The provisions of paragraph 2 shall not apply where the activities are car-
ried on for a period not exceeding 30 days in the aggregate in any twelve-month
period. However, for the purposes of this paragraph:

a) Activities carried on by an enterprise associated with another enterprise
shall be regarded as carried on by the enterprise with which it is associated if
the activities in question are substantially the same as those carried on by the last-
mentioned enterprise;

b) Two enterprises shall be deemed to be associated if one is controlled directly
or indirectly by the other, or both are controlled directly or indirectly by a third
person or persons.

4. Profits derived by an enterprise of a Contracting State from the transporta-
tion of supplies or personnel to a location, or between locations, where activities in
connection with the exploration or exploitation of the sea bed and sub-soil and their
natural resources are being carried on in a Contracting State, or from the operation
of tugboats and other vessels auxiliary to such activities, shall be taxable only in the
Contracting State in which the place of effective management of the enterprise is
situated.

5. a) Subject to sub-paragraph b) salaries, wages and similar remuneration
derived by a resident of a Contracting State in respect of an employment connected
with the exploration or exploitation of the sea bed and sub-soil and their natural
resources situated in the other Contracting State may, to the extent that the duties
are performed offshore in that other State, be taxed in that other State provided that
the employment offshore is carried on for a period exceeding 30 days in the aggre-
gate in any twelve-month period.

b) Salaries, wages and similar remuneration derived by a resident of a Con-
tracting State in respect of an employment exercised aboard a ship or aircraft
engaged in the transportation of supplies or personnel to a location, or between
locations, where activities connected with the exploration or exploitation of the sea
bed and sub-soil and their natural resources are being carried on in a Contracting
State, or in respect of an employment exercised aboard tugboats or other vessels
operated auxiliary to such activities, shall be taxable only in the Contracting State in
which the place of effective management of the enterprise is situated.

6. Gains derived by a resident of a Contracting State from the alienation of:
a) Exploration or exploitation rights; or

b) Property situated in the other Contracting State and used in connection with
the exploration or exploitation of the sea bed and sub-soil and their natural re-
sources situated in that other State; or

¢) Shares deriving their value or the greater part of their value directly or indi-
rectly from such rights or such property or from such rights and such property taken
together;

may be taxed in that other State.

In this paragraph “exploration or exploitation rights” mean rights to assets to be
produced by the exploration of exploitation of the sea bed and sub-soil and their
natural resources in the other Contracting State, including rights to interests in or to
the benefit of such assets.
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Article 24. OTHER INCOME

1. Items of income of a resident of a Contracting State, wherever arising, not
dealt with in the foregoing Articles of this Convention shall be taxable only in that
State. However, any items of income of a resident of a Contracting State arising in
the other Contracting State may also be taxed in that other State.

2. The provisions of paragraph 1 shall not apply to income, other than income
from immovable property as defined in paragraph 2 of Article 7, if the recipient of
such income, being a resident of a Contracting State, carries on business in the other
Contracting State through a permanent establishment situated therein, or performs
in that other State independent personal services from a fixed base situated therein,
and the right or property in respect of which the income is paid is effectively con-
nected with such permanent establishment or fixed base. In such case the provisions
of Article 8 or Article 16, as the case may be, shall apply.

Article 25. ELIMINATION OF DOUBLE TAXATION

1. In Finland, double taxation shall be eliminated as follows:

a) Where a resident of Finland derives income which, in accordance with the
provisions of this Convention, may be taxed in Barbados, Finland shall, subject to
the provisions of sub-paragraph b), allow as a deduction from the tax on income of
that person, an amount equal to the tax on income paid in Barbados.

Such deduction shall not, however, exceed the part of the tax on income, as
computed before the deduction is given, which is attributable to the income which
may be taxed in Barbados.

b) Dividends paid by a company which is a resident of Barbados to a company
which is a resident of Finland and controls directly at least 10 per cent of the voting
power of the company paying the dividends shall be exempt from Finnish tax.

¢) Notwithstanding any other provision of this Convention, an individual who
is a resident of Barbados and under Finnish taxation law with respect to the Finnish
taxes referred to in Article 2 also is regarded as a resident of Finland may be taxed
in Finland. However, Finland shall allow any Barbados tax paid on the income as a
deduction from Finnish tax in accordance with the provisions of sub-paragraph a).
The provisions of this sub-paragraph shall apply only to nationals of Finland.

d) Where in accordance with any provision of the Convention income derived
by a resident of Finland is exempt from tax in Finland, Finland may nevertheless, in
calculating the amount of tax on the remaining income of such resident, take into
account the exempted income.

e) Where, however, a company which is a resident of Finland derives interest,
royalties or management charges which in accordance with Articles 12, 13 or 14 may
be taxed in Barbados, Finland shall allow as a deduction from the tax on the interest,
royalties or management charges an amount equal to 10 per cent of the gross amount
of such interest, royalties or management charges.

/) For the purposes of sub-paragraph a) the term “tax on income paid in Bar-
bados shall include any amount which would have been payable as Barbados tax for
any year by a resident of Finland on profits attributable to a business carried on in
Barbados, but for an exemption from, or a reduction of, tax granted for that year or
any part thereof under the Hotel Aids Act, Cap. 72 and the Fiscal Incentives Act,
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Cap. 71 A or any other legislation which may subsequently be enacted, granting an
exemption or reduction which is agreed by the competent authorities of the Con-
tracting States to be of a substantially similar character, if it has not been modified
thereafter or has been modified only in minor respects so as not to affect its general
character.

g) The provisions of sub-paragraph f) shall apply for the first ten years for
which the Convention is effective, but the competent authorities of the Contracting
States may consult each other to determine whether this period shall be extended.

2. In Barbados double taxation shall be eliminated as follows:

a) Subject to the provisions of the laws of Barbados regarding the allowance as
a credit against Barbados tax of tax payable in a territory outside Barbados (which
shall not affect the general principle hereof):

(i) Finnish tax payable under the laws of Finland and in accordance with the Con-
vention, whether directly or by deduction, on profits or income from sources
within Finland (excluding, in the case of a dividend, tax payable in respect of the
profits out of which the dividend is paid) shall be allowed as a credit against any
Barbados tax computed by reference to the same profits or income by reference
to which the Finnish tax is computed.

(ii) In the case of a dividend paid by a company which is a resident of Finland to a
company which is a resident of Barbados and which controls directly or indi-
rectly at least 10 per cent of the voting power in the company paying the divi-
dend, the credit shall take into account (in addition to any Finnish tax creditable
under sub-paragraph a), (i)) the Finnish tax payable by the company paying the
dividend in respect of the profits out of which such dividend is paid.

b) The credit, however, shall in no case, exceed that part of the tax as computed
before the credit is given, which is appropriate to the income which may be taxed in
Finland.

Article 26 NON-DISCRIMINATION

1. Nationals of a Contracting State shall not be subjected in the other Con-
tracting State to any taxation or any requirement connected therewith, which is
other or more burdensome than the taxation and connected requirements to which
nationals of that other State in the same circumstances are or may be subjected.

2. The taxation on a permanent establishment which an enterprise of a Con-
tracting State has in the other Contracting State shall not be less favourably levied
in that other State than the taxation levied on enterprises of that other State carrying
on the same activities. This provision shall not be construed as obliging a Con-
tracting State to grant to residents of the other Contracting State any personal allow-
ances, reliefs and reductions for taxation purposes on account of civil status or
family responsibilities which it grants to its own residents.

3. Except where the provisions of paragraph 1 of Article 10, paragraph 8 of
Article 12, paragraph 7 of Article 13, or paragraph 5 of Article 14, apply, interest,
royalties, management charges and other disbursements paid by an enterprise of a
Contracting State to a resident of the other Contracting State shall, for the purpose
of determining the taxable profits of such enterprise, be deductible under the same
conditions as if they had been paid to a resident of the first-mentioned State.
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4. The provisions of paragraph 2 shall not be construed so as to prevent Bar-
bados from applying its tax on branch profits, and its tax on the premium income of
non-resident insurers or foreign insurance companies at the rates specified under the
Income Tax Act.

5. Enterprises of a Contracting State, the capital of which is wholly or partly
owned or controlled, directly or indirectly, by one or more residents of the other
Contracting State, shall not be subjected in the first-mentioned State to any taxation
or any requirement connected therewith which is other or more burdensome than
the taxation and connected requirements to which other similar enterprises of the
first-mentioned State are or may be subjected.

6. In this Article, the term “taxation” means taxes to which this Convention
applies.

Article 27. LIMITATION OF BENEFITS

1. Aresident of a Contracting State deriving income or profits from the other
Contracting State shall not be entitled in that other State to the benefits of Articles 7
to 25 if 50 per cent or less of the beneficial interest in such person (or in the case of
a company, 50 per cent or less of the number of shares of each class of the company’s
shares) is owned, directly or indirectly, by any combination of one or more individ-
ual residents of a Contracting State.

2. The provisions of paragraph 1 shall not apply if the income or profits de-
rived in a Contracting State is derived from trading or service activities under the
International Business Companies (Exemption from Taxes) Act, Cap. 77 or non-
banking activities under the Offshore Banking Act, Cap. 325, or any other provision
which may be enacted after the date of signature of this Convention and which the
competent authorities of the Contracting States agree to be of a substantially similar
character. A person engaged in the business of banking under the Offshore Banking
Act, Cap. 325 or insurance under the Exempt Insurance Act, Cap. 308A or carrying
on the business of an investment company under the International Business Com-
panies (Exemption from Taxes) Act, Cap. 77, or any other provision which may be
enacted after the date of signature of the Convention and which the competent
authorities of the Contracting States agree to be of a substantially similar character,
shall be excluded from the benefits of Articles 7 to 25.

3. The provisions of paragraph 1 shall not apply if the person deriving the
income is a company which is a resident of a Contracting State in whose princi-
pal class of shares there is a substantial and regular trading on a recognised stock
exchange.

4, If a Contracting State proposes to deny benefits to a resident of the other
Contracting State by reason of this Article, the competent authorities of the Con-
tracting States shall consult each other.

Article 28. MUTUAL AGREEMENT PROCEDURE

1. Where a person considers that the actions of one or both of the Contracting
States result or will result for him in taxation not in accordance with the provisions
of this Convention, he may, irrespective of the remedies provided by the domestic
law of those States, present his case to the competent authority of the Contracting
State of which he is a resident or, if his case comes under paragraph 1 of Article 26,
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to that of the Contracting State of which he is a national. The case must be presented
within three years from the first notification of the action resulting in taxation not in
accordance with the provisions of the Convention.

2. The competent authority shall endeavour, if the objection appears to it to be
justified and if it is not itself able to arrive at a satisfactory solution, to resolve the
case by mutual agreement with the competent authority of the other Contracting
State, with a view to the avoidance of taxation which is not in accordance with the
Convention. In the event the competent authorities reach an agreement, taxes shall
be imposed, and refund or credit of taxes shall be allowed by the Contracting States
in accordance with such agreement. It shall be implemented notwithstanding any
time limits in the domestic law of the Contracting States.

3. The competent authorities of the Contracting States shall endeavour to
resolve by mutual agreement any difficulties or doubts arising as to the interpreta-
tion or application of the Convention. In particular, the competent authorities of the
Contracting States may agree:

a) To the same attribution of income, deductions, credits, or allowances of an
enterprise of a Contracting State to its permanent establishment situated in the other
Contracting State;

b) To the same allocation of income, deductions, credits, or allowances be-
tween persons;

c) To the same characterisation of particular items of income;

d) To the same application of source rules with respect to particular items of
income;

e) To a common meaning of a term;

f) To increases in any specific amounts referred to in the Convention to reflect
economic or monetary developments; and

g) To the application of the provisions of domestic law regarding interest on
deficiencies and refunds and non-criminal penalties and fines, in a manner consis-
tent with the purposes of the Convention.

They may also consult together for the elimination of double taxation in cases
not provided for in the Convention.

4. The competent authorities of the Contracting States may communicate
with each other directly for the purpose of reaching an agreement in the sense of the
preceding paragraphs.

Article 29. EXCHANGE OF INFORMATION

1. The competent authorities of the Contracting States shall exchange such
information as is necessary for carrying out the provisions of this Convention or of
the domestic laws of the Contracting States concerning taxes covered by the Con-
vention insofar as the taxation thereunder is not contrary to the Convention. Any
information received by a Contracting State shall be treated as secret in the same
manner as information obtained under the domestic laws of that State and shall be
disclosed only to persons or authorities (including courts and administrative bodies)
involved in the assessment or collection of, the enforcement or prosecution in re-
spect of, or the determination of appeals in relation to, the taxes covered by the
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Convention. Such persons or authorities shall use the information only for such
purposes. They may disclose the information in public court proceedings or in judi-
cial decisions. The competent authorities may, through consultation, develop appro-
priate conditions, methods and techniques concerning the matters in respect of
which such exchanges of information shall be made, including where appropriate,
exchanges of information regarding tax avoidance.

2. In no case shall the provisions of paragraph 1 be construed so as to impose
on a Contracting State the obligation:

a) To carry out administrative measures at variance with the laws and admin-
istrative practice of that or of the other Contracting State;

b) To supply information which is not obtainable under the laws or in the
normal course of the administration of that or of the other Contracting State;

¢) To supply information which would disclose any trade, business, industrial,
commercial or professional secret or trade process, or information, the disclosure of
which would be contrary to public policy (ordre public).

Article 30. DIPLOMATIC AGENTS AND CONSULAR OFFICERS

Nothing in this Convention shall affect the fiscal privileges of diplomatic agents
or consular officers under the general rules of international law or under the provi-
sions of special agreements.

Article 31. ENTRY INTO FORCE

1. The Governments of the Contracting States shall notify each other that the
constitutional requirements for the entry into force of this Convention have been
complied with.

2. The Convention shall enter into force thirty days after the date of the later
of the notifications referred to in paragraph 1 and its provisions shall have effect:

a) In Finland:

(i) Inrespect of taxes withheld at source, on income derived on or after the first day
of January in the calendar year next following the year in which the Convention
enters into force;

(ii) In respect of other taxes on income, for taxes chargeable for any tax year be-
ginning on or after the first day of January in the calendar year next following
the year in which the Convention enters into force;

b) In Barbados:

(i) In respect of taxes withheld at source on amounts paid or remitted to non-
residents on or after the first day of January in the calendar year next following
that in which the Convention enters into force;

(ii) In respect of other taxes on income derived on or after the first day of January
in the calendar year next following that in which the Convention enters into
force.
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Article 32. TERMINATION

This Convention shall remain in force until terminated by a Contracting State.
Either Contracting State may terminate the Convention, through diplomatic chan-
nels, by giving notice of termination at least six months before the end of any calen-
dar year following after the period of five years from the date on which the Conven-
tion enters into force. In such event, the Convention shall cease to have effect:

a) In Finland:

(i) Inrespect of taxes withheld at source, on income derived on or after the first day
of January in the calendar year next following the year in which the notice is
given;

(ii) In respect of other taxes on income, for taxes chargeable for any tax year be-
ginning on or after the first of January in the calendar year next following the
year in which the notice is given;

b) In Barbados:

(i) In respect of taxes withheld at source, on amounts paid or remitted to non-
residents on or after the first day of January next following the notice of termi-
nation;

(ii) In respect of other taxes on income derived on or after the first day of January
next following the notice of termination.

IN WITNESS WHEREOF the undersigned, duly authorized thereto, have signed
this Convention.

DoNE in duplicate at London this 15 day of June 1989, in the Finnish, French
and English languages, both texts being equally authentic.
For the Government
of Finland:
ILKKA PASTINEN

For the Government
of Barbados:

WiINsSTON Cox
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[TRANSLATION — TRADUCTION]

CONVENTION! ENTRE LA FINLANDE ET LA BARBADE TEN-
DANT A EVITER LA DOUBLE IMPOSITION SUR LE REVENU

Le Gouvernement de la Finlande et le Gouvernement de la Barbade,

Désireux de conclure une convention tendant a éviter la double imposition sur
le revenu,

Sont convenus de ce qui suit :

Article premier. PERSONNES VISEES

La présente Convention s’appliquera aux résidents de 1’un des Etats contrac-
tants ou des deux.

Article 2. IMPOTS VISES

1. Les imp0ts existants qui font I’objet de la présente Convention sont :
a) En Finlande :
i) L’impdt d’Etat sur le revenu;
ii) L’ impdt communal;
iiiy L’ impdt ecclésiastique;
iv) L’impdt retenu 2 la source sur le revenu des non-résidents;
(ci-apres dénommés « I’'impdt finlandais »);
b) A laBarbade:
i) L’impdt sur le revenu (y compris I'imp6t supplémentaire sur le revenu);

ii) L’impdt sur les sociétés (y compris I'impdt sur les bénéfices des succursales);
et

iii) L’imp6t sur le produit de I’exploitation pétroliére (petroleum winning oper-
ations tax)

(ci-apres dénommés « 'imp6t de la Barbade »).

2. La Convention s’appliquera également & tous impdts identiques ou sensi-
blement semblables, institués aprés la date de signature de la Convention, qui vien-
draient s’ajouter ou se substituer aux impdts existants. Les autorités compétentes
des Etats contractants se communiqueront toutes modifications notables apportées
a leurs législations fiscales respectives.

! Entrée en vigueur le 20 aoit 1992, soit 30 jours apres la date de la derni2re des notifications (du 21 juillet 1992) par
lesquelles les Parties contractantes s’étaient informées de I’accomplissement des formalités constitutionnelles requises,
conformément au paragraphe 2 de I'article 31.
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Article 3. DEFINITIONS GENERALES

1. Aux fins de la présente Convention, 2 moins que le contexte n’appelle une
interprétation différente :

a) Le terme « Finlande » s’entend de la République de Finlande et, au sens
géographique, du territoire de la République de Finlande et de toute zone adjacente
aux eaux territoriales de la République de Finlande ot, en vertu de la législation
finlandaise et conformément au droit international, la Finlande peut exercer ses
droits d’exploration et d’exploitation des ressources naturelles de la mer, du fond de
la mer et de son sous-sol;

b) Le terme « Barbade » s’entend de I’ile de la Barbade et de ses eaux territo-
riales, y compris toute zone située en dehors desdites eaux territoriales oil, confor-
mément au droit international et & la législation de la Barbade, la Barbade peut
exercer ses droits sur le fond de la mer et son sous-sol, ainsi que sur les ressources
naturelles qui s’y trouvent;

¢) Le terme « personnes » s’entend des personnes physiques, sociétés et tous
autres groupements de personnes;

d) Le terme « société » s’entend de toute personne morale et de toute entité
considérée comme une personne morale aux fins d’imposition;

e) Les expressions « entreprise d’'un Etat contractant » et «entreprise de
I’autre Etat contractant » s’entendent respectivement d’une entreprise exploitée par
un résident d’un Etat contractant et d’'une entreprise exploitée par un résident de
’autre Etat contractant;

/) Le terme « ressortissant » s’entend de toutes les personnes physiques pos-
sédant la nationalité d’un Etat contractant et de toutes les personnes morales, socié-
tés de personnes et associations dont le statut découle de la législation en vigueur
dans un Etat contractant;

g) L’expression « trafic international » s’entend de tout transport par navire
ou aéronef, sauf lorsque ce transport n’est effectué qu’entre des points situés dans
un méme Etat contractant;

h) L’expression « autorité compétente » s’entend :
i) En Finlande, du Ministére des finances ou de son représentant habilité;
ii) A la Barbade, du Ministere des finances ou de son représentant habilité.

2. Aux fins de I'application de la Convention par un Etat contractant, les
termes ou expressions qui n’y sont pas définis auront, & moins que le contexte
n’appelle une interprétation différente, le sens que leur attribue le droit de cet Etat
concernant les impdts auxquels s’applique la Convention.

Article 4. RESIDENCE

1. Aux fins de la présente Convention, I’expression « résident d’un Etat con-
tractant » s’entend de toute personne qui, en vertu de la législation de cet Etat, y est
imposable a I’'impdt en raison de son domicile, de sa résidence, du lieu de son siége
ou de tout autre critere similaire. Cette expression ne s’applique cependant pas aux
personnes qui ne sont imposables dans cet Etat qu’au titre des revenus provenant de
sources qui y sont situées.
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2. Lorsque, en vertu des dispositions du paragraphe 1, une personne physique
est résidente des deux Etats contractants, sa situation sera réglée de la maniére
suivante :

a) Elle sera considérée comme résidente de I’Etat ol elle dispose d’un foyer
d’habitation permanent; si elle dispose d’un foyer d’habitation permanent dans les
deux Euats, elle sera considérée comme résidente de I'Etat avec lequel ses liens
personnels et économiques sont le plus étroits (centre des intéréts vitaux);

b) SiI’Etat ol elle a son centre d’intéréts vitaux ne peut &tre déterminé, ou si
elle ne dispose d’un foyer d’habitation permanent dans aucun des deux Etats, elle
sera considérée comme résidente de 1’Etat ou elle séjourne de fagon habituelle;

¢) Sielle séjourne de fagon habituelle dans les deux Etats, ou si elle ne séjourne
de fagon habituelle dans aucun d’eux, elle sera considérée comme résidente de I’ Etat
dont elle possede la nationalité;

d) Si elle posséde la nationalité des deux Etats ou si elle ne posséde la natio-
nalité d’aucun d’eux, les autorités compétentes des Etats contractants trancheront
la question d’'un commun accord.

3. Lorsqu’en vertu des dispositions du paragraphe 1, une personne autre
qu’une personne physique est résidente des deux Etats contractants, les autorités
compétentes des Etats contractants trancheront la question d’un commun accord.

Article 5. LIMITATION DE L’EXONERATION

Lorsqu’en vertu des dispositions de la présente Convention des revenus ou
plus-values font I’objet d’une exonération de 1'impdt finlandais et, si en vertu de la
1égislation de 1a Barbade, une personne y est imposable au titre desdits revenus ou
plus-values sur leur montant acquis ou transféré a la Barbade et non sur leur totalité,
I’exonération a accorder en Finlande en vertu de la présente Convention ne s’ap-
pliquera qu’au montant ainsi acquis ou transféré & la Barbade.

Article 6. ETABLISSEMENT STABLE

1. Aux fins de la présente Convention, I’expression « établissement stable »
s’entend d’un lieu fixe d’affaires par I'intermédiaire duquel une entreprise exerce
tout ou partie de son activité.

2. L’expression « établissement stable » s’entend notamment :
a) D’un siége de direction;

b) D’une succursale;

¢) D’un bureau;

d) D’une usine;

e) D’un atelier;

f) D’un magasin ou d’autres points de vente;

g) D’une mine, d’un puits de pétrole ou de gaz, d’une carriére et de tout autre
lieu d’extraction de ressources naturelies; et

h) De I’implantation substantielle de machines ou de matériel pendant plus de
six mois.
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3. Les chantiers de BTP, de montage ou d’installation de matériel et les acti-
vités de surveillance qui s’y exercent ne constituent des établissements stables que
s’ils durent plus de six mois.

4. Nonobstant les dispositions ci-dessus du présent article, ne sont pas
réputés constituer des « établissements stables » :

a) L'usage d’installations aux seules fins de stockage, d’exposition ou de
livraison de marchandises appartenant & I’entreprise;

b) Le stockage de marchandises appartenant 4 I’entreprise aux seules fins
d’entreposage, d’exposition ou de livraison;

¢) Le stockage de marchandises appartenant a I’entreprise aux seules fins de
transformation par une autre entreprise;

d) Les lieux fixes d’affaires utilisés aux seules fins d’acheter des marchandises
pour ’entreprise ou de réunir pour elle des informations;

e) Les lieux fixes d’affaires utilisés aux seules fins d’exercer, pour I'entreprise,
tout autre activité de caractére préparatoire ou auxiliaire;

f) Les lieux fixes d’affaires utilisés aux seules fins de 1’exercice cumulé d’ac-
tivités visées sous a a e, a condition que leur somme conserve un caractere prépara-
toire ou auxiliaire.

5. Nonobstant les dispositions des paragraphes 1 et 2, lorsqu’une personne
— autre qu’un agent indépendant auquel s’applique le paragraphe 6 — agit pour le
compte d’une entreprise et dispose dans un Etat contractant du pouvoir, qu’elle y
exerce habituellement, de conclure des contrats au nom de I’entreprise, cette entre-
prise sera réputée avoir un établissement stable dans cet Etat pour toutes les acti-
vités que ladite personne exerce pour elle, & moins que ces activités ne restent
limitées a celles visées au paragraphe 4 et qui, exercées dans un lieu fixe d’affaires,
n’en feraient pas en vertu dudit paragraphe un établissement stable.

6. Une entreprise ne sera pas réputée avoir un €établissement stable dans un
Etat contractant du seul fait qu’elle y exerce son activité par I’entremise d’un cour-
tier, d’un agent général 4 la commission ou de tout autre intermédiaire indépendant,
si ces personnes agissent dans le cadre ordinaire de leur activité. Si les activités
de cet intermédiaire sont exercées exclusivement ou quasi-exclusivement pour le
compte de cette entreprise, il ne sera pas considéré comme un agent indépendant au
sens du présent paragraphe, mais les dispositions du paragraphe 4 seront alors d’ap-
plication.

7. Le fait qu’une société résidente d’un Etat contractant contrdle ou est con-
trolée par une société résidente de I'autre Etat contractant ou qui y €xerce une
activité (par I’intermédiaire ou non d’un établissement stable) ne suffit pas, en lui-
méme, 2 faire de I’une de ces sociétés un établissement stable de I’autre.

Article 7. REVENUS IMMOBILIERS

1. Les revenus qu'un résident d’un Etat contractant tire de biens immobiliers
(y compris les revenus des exploitations agricoles ou forestieres) sis dans 1’autre
Etat contractant peuvent étre imposés dans cet autre Etat.
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2. a) L’expression « biens immobiliers » a, sous réserve des dispositions des
alinéas b et c, le sens que lui attribue le droit de I’Etat contractant ol ces biens sont
situés.

b) L’expression « biens immobiliers » comprend en tout cas les accessoires, le
cheptel et le matériel des exploitations agricoles et forestiéres, les droits auxquels
s’appliquent les dispositions du droit privé concernant la propriété fonciére, I’usu-
fruit des biens immobiliers et les droits & des paiements variables ou fixes pour
I’exploitation ou la concession de I’exploitation de gisements minéraux, de sources
ou d’autres ressources naturelles.

¢) Les navires et aéronefs ne sont pas considérés comme des biens immo-
biliers.

3. Lesdispositions du paragraphe 1 s’appliquent aux revenus de I’exploitation
directe, la location et I’exploitation sous toute autre forme de biens immobiliers.

4. Quand la propriété d’actions ou d’autres parts sociales d’une société con-
fere a leur titulaire un droit de jouissance sur des biens immobiliers appartenant a la
société, les revenus tirés de I’exploitation directe, la location ou toute autre forme
d’exploitation de ce droit de jouissance peuvent étre imposé€s dans I’Etat contrac-
tant ol les biens immobiliers sont situés.

5. Lesdispositions des paragraphes 1 et 3 s’appliqueront également aux reve-
nus tirés des biens immobiliers d’une entreprise ainsi qu’aux revenus des biens
immobiliers servant a ’exercice d’une profession indépendante.

Article 8. BENEFICES DES ENTREPRISES

1. Les bénéfices d’une entreprise d’un Etat contractant ne seront imposables
que dans cet Etat, 2 m